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LOK SABHA DEBATES

""LOK SABHA

Friday, February 21 1975/Phalguna,
1896 (St aw)
The Lok Sabha met at Eleven of the
Clock

[MR SPEAKER n the Chair |
ORAL ANSWERS TO QUESTIONS

Impact of Anti-Smuggling Drive on
Prices

*61 SHRI ANNASAHEB
GOTKHINDE

Wil the Minmster of FINANCE
be pleased to state

(a) whether a study 18 being carried
out regarding the effects of the mass
arrests of smugglers and its impact on
prices of commodities and consumer
goods

(b) if so the results thereof and

(c) the follow up measures pro-
posed to be taken in the matter?

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE
{(SHRI PRANAB KUMAR MUKHER-
JEE) (a) and (b) A watch 18 con-
tinuously kept on the impact of
various factors on prices As a
result of the recent anti-smuggling
measures including preventive deten-
tion, the inflow of smuggled good»

has fallen considerably Smuggled
goods such as hgquore cigarcites
watches and textiles have become

scarce 1n the market and their prices
are teported to have gone up 1if they
are at all available for purchase

The anti-smugglhing  measures
coupleq with other anti-inflationary
steps taken by Government have
produced a wholesome cffect on the
general price level which has shown
some decline

(c) Apart from intensifying anti-
smuggling operations, other aspects

such as adminstrative and legislative
proposals are under examination

SHRI ANNASAHEB GOTKHINDE.
1 must confess, 1 am not at all satis-
fied by the answer given by the Min-
ister I want to know whether there
18 any comprehensive attempt to con-
trol the prices ag such and the manner
in which the action against the econo-
mic offences in general, and the
smugglers in particular, was taken
will be continued and whether the 1ll-
gotten wealth of the smugglers will
be confiscated without paying any
compensation for the same®

SHRI PRANAB KUMAR MU-
KHERJEE So far as the overall
economic situation 18 concerned anti-
smuggling operation 1s one of the
instruments  through  which  the
economic distortion 18 prevented It
is not the only one method
That 1s why I indicated 1 my
main reply that this 1s one of the
methods Other fiscal and admimist-
rative measureg have to be taken and
some of them have already been
taken So far as anti-smugghng
operation 15 concerned, i1t 1s gomng on
in full swing Preventive measures
are being taken and raids are gomng
on mn various parts of the country
Concerted attempts are being made
by the Enforcement Directorate to
check smuggling So far as confis-
cation of smuggled property 1s
concerned as has been pointed out
on the floor of this and the other
House the legal implications are
under the examination of the
Government,

SHRI ANNASAHEB GOTKHINDE
It 1¢ well known that these smugghng
operationg are conducted behind the
scene It 19 virtually a threat to the
national economy I want to know
from the Government whether there
are any clues 1n their possession in
order to know how the smugglng
chaing are being financed and to what



3 Oral Answers

extent these arrests have smashed the
Indian links of smugglers’ gangs and
Tesiricted thewr activity. Secondly, I
want to know whether a high-power
committee hag been set up by the
Prime Mimster to keep up the
offensive against the smugglers and
the achievements made by that com-
mittee May I know whether that
committee has made any suggestions
regarding anti-smuggling operations?

SHRI PRANAB KUMAR MUKHER-
JEE So far as the present effect of
the anti-smugglhing operations 1g con-
cerned, 1t has been possible to break
the links of the operators Some of
the top smugglers are behind the
bars So far as the financing of the
smuggling operations 1s concerned,
there are wvarious methods Some-
times they are financed by the Indians
working abroad Sometimes they
generate money through the smugg!-
g operation itself As a result of
the anti-smuggling operations, ag I
have already indicated, there 18 &
downward trend m the availability of
smuggled goods 1n this country

SHRI ANNASAHEB GOTKHINDE
What about the setting up of a high-
power commttee by the Prime
Minister?

SHR1 PRANAB KUMAR MUKHER-
JEE There 18 no such high power
committee by the Prime Mimster
Some official committee 13 doing this
exercise

ot wq femd © TEW § ¥ERA
wezT ot sif e SoEr F TERTe g
¥ a1z ¥q1 A% g7 ¥ A7 feen W 2,
wgr IR, AR F AR LA
wré wrorer dve fag o @ WY T IR
eA Frry Wt 3 o & qrfafers v9aw
FARYR WTE  wEEd gz Y dmw
¥Ew Wik sguRAr  sfy &Y
wrAwTr 4 AT W a%g w1 aga
Y ArE §FTT H) g gE @ WK
gt & Y W oud ST AT A A
wriar§ N7
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SHRI PRANAB KUMAR MUKHER-
JEE So far as any specific question
18 concerned, T would require notice

1 79 & fag
TR THAAA

ot wy fomd :
Afeq 1 o= § )
=1 qgr ¥

AT ¥  FEH  FAWEL B
gFq Tt e et & | IE% AT SO
Wi foeg swr & 1 ¥y gor & f* wm
war g gE ¥ . ...

MR SPEAKER Will you please
Listen to me In a general question
you are asking for detall about a
specific case There are hundreds of
such cases

ot wy o : v o el
T ¥fgag A= v’ ww
ETVEA WIF FAFY wr @ § 7
weq F1 IAX famarsy ?

MR SPEAKER Please do not argue
with me

st wy fow® : wriae w1 W@y
war g 7w ow s ArE TTeEA
HTHiHT &7 dgTT AR & )

MR SPEAKER I am not prepared
to lhisten to hum

SHRI MADHU LIMAYE I am on
my rights to ask this question.

MR SPEAKER He 1s so rude to
the Chair Please git down

SHRI MADHU LIMAYE You are
rude to us every day

% wredy "qITT

A@ar 1 IER Iy ST

g frg oy § 1 qel €Y @ @

§ 1 gfoar€ afde war gar Wik avdw

urfe ® SRwwa 2 Q@ §— (RETIw)
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MR. SPEAKER: Do not try to do it
every day. Do not try to do this
every day. Do not try to do this

SHRI MADHU LIMAYE: You are
protecting the Minister,

MR. SPEAKER: There is no ques-
tion of protecting. Please do not try
to do it every day.

st ay fomd : Azl WY femarar
@ g —

MR. SPEAKER: 1If you are
interesied 1in a specific case, you can
give notice about thal specific case
and not ask for information in a
general question. Please do not do
1l every day.

DR, MAHIPATRAY MEHTA: A
huge gquantity of gold has been re-
covered from the Jaipur palace Was
there any smuggleg gold in it? If so
what action will the Government
take under the MISA against the
people mnvolved?

MR. SPEAKER' The main question
18

“whether a study ig being carried
out regarding the effects of the mass
arrests of smugglers and its impact
on prices . .”

So, I am not allowing questiong on
any specific cases under this, If you
are interested in any individual ques-
tion you can give notice. You can
ask in a general way.

DR. MAHIPATRAY MEHTA- Here
the people who give shelter to the
smugglers and their smuggled goods.
1 want to know what action Govern-
ment is going to take against
smugglers and whether the gold that
has been found is smuggled gold.

SHR] PRANAB KUMAR MUKHER-
JEE: The search is still going on. At
this stage, it is not possible for me
to give any detailed information,

DR. MAHIPATRAY MEHTA:
Whether the gold that has been
found is smuggled gold or not. That
1s what I want to know.

Oral Answers 6

SHRI PRANAB KUMAR MUKHER-
JEE: I do not think that question is
covered, So far as that particular
case ig concerned, 1 have read in the
newspapers. We have no other de-
tailed information.

st faafer firy :  wOETC R AE
® g A OF s B A7 g
9T ETE | ATA ¥ RBAem &,
ATEAT FT FIT  oqrAy gfemr @7
WII2A q9  FO7E A g qAT 9
A% gfafre gge gy arer iy oy
qr & ag IEar wgA g & el
1 TF-TT 7 9reT o Fa44 qE7 g7 S r
Y FraF1 o7 |7 gAY 9Er 8 ) T ow
ar Qfafes mam ger &1 w4
AETT T FT AATH X |

SHRI PRANAB KUMAR MUKHER-~
JEE: I have already replied that. As
a result of various measures taken
by the Government including anti-
smuggling operations, the prices have
vome down to gome extent.

st ffe f : omaw wEET,
o g9 zw At A §frasd A1 AF
ar w1 nEfrEy 9 F51 9A 931 §
AT HAT AT & AL GG T S
fasrad 1 o7 @g Wi S9IF EF
] fegfr & 7Y 2 A1 ag 2w
qAT AT FX FATT T |

MR. SPEAKER: He ig asking about
the general prices, whether they have
come down or not. He has given a
few instances,

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): There
are two aspects. One is with regard
to the prices of smuggled goods
which are sold in the country and the
other ig the situation with regard to
the general prices of various goods
produced within the country which
are legally sold here. As far as the
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smuggled goods are concerned, they
are becoming scarce because of anti-
smuggling operations. My colleague
has already saig that those prices
have gone up. But with regard to
the general prices in the country as a
whole, because of anti-smuggling ope-
rations and also other measures
which we have taken, the anti-infla-
tionary measures, the general prices
have started coming down and still
going down.

SHRI BIBHUTI MISHRA: My
question wag as to what effect has
been on the prices of stainless steel,
watches, fountain pens, nylon goods,
ete, which are smuggled from Nepal

MR. SPEAKER: Shri Vajpayee,

SHR] ATAL BIHARI VAJPAYEE:
The smugglers have been detained
under the emergency provisions and
they have been debarred from ap-
proaching the courts. What . will
happen to the smugglers when the
emergency will be revoked? Or, ig it
the intention of the Government to
continue the emergency for ever?

DR. KAILAS: It is an unrelated
question.

SHRI JAGANNATHRAO
It forms part of the follow-up action.

wege wgray ¢ fafaeeT amgs 37
ga Fral &1 wF0d Hy 34 ! -E%
g 39 ¥ gfed 1 & = I

it wew fagrd awEd : #9
g9 95 faavd 1 =T 99 w1 AT
g fifsrg |

MR, SPEAKER: You are asking a
question much beyond his capacity to
answer.

SHRI C. SUBRAMANIAM: Even I
will not be in a position to say when
the emergency is going to end. This
ig a question which should be put to
somebody else. But, as long ag the
emergency lasts, we will take ad-
vantage of it against the smugglers.
But if the hon. Member wants to ease

FEBRUARY 21, 1975
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the situation for the smugglers, that
is quite a diﬁerent quesetion,

SHRI ATAL BIHARI VAJPAYEE:
This is highly objectionable, He says,
‘If the hon. Member wants to ease
the situation for the smugglers’. The
smugglers are politically in league
with the merbers of the ruling Party.
Let the smugglers be tried in an
open court..... (Interruptions). 1
wanteq to know whether no action
can be taken against the smugglers
under the normal law and do they
require emergency provisions for it?

MR. SPEAKER: Why are you un-
necessarily introducing  such re-
marks?

SHRI ATAL BIHARI VAJPAYEE:
I put the question indirectly.

MR. SPEAKER: You always do il

SHRI ATAL BIHARI VAJPAYEE:
And he impuses motives.

SHRI C. SUBRAMANIUM: I did
not say, ‘You are’,

MR. SPEAKER: 1 never doubt
your innocence,

=t TTaw fag @ FIT A FU
T A [T FT AT AT HIT AL
AT TFST & HAL GHIT § 39 &1
FAHERE g0 FAT AT {7 g7 @7
arfag | 9§ FIE AT AT GAUA 7
FT 4g 59 aeFd w1 gqrfiw 3 faar
STATAT AT AIEHIT SF H1 FATGAE
FINT 7 TATTT R FATRLFZ FAT §
a1 a8 Fa FAwewe fEgr sEa ?
X AT # A A fgfaw & s ar
Fg g fFar sidm T St qoEe §
I W F9 F+g (FFT FIAT 7

SHRI PRANAB KUMAR MUKH-
ERJEE; So far as the smuggled goods
are concerned, they are straightway
confiscated. So far as the gold is con-
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cerned, it is sent to the mint and the
Reserve Bank and so far as other con-
sumer items are concerned, they are
sold through the co-operative mar-
keting societies.

SEVERAL HON. MEMBER: rose.

MR. SPEAKER: We have had
enough questions on this. Now, I go
to the next question.

Shri Chandnrappan.

Smugglers Arrested under MISA/
COFEPOSA

*62. SHRI C. K. CHANDRAFPAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have
taken gny action under MISA/Censer-
vation of Foreign Exchange aznd Pre-
vention of Smuggling Activities Act
against the smugglers after the ter-
mination of the last session of Par-
liament;

(b) if so, the salient features there-
of;

(c) whether Government have dJe-
cided to bring forwarq a comprehen-
sive legislation to deal with the smug-
gling effectively:

(d) if so, the main features thereof;
and

(e) what is the decision about the
smugglers who are now kept ir cus-
tody under MISA/Conservation of
Foreign Exchange and Prevention of
Smuggling Activities Act?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKERJEE:

(a) whether Government have
Foreign Exchange and Prevention of
Smuggling Activitiese Act, 1974, was
brought into force on 19-12-74. The
MISA Ordinance was allowed to
lapse on the same day. Fresh orders
of detention were issued in respect of
such of the previous detenues and
other persons against whom sufficient
grounds existed for detention, 578

PHALGUNA 2, 1896 (SAKA)
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fresh detention orders have been
issued upto 15-2-1975.

(c) and (d): The Government have
under consideration legislative pro-
posals covering a wide range to enable
the enforcement machinery to deal
with smugglers more effectively.

(e): At present there are no
dete?ues in custody under MISA
ordinance. In respect of those detained
under Conservation of Foreign Ex-
change and Prevention of Smuggling
Activities Act, 1974, action in terms
of sections 8 and 9 of the saidl Act
is taken. v

SHRI C. K. CHANDRAPPAN:
There is a feeling in the country that
the vigorous action taken by the Gov-
ernment against the smugglers has
come to an end. In his answer the
Minister says that no fresh arrests
have been made of the smugglers.
Does it mean that there is any change
in the attitude of -the Government or
in the policy of the Government in
dealing with smuggling as has been
done in the past?

SHRI PRANAB KUMAR MUKHER-
JEE: There is no question of slac-
kening and it is not a fact that no
fresh person have been arrested under
the new Act. As I said, upto 15-2-75,
578 fresh detention orders have been
issued. On that date in December
when the new Act came into operation
the total number of people under de-
tention were 503 and therefore about
75 fresh detention orders are there
under this new Act. The number of
raids which are continuing are almost
of equal number which was there in
the months of September or October
but the total quantum of goods seized
as a result of greater number of raids
have come down because the quantum
of the smuggled goods from outside
have been reduced considerably and
the reports which we received so far
from those originating peints like
Dhubai and Hong Kong indicate that
there hag been distress sale and
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banks are not advancing money for
those particular goods which  were
being smuggled into this country, and
it indicates that smuggling activities
have been reduced in that respect.
There is no indication that there is any
slackness,

SHRI C. K, CHANDRAPPAN: The
Minister stated that comprehensive
legislation for tackling smugghng 18
under consideration. When we adop-
ted Conservation of Foreign Exchange
and Preventive of Smuggling Acti-
vities Bjll, an assurance was given to
this House that in six months another
comprehensive legislation for dealing
with smuggling would be brought
about. 3 months have passed. Is the
Government in a position to give any
assurance that in this session itself
the proposed legislation would be
introduced so that smugglers would
be brought to the open court for
trial?

SHRI PRANAB KUMAR MUKHER-
JEE: At the time of that discussion
in the House it had been pointed out
by my senior colleague, when
questions were asked as to what we
should do with the smuggled goods,
that we would have to look into the
legal implications etc. and if necessary,
a comprehensive legislation could be
there to take care of the problems
so far as confiscation is concerned and
this could be considered. All thesc
exercises are being done now. But
it is not possible to indicate by what
time this type of legislation could be
brought about in the House.

SHRI C. K. CHANDRAPPAN; He
did not answer my question. That is
my complaint. The smugglers under
custody would be released when the
emergency is revoked, and this is what
will happen if there is no comprehen-
sive legislation and they are not
brought before the court.

MR. SPEAKER: Mr. Chandrappan,
vou have just given a suggestion as
to what will be the position if this
thing happens.

FEBRUARY 21, 1075
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SHRI C. K. CHANDRAPPAN: 1

would like to know from Govern-

ment what would be their mttitude.

MR. SPEAKER: He said that they
are making an exercise over a
certain legislation but he cannot say
as to when he would come forward
with that measure. But they are
contemplating to bring forward that
measure. Why do you put a further
question on that when he has very
categorically stated about it.

SHRI R. S. PANDEY: &ir, the
hon. Minister just now said that the
anti-smugghng activity which was
started some months back was in
full swing. But, with due respect,
1 beg to differ {rom that. The
impression that is created in the
country is that there is some slack-
ness and sometimes there is some
relaxation—may be, it may be true
or may not be true I would lke
to know from him precisely as to
what measures are you going to take
to stop this under-invoicing and
over-invoicing that are going on in
the country by big houses which
result in drain in our foreign
exchange, With this accumulation,
they bring gopds from the foreign
country and this only helps the
operating of the smuggling activities
by bringing in goods from the foreign
country. To stop that, what measures
are you going to take precisely? T
would like vou to tell us how you
will stop the over-involcing and
under-invoicing that is going on in
the country. All the goods are
brought here with the help of this
kind of accumulated money.

My second question is this, Apart
trom Durga and Kali how many speed
boats are you going to get from the
foreign country with a view to chasing
the smugglers in sea?

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, so far as the second part of
his question is concerned, we are go-
ing to import 20 speed boats from
Norway of which ten have already
reached this country and the other
ten are expected by the end of Mareh
or April this vear.
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So far as the first part of his
question is concerned, I can tell the
hon, Member that the Foreign Ex-
change Regultions Act is there. Under
this Act, we can prevent the racket-
ing i nthe foreign exchange. 1 am sure
able to understand what he wants to
know from me exactly by his ques-
tion,

SHRI PURUSHOTTAM KAKOD-
KAR: May I know from the hon.
Minister how many of the smugglers
have been punished actually out of
503 who have been arrested according
to the Minister? Have they been
punished at all? If so, how many of
them have been punished so far?

SHRI PRANAB KUMAR MUKH-
ERJEE The purpose of this Act is to
prevent these people to go to the
court and against whom they could
not be prosecuted in a court accord-
ing to normal laws. Therefore, the
preventive measure is taken It is
only against those people who could
not be brought to book by the apph-
cation of normal laws,

So far as these people are concern-
ed, they are the top smugglers of the
country and they are behind the bar.
This Act is meant to prevent them
from indulging into the smuggling
activities. So far as the other Acts,
such as the Customs Act, Gold Con-
trol Act, etc. are concerned, these
people can be brought to book and
prosecuted in a court of law if they
violate the provisions of these Acts

This exercise is being done 1n a
routine way, So far as this particu-
lar Act is concerned, this meant to
prevenl the people from induling in
smuggling aciivities and who could
not be brought to book by use of the
ordinary laws of the country.

SHRI SAMAR GUHA: I would
draw the attenion of the Government
to a monthly magazine published
ifrom Delhi—January, 1975 ‘Campus
Reporter’ in which it has been stated
as follows. T quote:

PHALGUNA 2, 1896 (SAKA)
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“Two women lecturers and about
fitty girls of Delhi were detained
at the Patna Airport by the Cus-
toms men and smuggled Chinese
goods worth about Rs. 30,000|- was
seizde from them, in October last.
The alleged amugglers were re-
turning from a tour of Nepal or-
ganised by a ‘Student Travel
Agency’ of Delhi”.

I again quote:

“A handsome Central Minister is
stated 10 have been a patron ot the
Agency for some time”

I want to know from Government
whether they have seen this report
and if so, have they enquired into the
matter” It they have not seen 1,
will they sce this and go into the
matter an diake necessary action
underr the MISA?

MR. SPEAKER: Mr. Guha, how
does this question arise out of this?

For this you must give a sgpecific
notice.

SHRI SAMAR GUHA: Have they
enguired into 11”7 If not, will  they
enquire into it and take proper ac-
tion according to the provisions of
MISA?

SHRI PRANAB KUMAR MUKH-
ERJEE I have not seen the r1eport
and, as such, I cannot tell off-hand.

MR. SPEAKER: He has taken
note of 1t and will let you know.

SHRI S. A. KADER: 8ir, the
Minister has repeatedly said that
smuggling has come down. From
the market we could understand
whether smuggling has come down
or not. The price of a carton of 555
vigarettes when a drive against
smuggling took place rose from Rs.
45'- to Rs. 80]-. Now, it has come
down to Rs. 55]-, Does it mean smug-
gling has started again? What is the
machinery available with the Gov-
ernment to indicate whether smug-
gling has come down or gone up?
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SHRI PRANAB GUMAR MUKHER-
JEE; 1 have indicated gome facta.
The availability of smuggled goods
hag become scarce. The prices of
smuggled goods have gone up by 40
to 60 per cent. Again the reports
received from Dubai and othr places
show that there are distress sales.
Thirdly, 1n spite of having the equal
number of raids the total gquantum
of goods seized as a result of the
raids has come down. These are the
three indications which prove that
smuggling has been reduced to some

extent.

ot (afiE wwsr ST ATEE
TITAE ®' TFT-SFE § EEIT AR
sy &Y w1Ea frAy T AR wE
g5 wazE | W ¥ A g a3 AT
griit AT @A o Fo WTo W Tifea A
qErEarg A3 1 0F 9 @A A
or & ——faa & ar? Y9G 74 FeAr
g —zw A @ 2 fr oA e
gz AfF Aar F14T ¥ fegaz &
EITXT T FT ATH T AR IHA
FIT Ar @ WIT IAY A ¥ AW
T A & IA @ A AT A
FLETA A B | F AT F qH
FTIT ATEAT  3——FT  TqT AT AN
gy Ty 3o f& mAd R awe-
gre  § W fggerm A wTO0 WY
TET g 4@ AR A FAAF
feRdvz fora w1 a9z ¥ 7 fez atar am
FTqR @ E T AR F7 A A
& A w fam & fs qar &
fedae 7 T F I7 FHHA w1 G A
®Y TR F Y5 WS ST 7

SHRI PRANAB KUMAR MUKHER-
JEE: I have already mentioned in
reply to the main question that MISA
Ordinance does not exist today. It
has been replaced by the new Act,
namely, Conservation of Foreign Ex-
change and Prevention of smuggling
activities. The raids and arrests are
countinuing. 1 have indicated the

FEBRUARY 21, 1975
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flgures from which it is clear that the
Government has useq it to take care
of the problem of smuggling. BSir, it
has been pointed out by my senior
colleague that the effect on the
prices cannot be ascribed only to the
anti-smuggling activities. There are
other factors as well,

SHRI VASANT SATHE: 1 would
like to know whether it is a fact that
the hon. Minister recently along with
a Member of Parliament had dared
to go into the den of smugglers in
Bombay to personally find out the
effect of his Ministry's activities on
smugghng, If so, what were his in-
vestigations and findings? Secondly,
1 would also hke him to inform us
about the activities of the fishing
boats Most of the smuggling takes
Place through these fishing boats.
Have you any account, in your own
Ministry or in the Ministry of Ship-
Ping and Transport, about the num-
ber of these fishing goats, whether
they are registered or not and so on?
Have you any account of these fish-
ing boats through which most of the
smuggling takes place? Will  you
answer these two questions?

SHRI PRANAB KUMAR
MUKHERJEE: Sir, so far as the
second part i1s concerned, it is a fact
that a number of saling vessels in-
cluding fishing boats are bemng utili-
sed for transportation of the smug-
gled goods from high seas, Sir, o I
remember correctly, the Director-
General, Shipping, is entrusted with
the j0b of maintaining an account of
all the sailing vessels, its ownership,
type of the craft and other particu-
lars

In regard to the second  point,
while I was in Bombay in connec-
tion with a meeting of the Select
Committee on the Customs  Tariff
Bill T had been to certain places. I
do not know whether they are smug-
gling dens. 1 went to certain places
which were known to be places
where smuggled goods were being
sold. I found that some smuggled
Eoods were visible and 88 a result of
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that, I instructed the officers to raid
those areas, and after that, in that
month jtself 12—15 raids took place
and goods worth more than Rs 3
lakhs were seized from those places

Whole-Sale Price Index

#g3 SHRI JHARKHANDE RAI
SHRI K MALLANNA

Wil] the Minister of FINANCE
be pleased to state

(a) whether the wholesale price
index rose by 46 4 per cent In last
two years,

(b) whether the wholesale price
index has begun to show a downward
tiend, and

(c; if so, the month-wise figures
thereof?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM) (a)
The Wholesale Price Index (1861~
62 , 100) has risen from 2133 n
January 1973 to 3155 in  January
1975 i1e by 478 per cent

(b) and (c) The Wholesale Price
Index started dechmng after Sep-
tember 1974 for which month 1t stood
at 3289 It was 3248 in October,
3208 in November and 3172 n
Deccmber 1974 It further fell to
3155 in January 1975

4t grexd waT owEge Y
Aty AR A I gE WA qfa=mar
F A gEATA R I K 3T T AwAT
pfr gz av & T w oy ofreAd
T g Ak g A ATA A &
FrET ¥ | W ATA F LA W oTEY
gu frwa A% § AT qAW T FAAST
®TH g7 K wrE IFATH AG wT AT
T W IR X qF AWM A FATAIALC WG
sweqr  earfor w7 7A@ A |
¥ wE A M waw fer ¢ wemd
oY drE-TE & WY &7 (v § fag
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SHRI C SUBRAMANIAM  Sir,
it 15 true, whereas, the wholesale
pricse starter coming down even
during the month of September, in
October, the retail prices have shown
a shght increase  But, since October,
in November December and January,
retai]l prices have also started comung
down and I would like to give the
figures with regard to the consumer
price 1ndex The consumer Drice
index has declined from 334 in Sep-
tember to 326 1n December 1974, that
15 by 24 per cent as against a dechine
of 36 per cent in the wholesale price
index It always takes some time for
the decline in the wholesale price to
et reflected 1n the retail price be-
cause the goods would have already
been purchased But since October,
1t has started faling down and even
now the price 1s showing a downward
trend 1 do agree that black money
also overates for hoarding and there-

fore price increases That 13 why we
have i1mitiated various actions agamst

smugglers hoarders and also tax
evaders

oft wrTRr® YTY FQT qAY AT XV
A 3T F Y qeE T 7 s o o
oY THATT TE ¥ IA aFAsAr w WW
wrwfaa gar ¥ fo & ot o€ Ay B
fr fegeam ¥ @@ oxrfaerd 9 sufa
SEN RITEATAIN 9 7 TETEA e
¥ ww W gafag dar s T § arfs
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SHRI C. SUBRAMANIAM: At
questipn time certainly he does not
expect me to give answers to ques-
tions regarding high policy matters.
For example, mixed economy is the
pattern today. As to whether it
should be removed and we should
have only a public sector economy, I
do not think this is a matter which
could be dealt with during gquestion
hour. On these things, there are
bound to be differences of opimon
Even if t Munister may have a differ-
ent opinmwon from what is the official
position, 1t docs npot mean that his
cpinion is the opinion of the Govern-
ment,

st modE wm - JTONafT T
FE AT F FAIrET AqAT & FH TL0HT
73 & gz Y Ao FTUF FOTE
A% AT A A AT KT FT FEAT
arfgg

SHRI C. SUBRAMANIAM: I
thought the hon. Member was using
all these things to bring about what
he considers to be a revolution as
opposed to the total revolution of
J.P. But that is quite a different
thing altogether.

SHRI NOORUL HUDA: JP-phobia
-again. This is completely irrelevant.
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SHRI C. SUBRAMANIAM: Should
there be such interruptions during
question time plso?

SHRI PRIYA RANJAN DAS
MUNSI: At least the (CPI(M)
should not be so sensitive about JP,

MR, SPEAKER: This is Parlia-
ment. Everybody has a right to ex-
press himself. You cannot force a
mmeber to say this end not say that
You say so many things and they do
not rebut you. I am very sorry at
the way you go on.

SHRI C. SUBRAMANIAM: I
thought they would not mind 1t, But
it they do, they need not take this
ino comsideration. I am very sorry.

As far as monopoly houses are con-
cerned, 11 is a fact that certain orga-
nisations try to bring down the pro-
duction so that prices may be kept
up. Government do take action to see
that these practices are avoided

SHRI P, GANGADEB In vyiew of
the fact that a number of indus’.ies
have come under the shadow uf rec: s-
sion since October last and we definite-
ly see how increase of stocks and pro-
duction cuts in the automobile indus-
try and aluminium industry which
will, rather adversely affect the pricas,
I should lhike to know from the hon,
Minister whether we arc at all head-
ing towards anv stability in prices?
‘What measures are being adopt:d to
ensure minimum production of essen-
tial goods in this country?

?hirNr etaoi shrdl etaoin ghrdul
SHRI1 C, SUBRAMANIAM: The 0"~
cept of essential goods differs fiom
persopn to person ang if the hon, Mem-
ber thinks that an automobile, a moter
car igs an essential thing, I am not
able to subscribe to that point of view,
Therefore, if the production of auto-
mobile hag gone down I do not 1egret
about it because we have taken posi-
tive measureg to see that private own-
ed cars particularly are brought down
in numbre. The hon, Member is evi-
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dently referring to the production of
Hindustan Motors, It is not becauge
of recession that it had come down: it
iz due to the quality of car mainly and
also the price at the level of Rs, 33,000
or Rs. 34,000, Certainly nobedy is
prepared to buy that car. Therefore,
it is going down and that cannot be
taken g sign of recession. As far
ag aluuminium is concerned, produc-
tion has gone down due to non-avail-
ability of power. Now we are trying
to provide power tg the aluminium in-
dustry in a bigger way so that produc-
tion can come up,

SHRI P. GANGADEB: What about
fertiliser Industry?

SHRI C. SUBRAMANIAM: In fer-
tiliser industry production has been
going up and power is being supplied
to the fertiliser industry on a priority
basis, There is no question of reces-
sion as far as fertiliser industry is
concerned. On the other hand supply
is not adequate to meet the demand
and that 15 why we are importing
fertilisers also Therefore, due to this
bogey of recession is started by cer-
tain group for the purpose of getting
more concessions in certain areas. 1
should request hon, members not to
be carried away by this propaganda,

SHRI DINESH CHANDRA GOS-
WAMI: Studies show that the rise in
price index ig almost double that of
the money supply in the last few years,
In view of the stabilisation of prices,
hag the Government made any study
of the relationship between 1money
supply and price index and if so what
is the result of that?

SHRI C, SUBRAMANIAM: I is a
simple law of demand and supply, If
there is more money and less avail.
ability of goods, naturally prices go
up, The faet that prices have come
down when we have restricted the
supply of money ghows that it has an
immediate effect. But certainly we are
not going to solve the problem of in-
flation by merely cutting down the
money pupply; it is only by increas-
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ing the supply of goods that we will
be able to solve the problem, That
is where, particularly with regard to
the essential commodities we have to
take steps to see that production in-
creases. .. (Interruptions).

oft g W= weE W Y X 6
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SHRI C, SUBRAMANIAM: I think
this requireg special research and 1
should request the hon. Member to
take up this research work and carry
it forward so that the direct relation-
ship between JP’s movement and the
fall in prices could be established,

Overdrafts by States

*64. SHRI RAM PRAKASH:
SHRI GAJADHAR MAJHI:

Wil thre Minister of FINANCE
be pleased to state:

(a) the nameg of the States that
have gasked for overdrafts from
Reserve Bank and how many States
have been granted permission for the
same gduring the last six months; and

(b) the salient featureg thereof?

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): (a) and
(b). Depending on their minimum
cash balance to be kept with the Re-
serve Bank and their holdings of Cen-
tral Government securities, the Stat-
eg have authorised ways and means
limits with the Reserve Bank, Dra-
wal on the Reserve Bank in 'excess of
the authorised ways and means limits
is the overdraft on the Reserve Bank.
The States are aware that overdraft
on the Reserve Bank is not a
budgetary resource and that they are
not entitled to run into an overdraft
with the Reserve Bank. Therefore,
the guestion of the States asking for
overdraft from the Reserve Bank does
not arise,
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SHRI C, SUBRAMANIAM: As I
have already stated, overdraft on the
Reserve Bank is not a method by
which you get resources, As s mat-
ter of fact, we have stopped that prac-
tice and, therefore, if any further as-
sistance is necessary, they come to
the Central Govermnent and the
Central Government provides it.

=t T e c WTag s & fF o3
FEAT FHMT T gt TeET w7 o f
HqHTA & rfea graa A § 73w &7 a2 HL
faar & 7 G g 7 fow fvm oot &
9 BAY ¥ faems wd  fomrae wY
e ST grae qbA A/ TdAT FY7 &7

SHRI C. SUBRAMANIAM: It is a
completely different question This
matter has been dealt with on many
occasiong on the floor of the House
with regard to the Sixth Finance
Commission and the expenditure to
be incurred in respect of untoward

natural calamities, As a matter
of fact the Sixth Finance Com-
mission has provided ga more ra-

tional method of providing assistance
with regard to droughts and floods,
and that is being followed now With
regard to the States which have ask-
ed for assistance, would request the
hon Member to put a geparate ques-
tion to the concerned Ministry

SHRI MURASOLI MARAN: Though
the overdraft facility has peen stop-
ped, I understand that a few States
are allowed to get credit facilities
from public sector undertakings, Tor
example, one of the States has been
allowed to buy some goods from the
Bharat Heavy Electricals Ltd, and
the payment has been postponed. I
want to know whether such facilities
have been allowd to many States
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and which State is getting which faci-

lty, And is it authorised by the Cen-
tral Government?

SHRI C. SUBRAMANIAM: It jg a
question of transaction between the
Bharat Heavy Electricaly and the
State Government with regard to the
supply o felectrical equipment, and a
few States have not paid the bills
promptly, The Bharat Heavy Elec-
tricals deals with them,

SHRI MURASOLI MARAN: [ am
not on non-payment of bills, ] am on
credit facilities,

SHRI C. SUBRAMANIAM: I; is
not g credit facility. They  supply
goods and they have to be paid, Un-
fortunately, some State Governments
delay making payment. To what ex-
tent perhaps they utilise this as a re-
source for their own purpose, and
this we want to stop also, Unfortu-
nately, certain State Governments are
still persisting in this practice, ond
we are trying to find out ways and
means to see that these industrial en-
terprises are promptly paid their bills,
Otherwise, they get into difficulties,
and they have to get further credit
facilities from the banks. This creates
a big distortion altogether., We want
to put a gtop to this practice also.

SHRI N. K. SANGHI: The State
Governments have more than Rs, 2000
to 3000 crores of loans against them
resulting from overdrafts taken from
time to time since the last 23 years,
Are you going to devise ways and
meang to neutralise these loang 80
that the fiscal policies of the Stale
Governments may become sound?

SHRI C SUBRAMANIAM: Jus, as
even Central Government has bor-
rowed, these are loans taken by the
State Governments. The Sixth Fin-
ance Commission have gone intoloans
also and they have made some recom-
mendations on how to pay off these
loans,

SHRI P, G. MAVALANKAR: Is it
a fact that Gujarat had asked for an
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overdraft from the Reserve Bank
during the last six monthg or even
before, and 1f not, how 35 1t that States
which do not got such a facihity or
ask for such a faciity from the Re-
serve Bank are not properly helped
in terms of financial assistance when
they are hit by drought or gcarcity?

SHRI ¢ SUBRAMANIAM Gujurat
Government are more sensible and
they are not the one to ask for an
overdraft from the Reserve Bank as
such Whenever there are diffi_ulties
with regard tn ways and means p si-
tion because of certain natural cala-
mities, they come to the Central Gov-
ernmeni for assisiance and the Cen-
tral Government provides them as-
sistance  Gujarat Government has
got assistance and thdt 13 why they
were able to carry on the relief ope-
rations when they were afflicted with
large-scale drought

SHRI P G MAVALANKAR Is it
not a fact that the Government of
India are not assisting such sensible
State Governments which do not ask
for overdrafts? Why don't you help
them?

SHRI ¢ SUBRAMAN]IAM The hcn
m-ember wovr'd not rccommeng  to
the Gujaray Go* »rnment to ash for
overdraft from tl o Reserve Bark I
hopc Secaus 1t would be stra hitway
refus d Thev haye dasked for ,s515-
iance ind we huwe given assistunce

ot qEe T w4 7 g ¥ ow-
EF A 19 EMT a1y gFw & gqrfga
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SHRI C SUBRAMANIAM It 1s the
policy of the Government not to al-
low overdrafts If overdrafis 15 in-
dulged in, we give notice 1o the State
Government concerned that further

honouring of theiwr cheques would be
stopped Therefore, I am not able to
understand the plea made here that
the State Governmentg should be al-
lowed to have overdraffs from the
Reserve Bank Certainly that 1s not
the way of flnancing

MR, SPEAKER Question Hour 1s
over

SOME HON MEMBERS There is
still one minute

MR SPEAKER There 18 another
watch here op my table 1 go by tkat,

WRITTEN ANSWERS TO
QUESTIONS

Raldg by Income-tax Authoritles in
Bombay '

*65 SHRIMATI PARVATHI
KRISHNAN

Will the Mimister of PFINANCE
be pleased to state

(a) whether the Income-tax autho=
rities 1n Bombay raideg the remiden-
tial premises offices, godowns, factory
ang lockers of a leading chemical
trader on the T7th January, 1875,

(b) if so, the particularg thereof:
and

(c) further action being
sgainst the trader?

taken

THE MINISTER OF STATE 1IN
THF MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE)} (a) and (b) The Income Tax
authorities 1n  Bombay conducted
search and seizure operations on Tth
January 1975 and the following days
in the case of Shr1i KX L Dalal, pro-
prietor of Mys Rammbow Products,
Bombay (a firm dealing in dyes and
chemicals) and connected cases,
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The following premises were search-
ed:

(i) Office premises of M/s, Rain-
bow Products, Industrial As-
surarfce  Building, Church=-
gate,

(ii) Residence of Shri K. L. Dalal
Shashidhar, Bhulabhai Desm
Road,

(iii) Godown near Nair Hospital.

(iv) Two lockers in Uniteq Com-
mercial Bank, Wardep, Road,

(v) Office and factory premises of
M/s, Industrial Tube Contain-
ers Manufacturing Company
at Churchgate and Mahim
respectively,

(vi) Office premises of M/s, Muha-
raja Exports Pvt. Ltd, in In-
dustrial Assurance Building,
Churchgate and 1n Dieam
Land Building, Roxy Cinema,

Besides books of account and docu-
ments, the following assets were
seized,

(i) Cash Rs, 53,500,

(ii) Jewellery valued at Rs 24,000
approx,

The godown containing substantial
quantity of stock of chemicals and
Aluminium sheots angd strips  was
sealed,

(c) The wvaluation of the stocks is
being done,

Proceedinge under section 132(5) of
the Income-Tax Act 1961 for estimat-
ing the undisclosed income i1n a sum-
mary manner ip order to determine
the portion of seized assets to be re-
tained to satisfy the amount of tax
calculated thereon and any existing
liability under the various Direct Tax
Acts haye been initiated,
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Steps taken to Improve India's
Economy

*66. SHRI P, M. MEHTA.:
MEHTA :
SHRI R. V. SWAMINATHAN:

Wil] the Minister of FINANCE
be pleased to state:

(a) whether Government had made
an assessment of the resources which
would be available for the current
year; o

(b) if so, the total assessment of
resources;

(c) whether assessment of the per-
formance on the economic front has
also been done; and

(d) to what extent the task of
arresting the increase in prices has
been achieved and the main features
of the policy being undertaken to put
the economy on sound footing?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANILAM): (a) {o
(d). Government periodically asses-
ses the availability of resources m re-
lation to the plan and non-plan ex-
penditures provided for in the Annual
budget a ndaccordingly modifies its
fiscal and monetary policites 1n  the
light of emerging economic situation,

It is in the hght of such assessment
that the Government had to present
a supplementary budget in July, 1974.
Sinularly, the Railways, to contain
their growing deficit, also raised their
fares and freight in August, 1574,
Together with the measufes taken in
February, 1974 to raise additional re-
sources, it is estimated that the total
resources effort of the Central Gov-
ernment, including those of its depart-
mental undertaking, during the cur-
rent year would amount to Rs, 6080
crores. In the case of the State Gov-
ernments also it is estimated that their
additional resources mobilisation effort
would aggregate Rs, 358 crores in
1974-75. All in all, therefore, the
Central and the State Governments
would have raised a total amount of
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¥Rs, 1048 crores in the current year
through the efforts put forth by them,

Simultanecusly, the Central Gov-
ernment has takep wvarious measures
such ag curtailing disposable incomes
in the hands of certain classes of in-
come receipients, rounding up of
hoarders, smugglers and black mar-
keteerg under the MISA and the
Essential Commodities Act and au.-
menting supplieg of essential commo-
dities through imports and giving in-
centives for higher production domes-
tically with a view to arresting the
pprice rise. In consequence, the price
level has been ghowing 5 dechining
irend since the third week of Septems-
ber, 1974 and till the end of Januaiy,
1975 the Wholesale Price Index has
shown a fall of 5 per cent,

A detailed account of the Economic
Jtuation in 1974-75 along with Lhe
prospects for the ensuing year w.lj be
given 1 the Economic Survey, 1974-75
which w1 | be presented to the House
in the next few davs,

g dwr g fag g

67. ot wedt T & : ¥ faw
wfY gz FA A g0 v fr

(%) woftsy dw0 1o a|
1973-74 & b1 A famdy afw &
o fed ¥

(=) wrdfvor d=7 #1 %0 far o

() Fegrar 1 == feeft wifr %
o fo o

(%) e sfat &1 Fary rfir
& wun ffy o ; A7

(¥) FINTT FATAOWY HiT  AW-
HrfraAt ) feeet ofr & mor e ar ?

30

fiewr #fr (Nt @0 gwmaw):
(%) s /7 & awmr wfug)
wafra 1973 F g A (46 ¥
5428 ®0T WY 47 1T 1974 %
- # ag ifr 6566 FAT =¥ ofy

() =Y arfnfsaw F8Y & and
¥ 797 ITHA WIEET F HAAIT AT
wratt ¥ arrwfrat € fw a9 1973
v frwmaT 1973 & g 7 %o )
309 FIT 790 HI1T 384 FT 9T o

(7) 7vwrdr &7 & A5 F Fh
& fag wfgar (F== 413, = )
FHrar fw 9@, 1973 % WA R 298
HIET T ATT A, 1974  A=a H 392

T w7 4

(x) = (%) wfadra =afiee,
ImeTT TATART q1T aFANvAAT W@
it & at? ¥ AW FrT WA A owrRR
T vEY s afedT afawr W
fzx am wfaar  worar  SrgfagAT b
Fgfr oAt F weA AT oA §
FAFF AQTANIC FRTHT AT AFA AT}
w1 fzx oy afadr v fgrra safawar
a1 & "oz dWF ¥ wam Y, Aq
srgaT’ A ‘TiEe wiT @g-fadifaa
“Ft F T ORT IATE AT 1974
& s 7 arafawar &7 a9 39 AR
FATH TRy 47 F 1 7 sy a7
& ol & FEAT WOAAT &Y fr T Ay -

(70 = ¥ )
T

G2 4974 ® IO 866
Y STy 1%
e a7 Y7 fagrfaa 40



31 Writien Answers FERRUARY 21, 1978 Written Answers 32

Letter of Autherity {; Bhagwandas
Mmt;rmhmcmm

*88. SHRI MADHU LIMAYE:
Will the Minister of COMMERCE
be pleased tgo state:

(a) At whai level and on what date
the decision to issue a letter of authoe
rity to the firm, Bhagwandas Sant
Prakash for importing nylon yarn
and thread/polyster fibre was taken,
and whether this was not in opposi-
tion to the views expressed by the
Reserve Bank and the Chief Con-
troller of Imports and Exports gs also
ln violation of the policy then in force;
and

(b) On what date was the abey-
ance order withdrawn and what was
the date on which the cautionary wur-
cular was withdrawn?

THE MINISTER OF COMMERCLE
(PROF D P CHATOPADHYAYA)
(a) The decision to 1ssue  Customs
Clearance Permu for import of nylon
yarn and thrend was taken on
12-1-1971 The decision to 1nclude
polyester fibre in the seaid Customs
Clearance Permit was taken on
3-3.1971 'These decisions weie taken
at the level of the former Ministe:
of Foreign Trade The ciicums.ances
which weighed in taking the decision
was that the firm had exported the
goods to Afghanistan which had not
been paid for by counter balancing
imports

tb) Abeyance Orders acre witii-
drawn on 1-4-1971 and 20..5-1971
The Cautionary Circular was wih-
di1~wn on 7-6-1971

D, A to Central Government
employees
*60 SHRI RAMAVATAR
SHASTRI-
SHRI N K SANGHI:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government have
agreed to give in cash three instal-

ments of Dearness Allowance duys to
the Central Government employees;

(b) if so, the terms of the agree-
ment made in this regard and the res-
ponse of the Employees’ Association
to Government decision: gnd

(c) whether any decision has been
taken on the remaining instalments
due so far and if so, the particulars
thereof?

THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE) (a) and (b) Government
have recently sanctioned three
maore nstalments of dearness allow-
ance with effect from i-0-74, 1.7-T4
and 1-9-74 respectively ‘The pay-
I ents due on account of thes2 instal-
menis, leaving out the 50 per cent
which 1s to be credited to the
Compulsory Deposit in a.cordance
with the provisions of the Additinnal
Emoluments, (Compulsory Deposit)
Act, 1974, are to be made ir each for
the period trom 1-1-1975 onwards, the
arrears for the carlier prind lteing
credited to the employeces, Provident
Fund Accounts No withdrawal wil
be made from thesc special deposits in
Provident Fund Accounts till 30-6-75,
for the present These decisions were
izken after talks with the Staff repre-
rentatives and have generally heen
well received

(c) Ag regards the compensation for
liice rise beyond the index average
of 272, the matter 1s being reviewed,
as recommended by the Thira Pay
Commussion,

Slackness in Anti-Smuggling Drive
*70 SHRI P A SAMINATHAN:

Wil} the Minister of FINANCE
be pleased to state:

(a) whether the Centra] Govern-
ment have decided not to continuwe any
more the anti-smuggling drive in the
country which was in full gwing 1n
the months of Oclober to December,
1974; t
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(b) it =0, the main remsons thare-

(c) how many raids were carried
out in the country during the manths
of December, 1074, January and Feb-
ruary, 1975 in vyarioug States;

(d) whether these anti-smuggling
operations were less than those in the
last year; and

(e) what steps are being taken to
step up these operations?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) No sir; there 15 no let up
in the anti-smuggling drive,

(b) Does not arise in view of (a)
above.

(¢} Over 350 raids per mon‘h were
carried out durning December, 1974
and January, 1975

(d) No sir; the anti=smugghng ope=
ralions were not lesg than those 1n
the last year.

(e) Apart from preventive deten-
tions of smugglers and foreign ex-
change racketeers, measures have
alrcady been taken to set up the pre-
ventive checkg in vulnerable areas,
the distribution centres and on the
feeder roads, A wircless communi-
cation network linking a number of
puints on the West Coast has also
been established Extra staff and
equipments have also been provided
to field offices for the purpnse. Ten
Norwegian boats titted with radar and
other equipment have been acquired
and ten more boats are expected to
arrive by March this year.

Administrative steps such as bring-
ing mor effective officers into the
position have also been taken. More
administrative and legislative
measures are under consideration,
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Strike by Jute Workers of West
Bengal

*72. SHRI R. N. BARMAN:
SHRI K. LAKKAPPA:
Will the Minister of COMMERCE
be pleased to state:
(a) whether over two lakh jute
workers of West Bengal had gone on
strike recently;

(b) if 8o, the production losg as a
resul{ of the strike ag estimateq by
Government authorities;

(c) whether any effort has been
made to arrive at an agreement be-
tween Union workers and Govern-
ment to end the strike; and

(d) if so, the broad outlineg oy the
agreement?

THE MINISTER OF COMMERCE
PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir.
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(b) The production loss iz esti-

mated mt about Rs. 1.50 orores per
day,

(¢) and (d). A series of concilia-
tion meetings between the employers
and the employees were arranged by
the Government of West Bengal and
whereas the management have agreed
to the proposals of the West Bengal
Government, the Unjons have not
done so. The workers, it is reported,
have starteg coming back to work in
several mills. The proposals of the
West Bengal Government jnvolve, the
among other things, payment »f Ras.
120|- per worker to defray special
expenses, revision of piece rates ete.

Accumulation of Imported Material
with S.T.C

*73. SHRI HARI SINGH,

Will the Minister of COMMERCE
be pleased to state:

(a) whether the State Trading Cor-
poration has been upset by the accu-
mulation of unlifted #imported mate-
rials worth over rupeeg eighty crores;

(b) if so, the reasons for thig glut;
and

(c) the specific measureg being
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAFP SINGH):
(a) No, Sir The value ot stocks of
imported materials lying with STC
as on 31-1-1975 was Rs, 37.22 crores
and not Rs, 80 crores.

(b) Some of the stockg aie part of
normal mmventory  The revre  for
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accumulation are slow lifting by
users due to the credit squeeze, re-
duction in demand for the end pro-
ducts like plastics and the reduction
in the price of certain indigenous raw
materials or fall in internatiopal
prices.

(c¢) Specific measures bemg taken
to dispose of the stocks are exten-
sion of credit upto 90 days, provision
of facility for lifting gtocks m instal-
ments an din certain cases discounts
in margins and charges,

Exporty and Imports during the
current Financial Year

*74. SHRI Y. ESWARA REDDY:

Will the Minister of COMMERCE
be pleased to state:

ta) the total exports and 1mpoits so
far dquring the current financial jear;

(b) the percentage of increase in the
exports and mmports compared to the
corjesponding period of last year;

(c) the percentage 1increase ip de-
ficit hetween imports and exports as
compared to the corresponding period
of the previoug year; and

{d) the major items imports of
which increased during that period?

THE MINISTER OF COMMERCE
(PROF., D P CHATTOPODHYAYA)"
ta) to (¢) The export ond import
figures available so far in the curient
financial year are for the puorol
April-December 1974 and for  1he
same period of 1973 are as fololws:—

(Rupeesg Crores)

April December Poreen s ge
ir.crcese In
Aprile.
1974 1673 December
1974 over
Rpril—
Dectmber,
1973
Bxports (including re-export) . 23429 16or°2 (1)38°s
Emports : ' a928-2 18553 (4) §7°8
Balaace of Trade . B (—)s85-3 (~)I64°1 (+) 2567
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(d) The latest commodity-wise data
for jmports is for the period Aoril-
September, 1974. Among the major
items of imports which recorded
value increase during this period
over the corresponding period of last
year were cereal and cereal prepara-
tions petroleum and petroleum pro-
ducts, fertilisers, iron and steel, non-
ferrous metals and machinery.

Provisions for Development rebate
under Income Tax Act

*76 SHRI M. KATHAMUTHU: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government are ex-
amining the position under the Income
Tax Act for the creation of a deve-
lopment rebate 1in the light of the
‘ludgment of the Supreme Cowrt; and

(b) if go, the salient features of de-
c1sion taken®

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE (a)

and (b) A statement 1s laid on the
Table

STATEMENT

Under Section 33 of the [neome-tax
Act 1961 a deduction called ‘deveiop-
ment rebate’ is allowed i1n respect of
a new ship or new machinery or
plant 1f ceitain conditions are satis-
fied, One of the prerequisites for ob-
taining this benefit 1s that an amount
equal to 75 per cent of the develop-
ment rebate to be aciually allowed is
debited to the profit and loss account
of the relevant previous year and
credited to a reserve account to be
utilised by the assessee for certain
specific purposes. It was found that
in actual practice insistence on the
crealion of a reserve in a particular
year caused hardship when there was
not sufficient profit to enable the ne-
cessary reserve to be created or the
sum determined as the profit of the
assessee by the Income Tax Officer
was different from that on the basis of

which reserve for development re-
bate had been made by the assessee.
Consequently, instructions were issued
in 1965 to the Income tax Officers that
if the total income compuied before
allowing develupment rebate 15 a
loss, then there would be no obli-
galion to create a statutory reserve in
that year., Similarly, with regard
fo caseg of inadequate res-rve of
development rebate, the instructions
stated that while there was no delibe-
rate contravention of the regquire-
menis of the law and reserve is
actually made at the prescribed rate
of 75 per cent of the development re-
bate according to assessces own
bonafide computation but the amount
is found to fal] short of the statutory
requirement at the time of ussessment,
the Income tax Officer may condone
genuine defictencics subject to the
same being made good by the crea-
i1on of additional adequate reserves 1

the current vear within a fime to be
allowed by the Income tax Officer. In
ihe case of ecertain industrial under-
takings particularly these in which
there is Government parficipation
either by way of capital, loan or
guaraniee and where there are certain
¢hhigations by law or agreement
about maintenanc~ of reserves for
deveclopment  purposes, the develop-
ment— rebate reserve may be trcated
as mncludzsd in the said reserve
though not specifically created se a
development rebate reserve.

2. In Indian Overscas Bank Ltd.
Vs, CIT (77 ITR 512) 1t was held by
the Supreme Court that the creation
of reserve in the manner econtemp-
lated by the corresponding provisions
of the Income tax Act, 1822 ig a con-
dition precedent for obtaming the
allowance of development rebate.
Since the assessee in that zase hag not
created a Separate reserve, it was
held that it was not entitled to claim
the benefit thereof. The Court also
observed that the transfer t3 the re-
serve should be made at the time of
making up the profit and los: account.
Consequently, instructions were jusued
in 18972 withdrawing the earlier
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instructions to the extent these were
in conflict with the judgment of the
Supreme Court and directing that
earller assessments wherein relief
hag been given on the basg of the
Board’s directions should be rectifled
to the extent possible,

In view of various 1epresentations
received by the Government, the en-
tire question has been referred to
Attorney General of India for advice.

Textile Export Quota

*76. SHRI ISHAQUE SAMBHALI:
‘Will the Minster of COMMERCE be
Ppleased to state:

(a) whether EEC in the recent
meeting in New Delhi insisted on
having sole authority for gdminister-
ing the Indian Textile export quota;
and

(b) if so, Government's reactuic=
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir

(b) Question does not aris-.

Anti-Smuggling Boats

77. BHRI NAWAL KISHORE
SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) whether four more anti-smugg-
ling bhoatg had been commissioneq for
use at the Western Coast of India;

FEBRUARY 21, 1978
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(b) if so, the main features of these
boats and the names of the countrim
from where these had been purchased
thy amount spent on them:

(c) the extent of succesg achieved in
arresting the smugglers so far as a
result of conmmissioning of these
boats;

{(d) whether some boatg have been
deployed on the Eastern Coast of
India where smuggling is also on fuls
swing: and

(e) if so, the particulars thereof to-
gether with the success achieved by
the anti-smuggling team recently ap-
pointed by Government of India for
Eastern Coasts?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) In addition to the 2 Nor-
wegian Boats commuissioned n
October, 1974 and the other confis-
cated craft n use for anti-smuggling
operation 1n the West Coast, 4 more
Norwegian crafts have been brought
into use while 4 others are being
fitted out and will be brought into use
very shortly,

(b) The 'hoats are 13.60 metres
long and are filted with diesel en-
gines; they have very high speed and
their manoeuvrability is very good.
The boats have been acquiieq from
Norway and the average cost per boat
ig approximately Rs. 145 lakhs.

(c) Although no smuggler has
been arrested with the help of the
four boats recently brought into use,
they have been useful in the pre-
vention of smuggling.

(d) and {(e). The imported hoats
have not been deployed on the
Eastern Coast, but there are 17 other
boats of varioug types in use on this
Cnast for anti-smuggling work. No
anti-smuggling team as referred to in
the question has been appomnted for
the Eastern Coast,
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Bxport of Iroa-Ore

*78. BHRI M. V. KRISHNAPPA:
SHRI S. N. MISRA:

Will the Minister of COMMERCE
be pleased to state:

{a) whether there has been consi-
derable fall in the export of Iron-ore
during the year 1974;

(b) if so, the reasons thereof; and

(¢) the steps proposed to be caken
to improve the export of Iron-ore
during 1875-767

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA):
{a) to (o) India'g export of 1non ore
during 1874-75 1s estimated at about
23 mullion tonnes valued at about
Rs 170 crores The corresponding
figures for the year 1973-74 were
2439 rmullion tonnes valued at
Rs 14615 crores The faclors res=
ponsible for dechne m exports n
guantitative terms during this year
were railway strike and ilg atter
affects, and the strike in the Bailadila
Mines

Steps have been taken to increase
export of iron o1e during 1875-76 by
augmenting availability of iron ore
for export by expansion of pro-
duction, ymprovement 1n rail move=
ment and development of ports As &
result of these measures, export of
iron ore in 1875-768 s expected tn be
fubstantially larger both mn guantita-
tive and value terms
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Trainces in Elootrical ang Mechanical
Sectiong of Indian Alrlines ang Air

*80. SHRI RAJDEO SINGH: Will
the Minister of TOURISM AND CIVIL
-AVIATION be pleased to state:

(a) the number of trainees undet-
going training in electrical ang me-
chanica] sections of the Indian Ajrline
and Air India; and

(b) whether these trainees after
completing their respective tramnings,
will be employed 1n Air India and
Indian Airlines?

THE MINISTER OF
AND CIVIL AVIATION
RAJ BAHADUR) (4) The number
of persong undel going practical
traiming unde: the Apprentices Act,
1961 in the two Airlines 15 a3 follows

1 OURISM
(SHRI

Indian  Airlines .0
Air Indig 11

(b) There 1s no obligation ygn the
part of Indian Airhnes and An-India
to absoib the above trammees who are
undeigoing  tramming under  the
Apprentices Act, 1961 Under the
Act practical traiming for a speafied
period » compulsory after comple-
tion of the theoretica' cour~s

Purchase of Smuggled Goods

601 SIHRI M S PURTY. Will the
Minister of FINANCE be pleased to
state

(a) whether Government have
appealed to the people not to pur-
chase smggled goods even from the
bona fide channels, and

(b) if so, the
thereof?

salient features
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) and (b). No formal appeal
as referred to mm the guestion has
lssued. However, opportunity has
been taken to emphasise the desira-
bility of giving up the craze for

foreign goods,
Stabbing to death of the Deputy
Controller of Defence Accounts

({Indian Navy) by an Ex-employee.

602 SHRI C JANARDHANAN:
Will the Minister of FINANCE
be pleased to state.

(a) whether the Deputy Contiroller
of Defence Accounts (Indian Navy)
was stabbed to death by an ex-em-
ployee who was pusted to Goa and
whose services were terminated; and

(b) if so, the giounds on which
his services weie terminated?

THF “1INISTER OF STATE I[N THE
MINISTRY OF FINANCE (SHRI1
PRANAB KUMAR MUKHERJEE)
(a) It 1s alleged that the Deputy
Contioller o4 Defence Accounts (In-
dian Navy) was staibbed to death

(b) The services ol the clerk were
terminated under Rule 5 of the Cen-
tral Cnvil Services (Temporaly Ser-
vices) Rules, 1965

Disappearance of a File in the Office
of Coilton Operation of India

603 SHRI M RAMGOPAL REDDY:
Will the minister of COMMERCE
be pleased to state:

(a) whether a file pertaining to
the payment of Rupees three lakhs to
a marketing socicty is missing in the
Office of the Cotton Corporation of
India; and
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(b) if mo, the action taken against
Offcial responsible for its di.appear-
ance”’

THE DEPUTY MINISTER IN 1HE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) and (b) The information 1s being

collected and will be Jaid on the Table
of the House

Amount of Overhead Charges Claimed
by Foreign Banks Operating m India

604 PROF NARAIN CHAND
- PARASHAR Will the Mimster of
FINANCE be p'eased to state

(a) whether Government have any
machinery to venfy the genumncness
of thc amount of overhead churges
claamed by the foragn banks ope-
rating mn India and having ‘*neu
head offices abroad, and

(b) if so ihe exacl nature ot ‘his
machinery and an assessment of the
work done bv this machinery during
the past thrie years mn the e~ o f
each one of the foreign banks’

THE MIMIslLi O STATR IN
THE MINISIRY OF TINANCE

{SHRI PRANAIB KUMAR MUKHER-
JEEY (a) Yes Su

(b) The claims 1n ruspect of over-
head chaiges by the foreign bank
opetaling in  India are subject to
scrutinv by the¢ Income-tax Ofhecels
at the time of then assessment The
admus 1ibility of such c aims 15 subject
to the tests laid down 1n section 37 of
the Income.tax Act 1861

Some measuwies have been taken
recenily to tighten the contiol in this
behalf and cases of some foreign banhs

have been taken up for detailed
scrutiny

Prior to 1973 the foreign banhks
were permitted by the Reserve Bank
of India to remut Head Office
expenses before completion of their
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income-tax assessments on the bass
of auditor g certificateg about the ad-
mussibility of the expenditure, subject
to production of 1ncome-tax assess-
ment order later and if 1t was found
that the Income-tax authorities had
not accepted the amount claimed in
full the foreign bank concerned was
requued to make necessary adjust-
ment This practice has been stopped
since January 19873 and now such
remittance. are permitted by the
Reserve Bank of India only after
income-tax assessment 1s completed
and on production of as<es ment order
m origmal

Cost of Living Index

605 SHRI ANADI CHARAN DAS
Wil the Min <tey f FINANCE be
pleased to state

{a) whether during th, last quar
ter there has been any rise or fall in
the cost of livaing index, and

{(b) if so by how much?

1 HE MINISTER OF FINANCE
{SHRI C SUBRAMANIAM) (a) and
(b) The Cost ot Lming Index for
Industizal  Workers (1760—100) has
declined trom 334 1n September 1974
fo 326 1n December 1974 1e by 2 4
per cent

Crash of Pushpak Aircraft near
Patiala

606 SHRI VARKFY GEORGE
SHRI M M JOSEPH

Will the Minmister of TOURISM
AND CIVIL AVIATION be pleased to
state

(ay whether an aircraft ‘Pushpak’
crashed on the 206th January, 1078
near Patiala kiling the instructor and
the cadet,

(b) the causes of the plane-crash,
(¢) the amount of assistance given

to the dependents of the deceased,
and
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(d) the steps takea o chack the
recurrence of such incidents?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes, Sir,

(b) The accident is under investi-
gation,

(c) The club rules do not provide
for any compenmsation to the depen=-
dents of the deceased, Howeverl,
requests for assistance are normally
directed to the owners of the aricraft,
In this case the arcraft belonged to
ithe Punjab Government,

(d) On receipt ot the inve:tigation
report and after the causes of the
accident are known, remedial mea-
gures, as may be necessary will be
taken to avoid recufrence of such
accidents,

Evasion of Central Taxes by Tea
WWarehouse under Kanol Group of
Companiles

608. SHRI PURUSHOTTAM
KAKODKAR: Will the Minister of
FINANCE be p'eased to refer to the
reply given to Unstarred Question No.
5413 on 20th December, 1974 regard-
ing evasion of income tax by tea
companies and state:

(a) whether the required informa-
tion relating to part (c) of that ques-
Hon has since been collected, if w0,
when it will be laid on the Table;

(b) whether the information in re-
gard te part (a) of the above re-
ferred question has been furnished
and if so, the particulars thereof;

(¢) whether the extent of calculat-
ed evasion of Central taxes by a Tea
‘Warehouse under the control and
management of Kanoi Group of
Companieg could bg ascertained; and

FEBRUARY 21, 1975
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(d) if so, a brief account thersof '
alongwith comparative amounts of the
Uability of State’s entry tax?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER.
JEE): (a) The information is being
collected,

(bY A copy of the information al-
ready furnished is laid on the Table
of the Houze, (Placed in Library See
No. LT 8945|75]

(¢) There 15 no complaint of tax
evaspn against the Tea Warehouse
under the control and management of
Kanoi Group of Companies.

(d) Does not arise

Meeting of 1Iron Ore Exporting
couniries held in New Delhi

609 SHRI MOHINDER SINGH
GILL- Will the Minister of COM-
MERCE be pleased to state: :

(a) the outcome of the preparatory
Committee's meetings of 14 nations
exporting iron ore held in New Delhi
recently; and

(b) when the Mnisterial level
meetings are expected to take place
to take major decisions?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b) The Preparatory Com-
mittee of senior officials of the Group
of Iron Ore Exporting Countries met
in New Delhi from 13th to 15th
January, 1975, which was attended by
eleven countries. The Committee has
agreed upon the text of a draft Agree-
ment on the establishment of an Asso-
ciation of Iron Ore Exporting Coun-
tries, which will be considered by the
Ministerial meeting to be held in
Geneva on 2nd and 3rd Aprit 1975.
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Development of Datjeeling and Digha
as Tourist Resorts

810. SHRI S, N, SINGH DEO: Wwill
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether any efforts have been
made by Government to develop
Darjeeling and Digha in West Bengal
as tourist resorts; and

(b) if so, the broad outlines
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CILVIL AVIATION (SHRI
SURENDRA PAL SINGH): (a) and
(b) During the Fifth Plan the cons-
truction of 4 youth hostel and the
expansion of the existing tourist
bunglow al Darjee ing which were
taken up during the Fourth Plan wall
be completed. Due to confiraint on
resources and other priorities, the
development of facihities for touritst
at Digha has not been included 1n the
Central Sector.

Alr Crash Involving Officers of
Pradesy Governmens

811, SHRI R S, PANDEY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether a mid-air aircrash on
the 2nd January, 1975 resulted in
the deaths of scveral senior officers
of Madhya Pradesh Government;

(b) whether any enquiry has been
conducted into this accident; and

(c) if so, the officers killed in the
accident and the findings of the en-
quiry?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) to (c). Yes, Sir. A

Bonanza aircraft belonging to Madhya
Pradesh Government crashed on the
2nd January, 1975 near Rae Bareli
(U.P.) resulting in the death of three
senior officers of the Madhya Pradesh
Government and the piot, The Cent-
ral Government have appointed a
Committee of Inquiry o hold an in-
guiry into the accident., Their report
is awaited,

Exporg of Paints and Impert of
Polyester Chips

612, SHRI SHASHI BHUSAN: Will
the Minister of COMMERCE be
pleased to state:

(a) whether paints are exported;

(b) 1if so, the quantity of paints
exported during the last three years,

yeuar-wise and the value thereof;

(c) whether polyester chips are
uged In the manufacture of paints in
the country;

(d) if so, to what extent; and

(e) the number of import licen-
ces 1ssued for import of polyester
chips for use in manufacturing
paints, during the last three years,
year-wise and the names of the par-
ties to whom hcences have been
issued?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) A statement ig attached,

(c) No, Sir

(d) and (e). Do not arise.
STATEMENT

Exports of Paints items.

(Prepared Paints, Enamels, Lacqu-
ers, Varnishes, Artists’ Colours, Sicca-
tives (Paints driers) and Masties).
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Year Quantity Value
(‘ooo* (Rs. lakh s)
1971-72 . . 5044 256
1972-73 . 7562 420
1973-74 . 4614 278

Sotirce : Inrector General, Commetcial
Intelbgence & Statistics,
cutia,

Recession in World Market and its
Impact on Indian Trade

6813. SHRI SHANKER RAO
SAVANT:

Will the Minmster of COMMERCE
be pleased to state:

(a) whether 1ecession has started
in world market;

(b) if so, in respect of which com-
modities and to what exlent; and

(¢) its hkely impact on (1) price
level in India (un) India’s 1mport
trade and (in) India’s export trade?

THE DEPUTY MINISTER IN THE
MINI>1RY OF COMMERCE (SHRI
VISHWANATH PARTAP SINGH):
(a) to (c¢). Some Western 1ndus-
trialised countries are facing pros-
pects of Jower negative growth in
their economies. While different
sectors are affected in different coun.
tries, these economies are faced with
an overall contraction in demand.
The Indian economy would be affec-
ted in case thiz irend continues for a
long period. While it may not affect
the intermal price level and the
major imports, export of a number
of items would contract.

Intervention of Central Government
in Jute Workers® Strike

614. SHRI MOHAMMAD
ISMAIL:

Will the Minister of COMMERCE
be pleased to state the reason for
non-intervention by the Central Gov-
ernment in the continuous strike of
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jute workers which started on 6th
January, 1975 in view of the adamant
attitude of the employees and the
ineffective intervention of the West
Bengal Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
VISHWANATH PARTAP BINGH):
In terms of provisions of the Indus-
trial Disputes Aect, conciliation for
settlement of industrial gisputes 1is
the responsibility of the State Gov-
ernment concerned and, therefore,
the Central Government has not so
far intervened in the matter. The
situation is however kept under watch
and the Central Government is keep-
ing in constant touch with the State
Government authorities.

U.S, Assistance for Countries
affected by Economle Crisig

615. SHRI ARJUN SETHI:

Will the Minister of FINANCE
be pleased to state:

(a) whether United States has
pledged $2,000 milhion to help poor
countiles hit by the World Economc
crisis;

(b) if so, whether India 1s
beneflciary 1n that Iist; and

(¢) the guantum of financial assist-
ance provided for India?

also a

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
It is understoood that the US, Gov-
ernment has earmarked a sum of
$1600 miilion for food aid to develop-
ing countries under their PL 480 Pro-
gramme in the current fiscal year. In
addition, they are making available
$1180 million as developiment asis-
tance.

(b) and (c¢) India and United States
have not signed any food aid or de-
velopment assistance agreement in
relation to these funds.
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Import of Newsprint from Soviet
Union

618, SHRI B. S. BHRIUA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have
signed a contract with Sowviet Umon
for import of newsprint;

(b) if so, the main features thereof;

(c) when and at what prive would
it be delivered,

(d) whether any foreign country
has increased the prices at which
newsprint is being imported or is
proposed to be imported by India;
and

(e) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PARTAP SINGH):
(a) to (e), STC has enteled into a
contract with the Soviet Union for
import of 22000 M/T of newsprint
for dehvery auring January to May,
1975 The price is firm and final and
is payable 1n Indian Rupees

(d) Yes, Sir.

(e) The Canadian suppliers have
increased the price by 9 per cent to
12 pe1 cent with offect from 1-1-1975.

Decision to tak« aver Laxmi Rattan

Cotton Mills, Kanpur

817, SHRI S. M. BANERJEE. Will
the Mimister of COMMERCE be ple-
ased to stae

(a) whether a final decision has
been taken to take over Laxmi Ratten
Cotton Mills, Kanpur, and

(b) if not, the reasons for this ab-
normal delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PARTAP SINGH):
(a) No, Bir.

(b) An Investigation Committee
has been appointed to enquire into the
affairs of the mills on the 24th Janu-
ary, 1875, and its report is awaited,

Civil Aerodrome at Cochin

618. SHRI VAYALAR RAVI:
SHRI C. JANARDHANAN:
Will the Mimster of TOURISM
AND CIVIL AVIATION
be pleased to state:

(a) whether the question of cons-
truction of a c1vil aerodrome at Co-
chin has been under the consideration
of Government for a very long time;

(b) if so, the reasons for delay in
taking a final deeision on the loca-
tion of the aerodrome; and

(¢) the steps Government have
taken to speed up the process and

start worhs on 1t as early as posst-
ble?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR). (a) to (c). For selez-
tion of a switable site for possible
construction of an aerodrome at
Cochin, surveys have had to be con-
ducted entailing detailled examina-
tion of various technical aspects in-
volved. The results of the surveys
are being evaluated and a decision in
the matter 15 likely to be taken
shortly.

A proposal to extend the existing
runway at the Naval aerodrome in
Cochin for Boeing-737 operations is
also under Government's considera-
tion.

Credit from International Develop-
ment Assoclation for Rural
Development

818. SHRI RAGHUNANDAN LAL
BHATIA:
SHRI D D. DESAI:
SHRI P GANGADEB:
Will the Minister of FINANCE
be pleased to state;

(a) whether international Deve=
lopment Association has sanctioned
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any credit to India for rural deve-
Topmest; _

(b) i so, whether the credit is
part of three credits sanctioned for
rural and dairy development in India;
and

(¢) the main features of the credit
sind in what way the credit is pro-
posed to be utilised?

THE MINISTER OF FINANCE

credits to Ind.la 1op agricultural and
irrigation projects primarily aimed at
rural development, More specifically,
negotiations for three credits, namely,
Rajasthan Dairy Development Projeot,
Madhya Pradesh Dairy Development
Project and Drought-Prone Areas Pro.
ject were concluded with IDA in Oc-
tober 1974. Agreements for the firat
two were signed in December, 1974,
and for the third one in January, 1975,

(¢) The main features of these three

(SHRI C. SUBRAMANIAM): () credits are given in the attached
and 1b). International Development Statement.
STATEMENT
N of the Project Amount of :
ame roje P Purpose

Rajastheny Diary Development
Project

Madhya Pradesh Diary Dev. Project Rs. 12-30 crores
(8 16-4 mil.)

Drought Prone Areas Project

All the three Credits have been
extended on usual IDA terms, i.e. re-
payable in 50 years with a grace
period of 10 years, and carrying no
interest but only a service charge of
3/4 of one percent per annum,

Ports and Dock Workers' Strike

620. SHRI RANEN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the recent Ports and
Pock workers’ strike affected fore-
ign trade of the country; and

Rs. 2078 creres
(%27+7 mil)

R, 26'25 crores The Pro
(8 35 mil.)

Itis anintegrated progragrme intendcd
to incrcase the production of milk in
the rural arcas of Rajasthan through
the development of village dairy
ocooperative  societics and union «
thereo

Tiis also anmtcgrnnd program me m
tended to ipcrease the pmduct:(!n
of the milk in the rural arca. of
Madhya Pradesh through the deve-
opment of village dairy cooperative
Societies and unions thereof,

ject which is part of country’s
Dro t Prone Arcas pregramme,
is designed toincrease and s1abil'se
the production from agriculiurc and
related activities in the six districts
of Andhra Pradal  (Arnantpur)
Karnataka (Bijapurand Nagaur)
and Mahrashtra (Ahmcdpegar and
Sholapur).

{(b) if so, the total estimated loss
incurred due to that strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PARTAP SINGH):
(a) and (b). During the strike by
Ports and Dock workers at the Major
Ports, from 16th to 20th January, 1975,
no loading or unloading of cargo could
be done, except in the case of a few
vessels mainly carrying POL and
foodgrains. TUnloading of import
cargo and loading of export cargo
suffered delay on this account. How-
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" aver it §s not fesajble 10 guantify the
estimated loss incurred due to that
strike,

LM ¥F's. propesal ¢o sbolish efficial
price of pola

621, SHRI SARJOO PANDEY: Will
the Minster of FINANCE be pleased
to state:

(a) whether the Intercaticnal
Monetary Fund has decided to abolsh
the officia] price of gold; and

(b) if 80, the impact of this step on
India’s economy?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b). At the Interam Committee of the
Board of Governors on the Interna-
tional Monetary system held in
Washington in January, 1975, there
was an intensive discussion of future
arrangements for gold. The Com-
mittee reaffirmed that steps should be
taken as soon as possible to give the
special drawing right the central place
in the international monetary system.
It was generally agreed that the offi-
cial price for gold should be abolished
and obligatory payments of gold by
member countries to the Fund should
be eliminated The draft amendments
to the Articles of the IMF on these
matters are expected to be discussed
in the Interim Committee at its meet-
ing in the early part of June, 1975 in
Paris. There is no immediate impact
on India’'s economy.

Re.Scheduling of Forelgn Debt,

622, SHRI P. R. SBHENOY: Will the
’l::x:eister of FINANCE be pleased to

(a) the total outstanding loans pay-
able by the Government of India to
foreign countries, country-wise with
due dutes Tor their repayment and
rate of interest payable;

(b) whether Government pinpose
to re-schedule the repayment of these
loans; and

(e) if so, the gteps taken in that
direction?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
Statement is laid on the Table of the
House. [Placed in Library, See No.
LT 8946/75].

(b) and (¢). No, Sir. However,
India has been getting debt relief
from members of the India Consor-
tium, which includes re-scheduling to
some extent,

Obligation on Millg to produce con-
trolled cloth

623. SHRI G. Y. KRISHNAN: Will
the Minister of CO CE be
pleased to state:

(a) whether Government have im-
posed a higher obligation on mells to
produce contirolled cloth for the quor-
ter January—March 1975;

(b) whether the combined expori-
cum- controlled cloth oblhigation, which
was fixed at 30 per cent for the quar-
ter October—December, 1974, has now
been raised by 6 per cent for the
current quarter, and

(c) if so, the mun feature; of the
poliey of Governmeat in this ragard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PARTAP SINGH):
(a) to (c). The Mills' obligation to
produce controlled cloth during the
quarter January—Maich, 1473 has
been fixed at 36 per cen of their
packed production or at 1025 8q.
metres per loom shift of eight hours
worked during July|September, 1874
by individual mills. The stepping up
of the obligation has become necess-
ary to achieve the target of production
of 800 million square metres of con-
trolled cloth during the year ending
3ist March 1876.
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Trade negotiations with USSR and
Czechoslovakia regarding export of
Mica

824. SHRI M. K. KRISHNAN: Will
the Mimster of COMMERCE be
Pleased to state:

(a) whether the recent trade nego-
tiations with USSR and Czechc.iova-
kia on the issue of export of mica
have broken down;

(b) if so, the reasons therefor, and

(c) the reaction
thereto?

of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PARTAP SINGH):

(a) No, Sir

(b) and (c) Do not arise

Sale of Coffee Powder tg the public

625 SHRI D B CHANDRA

GOWDA Wil the Mins-

ter of COMMERCE be pleased to
state

(a) whether Coffce Boaid "Y1, re-
cently amended 1t policy regurding
the sale of coffee powder to the pub-
lic through the Indian Coffee Depots
and other promotional umts, ard

(b) 1f =0 the salient feature: there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRT
VISHWANATH PARTAP SINGH):
{a) No, Sir

(b) Does not arise

Credit Policy

626 SHRI VIJAYAPAL SINGH-
Will the Minister of FINANCE
be pleased to state

(a) whether he stated in Coimba-
tore that Government would evolve a
production oriented credit policy to
ensure increafe in production; and

)

(b) if so, could it be further ex-
plained?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
and (b). While addressing the Indian
Chamber of Commerce and affiliated
associations at Coimbatore recently,
Finance Minister stressed the need to
promote a production-oriented credit
policy He emphasized that the credit
made available should be utilised for
increasing production and mnot for
hoarding and speculation.

With a view to ensuring that the
assessment of industrial production
needs 1s done on scientific basis, the
Reserve Bank has already appointed
a Study Group to, inter-aha, examine
and make recommendations for ob-
taining from borrowers periodical
forecasts of (i) Business and Produc-
tion Plans and (il) Credit nceds re-
lated to such plans The objectives of
the study are to bring in a degree of
sophistication in the attempts of the
banks to relate bank credit to the
borrower's genuine production needs
and prevent excessive stock holding
in anticipation of a price rise The
deliherations of the Study Group are
still 'n progress

Shortage of working funds faced by
Public and Private sector underta=-
kings

627 SARDAR SWARAN SINGH
SOKHI:
SHR1 VARKEY GEORGE
SHRI R. V. SWAMINATHAN:

Wil] the Minister of FINANCE
be pleased to state:

(a) the situation arises from the
shortage of working funds faced by
Public and Private gector undertak-
ings mn the country.

(b) whether Government have re=
tused any relaxation of 1ta credit
policy to meet the eredit requirements
of industrnal Units,
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(¢) whether indiscriminate borrow-
ing from public by the Irdustirial
Units, would lead to hoarding, speru-
lation and inflation; and

(d) if s0, what steps Government
propose to take to check inflat.nn and
hoarding and to save the public sec-
tor as well as private rector under-
takings?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE SHRI-
MAT1 SUSHILA ROHATGI): (a) to
(d). Taking into account the current
" economic setting, the accent of the
credit policy 1s on exercising maxi-
mum possible resiraint on credit
creation while at the same time pro-
viding for deployment of credit with
a measwe of selectivity in it so as
to sustain investment, augment pro-
duction and facilitate better distribu-
tion of essential commodities

Reserve Bank has advised the banks
that genuine credit needs of the pro-
ductive sectors should be met by
securing a quicker turn over of cre-
dit and that they should study the
financial position of the individual
unitg and their immediate needg that
are directly related to the needs of
essential production.

In so far as public borrowings of
industrial units are concerned, conirol
over their deposit.iaking activities is
vested with the Reserve Bank under
the Reserve Bank of India Act, since
December, 1983. ~Under this power,
Reserve Bank has issued directions to
non-banking companies restricting the
quantum of deposits raised by any
company to 25 per cent of paid-up
capital plus net free reserves in res-
pect of deposits raised from the pub-
lic, and 15 per cent of pald.up capital
and net free reserves in respet of
deposits raised in the form of unse-
cured loans guaranteed by the direc-
tors and deposits from shareholders.
While considering the guestion of
granting credit accommodation to
such companies, the banks also take

into account the amount of deposits
raised by these companies from the
the public thus, 1t 1s ensured that the
quantum of both the deposits raised
{from the public ag well as the finan-
clal accomniodation extended from
the basking s,stem to these com-
panies 1s such ag would meet only
the genumne production needs of these
companies, angd that such funds are
not utilised for hoarding and specula-
tive purposes

Aid from Nationaliseq Banks tp Small
Scale Units in Stateg

628 SHR] D K PANDA:
Will the Minister ot FINALCE
be pleased to state

(a) whether the aid from national-
1sed bankg to the small scale unitg 1n
the various States was unevenly dis-
tributed during the year, 1974, and

(b) if so, the aid demandcd and
received by each State during 1974 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b): The level of advances of
the Scheduleq Commercial Banks in
different areas is largely determined
by the general level of economic
activity and the availability or other-
wise of infrastructure facilities like
transport, power, communications ete.
It is the endeavour of the Public
sector banks to support all productive
endeavours and step up their lendings
to small borrowers in different
catagories, including small scale
industries, particularly in the under-
banked and backward areas

The details of the outstanding
advances of the public sector banks
under Small Scale Industries in the
different States and Union Territories
as at the end of June, 1978 and June,
1974 are set out in the statement laid
on the Table of the House [Placed in
Library, see No. LT 8947|75). Data
regarding assistance demanded is not
separately compiled by the banks.



63 Written Answers
Peorsons arrested for Economic
Ofiences

620, SHRI BHOGENDRA JHA,
SHRI SAMAR MUKHERJEE
SHRI SAROJ MUKHERJEE:
Wil the Minister of FINANCE
be pleased to «fite

(a) what ia the break-up of the
persons detained under the Conserva-
tion o! Toureign zal ge na  re-
vention of Smugghni Activities Act,
State-wise, upto now and patticular-
ly during the year 1975; and

(b) what is the number of persons
arrested and properlieg seized State-
wise, ag a part of the drive agamnst
possession of unaccounted money?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):

(a) A statement (Annexure ‘A’)
containing the desired information is
laid on the Table of the Sabha
[Placed in Library. See No. LT
8948/75]

(b) There is no provision in the
Income-tax Act for arrest of anyone
for possession of unaccounted money.
The value of assets seized during
searches made by the Income Tax
Department during calendar year 1974
is Rs. 1478 lakhs. Commissioner of

1. Deputy Governor, RBI .

2. Controller, Exchange Contro]l Dept., RBI
3. C‘;;.mmn-clun-ManagIrg Director, Export Credit & Guarantee Corpn.

bay. . .
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Income-tax charge-wise, information
regarding the value of assets seized
by the Income-tax Department during
the calendar year 1874 is furnished in
the enclosed statement. (Annexure
‘B’) laid on the Table of the Sabha.
[Placed in Library. See No. LT-8048
/76).

High Leve] Standing Committee on
Export Credit

830 SHRI MUKHTIAR SINGH
MALIK-

Will the Mimster of COMMERCE
be pleased to stat-

(a) whether there js mny proposal
under consideraiion of fyovernment
to constitute a high level Standing
Committee on Export Credit,

(by if so, the salient features re-
garding its composition and function;
and

(c) the time by which it will start
tunctioning ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRT
VISHWANATH PRATAP SINGH):

(a) and (b)' Reserve Bank of India
have set up a Standing Committee on
Export Finance consisting of the fol-
lowning'—

Chaurmia

M=mbher

- - . -

» s » . .

4 President, Foreign Exchange Dealers® Assn. of India ) . . . -
5 A representative of the Industial Development Bank of India . : *

6 An experienced commercial banker

7. A repesentative of the Min. of Finance
8. A r:presentative of the Mm., of Commerce .
9. ]ui,;t Chief Offmt.i)»n'rrmfnt o'l' Banking (?p“:lﬂ:nﬂl d

Developme nt

M:n»-
1Y
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+ The Committes will function as a
Policy formulating body in all matters
relating to export finance,

(c) The Committee has already
started functioning.

Seisure of Coniraband Goods

831, SHRI SAMAR MUKAZRJEE
Wil] the Minister of FINANCE
be pleased to state,

(a) the value of contraband goods
seized by Customs, Central Excise and
Police Officials during the months of
October, 1974 to January, 1875; and

(b) State-wise break up thereof?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHR] PRANAB KUMAR MUKHER-
JEE)- (a) and (b) Information is
bemng collected ang will be laid on the
table of the House,

qreit  feaa wowt fam &
winfe ¥ foy  aeer wraw
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Helipads Bullt In the Vicinity of
Jabalpur
§33. POOF MADHU DANDA-

VATE: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether during the period of
the election campaign for the lok
Sabha bye election from Jabaipur
Parhamentiary Constitutency on the
18th January, 1975, a score of helipads
were buily in the vicinity of Jabalpur
to facilitate the landing of helicopters;

ana

(b) if so what are the places where
the helipads were built and the totsl
expenditure involved?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Neither the Civil
Aviation Department nor the Indian
Air Force built any helipads in the
vicimmty of Jabalpur during the
financial year 1974-75.

(b) Does not arise

Employees Dismissed, Removed and
Terminated from Service in Audit and
Accounts Department

634 SHRI DINESH JOARDER;
SHRI DINEN BHATTACHA-
RYYA:
Will the Minister of FINANCE
be pleased to state:

(a) the total number of employees
dimristed, removed and termimated
from service in the Audit and Ac-
eounts Department since 1073;



67 Written Answers
figures

{c) whether any of them have been
taken back into service; and

(d) the reaction of Government
thereto?

—

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI

PRANAB KUMAR MUKHERJEE):

(a) to (d) A statement is laid on the

table of the House. [Placed in
Library. See No. LT-8040/75].

Malpractices/Frauds committed by
Non-Banking Companies in regard to
Collection of Deposits

635. SHR] DASARATHA DEB:
SHRI KRISHNA CHANDRA
HALDER:
Wil the Minister of FINANCE
be pleased to state:

{a) whether Government's atten=-
tion has been drawn to the malprac-
tices and frauds committed by several
non-banking companies with regard
to the collection of deposits;

(b) if so. names of such companies
against whom complaints are made;
and

(c) Action taken against those com-
panies by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI)-
MATI SUSHILA ROHATGI): (a) and
(b). Government as well a5 the Re-
serve Bank of India have received
some complaints regarding non-pay-
ment of deposits or interest thereon
on due date: by certain non-banking
companies. A list of such rompanies
is given in Stuleinent—I laid on the
Tab'e of the House. (Flated in
library. See No LT 8950{75) ., Some
complaints have also been received
regarding the iriegularvities being com-
mitted by certain miscelleneous non-
funiking companies while collecting
monies for the benefitichitfund
schemes being conducted by them. A
list of sch companies is given in.

FEBRUARY 21, 1975
(b) State-wise and category-wise Statement—II laid on the Table of the
thereof;
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House. (Placed in library, See No.
LT 8950/75).

(c) In respect of complaints regard-
ing non-payment of deposits or inte-
rest thereon on due dates, the Resgerve
Bank of India has reported that such
complaints are forwarded by it to the
companieg concerned for comments
and the complainant. are advised
suitablv in the light of the comments
when received The Reserve Bank
ha. 1tlded in this connection that tran-
sactions of deposits are in the nature
of cotract beiween the companies and
the individual depositorg and, as such,
the auffected purtie. have to pursue
the noriual 1emedies open to them in
casevs of bTeach of contract,

As reguids complaints of irregula-
rities committed while collecling
monies for the benefitchyy fund
scheme=: being conducted by certain
miscellaneous non-bunking companies,
inspection of such companics, wher-
ever necessary, has been undertaken
by the Reseive Bank and artion tor
contravention of its directior: has also
been initiated by the Reserve Bunk
when these have been detected.

Similarly, action for contravention
of the provisions of the Companies
Act, 1958 15 being taken bv the Deptt,
of Company Affairs against the com-
panier concerned as and when these
are detected and inspections under
Section 209(4) of the Companies Act.
1958 have a'so been ordered in respect
of such companies, wherever neces-
sary.

Cotton Corporation of India’s Ex-
change loss on a mysierious
Coiten Deal

636. SHRI BIRENDER SINGH
RAO:
SHRI HARY KISHORE SINGH-
Will the Minister of COMMERCE
We pleased to state: )

(8) whether Government have sedh
the press reports dated the 10h
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November, 1974 about Cotton Corpo-
ration of India’s exchange loss on a
mysterious cotton deal; and

(b) if se, whether any inquiry has
been conducted by Government and
if so, with what result?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The item hash been noticeg by
Government. No such deal hag been
entered into by the Cotton Corpora-
tion of India.

(b) Does not arise,

Assistance from World Bank

637. SHRI S. A, MURUGANAN-
THAM:
Will the Minister of FINANCE
be pleased to state:

(a) the total World Bank assist-
tance received during 1974 and the
amount for which negotiations have
been completed for the year 1975; and

(b) for what purpose these loans
have been utilized?

THE MINISTER OF FINANCE
(SHRI C¢. SUBRAMANIAM): (a) and
(b) Total World Bank assistance (ex-
cluding that from IDA) during 1974
wag for an amount of Rs. 39 crores
($52 million) for the Chambal (Rajas-
than) Command Area Development
Project. The loan amount will be
utilised to finance the deve!opment of
the Command Area of the existing
Chambal Irrigation Project in Rajas-
than State,

So far as 1975 i3 concerned a loan
Agreement for an amount of Rs. 81.75
crores ($ 109 million) has been signed
with the World Bank on 24th January,
1975, for the Indian Farmers Fertili-
ser Cooperative Ltd, (IFFCO Fertili-
zer Project). The Project consists of
the design, construction and start-up
of a fertilizer plant at Phulpur, near
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Allahabad in Uttar Pradesh, with g
daily capacity of about 900 tonnes of
Ammonia based on heavy fuel-oil feed
stock and about 1500 tonnes of urea.

Negotiations are being held by the
Industrial Credit and Investment Cor-
poration of India (ICICI) with the
World Bank during the current month
for a loan amount of Rs. 67.50 crores
($ 90 million) to enable the farmer
to provide assistance for productive
investments to private sector in India.
This will be eleventh loan in the
series, two of them being current.

In addition, India had received dur-
ing 1974 an amount of 461 million
from the International Deve'opment
Association for industrial imports, for

fertilizer, production, dairy and agri-
cultural projects,

Assistance from FEuropean Economie
Community

638. SHRI D. D. DESAI:
SHRI P. GANGADEB:
Will the Minister of FINANCE
be pleased to state:

(a) whether India will get any aid
from the European Economic Com-
munity during the current year: and

(b) if so, the particulars thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b) The European Economic Commu-
nity has, as of now, offered the fol-
lowing aid during the current fiscal
year; as

(i) A grant of US $ 50 million as
part of its contribution to the
United Nations Emergency
Operations; and

(ii) A quantity of 150,000 tonnes
of wheat as part of its food

aid programme in cereals for
1974-175,
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Revovery of Arreary of Incsme Tax

639. SHRI K. M. MADHUKAR:
Wil the Minister of FINANCE
be pleased to state:

(a) whether the values of the at-
tached immovable properties of Shri
Krishna Mohan, residing at Balee
House, New Rohtak Road, New Delhi
are sufficient to recover the arrears of
Income-tax due from him; and

(b) if not, what other steps are
being taken to recover the full
amount,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE, (a)
No, Sir. However, the value of im-
movable propeities under attachment
is sufficient to recover the undisputed
Income-tax arcars due irom the
asBessee

(b) Besides the attachment of im-
movable properiies the following steps
have beenjare peing taken to recover
Lhe arrears'—

(1) Cash of Re, 0.50 lukhs seized
dur 1g the search of the asses-
see'- house was adjusted to-
wards Income-iax demands
due from him.

(2) Rs. 5,60 lakhs have been re-
covered 1n monthly instal-
ments of Ri.. 14,000 each, dur-
ing the period March 1370 to
July 1873,

(3) Sale proceeds of a property in
Jawahar Nagar, Delhi, am-
ounting to Rs. 1,80 lakhs were
appropriated towards tax
arrearg in 1970.

(4) Permisgion has been granted
to the assessee to make
arrangements for the nsale of
a property in Sadar Bazar,
Delhi. with a view to realise
the maximum value subject
to the adjustment of sale
proceeds towards tax dues,

(5) Settlement petition of the
ansessee is being processed.
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(6) Appellate authorities have
been requested to take up the
pending appeals on priority
basis.

Request made by Government of
Kerala to exempt Industrios from
credit Restrictlons

640. SHRIMATI BHARGAVI
THANKAPPAN;:
Wil the Minuster of FINANCE
be pleased to state:

(a) whether Kerala Government
hag requested the Unmion Government
to exempt some industries from the
credit restrictions as otherwise it
would aggravate the unemployment
problems; and

(b) if so, the particulars of such
industries and the reaction of Cen=
tral Government to that request?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b) Government do not appear to
have received recently any communi-
cation from the Kerala Government
asking for exemption of some indus-
triec from the credit restraint mea-
sures cuirently in operation, How-
ever, 1n January, 1874 in a communi-
cation addres<ed to the Union Finance
Minister, the Kerala Chief Minister
had urged, inter alia the need for
revising the current credit policy so
that it could have an element of selec-
tivity in it The point made by the
Kerala Minister already formgs an
acrepted part of the policy of the
Government, While announcing the
po'icy measures for the 1974-75 busy
season on the 20th October, 1974, the
Reserve Bank of India has again im-
pressed upon the banka that while the
current economic situation calls for a
restraint on credit creation, they
should at the same time provide for
selectivity in the deployment of eredit,
so as to sustain investment, augment
production and facilitate better dis-
tribution of essential commodities,
The banks have been Informed that
the banefit of access to the scarce re-
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sources of bank funds should be ex-
tended in accordance with the needs
of the borrowing units determined not
only by their size but also by the
type of production in which they are
engaged. Thus, agricultural credit re-
quirements, including those for distri-
bution of agricultural inputs, continue
to receive maximum poasible atten-
tion. The policy of giving priority to
small industry. as such, has been fur-
ther refined in 1ts application z0 as to
accord such treatment more particu-
larly to units having credit limits of
Rs, 10 lakhs and below, and produc-
ing inputs for core sector and wage
goods industries. While in the public
sector, working capital requirements
of manufacturing units tor expending
production will receive prior conside-
ration, in the private industrial sector,
preference is to be accorded to units
in the 'core’ seclor (mainly those pro-
ducing fertilisers, peaticides and other
needs of agriculture, transport and
electrical equipments and basic metals
and minerals) and tho.c engaged in
the production of goods needed for
masg consumption (such as controlled
varieties of cloth, edible oils, sugar,
ete) .

Ex-Gratia Compensationg for Enemy
Properties

841. SHRI SAMAR GUHA: Will the
Minister of COMMERCE be pleased
to state:

(a) latest figures of the recepients
of ex-gratia compensation regarding
enemy properties sgeparately for (i)
East Pak migrant and (1) West Pak
migrants till January 31, 1975;

(b) the break-up of the figure re-
garding (i) amounts of compensa-
tion received by both catagories of
migrants (ii) amounts sanctioned but
not yet paid and (iil) applications
still under consideration;

(c) number of cases dealt with bv
the Calcutta Committee and (i) num-
ber of applications approved, (il)

A
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amounty sanctioned angd (iil) amounts
paid and (iv) compensation sanction-
ed but yet to be paid;

(d) whether cases of applican:s
from East Pakistan migrants are
awaiting Government's consideration
for about last 10 years;

(e) whether cases of West Pakistan
migrants have been quickly disposed
of but in the case of East Pakistan
migrantg inordinate delays are being

made; and

(1) if so, the reasons of such diffe-
rential treatments; gnd when the East
Pakistan migrants cases will be fina-
lised?

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) as on 3lst Junuary, 1975 ex-
gratia compensation regarding enemy
Property received by the migrants of
East Pakistan and West Pakistan was
es follows: —

(i) East Pakistan 487
(ii) West Pakistan 438
Rs.
b)) 1. Amount 1o East
Pakistan claimants upto
31-1-975 . 3.62,56,000

2. Amount pad 1o West
Pakistan claimants upto

AT-1-9175 1,43.10,000
(1) Amaunt s anctionedbut
not paid . 17.40,000%
(i) Applications still under
consideration with Govt.
(ncluding Panel cases) 203
(&) Number of cases dealt
with by the Panel . 208
(1) Number of applica-
tions verified und sent
to Ministry: 144
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(i) Amount sanctiored 13,71.697 1973-74 15660 124" 14 18+ 38
(i) Amount pad . 5 ,81,744
(fv) Compensation sanc- _ .
tioned but not paid; 789,953 Nore. 1. J}:‘lhoriln:g:: ‘tn:i‘ l.mliaadn::
1971 LM.F. Parity rates and
interest payments are shown at the
(d) to (f) Scheme for Ex-gratia Central rates.

grants was introduced in April, 1971,
No discrimination is made between
migrants from former East Pakistan
and West Pakistan in dealing with
their applications for ex-gratia grant.
Every effort is made to dispose of
claims as expeditiously as possible.

*In these cases, the relative
indemnity bonds and bills are awaited
from the claimants concerned. This
amount of Rs 17,40,000/- includes the
sum of Rs  7.80.953]- in recpect of
Panel cases referred to against item
(c) (iv),

Loan from UK,

642 SHRI M M JOSEPH:Will
the Minister of FINANCE be pleased
to state:

(a) the total amount of loan ziven
by the U K to India during the last
three years; and

(b} the amount paid back to 1he
UK as interest and service charges
during that period?

THF MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b), A statement giving the infor-
mation is laid on the table of the
House.

SATFMFNT
(In Crores of Rupeed)

Year Ameant imount  Amournt
of loan of Ioin pad as
authromed dravn mnterest

(IJ 2y 3y "ﬂ

1971-72 9% 1n Y1 32 19 o1

1972-73 103 2% 119 34 1y 50

2. No. service charges are ?Aylbk
on loans given by the UK.y

Evasion of Excise Duty by Forelgn
ooncerns

643 SHRI JYOTIRMOY BOSU: will
the Minister of FINANCE be pleased
to state:

(a) whether there are charges of
evasion of Central excise duties
against the f{ollowing firm, ms (1)
Bata Shoe Company; (2) India Tobac-
to Company; (3) ICI and allied
compames; (4) Shaw Wallace Com-
pany, and (5) Union Carbide;

(b) what are the charges

against each;

specific

(e} total amount of mones Involved
in pach case: and

(d) what action, if any hag been
or i® bemng taken apainst the fiims
concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) tofd) The information 15 being
collected and will be 1a1d on the Table
of the House.

Former U S, Ambas.ador’s Statement
on American Aid

644. SHRI NOORUL HUDA: Will
the Minister of FINANCE be pleased
to state:

(a) whether attention of Govern=-
ment has been drawn to the recent
statement of the retiring US, Am-
bassador, Mr, Moynihan to the effect
that U.S Aid contains such restrie-
tiong that no self-respecting country
would take Amerlcan aid; and

]

"
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(b) in view of statement by an U.S.
Ambassador whether Government pro-
pose to review the position amew re-
garding acceptance of U.S, aid with
conditions?

THE MINISTER OF FINANCE
(SHRI T. SUBRAMANIAM): (a) and
(b). Government has seen press
reports about the views of the
former U:S. Ambassador to India on
matters concerning aid from that
country. Government would consider
all relevant aspects at the appropriate
time before taking decisions.

Development of Bandipur Game
Sanctuary in Karnataka

045. SHRI S. M, SIDDAYYA:
SHRI K, LAKKAPPA:
Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether there is 5 proposal to
develop Bandipur Game Sanctuary in
Mysore district of Karnataka State
ag a fourist cenfre and if o, the muin
features thereof,

(h) the amtun* :an-tioned for 1ls
development during the lasy thiee
years, and

(c) when will the work be taken
up?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREND-
RA PAL SINGH): (a) Yes, Sir. The
main features of the proposal are the
construction of a Rest House/Forest
Lodge and provision of transport for
viewing the wild life.

(b) As regards viewimng the wild
life in the Sanctuary, a mini-bus has
already been provided in the State
Government during the 4th Five Year
Plan Period at a cost of Rs. 42,000

The amount originally envisaged
for the construction of a Rest House
at Bandipur was Rs. 7.22 lakhs. The
work on this project could not be

taken up due to the ban on new
construction,

(c) Subject to the availability of
funds, the scheme for the Rest House
may be taken up during the later part
of the Fifth Five Year Plan Period.

Release of Smugglers Arrested during
Anti-Smuggling Drive

646. SHRIMATI ROZA DESH-
PANDE: Wil the Minister of
FINANCE be pleased to state:

(a) whether all the smugglers
arrested in Delhi in tbe last anti-
smuggling diive were releascd and
none of them was re-arrested under
the Conservation of Foreign Exchange
and Prevention of Anti-smuggling
Activities Act; and

(b) if so, the particulars
and reasong therefor?

thereof

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
tSHR1] PRANAB KUMAR MUKHER-
JEE}: (a) and (b) All persons who
werc detained under the Maintenance
of Internal Secunitv (Amendment)
Ordinance 1974 werc subsequently
released However, steps were taken
to re-detain under the COFEPOSA
Act, such of these persons against
whom sufficient grounds existed for
detent.on Detention orders in respect
of 7 such persons have been issued by
the Delhi Administration so far.

et = ¥ fof

647. =} GG WAW : FIT Aforeg
qAT @7 TNA ¥ g v fw

(%\ =7 g g fwaT &
T 5T D w703 & fovie e afre
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(1Y 77 g9 & 37 7 are-
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(w) = drwrar few ardra & fway-
et & wrfy ?

wifore shwrevey # goshit (st fewr
aq waw fag ) : (F) H7HrC arady
qaadla Fwar & v gA q=@r ®
fafe ot g afir == 3 @ &)
FAFAT ATART ZRT 1973 ¥ 37 a4
¥ =1 Fare v & faly arew o &Y
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T 1978-79 ¥ faT 1040 74T W2y

gt ®9¥ w7 130 FUT Frare mga
¥ fagtxr #1 7eq war mar 2 a7 qfx
1973 & Fvmr g arafas faafr M
o woaw 32 gfqm afuw s R
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Import of Cottom from Pakistym
648 SHRI VASANT SATHE-
SHRI SUKHDEO PRASAD
VERMA:
SHRI M M JOSEPH:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the Indian Trade Dele-
gation held talks with the officialg of
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(b) if so, the particulars of the
deal finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir,

(b) A contract has been signed for
the supply of two lakh balcs of cot-
ton to India

frdwwr firew ¥ wa@ W SeaTOY

649. To wpiTomw gty : &aT
wiforr 7 fT gz 79747 F) FU N fe

(%) =% 1974 7 wrw AT & ford
faafas feoa w1 fraar Fv2r qrgr S,
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i g0 FOF af qrzv faafrr wad wr
ERTCC IR e L

Dearness Allowance dmeg to Juls
Workers

650 SHRI KRISHANA CHANDRA
HALDER: Will the Minister of COM-
MERCE be pleased to state the rea-
song for resorting to DIR to deprive the
jute workers of their dearness allow-
ance dues?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
Though the Central Government have
not issued any orders under the Def-
ence of India Rules regarding the
dearness allowance payable to the
workers, the Government of West
Bengal have vide their their orders
of 27th November 1874 notified the
quantum of additional dearness
allowance payuble to the workers in
respect of all industries who have
been following the Consumer Price
Index Number for Calcutta area on
base year 1939

Lunch Recess to workers in security
Paper Mill, Hoshangabad

651. SHRI NITIRAJ SINGH CHA-
UDHARY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether lunch recess is given
to workers in gll the shifts in Secu-
rity Paper Mill, Hoshangabad;

(b) if so, whether the machines
stop working during lunch recess,
and

(c) if not, who attends to machines
during the Junch recess?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 PRANAB KUMAR MUKHER-
JEE): (a) Yes, Sir.

(b) Machines on continous process
do not stop during the lunch recess.

(¢) Individual workers in conti-
nuous process take lunch after the
ghift starts by prior mutual arrange-
ment in consultation with supervisors.
The worker who is not taking iunch

is in a position to attend to the
machine.

Indo-U S, Commission and US. Aid

652, SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of FIN-
ANCE be pleased to state:

(a) the main features of Indo-U 8.
Clommission and quantum 5f aid
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granted by US, in loan fundy and
kind during his visit to U.S.A.

(b) whether Indo-US, Commission
is similar to Indo-Soviet Commission

in the nature of agreements and
terms; and

(c) if not, what are the basic diffe-
rence between the two?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM): (a) to
(c) The Indo-U.S, Joint Commission
has been sel up to foster mutually
advantageous co-operation between
India ang USA in the economie, com-
mercial, scientific, technological, edu-
cational and cultural flelds.

Although the wording and the
clauseg of the yndo-US and the Indo-
Soviet Agreements are different to
suit the economic conditions in  the
respective countries, the Agreements
cover in both cases co-operation in
the economic and scientific fields.
The Indo-US Joint Commission cov=
vers 1n addition co-operation in the
flelds of commerce, education and
culture

No aid «grecments were concluded
with U.S A. during the Finance Mini-
ter’s recent wvisit tn that country

Production of Woolleng in India

653. SHRI SAT PAL KAPUR: will
the Minister of COMMERCE be
pleased to state:

(a) whether Government have de-
cided to enlist the co-operation of a
major wool supplying country to ex=-
pand the base of production of
woollens in India for purposeg of
export; and

(b) if go, the name of the foreign
country and the terms and conditions
of the sald co-operation?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b): The question of seeking
co-operation of Australia with a
view to expanding the production of
woollens and promotion of their eXs
ports 1s under consideration A final
decision has not yet been taken.

Loan offered by S.B1, and Nationalls-

ed Bankg for Development of Small

Scale Industries jn West Bengal, Bihar,
Tripura, Meghalaya ang Assam

65¢ SHRI SAKTI KUMAR SAR-
KAR

Will the Minister (£ FINANCE  be
plecased to state

(a) how much money the State
Bank of India and other nationahsad
bankg offered as loan for the dcvelop-
ment of small scales 1industries 1n
West Bengal, Bihar, Tripuia, Magha-
laya and Assam during the ]ast three
yeare a~cl

(h) the figures thereof, Bank-wise
and State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAI] SUSHILA ROHATGI, (a) anl
(h) A <tatement 1~ laul on the
Tahle of the House [Pleced 1 Lib-
1A Sce No LT8951/75]

Grant of Ad boc Increage to
Pensioners

655 SHRI  DINEN BHATTA-
CHARYYA Will the Muuster of FIN-
ANCF he pliased to state

{a) whether he has received any
momotandum Togarang gilant of ad
hot increate to pen loners who are
in 1eceipt of family pension, and

(b) if so, the reactimn of Govern-
ment thereto”
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THE MINSTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) Yes, Sur.

(b) Because of the present const.
ramnts on financial resources, it has
not been found possible to take on
the additional commitment and
accordingly, it has been decided to
defer the quesuon fo: the present.

Sale of Cotton to India by Pakistan

656 SHRI INDRAJIT GUPTA:
Will the Muister of COMMERCE
be pleased to state:

(a) whether 1t 15 afact that Gov-
ernment of Pakistan appears 1o ke
Playing cool in the matter of gellng
cotton to India,

(5) if 1t 15 50, the 1easons and par-
ticulars thereof, and

(¢) what was the total gquant:ty of
(otton bales expucted to be imported
by India and at what price?

1HE DEPUTY MINISTER IN THE
MINSTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH).
(a) No,Sir

(I Does nni arise

(c) The totul quantty or cutton to
be imported Yy India 15 two  lakh
bales 1he prices ate comparable with
1n ernational plices

Production of Poor Quality of Cloth
by Texiile Mills

67 SHRI SUKHDEO PRASAD
VERMA Wil] the Mimister of COM-
MERCE be pleased to state:

(a) whether cloth produced bv the
toxtile mills in the country is of poor
quality, and

(b) if so, the steps Government
propose to take in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) ang (b) Certaln deficiencies in
the gquality of controlled cloth were
brought to the notice of the Govern-
ment. Consequen.ly, the mills have
been pmohibited from  producing
long cloth in grey loom state, with-
out the permission of the Textile
Comissioner, Specifications for cor.
trolled cloth have also been revis~d
with effect from 1st March, 1975, to

ensure better quality of controlled
cloth. '

Import of Trawlers

858. SHRI DHAMANKAR: Wil the
Minister of COMMERCE be pleased to
state-

(a) whether large trawlers for off-
shore and deep-sea fishing are pro-
posed to be 1mported to intensify
large-scale mechanised fishing so as
to give fillip to the country's export
earnings, if so, how long will it take
to import them;

(b) whether any jnsurance cnver
would be granted for marine pro-
ducts anq whether there are any
proposals for establishment of fishery
bank and fishery fund for the bene-
fit of sea-food exporters; and

(c) the measures being taken to
safeguard the interests of small and
medium entrepreneurs in this in-
dustry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Arrangements have ben made for
the import of 50 trawlers to give
fillip to country's export earnings. 'The
importg are expected to be com-
pleted in a period of 18—24 months.

(b) Insurance for marine products
excluding risk of rejection is availa-
ble in India from any of the insurers,
‘There is no proposal at present for
establishment of fishery bank, and
fishery fund. A proposal for assis-
ting the sea-food industry with loans

85
from Shipping Development Fund
for acquiring fishing vessels is how-
ever under consideration,

(c) The small and medium entre-
preneurs in the fishing industry are
provided with loans|subsidies by
State Government for fisheries inputs
to carry on their operations of non-
mechanised'mechamsed boats. Large
indusirial houses are alloweg to s=t
up plantg only in backward and less-
developed areas from the point of
view of marme products industry, and
their activitieg are restricted to deep
sea fishing and they are alloweg to
process coxportable varletiegs of shrimp
and lobstars only to the extant of
their own-catch,

Raids by Income-tax Awuthorities on
Steel Dealers

659. SHRI HARI KISHORE
SINGH- Will the Minister of FIN-
ANCE be pleased to state:

(a) whether a number of raids
were carried out by Income-tax offi-
cials in the month of June, 1974
against steel firms;

(b) the particulars thereof, name-
wise; and

(c) administrative action taken
against them by concerned Govern-
mental agencies?

THE MNISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) Yeg Sir.

tb) Names of the Groups of cases
in which searches werer carried out
and the value of assets seized are as
under:

Name of the group Value of
assels
seized

Re.
(5) Jindal group 36,47.770
(#i) Surekha group 23.38,672
(#i) Bishamber Dayal Badri
P rasehd group . 3,61,30%
(iv) Seth Om Prakash grou ,  T1,70,084
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(¢c) Orders uls 132(3) of the
Income-tax Act, 1961 estimating the
undisclosed income in a summary
manner and retaining such  portion
of the seized assets as is sufficient to

satisfy the tax calculated there on
along with the exsting habilities
under the various Direct Tax Acts

have been passed as detailed below:

Name of group Demand Value of
raised scred
u/s 132(5) mssets
appropria-
ted
4gainst
demand
u/s 132(8)
Jindal group 1 24,44.407 36,08,621
Surek'a group §6,67,368 22,6%,866
Seth Om Prakash
group 2 43,013 2 b1 205
Bishamber Datal
Badr: Prashad
group . 3.04,326 1,70,084
Information from  the Ministry

of Steel and Mines as to the action
taken under the Iron and Steel (Con-
trol) Order, 1956 1s being collected
and will be laid on the table of the
House,

Shortage of Funds in Financial
Institutions

660 SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to
state-

(a) whether financial institutions,
like the Imdustrial Development Bank
of India have fallen short of funds;

(b) the reasons thereof and whe-
ther this has curtailed their function
of giving financial help to industries;
and

(¢) the particulars of applications
spproved but on which ng disburse-
ments could be made a8 on the 3lst
December, 19747

Written Answers 88

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) to
(c) The number of applications for
financial assistance have not only in
creased but of late the cost of setting
up projects has gone up considerably
in many iIndustres e.g. sugar and
textile and consequently the requiree
ments of financial assistance of
applicants fiom the All-India public
financial 1nstitutions have also gone
up considerably Consequently the
all-India long term public financial
institutions which depend for their
Tupee resouices mainly on repayment
of loans, issue of market bhonds,
borrowings fiom Reserve Bank of
India etc have been experiencing a
certain amount of constraint in their
Tupee resoul~es in the recent past

While at any grven time, a number
of applicatio \s e always pending 1n
respect of which disbursementg after
sanctions have +*1ll to take place, the
non-disbursal 1 for « variety of rea.
gsons ie non-evecution of documents,
wsufficient progress made by the
applicants, raising of share capital non
receipts of imported equipment, ete
No assistance has however, been held
back, even thoush it had become due
for disbursement on the ground that
the financial institutions did not have
resources to meet their o!"; .iions as
on 31-12-1974

Suggestion made by RBI i regard to

winding up of the Department of
Banking

661 SHRT NIMBALKAR- Wil] the
Minister of FINANCE be pleased
to state:

(a) whether Government have ap-
proved the suggestion made by the
Reserve Bank of India to wind up the
Banking Department of the Minisiry
of Finance; and

(b) if so, the ressons for the same?
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THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI- Foredrrr s 4 —

MATI SUSHILA ROHATGI): (a)

Reserve bank of India has not HAITEA Fo
suggested to Government that the B ®1 A =T

Department of Banking of the
Ministry of Finance should be

wound up.

(b) Does not ariee

Aad oo dlo HUTOW QVE wEGHT,
shaef ﬂl‘lw, “‘Mr
fromw wwr w wefaat g

faafee ot wf weyq

662. St PN W wuWW : ¥T
wrforew oY @ S ATe AR AU
wrgAT DvT fagta &Y af aaut & ar
R & fmmy 1974 & ATifEA g9
HEQT 364 T IET ¥ AT F 9¢ FATA
Y FuT ¥4 fr

(%) aF 1972-73%" o 1973~
718 F&F FcATc FMYTH 0T FIgHY
F+ 7 g7 wga At gwRa Frai
FHH HNTIH QUE e arad waEr q-
v fad FTAVET SEF 7vaf Hwed)
prrrare 11 PW SR AT Wl wER
ey arey frafe gy oo, w7

(w) aw Frater fewr firr o0t %Y
forar war o TR fert fede v
siwa &t o€ ?

wifwr  siwrex @ et (st
fowwrve e ). (%) W (W)
frafer wriwd whery o v o £
wf 1972-73 qWT 1973-74 ¥ forw
™ et wr e W fie e
firerer wytfirkerrery 2% woroT wav §,

1972— 1973-

73 74
1 dqd Fodfre qAT-
MM AT Ho,
gy 9317 13853
2 HAH Fodlo AT
TIYTE F
gTvraTE 342 326
3 #AxT AT TIR
FETEg 313 FAIET
T4
T
4 fng AU OT
g5 FAAIT 935 1126
S WRA rZcdIAA ITEN AFAYEY
w35 R feara wgriak-
WA w AT
FAIT AT

Plan to Promote Air Cargo Traffic in
Eastern Region

663 SHR] RAM KANWAR, Will
the Minister of TOURISM AND AVI-
ATION be pleaseq to state

(a) whether Government are plan-
ning to set up a specishised air cargo
division to promote air cargo traffic
in the Eastern region;

(b) whether the
Shippers Association has approached
different airhnes, Government snd
other organusationg to examine the
problems connected with the export
by air on & large scale than at pre-
sent; and

(c) if so, the reaction of Govern-
ment to East India Shippers Associa-
tion’s approach to Government?
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THE MNISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ
BAHADUR): (a) A high level Stand-
ing Commuttee (SCOPE-AIR) has al.
ready been set up in June 1974 in
the Ministry of Commerce to study
and deal with various problems per-
taining to country’'s exporis moving
by air, This Committee will deal with
problems of all regions including the
eastern region. The Ministry of
Tourism and Civil Aviation and Air
India are represented on this Com-
mittee besides zepresentatives from
other Bodies.

(b) and (c) The Eastern India
Shippers Association had approached
Aijr India and the Government 1n
1974 regarding the problems faced by
them due to lack of capacity avail-
able for export cargo.

Following immediate measures had
been taken consequent to the repre-
sentation made by the Eastern India
Shippers Association:

(I) Air-India operated two f{en
pallets fiights per week, thus
offering approximately sixty

tong additional cargo capacity
ex-Bombay.

(II) On Aprl 22, 1974, Air.India
operated an extra section flight
and thug cleared 23, 423 Kgs.

of cargo ex-Calcutta,

(III) On May 22, 1974. Air-India
operated one more extra section
flight and thug cleareq 27,905
Kgs of cargo ex-Calcutta

Moreover Air-India have planned

to operate effective April 1, 1875, two
all cargo 13 pallets flights per week
between India, Middle East, Europe
and UK which will offer capacity of
3335 tons per flight. One of these
flights will be vig Celcutta. Thege
flights will be in addition to Air-
India’s normal 747 opperations which
offer 20 tons per flight and T07 services
to UK which offer approximately
4 tons per flight.

Bick Tea Estates

f864 SHRI R. R. SINGH DEO:
Will the Minister of COMMERCE
be pleased to state:

FEBRUARY 21, 1875
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(a) the number of gick tea estates
in the country, both in private and
public gectors;

(b) whether the private gector of
the tea industry hag informed Gov-
ernment that it ig prepared to gct as
Government’s agent in reviving and
running the closed and sjck tea
estates; and

(¢) if so, the contents of the com-
munications received by Government
in this regard from the private sec-
tor and reaction of Government
thereto?

THE DEPUTY MINISTER IN THE .
MINISTRY OF COMMERCE (SHRI
VISHWANATH PARATAP SINGH):
ta) In reply to a questionnaire issued
by the Tea Board in July, 19872, 125
tea estates in the country claimed
themselveg to be uneconomic (sick)
None of these ig in the Public Sector.
However g recent gssessment indica-
tes that there are about 43 sick|
closed tea gardens.

{b) and (¢): The Indian Tea Indus-
try Development Association, a Com-
pany set up by the Private Sector
of the Tea Industry Under the Com-
pany Act, have informed Government
that it would be willing to take
over, through its constituent members,
management of such tea garden as
would have potential viability subject
to certain conditions,

The implications of the suggestion
are being examined.

Sizing Machines Imported by S.T.C

665, SHRI ATAL BIHARI
VAJPAYEE:

SHRI JAGANNATHRAO
JOSHI:

SHRI R. V. BADE;: Wil the Min-
ister of COMMERCE be pleased to
state:

(a) whether in 1986, the  State
Trading Corporation imported six
sizing machineg from Japan at a coft
of Rs. 40 lakhg sand it pald Rs. 70
lakhs to customs and for godown bat
it has been unable to dispose tham
off during all these years; and
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(b) the facts of the case including

 losses incurred and perscms respon-
sible for it?

THE DEPUTY MINISIER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir. The State Trading
Corporation had imported 6 sizing
machines in 1865 valued at Rs. 43
lakhs on behalf of Raycx (India)
Ltd,, a concern of the Silk and Rayon
Export Promotion Council. Till date
the STC incurred an cxpenditure of
Rs. 88 lakhs on account of customs
duts¥ godown charges, insurance ete.
Thease machines could not be disposed
of until now due to inability on the
part of the importing company to
make payment for the machines, and
later due to legal difficulties faced in
effecting disposal to other units in the
industry.

(b) Merasures have boen taken to
dispose of these machines shortly.
The question regarding determination
of losses and fization of responsibility
will arise only after ibe machines are
disposed ofl,

Sick Jute Mill;

666. SHRI S. N. SINGH DEO: Will
the Minister of COMMERCE be
pleased to state:

(a) whether some Jute Mills in
West Bengal, Bihar and Assam have
been declored sick;

(b) if so, whether the above
mills have been taken over by Gov-
ernment; and

(c) the particulars thereof, state-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Str.

{b) and (c). Do nos arise,
3456 L8—4.

4
Libenllsalhm of the terms of Refi-
nance for Export Credit to Banks

667, SHRI M, RAM GOPAL
REDDY:
SHRI R. 8. PANDEY: Will the

Minister of FINANCE be pleased to
state:

(a) whether the Reserve Bank of
India have liberalised the terms of
refinance for export credit by banks;

(b) if so, the reasong therefor; and

(c) whether there are no set rules
for the relaxation at prescnt?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) to
(c). The credit requirements of the
export sector continue to be accorded
high priority and measures inciuding
provision of appropriate refinance
facilities are taken by Reserve Bank
of India, from time to time, to ensure
thal credit facilitics are made availa-
ble to exporters adequately and at
reasdnable rales of interest. For the
busy season 1974-75, Reserve Bank
of India has indicated to commercial
banks that there should be no slacken-
ing of the export efforts and that the
special requirements of export credit
should, therefore. continue to be
accoTded high priority. Furthed, dur-
ing the discussions held by Reserve
Bank of India with major banks re-
garding their credit budgets for the
1874-75 busy season, the provisions
made towards export credit were
looked into specialiy.

Reserve Bank has also recently set
up a Standing Committee on export
finance to function as a policy formu-
lating body in all matters relating to
export finance.

Organisational changeg for effective
drive against Smugglers

868, SHRI N, K. SANGHI:
SHRI P. K. DEO:
Will the Minister of FINANCE
be pleased to state:

(a) whether the drive
smugglers hes of late been

agnainat
scaled
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down and the number of those
arrested during the last two months
ig much less than the figures for the
earlher four months;

(b) whether Government have ini-
tiated some orgamsational changes to
make the drive against smugglers
more effective by punishing some
officials of dubious integrity and hy
streamlining the operational staff, and

(c) whether the effects of the
earlier drive on the economy have
been assessed and 1if so, the findings
thereot?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE):
(a) No, Sir, the drive against smug-
glars has not been scaled down How-
ever, the number of persons against
whom detetion orders have been issu=~
ed under the Conservation of Foreign
Exchange and Prevention of Smug-
ghng Activities Act, 1974, is at present
somewhat less than the number of
persons ordered to be detained under
the Maintenance of Internal Security
(Amendment) Ordinance. Only those
persons have been ordered to be
detained under ihe new Act, against
whom sufficient grounds existed for
detention keeping in view the decision
of the High Courts_and the opinlon
of the Advisory Boards in earlier
cases of detentions.

(b) Officers of doubtful integrity
and those lacking m drive and initia-
tive have been shifteq out of sensi-
tive points Steps have been taken to
compulsorily retirte such officers
wherever possible under the rules as
also to imtiate prosecution proceed-
ings/disciphinary action in cases where
adequate material is available,

(c) As a result of this drive the
main Indian links of smuggler’s gangs
have been broken and smuggling
activities have been restrained 'The
‘eflow of contraband into the country
tias been reduced. The open display
of smuggled goods in big citles and

towns in India has also come down.
considerably. Consequently, the prices
of smuggled commodities like forelgn
liquors, cigarettes, textiles and
watches have gone up.

Evasion of Income Tax by Foreign
Banks

668, PROF. NARAIN CHAND
PARASHAR:
Will the Minister of FINANCE
be pleased to state:

(a) whether any Foreign Banks
have becn found guliy of not$pay-
ing the full amount of Income Tax
due to them in the past three years;

(b) if so, the nameg of these banks
and the amount due against each one
of them for the three years 1971-72,
1973-73 and 1973-74, respectively;
and

(c) the steps taken by the author-
tieg to recover the amount of the tax
in each case?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) No foreign bank has been found
guilty of not paying the full amout of
income-tax due from it on the basis of
the assessments made on 1t dufing the
past three years 1971-72, 1972-73 and
1973-74.

(b) and (c¢) Do not arise

Motorlaunches for Gobind Sagar
Lake (Himachal Pradesh)

670 PROF NARAIN CHAND
PARASHAR* Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) the latest position regarding
the motorlaunches for Govind Sagar
Lake in Bllaspur District of Hima-
chal Pradesh;

(b) the ressong for delay of over
five years after the launcheg were
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first ordered to be constructed and
whether the contract provideg for
mpmaltymmeot such delay;

(c) the exact date by which they
would be ready for use in the Lake?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURIND-
RA PAL SINGH): (a) Prefabricated
sections of the hull of the launches
have already reached the site. Preli-
minary arrangements for the assembly
of the hull were completed last
month. The engineers of the manu-
facturing cdmpany (a public sector
undertaking) are likely to pmoceed
to the site in a week or so to start
the assembly. The hulls are expected
to be assembled and completed by
April, 1975.

(b) The order was placed in May,
1971, The revised scheduled date of
delivery was 28-2-73. The delay in
construction has been caused on
account of the following reasons:—

(i) Due to the development of
Dockyard, the company did
not have space to start the
construction, The construe-
tion was actually started to-
wards the end of 1972;

(ii) the progress wa: hampered
due to power cuts, Jload
shedding and shortage of
acetylcne gas;

(1ii) arrangements for transpor-
ting the prefabricated sec-
tions of the hull to the
site by rail took quite a lot
of time ps it involved per-
mission from three autho-
rities namely Calcutta Port,
Eastern Railway and Nor-
thern Railway:

(iv) although prefabricated sec-
tions reached the site in

March 1974, no work could

' be started at the site dur-
' ing the monsoon last year,

The contract provides for a penalty
in case of a delay in certain circum.
stances.

(¢) The launches are expected to
be completed by July/August 1975
in all respects provided engines are
received by April 1875,

Opening of branches of Nationalised
Banks in Himachal Pradesh

871. PROF. NARAIN CHAND

Will the Minister of FINANCE
be pleased to state:

(a) the nxmes of branchey of the
Nationalised Bankg which have been
opened in Himachal Pradesh in the
calendar year 1874,

(b) whether any more brancheg are
lkely to be opened in this State; and

(c) the names of places where the
new branches have been proposed and
sanctivned but not opened so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Centre-
wise list of new branches of public
sector banks opened duTing the calen-
dar year 1974 in Himachal Pradesh
is set out in the Annexure.

(b) Reserve Bank of India have
reported . that as at the end of Decem-
ber, 1974, Commercial banks had on
hand 16 licences/allotments for open~
ing offices in Himachal Pradesh.

(¢) Information relating to the
names of the centres to which these
licences/allotments relate is being col.
lected and will be laid on the Table of
the House when available.



99 Written Answers
Grant of Import Licenceg

872 PROF NARAIN C€HAND
PARASHAR:

Will the Minister of COMMERCE
be pleased to state:

(a) the names of the parties/firms
which have becn grantcd import licen-
ces during the current financial year,

(b) the value of each import -
cence; and

(c) the names of the firms/parties
whose cases have been rejected for
the last three years and the reasons
for rejection in each case?

THE DEPUTY MIMNISTILR IN THE
MINISTRY OF COMVWLRCE (SIHRI
VISHWANATH PRATAP SINGH).
(a) and (b) Particulars of all umport
hicences 1ssued including name and
eddress of the parls/Lrim, vilue of
each mmport lir etice, ete, are published
in the ‘Week'y Bul'e'in of Irdastinl
Lacences», Import Licences and Export
Licences”, ccpies of which are
regularly madz availib'e to the
Parhament Labrary

(¢) Information relating to the
names of the { rme/nartirs whose cases
have bheen reje~te?  durine~ the last
three years and the reacons for rejec-
tion m each ca%e, 1s mot mamtained
However, the tot"’ number of import
apphications rejerted 1n terms of Im-
port Policy 1n varue during the years
1971.72 1972-73 and 1973-74 was
32567 ®4,630 ond 39725 recpectively

Directive by Income Tax Authorities
to Television and Alr-conditioner deal-
ers to provide list of purchasers

673 SHRIMATI PARVATH]
KRISHNAN-
Will the Minister of FINANCE
Be pleased to state.

(a) whether the Income Tax official
within the charge of Commissioner of

FEBRUARY 21, {975
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Income Tax, Amritsar had called for
list; of purchasers from the dealers
in television sets, air-conditioners, cars
and other costly articles; and

(B) if so, the particulars thereof and
turther action taken on the lsts, it
recelved?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKERJEE):
(a) Lists of purchasers of television
sets, refrigerators and cars were
called for by the Income-Tax officials
within the charge of Commussioner of
Income Tax, Amritsar.

(b) The hists have revealed —

(1) 2842 cases of purchase of new
television sets,

(11) 1457 cases of purchase of new
refiigerators, and

(m) 527 c1 o~ of purthase of ¢cirs

The wverification of  these
purchases being accounted for
1n the boohs of accounis or
cthert 1. 18 1N Profre»s

Use of Sub-Vanne for eapturiig
smuggler's boat

674 SHRIMATI PARVATHI
KRISIINAN,

Will th- Minster of FINANCE
be pleased to refer to the reply given
to S Q No 516 on th. 1Mh Decems=-
b 1974 regerding use of oub-
maring for capturing smuggler's boat
and slatr

(a) whether any further action has
been taken in connection with smug-
gler s boat apprchended on the 18th
November, 1974, and

(b) if so, the particularg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB EKUMAR MUKERJEE):
(a) and (b), On the bagig of the state-
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ments made by the Nakhuda and crew
members of the boats, all crew mem-
bers were arrested and produced be-
fore the court and -prosecution pro-
ceedings against them are in pro-
gress.

In the departmental adjudication
proceedings, the contraband goods in-
cluding the foreign currency and the
boat totally valued at over Rs. 16 lakhs
have been confiscated absolutely. A
penalty of Rs. 5,000 on the Nakhuda
 and Rs. 500 each on the remaining
crew members has also been imposed.

fRai & WA wew  faww
fm & smafea

675. *t iw< T fag ¢ {FAT
@ WY ams fqaEs G4 a7 gq1d
T FAT FT
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faar frog @ =af § adar, sa8@ ¥
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Plan to re-schedule night flights
679. SHRI Y. ESWARA REDDY:

Will the Minister of TOURISM AND

CIVIL AVIATION
be pleased to state:

(2) whether Government have a plan

to re-schedule the night flights; and

(b) if so, the broad outlines thereof

ang reasons therefor?
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THE MINISTER Q»" TOURISM AND
"CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) In¢ .n Airlines plan
to operate late might/early morning
services between 0200 to 0500 hours
between some of the metropolitan
cities,

(b) Indian Airlines expect to
receive in November 1975 two more
Boeing-T37 aircraft. It will then be
possible for the Corporation to intro-
duce Delhi/Bombay, Bombay/Calcutta
and possibly Bombay/Madras night
services as planned.

World Bank Credity for Industrial
Imporg

680. SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be
pleased to state:

(a) the total Wnrld Bank Credits
sanctioned and received for industrial
imports during 1874 and 1975; and

(b) the terms and conditions of
such credits?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
India signed an Agreement with
International Development  Asso-
ciation, a soft-lending affiliate of the
World Bank, on 28th May, 1974, for
a credit of Rs. 11250 crores ($ 150
million) for financing the import of
raw materials, components and spare
parts nceded by industrial units n
selected priority industrie. This
credit had been fully utilized by the
end of January, 1975

A similar credit for an amount of
Rs. 75 crores (§100 million) has hecn
approved by the Bouard of Directors
of the World Bank on the 11th Febru-
ary, 1875, The serlors  covered in
thic credit are the same as in the
previous credif excopt for the sddition
of power gencrating equipment and
boilers.

(b) Both the credils carrv no in-
terests, but only a scivice charge of
3[4 of 1 per cent and are repayable ir
50 years, with a grace period of 1C
years.

Revival of smuggling activities

681, SARDAR SWARAN SINGH
SOKHI: ) Will the Minister of
FINANCE be pleased to state:

(a) whether the smugglery are re~
grouping;

(b) whether some top smugglers are
stil]l free and no action has been taken
against them; and

(c) how goods worth milliong of
rupees were daily smuggled i by
crossing the customs, and why the
seizure was so small?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI1
PRANAB KUMAR MUKERJEE):
(a) and (b). The Government have
no specific information that the smug-
glers are regrouping. Over 500 top
smugglers against whom there 1s ade-
quate material for ordering detention
have been ordered to be detained, and
more are being detained

(¢) There are no reliable means of
estimating the extent of smuggling
into the country, The seizures, how-
ever, have shown 5 continuous rise
during the .ast few ycars as can be
scen from the following figures:

1971 — Rs. 20.83 crores

1972 — Rs. 27.91 crores.

1973 -~ Rs. 3548 crores.

1874 -~ Rs. 55.93 crores
(Provisional).

Procrdures governing production for

682. SHRI MOHINDER SINGH
GILL: Will the Minister of COM-
MERCE be pleased to state:

(a) whether some steps have been
taken to simplify varioug procedures
governing production for exports; and

(b) if so, the main features thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Steps taken for simplifying
various procedures for governing pro-
duction for exports and their main
features are as follows:—

1. The procedure for processing and
disposing of industrial licences, foreign
collaboration and capital goods import
applications including applications en-
visaging exports of 60 per cent or more
of production—was simplifieq and
streamlined, with the setting up of the
Secretariat for Industrial Approvals,
on 1st November, 1973. The basic
objective of the new system is clear-
ance of applications within 90 days or
120 days (composite cases) and 150
days in the case of MRTP cases. On
the basis of the annual asessment
recently made it can be said that the
SIA has largely succeeded in dispos-
ing of the applications in these time
limits,

2. A special waich ig kept on indus-
trial licence applications in which 60
per cent or more of production is
offered for exorts. Every effor{ is
made to dispose of these export orien-
ted cases as soon as possible and posi-
tion of cases not disposed of within
the prescribed time limit is reported
every month to the Cabinet Committee
on Industry on Export and action is
taken in the light of directions given
by the Cabinet Committee.

3. In addition, for export promotion
a number of steps have been taken
which include 1liberal help to the
export oriented industrial units for the
purposes of import of capital goods,
raw material etc. The main features
are as follows: —

(i) Under the import policy for
Registered Exporters, import
replenishment licences are
issued to replenish the import
content in the products
exported. These licences are
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issued to enable imports from
most preferred sources.

(i) A manufacturer-exporter is
given flexibility to import,
against the REP licence, the
items appearing in the AU
licence provided the REP
licence and the AU licence
pertain fo the same “product
group” and the itemg  are
otherwise permissible to AU
at the time of allowing import,

(iii) In respect of some canalised
items, the exporters are
allowed to make direct imports
on the basis of letters of
authority.

(iv) There is a scheme for supply
of indigenous materialg for
export production at inter-
national prices.

4. In order to help expori-oriented
industrial units, a scheme hag been
introduced this year to enable Export
Corporations of State Governments to
set up IRMAC (Industrial Raw Mate-
rials Assistant Centre) facilities under
this scheme. Export Corporations
would be given imprest licences to
enable them to serve as raw material
banks for exporters in the Smal] Scale
Industries Sector,

5. A facility has also been given to
industrial units to utilise a part of
their import replenishment licences
for import of plant and machinery.

6. The policy for Actual Users also
provides a preferential treatment to
units exporting more than 10 per cent
of their production for further expan-
sion of their export production, and fo
the import of their requirementg from
preferred sources of supply.

7. Small Scale Industries which
export 25 per cent or more of their
production are eligible to the import
of raw materials and components fully
against free foreign exchange under
the AU Policy. Small Scale TUnits
exporiing 10 per cent or more of their
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production but legs than 25 per cent
are eligible to receive AU licences for
two thirds value subject to a minimum
of Rs. 5,000/- against free foreign
exchange and the balance against
U.K. Credit.

Loang advancedg by S.B.1. in West Ben-

683, SHRI S. N. SINGH DEO: Will
the Minister of FINANCE bc pleased
to state:

(a) how much amount the State
Bank of India disbursed as loan in
West Bengal, Assam, Tripura, Mani-
pur and Meghalaya for purposes of
agritulture during the last three
years: and

(b) the particulars of the schemes
on agriculture in general for which
loans have been sanctioned in the
above States during the period men-
tioned above?

THE DEPUTY MINISTER 1N THE
MIMNISTRY OF FINANCF (SHRI-
MATI SUSHILA ROHATG1). (a)
The pusilion in r1egard lo ap.cultural
advances of the State Bank of Indin
Group in the States of West Bengal,
Assam, Tripura, Manipur  and
Meghalaya for the last three yrars is
indicated below:

(Amount in Rs. lakhs)

Name of Ouwistamt'ir g priceltunal ac

the vances of Stale Bank of Tndia
State Group 1 ot he cad of
June, June, Tune,
1972 1973 1074

——— e s

‘West Bengal 1460 1935 3148

Assam | 62 o 503 69-1
Tripura , 10 o1 01
Manipur, 10 oS 0-3
Meghalaya 1-0 10:6 12°2

(Date provigsional)
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(b) Public sector banks provide
loans for all agricultural operations
and allied activities. These include
direct agricultural advanccs ag short
term crop loans, term loan: iur minor
irrigation works, loands for purchase
of agricultural machinery and other
equipment and for development of
land and loans for dairy, popultry,
fisheries and other allicd activities,
Indirect agricultural advances in-
clude loans te primary agricultural
cooperalive credit sotietics, loang to
dealers in fertiliser and other inputs
and loens to Agro-service Centres
and to Statc Electricity Boardg for

energization of tubewells and pump-
sets,

Loan disbursed by Nationalised Banks
in West Bengal, Assam, Tripura, Naga-
land, Mxn.tlmr, Bihar and Meghalaya

684, SHRI S. N. SINGH DEO: Will
the Minister of FINANCE be pleased
to state:

(a) how much amount the nationalis-
ed banks ip, India other thap the State
Bank «f "ndia (4 hurso o gr loun for tha
development of agriculture in West
Benral,  Assam, Tripura, Nagaland,
Manipur, Bihar and Meghalaya during
the ycarq 1971-72 1972-73, 1973-74;
and

(b)Y the figures thercof, Bank-wice
and State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). A statement is laid on the
Table of the House. [Placed in
Library. See No. LT-8953|75.)

Export of Indian

Engineering goods
and fron ore to Pakistan

685. SHRI M. M. JOSEPH: Will
the Minister of COMMERCE be
Pleased to state:

(a) whether in response to India's
intention to import eotton from Pak-
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istan, that country has also shown in-
ferest to import Indian engineering
goods, some quantities of jute and iron
ore for its steel plant at Karachi which
is under construction with the Soviet
ollaboration; and

(b) if sp, at what rate thiz transac-
tion will be settled?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b) Engineering goods, jute
manufactures and iron ore were
among the commodities noted by the
two sidey; for commencement ol
mutual trade in  the Protocol con-
cluded between India and Pakistan
on 30th November, 1874 1t i3 envi-
saged 1n the Memorandum of Under-
standing signed between the two sides
on the 23rq January, 1975 that the
delegations of the Government con-
trolled corporations of the two
countries will meet 1n March or
Apnl, 1975 1n New Delln to explore
the possibilitieg of trade in commo-
dities, such as, engineering goods,
jute manufactures, tea, coal, iron and
steel products ete, which have been
jndicated as available for export,

Recovery of arrears of Excise Duty

from Tea Estates
686 SHRI PURUSHOTTAM
KAKODKAR  Will the Minmster of

FINANCE be pleascd to state

(a) whether Goverrment have so far
failed to realise the dues on account of
accumuluated Central excise duties on
tea from the group controlling Mokal-
barie Tea Fstate and the group con-
trolling Balnhan North Tea Estate;

(b) if so, the reasonsg therefor and
the exac{ amount due from these
groups,

(¢) whether Government propose to
realise the dues by attaching their bank
accounts, and
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(d) whether these tea estatey have
since withdrawn their requests for
phased collection?

THE MINISTER OF STA

THE MINISTRY OF Flﬁib‘la
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) to (c). Mokalbarie Tea
Estate and the Baljan North Tea
Estate are under the control of Mis
Mokalbarle Kanai Tea (Pvt.) Ltd
and M|s Eastern Assam Tea Co. Ltd
respectively A sum of Rs, 1.01 lakh
has been realized from M|g Mokal-
barie Kana: Tea Estates Arrecarg of
Central Exeise duty, on tea to the ex-
tent of Rs. 2896 lakh and Rs, 2806
lakh, respectively, are due from M's
Mokalbarie Kana, Tea Estate Pvt Lté.
and Mls Eastern Assam Tea Co Ltd.
Both the tea estateg have roquested
for phased payment of the arrears and
their requests are being examined.

(d) No, Sir

New Training programme by Industrial
Finance Corporation

687 SHRI P. M MEHTA-
SHRI R V. SWAMI-
NATHAN: Wil the
Minister of FINANCE be pleaszed to
state:

(a) whether the Industrial Finance
Corporation of India hag sponsored a
New training programme to promote
industrial projectg in the less develop-
ed areas of the country;

(b) 1f so, the mam featurey of the
training programme;

h(c) whether any backward areas
Where such training will be imparted
have been selected;

(d) {f so, the names of the areas;
and

(e) the time by which the same is
likely to be started?

THE DEPUTY MINISTER LN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHTAGI): (a) to
(e), As a part of its promotional acti=
vities the Industrial Finance Corpo-
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ration has decided to orzanise courses
on identification, promotion, imple-
mentation and managemant of indus-
trial projects for the benefit of (i) the
State Industrial Development Corpo-
rations who have been issued Letters
of Intent (ii) the State Government
officialg connected with the industrial
development (1ii) the officials ot
State level developmental agencies
and (iv) new enirepreneurs parti-
cularly in the less developed States.
These courses will be organised on
behalf of the Corporation by the
Management Development Institute,
New Delhi, gponsored by the Corpo-
ration. The contents of these courses
will be prepared by the Management
Development Institute in consulta-
tion with the Corporation and with
the help of suitable guest faculty in-
cluding those connected with indus-
trial development in the State con-
cerned,

The first such programme called
“Project Identification, Promotion and
Implementation” sponsored by the
Corporation wag held at Puri in
Ormissa (industrially  less developed
State) from 1st February, 1975 to 6th
February, 1975 The traimng prog-
ramme wag attended by officials  of
State Government connected  with
indusirial development, officials of
Orissa State Finarrial Corporation,
Industrial Developrmwiit  Corporation
of Orissa, representatives of other
institutions connected with industrial
development in Orissa as alsp new
entrepreneurs and technologisis in the
State

It is proposed to hold surh prog-
rammes in other less-developed
States in consullation with thr con-
cerned State Governraents

Gujdelines for jobg to local people In
public sector undertakings

888. SHRI VARKEY GFORGE:
Will the Minister of FINANCE be
Pleased to state:

(a) whether Glovernment are aware
of the fact that some State Govern-

ments have issued instructions to the
public sector undertakings that local
people should be given priority in re-
gard to employment,

(b) whether the Central Govern-’
ment hay issued any definite guidelineg
in regard to the reservatijon of jobs
for local people; and

(e) if so, the salieng features of those
guidelineg?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR
MUKHERJEE): (a) Yes, Sir.

(b) and (e¢). The existing recruit-
ment policy for public entrerprises
enwvisages that local persons should
get their due share in the employ-
ment opportunities generated by
public enterprises, especially in the
lower levels. 1t is, therefore, stipu-
lated that in the case of posts carry-
ing a basic salary of lesg than
Rs. 500'- p.m., the recruitment should
be made through the National Em-
ploymeni Service and toe other
sourceg should be tapped only if the
Employment Exchange isgues a
“Non availability Certificate”,

Pevelopment of Shillong as a Tourist
Resor{

680. SHRI S. N. SINGH DEO: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state;

(a) whether any efforts have been
made by Government towards deve-
lopment ot Shillong az 3 tourisi re-
sort; and

(h) if so, the broad outlines

thercof?

THE MINISTER OF STATE IN
THF. MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) and (b). As
a result of the ecfforts made by the
Department of Tourism, the Ministry
of Home Affairs have liberalised the
restrictiong in visiting Shillong. The
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State Government has made some
Provision for the development of the
area in itg tourism sector during the
Fifth Five Year Plan, In view of
the constraints on resourcesg the
Central Department of Tourism for
the present has no plans to provide
tourist facilities at Shillong,

Fake coin mint in Shahdara

690. SHRI SUKHDEO PRASAD
VERMA: Will  the Minister of
FINANCE be pleased to state:

(a) whether Government have un-
earthed a fake coin mint in Shahdara
(Delhi) on the 10th January, 1975;
and

(b) if so, the number of persons
arrested in this connection and other
action taken jn the Tnatter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) Yes, Sir.

(b) Ten persong including one
woman have been arrested. 206
counterfeit coins of 50 paise denomi-
nation and implementg and material
were recovered and taken into police
Possession. A case under Section
242|243|235|3¢ 1P.C. has been re-
gistered at Police Station, Shahdara
and is presently under investigation.

Average value of Jute goods
production

691. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE be
Pleased to state:

(a) the average value production of
Jute goods per day, during the calen-
dar years 1972, 1973 and 1974; and

(b) the share of wages ip rupees a®
well as in percentage terms, in the
average value of jute goods produe-
tion per day, during the above years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Average value of pro-

L]
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duction of jute goods per day based
on the prevailing Priceg and the share
of wages in rupees and in percen-
tage terms are given below:—

Year Average  Share of wages
value of Inrupees In percen-
jute goods tage
per day terms
at the
prevailing
prices

(Rs. lakhs) (Rs. lakhs)

1972 . 145 372 26

1973, 130 40'6 3

1974 173 48-7 28

Currently the average daily value ig
Rs. 175 lakhs, the share of wages about Rs,
58-2 lakhs and the percentage around 33%.

Demands of Jute Workers

692. SHRI JYOTIRMOY BOSU:
SHRI INDRAJIT GUPTA.,
SHRIMATI PARVATH] -

KRISHNAN:
SHRI SAMAR GUHA:

Will the Minister of COMMERCE
be pleased to state.

(a) whether the Jute Mill workers in
West Bengal went on a strike in Janu-
ary, 1975 to focusg some of their basic
demands;

(b) if so, what are these demands:
and - ) ;

(c) what action if any, has been
taken by the Central Government on
the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

" (b) The following were the
common demands of the Workers’
Unions: —

(i) Nationalisation of jute indus-
try, take-over of foreign trade in
jute goods and monopoly purchase
of raw jute at the rate of Rs. 100|-
per maund,
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(i1) Immediate publication and
implementation with retrospective
effect of the decisiong and recom-
mendations of the Expert Commut-
tee on computation of Consumer
Price Index number,

(i1l) Wage protecrion conscquen-
tial to power rationing.

(iv) Immediate implcmentation
1n full of Union Labour Ministers
recommendations on rchief to Badh
workers.

(v) 20 per cent Bonus for the
accounting year beginming in 1973.

(v1) Full nnplementat'on of .he
Agrcement of 1872 & 1074 and
settlement of all pcnding dispulcs

(v1i1) Openmng of fair and fixed
price ghops for sdequate supply of
all essential commodities.

(vin) Swtible rent-free quarters
for the jute workers

(1x) Modihcation of ESI
Scheme
(¢) Government of West Bangal

which 13 the apropriate . uthor.ty for
taliing concihatory e asaic” in the
dispute 1n terms of Indu<‘tial Dis-
puice Act have held a siric, of bila-
tc1al ang tripritite = ° OEs with the
partics to the dispute for reaching a
sritlement

Expori of finished Sleel Products by
India to US A,

693 SHRI RAJDEO SINGH. Will
the Minister of COMMERCE be
pleased to state the quantum of
finished steel products exported by
India to US.A in 1978 and 18747

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI VISHWANATH PRATAP
SINGH): Valus of finished steel pro-

ducts exported to U.BA A&uring the
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years 1872-73 and 1973-T4 was

Rs. 757 crores and Rs 8.07 crores
regpectively.

Export statistics are maintamed
financial year-wise.

Judgment of Kerala High Court re-
garding distribution of imported raw
cashewnut,

694, SHRI C. K. CHANDRAPPAN:

Will the Minister of COMMERCE
be pleased to state-

(a) whether a recent judgment of
the Kerala High Court had set aside
Government's decision to distribute the
mmpreried raw eashbe pts om a rational
basis, which was discussed and accept-

ed by all interesteg parties except cer-
tain private interests;

(b) if =0, the <teps token to over-
comg this CrISIs;

(¢) whether Government ha] re-
ceived 1n this regard a deputation head-
cd by the Chairman of the Kerala State
Cashow Development Corporation;

(dy f so, what was their demand;
and

(e) the decisions taken thereon?

THi. DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) Yes, Sir

(b) An appeal against thig Single
Benth Judgment has already been
preferreq by the Government of
India and the Cashew Corporation of
India and operation of judgment has
been stayed t1ll the decision of the
appeal,

(¢) No, Sir.

(d) and (e). Question does not
arise, -
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Demands of the various Unions of
Handicoy, Indusiry in Cannanose,

686 SHRI C K CHANDRAFPAN
Whill the Minister of COMMERCE
be pleased to state,

(a) whether the had received a joint
deputation of the AITUC, INTUC,
CITU, Unions working mm Handloom
Industry in Cannanore, Kerala,

(b) if so, therr main demands as

stated in the memorandum submtted
by them, and
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(c) the decision taken on each of
these demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH).
(a) Yes, 8ir.

(b) ang (¢) The demands made in
the memorandum dated the 18th De-
cember, 1974 submitted by INTUC,
CITU & AITUC Unions working m
the ficld of handloom industry in the
district of cannanore and the action
taken and|lor Government's reaction
thercto are indicateq below —

Demand malc

Action taken andjor Governmert reaction

1 Handloom stocks accummulated wnth the
weavers out ide the cooperative t 1d should be
taken over and marketed by the Kerala Hand
loom Finance Corpration and stocks with the
weavers 1n Jie cooperative fold should he taken
over by the State Apcx  Society  Fipancial
assystance may alse be givan to the above agen-
cies to perform the above duties

2 Steps may be taken t¢ by and w1l goods of
Small Scale Haidloom »wners threigh the
above agencies

3 A machincry £Hr quality control may be arran-
ged to ensur~ st aly market

4 A prrmanunt hy iy to explore fircign markets
may be established

s Designs incluling crapes may he ressrved for
the handloom industry *

There 1+ already the Hardlocm Expol

The

The Kerala Handlo¢ m Finance Corpe ration
and tht Stare Apex Cooperatne Society
ar. under the con trolof the Goverrment
of Kerala The financial assi<tapce re-
qured by them will have to be pronided
by the Government of Kerala N¢ direct
a sictancc tc the above bodies by the Cen-
1ralGwvernment 1» po sible, as all Central
assista oot r development of the irdustry
in States 16 rendercd through the Smte
Gowve rnments

The quality controlon textiles 1< be rg er
sured by the Textiles Commuttee <o for al
export 1% woncumed The products o
hapdloom weavirsin Cannenore are alsc
bemginspected by the Textiles Commi-
itee whenever required Quality control for
mtcernal consumption 15 10 arranged
by the State Government

Pro-
motion Council with 1ts headquarters at
Madras Besides, there are al<o All India
Handloom Fabrics Marketing Cooperative
Society Limited, Bombay and the Handi-
crafts and Handlooms Exports Corporation
J..lmucd Nﬁ Delhi ; fe bodier a:f-c
s0 engaged in promotion of exports o
handloom products

guestion of reservation of crape cloth for
the handloom sector war examined in con.
sultation with the "Textile Commissioner
and nosuch reservation was foupdnecess

as 1t was found that the same cloth cannot
be produced on powerlooms or by mulls.



121  Written Awewers PHALGUNA 3, 108 (SAKA) Weikten dmswes 122

6. A Dyeing Centreshould be established in ‘The Central Government are got exstablish
Canaanore to help the Small-Scale Handloom ing anysuch Centrein any Stste. 1tis for
the State Governments to _establish such
Dyeing Centres. It is wupderstood
that the Government of Keralahave already
a scheme for the expansion of exisung
dyes-houses and establhshment of new
dye houses 1n the State.

7. The working of the present Design Centre :n  The weavers Service Centre at Cannanorc was
Cannanore may bastrcamlined anddesignsthere-  established 1n August, 1973 ipnmanly o

from granted only tor Handloom Industry. help the handloom weavers in Kerala.
The Textle GComgssioner, Bombay

under whose jumsdiction the CGentre 18
functioning, 15 being a-ked to look 1n1o 118
working and shortfalls. Further acuon to
streamline the Centre can be consulered on
receipt of his report The designe pro-
duced by the Centre are supphed 1o hand-
loom mdustry only

8 Tne cxprrt of hantlosm cloth by privatein- Government are dong éverything pussible

dividuals may be stopped and undertaken by  towards promotion or export of handloom
the Government. goods Stoppage ot cxport of handlocm
cloth by private individuals and parties 16

not considered de<irable

9 There should be a National Wages Policy for Though this 15 a desirable «bjective, 11 15
Handloom: through out India difficult to ymplement and enforcc such a
measure considering the present structure

of the handloom industry

10 Prices ot yarn may " fix.d to avord difficalties  There 14 at present no contre lon  production
and dwstnbution cf yarn Howcwr the

due to scaring prices
Indian Cotton Malls® Frederation 1~ operat-
ing a voluptary scheme under w! the
prices of cotion yarn are pegged at the price
prevailing on the 28th March, 1974.

So tat a. handloom weavers in the cooperative
Id are concerned, there is the Reserve
Bank of India Scheme of Hardloom Finance
under which credits at concessional rare of
intorest 1e. I 5 per cent below the Bank
Rate are made available through the Co-
operauve Bank. So far a8 the hanglooms
cutside the cooperanve fold ure concerned
they can get their crednrequire mengs from
commercial banks in tht norm-l «purse
Further, indivi ual  handloem weavers.
whe ce income 14 below Rs. 3,00 perannum
can getcreditg under ne Diflerential
interest Rare Scheme at 4 per cent.

1t Taking into consideration the fact that Hand-
1o ym1s Small-Scale Industry, the terms ofloans
from Banks may be eascd

12 Texale in lustry in India should b: nation- Government do not mntend wholesale nanion™
alised, alhsanon ot the text* njustry. Howevers
the arca of Governmentsl operat or or
direction 1s heing enlaaged where ver foun
necessary

13 A depot of the Mannufactunng Society under Perhaps the reference he a

the é‘.l,i India Handloom Brard may be opened Handloom Fahr':cs M;rrhlc':ut:: m:rl;:;?:e

n nanore, Sociery Limited, Bombay. This 15 a

:::'!;k!ft'nt society and 1s not engaged 1n
viacturing  Its evrivities alread

the Cannanore Distnct. ¥ cover
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Black Money and Gold Seized during

686. SHRI PRIYA RANJAN DAS
MUNST: Will the Minister of
FINANCE be pleased to state:

(a) the total amount of black
money, foreign exchange and gold
seized upto 15th January, 1975 in
various places of India;

(b) the number of persons de-
tained so far under MISA Conserva-
tion of Foreign Exchange and Preven-
tion of Smuggling Activities Act in
various places; and

(c) the names of those who reside
at Calcutta or were arrested at Cal-
cutta?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) Iniormation in respect of
seizureg c.Vected in varicus field for-
mationg duvring the calendar year
1974 is furnithed in the statements
{Annexure ‘A’, ‘B’ & ‘C') laid on the
Table of the House, [Pluced in Lib-
rary. See No. L'T 8954|75].

(b) The Statewise figures of per-
sons detained under Conservation of
Foreign Fxchange and Prevention of
Smuggling Activities Aet upto 15th
February, 1975 ig furnished in the en-
closed statement (Annexure ‘D).
MISA has been replaced by Conser-
vation of Foreign Exchange and Pre-
vention of Smuggling Activities Act.

(c) The names of persons who are
the reseidents of Caleutta and were
arrested at Calcutta under Conserva-
tion of Foreign Exchange & Preven-
tion of Smuggling Activitieg Act upto
15th February, 1975 are given below:

S/Shri
1. P. L. Kedia
2. N. L. Kataria
3. Nathmal Jealan .
4, Nemi Chand Jain e
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5. H. T. Asnani

6. B, K, Scod

7. Sewak Godhwani
8. M, B, Samtani

9. R. N. Biswas
10. M. T. Kripalani
11. H. S, Allaf

12. Hassan Raja

13, G. C, Chakrabarty
14. H, L. Chabra

15, N, M. Jan

16. B. N. Nandy

17. B, C, Dutta and
18. G. Borlia

Bupply of Iron Ore to West European
Countries

697. SHRI JHARKHANDE RAT:
Will the Minister of COMMERCE
be pleased to gtate; -

(a) whether the West Europcan
countries have agreed to buy iron
ore {from India;

(b) whether Japan has refuseq to
buy iron ore from India; and

(c) if so, the broad features and
reasong therefor?

THE LLPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH):
(a) Yes, Sir,

(b) No, Sir,

(¢) Does not arise,

Projects to strengthen production of
Woollens for Exports

698. SHRI RAM PRAKASH:

SHRI G. Y. KRISHNAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have
decided to launch some projects to
strengthen the production of woollens
for exports; and

(b) if so, the main features thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). While no project is
being launched specifically for exporl
promotion of woollens, it has been
decidcg to set up with UNDP .ssis-
tance one common {facility-cum-
repearch centre for wool processing
in Jammu and Kashmir and a woal
dyeing and finishing plant at
Ludhiana in Punjab.

tmposition of Tax on Properties of
Smugglers

699, SHRI RAM PRAKASH:
SHRT G Y KPISIINAN
SHRI D B CHANDRA

GOWDA-
SHRI N. E HORO;

Will the Minister of FINANCE
be pleaseq to state:

(a) whrther  Government  have
taken stops to aden'ify the prooer'y
of smugslerq and to brirg it under
the tax net immediately; and

(b) if 50, the ma'y features of the
policy of Government in thig regaid?

THE MINISTER OF STATE IN
THE MINISTRY OF TINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE)- (a) and (b) The Guvernment
have set up special units in the
charges of a number of Commis-
s.oners of Income-tax to deal with
the cases of smngglers, One of the
mmportant functions of the  officers
manning these units is to identify the
various propertics of smueglers and
to bring to tax those which are un-
accounted for.

Restriction op Excisable Goods

700, SHRI RAM PRAKASH:

SHRI M. S. PURTY:
Wil] the Minister of FINANCE
ba pleased to state:

(a) whether Government have
imnosed restr'ctions on the removal
of emsential goods from factories; and

(b) if s0, the particulars of the
excisable goods which have been
coversd under the resirictions?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR! PRANAB KUMAR MUKHER-~
JEE): (a) and (b). By virtue of
powers uranted {o the Cenlrai Gov-
ernment under ruly 221(3) of Central
Excise Rules, 1944, removals of all
excisable goodg to be cleared for
home consumption during eacn week
of Fecbruary, 1975, f.om licensed
factorics or warchouses have beem
restricted to 120 per cent of the weckly
average of quantily or value (acccrd-
ing ng whether the goods are subject
to duty on the basis of quantity or
value) cleared for home consumption
during th; 12 months proceeding 1st
February, 1975. However, these res-
trictions have been relaxed whelly or
partially n public interest, in respect
of essential goods like fertilizers,
patent  or proprictary medicines,
vanaspati, sugar, babv food, acids and
gas~s petroleum products, cement,
tyres and tubes as well as exrisable
goods requred for Defence puroses
or fnr further production in other
factories

Finance for Exports

701 SHRI P. M. MEHTA:
SHRI RAMSHEKHAR
PRASAD SINGH:
SHRI SHRIKISHAN MODI
SHRI P, GANGADEB:
SHRI D. D. DESAL
SHRI RAGHUNANDAN LAL
BHATIA:
Will the Minister of COMMERCE
be pleased to state:

(a) whether due to the credit
squeeze imposed by the Reserve Bank
of India the future of country's
exports ig very bleak;

(b) if 8o, whether the expert view
is that unless urgent steps Were caken
to make more finance available for
exports, the country’s export efforts
would suffer a major set-back,
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(c) whether the representativeg of
Trade and Industry during the Board
of Trudes’ meeting in the month of
December, 1974 stated that the reces-
sion 1n the advanced countries provid-
ed the best opportunmity for India te
make dent 1n the World market,

(d) 1f so, the steps taken in this
regard, and

(c) the new strategy that ig be'ng
undertaken for our expoity in the
curient year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP $NGH)
(a) and (b) India'g exports are re-
gistering a growth For sustamned
export production and expoits, ex-
port finance 1s one of the mmpcrtant
inputs [n the credit policy for thus
year's busy season, although a
general restraint on credit expansion
has been imposed by RBI, finance for
exports have been given priorny only
next to food

(c) Yes, Sir

(d) and (e) Export strategy 1s 2
continuing process and 18 under cons-
tant review, and changeg are effecled
in the light of new circumstances

Schemes drawn by LIC for Back-
ward States

702 SHRI P M MEHTA !/
SHRI V MAYAVAN

Will the Minister of FINANCF
be pleased to state
(a) whether the Life Insmeznce

Corporation hag drawn a scheme fur
mmvestment in backwaid States

(b) if so, whether the Planninj
Commussion has approved the gcheme
which mught suit the needs and in
institutional eapacities of backward
States in order to correct regionul
imbalanceg in its investment, and
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(e) if g0, when the same iy likely
to be introduced in the States and the
main featurey of the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) to
(¢) It has been recently decided that
in States where LIC's investments s
a proportion of the premiums collected
are below the All India average any
saving out of the funds earmarked
for investments in private sector
should be utilised for power projects
and for specific industrial projects in
the State Public Sector, Joint Sector
and Cooperative Sector which fit into
Plan priorities and have the concur-
rence of the Planning Commssion

The question of devising further
such schemes for increasing its inveat-
ment in the ‘backward’ States 13 en-
gaging LIC's attention
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Issve ¢f Licenceg for the Impoit ef

Surgical Instruments
705, SHRI MADHU LIMAYE: Will

the Minister of COMMERCE be
pleaged to state:

(a) whether the Minster of Com-
merce has received a communication
about the import of surgical irstru-
ments under the licences issued to
the Pondicherry Party;

(b) the names of the firms t» whom
litenceg for the import of surg.cal
instruments had been issued;

(c) whoether therce has lwen any
rafficking in the licences imsu=d for
surgical instruments;

(d) whether the goods have alicady

been imported under these lc:upeee.
anc

(c) if so, the value thereof?

THE DEPUTY MINISTER IN THE
MINTSTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH):
(a) Yes Sir.

(b) The names of Pondicherry
firms are given below:—

M/s. 8. Mohammed Zakaria
Maricar, Kamikal,

M/s. R. Muthian, Pondicherry,

M/s. Kumaran Stores, Pondi-
cherry.

M/s, A, M, Abou Bakar, Karaikal.
M/s. 8. Chidambram, Pondicherry.

M/s. A, Marimuthu Reddiar,
Karaikal.

M/s 7. 8. Ganapathi Rao, Yanam,

(c) There 1s suspicion of traflicking
1t respect of these licences.

(d) and (e). The information is
being collected and will be laid on the
Table of the House

Charges against the Firm of Bhagwan-
das Sant Prakash

706. SHR1 MADHU LIMAYE. Will
the Minister of COMMERCE Bbe
pleased to state-

(a) what were the reasons for de-
registering the firm of Bhagwandas
Sant Prakash on 8th June, 1867 and
what were the charges ag.inst {his
firm,

(b} the total value of the exports
ma'e by this firm, and whethe- (} -#
were any allegations about under-
invoiring of these exports, and if so.
the magni*ude thereof; and

(¢) whether any enquiry was held
inte this allepgation and if so. the
tecults thereo!”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The firm was de-registered zs
they had failed to counter-balance
their imports in 1964-85 with exports
under Indo-Afghan trade.

(b) The value of exports made io
Afghanistan as claimed by the firm
was of the order of Ra. 18,93,968/- in
1960-61. There is mo information
about any alleged under-invoicing of
these exports.

(e¢) Does not arise.
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Findings of C.Bl. inguiry against
Bhagwaudas Sant Prakask

707. SHRI MADHU LIMAYE: Will
the Minister of COMMERCE be
pleased to state:

(a) what were the allegations
against the firm, Bhagwandas Sant
Prakash, on the basis of which the
CBI inquiry was held against it; and

(b) what were the findings of ths
CBI and on which date were they
submitted to Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The CB.IL held in-
quiries into the allegations of traffick-
ing in licences and over-invoicing of
imports in relation to export of hides
and skins. They found the party
guilty of these allegations and of
cheating. The CBI submitted their
report on the 8th April, 1969 to the
Enforcement Directorate.

Reserve Bank of India’s complaint
against the firm, Bhagwandas Sant
Prakash

708. SHRI MADHU LIMAYE: Will
the Minister of COMMERCE be
vleased to state:

.+; what were the details of the
iKesrve Bank of India complaint
against the firm, Bhagwandas Sant
Prakash; and

(b} what was the date and details
of the findings of the Director of
enforcement?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The Reserve Bank of India had
written to the Enforcement Directo-
rate that M/s. Bhagwandas Sant
Prakash, Bombay were allowed to ex-
port goods to Afghanistan under EP.
—1 Form Arrangement and had not
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matched their export by correspond-
ing imports and had a debit balance
of Rs. 18,92 969.

(b) The Director of Enforcement by
his order dated 16-1-1965 acquitted the
firm of charge of Section 12(2) of the
Z:-‘;reign Exchange (Regulations) Aet,

47,

Tenure for transfers of section officers
in Eastern Command of C.D.A., Paima

709. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) the tenure for transfers of
Section Officers in the Eastern Com-
mand of the Controller of Defence
Accounts at Patna;

(b) whether some Section Officers
against whom there are several
charges and who have completed
longest period of stay in the Control-
ler of Defence Accounts Patna Office
as Auditors and Section Officers are
posted in the Administration Section;

(¢) whether some Section Officers
who have completed normal period of
stay in Patna Office have been posted
in the State of Bihar or are being
posted to the popular Stations;

(d) whether there is any set trans-
fer policy in regard to the employees
to and from Patna; and

(e) whether such policy is being
strictly followed in Controller  of
Defence Accounts Patna Office?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

(a) There is no particular tenure
prescribed for Section Officers in the
offices of Controllers of Defence Ac-
counts,

(b) Some of the Section Officers ~
(Accounts), who are working in the 1
Administration Section, are under
orders of transfer on the basis of their
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station seniority. Investipation of
complaints received against them has
shown that the complaints were base-
Jeas,

(¢) Does not mrise, in view of (a)
above.

(d) Rotational transfer of clerical
staff between the C.D.A's main office
at Patna and his sub-offices outside
are regulated primanly with refer-
ence to the tenures fixed for this pur-
pose and the continuous stay of the
individuals at their present stations.

(e) The above norms are invariably
observed in effectine rotational trans-
fers of clerical staff, except wher= a
departure is considered warranted on
administrative considerations or on
compassionate grounds,

Clasg IV employees working in the
Office of CD.A., Patna

710. SHRI RAMAVATAR SIIAS-
TRI: Will the Minicteir of FINANCE
be pleased to state:

(a) whether all Class IV em-
ployees working in the office of Con-
troller of Defence Accounts at Patna
are controlled hy one Section Officer
and Accounis Officers, in a certamn
Sectjon;

(b) whether Class IV staft are
employed for doing private works of
some of the officers and they are pre-
ssurised out of the way;

(¢) whether there are demands to
post them under the control of the
efficer of each Section where they are
employed to perform daily works; and

(d) if sn, why they are not attached
to the different Sections as is done
in other Controller Offices?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAHRH MUKHERJEE):
{a) Yes Sir.

(b) No, Sir.

(c) Requests have been received
from the Patna Branch of All India
Defence Accounts Employees’ Asso-
ciation that control over the Class IV
staff should be decentralised.

(d) In view of the practical difficul-
ties involved, it has not been found
feasible to agree to the requests. The
general practice in other Controller
Offices is also that control of Class
IV staff is centralised.

Construction of building of CDA
Patna

711. SHRI RAMAVATAR SHAS-
TRI: Wil the Minwter of FINANCE
be plcased to state:

(a) what price the Central Gov-
ernment have paid to the Government
of Bihar for the purchase of three
acres of land for construction of the
building of C D A, Patna;

(b) when the land wag purchased;

(¢) whethex heavy rent 15 paid every
year for the office accommodation
of C D A, Putna; and

(d) it so, the progress made in the
construction of the building for the
office of contioller of Defence Accounts
at Patna?

THE MINISTER OF STATE IN THBE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Rs. 1440 lakhs,

(b) In March, 1973,

(c) A sum of Rs. 1,48,740 is paid as
rent every year.

(d) It has not been possible to get
vacant possession of the complete
plot of land purchased from the Bi»
Government due to encroachment ..
a portion thereof, Action is in hand to
get the encroachment cleared. Other
requirements connected with the con-
struction of the building are also
under consideration. Government is
fully seized of the matter,
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Trade Agrecment beiween India and
Soviet Union

712. SHRI RAMAVATAR
SHASTRI:
SHRIMATI BHARGAVI
THANKAPPAN:
SHRIMATI ROZA DESH-
PANDE:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the trade plan for the
year 1975 betswveen Soviet Union and
India has been finalised; and

(b) if so, the salient features 1here-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Indo-Soviet trade protocol for
1975 signed on 30th December, 1974 at
New Delhi envisages a trade turnover
of Rs. 750 crores between the two
countries during 1875.

According to this protocol, India
will export several non-traditional
items such as engineering goods,
rotton texiiles, readymade garments
garage equipment, storage batteries,
automobile ancillaries, sanitary
fittings, surgical instruments, woollen
knitwear, and traditional commodities
like de-oiled cakes, cashew kernels,
tea, coffee, spices, tobacco, jute manu-
factures, handicrafts, etc.

Principal items of import from
USSR are kerosene, fertilizers, zinc.
copper, nickel, palladium, asbestos.
newsprint, rolled séeel products, com-
ponents and spares for Soviet assisted
projects, machinery and equipment
ete.
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bank for
Development

Assistance from world
Calcuita Metropolitan
Authority

714, SHRI R. N. BARMAN: Wil
the Minister of FINANCE be pleased
to state:

(a) whether the Calcutta Metropo-
litan Development Authority has re-
quested the World Bank authorities to
help it with a sum of Rs. 76 crores
for its programmes;

(b) whether the Bank authorities
recently visiled Calcuita to make an
appraisal of Calcutta Metropoiitan
Development Authority’s activities;
and

(c) if so, what are the findings of
the assessment and what additional
asgistance has been assured by the
Bank authorities?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
fc). India has signed an agreement
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with the International Development
Association for a credit of 35 million
for the Urban Development Pro-
gramme in Calcutta being implemen-
ted by the Calcutta Metropolitan De-
velopment Authority. The pomsibility
of pecuring a further credit is being
explored and a Bank Team had visited
Calcutta recently primarily to review
progress of the present project. In
the course of this review they had
discussed the scope of second credit
for the Calcutta Metropolitan Deve-
lopment Authority. These discussions
were of a preliminary and tentative
nature, The findings of the Bank
Team have not yet become available

Steps to encourage tourists to Eastern
Region

7153, SHRI R. N. BARMAN: Will
the Minist¢h of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether India Tourism Deve-
lopment Corporation ha« not included
places of tourict interest in Assam,
Nagaland, Misoram, West Bencal gnd
Orissa for sponsnring conducted tours
of foreign tour: ts,

(b) whether the whole of Eastern
region remainsg neglected in go far as
sponsoring of tourists is concerned;

(e) if =0, the number of foreign ‘ou-
rists who visited Eastern region dur-
ing the last three years; and

(d) what steps Government pro-
pose to take to encourage tourists to
the Eastern region?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) India Towrism
Development Corporation does not
sponsor places for inclusion in con-
ducted tours in the country. It is the
forelgn tour operator alone who
decides on the itinerary of his clients.

ITDC, has, however, set up
Transpert Units at Caleutts and Patna
in the Eastern region where conducted

local sight-seeing tours are organised
for tourists.

(b) and (c). No, Sir. According to
an ijndependent survey conducted by
Indian Institute of Public Opinion
about 21 per cent of the total foreign
tourists coming to India vimit Calcutta
and Eastern regjon every year. Tourist
arrivals are compiled on All India
basig and it is not possible to say as
to how many tourists visiteq Eastern
region during the lasi three years.
It 1s, however, estimuted that one-
fifth of the tourists to India do visit
Eastern region.

The Department of Tourism publi-
cises India as a whole and Eastern
India gets its due share in their
overseas publicity. It is for the
individual tourist to decide as to
which part of India he would like to
see. The restrictions on entry of
foreigners into a few areas of Eastern
India has been somewhat of an
hindrance. Lately, however, Ministry
of Home Affairs have, at the instance
of Department of Tourism, liberalised
the entry of foreigners to these areas.
This step, it is hoped. will increase
the flow of tourist traffic to Eastern
India.

(d) The Department of Tourism
and ITDC are taking the following
stdps to encourage tourists to wisit
Eastern region:

(i) A number of tour brochures
are being published in English
and other foreign languages
to highlight the tourist attrac-
tions of Eastern India

(ii) The Eastern India will be
publicised through advertising
by overseas tourist offices.

(u1) The Department of Tourism
has undertaken the construc-
tion of Youth Hostels at
Darjeeling and Puri and
Tourist bungalows at Dar-
jeeling and Gauhati. The
work connected with the
expansion of the existing
Forests Lodge at Jaldapara
has been completed.
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(iv) India Tourism Development
Corporation has wundertaken
the consiruction of a hotel
at Dum Dum, Calcutta and
a Reception-cum-motel at
Patna. During the Fifth Plan
period ITDC proposes to
construct a hotel at Puri,
motels at Ranchi, Sihguri and
Gauhati, Travellers lodges at
Bhubaneshwar and Bodh
Gaya are proposed to be
expanded during the Fifth
P an period. New Transport
Unuts at Bodh Gaya and
Siligur1 are  proposed in
addition to expansion of
Transport Unut at Calcutta

Export House In small ocale sector

7168, SHRI HARI SINGH Will the
Minister of COMMERCE be pleased
to state-

(#) whether an cxport house n the
amall scale sector has been regisered
by Government, and

(b) if so, its functions and the

nameg of the fiims and compam~s who
hold the shares in the Export House?

FEBRUARY 21, 1978
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Exporting concerns are not
required to register themselves with
Government, Government grant
‘recognition’ as Export Houses on
fulfilment of the ¢='cra lazd down
under the Scheme of Recognition of
Export Houses In terms of Para. 50
of Part ‘C' Section I of Import Trade
Policy for Registcred Exporters (also
called Red Book)—(Vol. II), small
scale exporters aie encouraged to

form into consortia and are also
considered for recognition One such
consortium, namely M/s Kinsmen

Private Limited New Delh: has been
accorded rccoguition as Export House

(b) The functions of this Export
House, a« by them, are to
develop export capacities, resources,
competence and  speciihsation 1n
research 1n overseas markets, and to
guide and assist indigenous manu-
facturers in meeling the demands of
foreign buyers

The following hold shares mn the Export House —

Name of Shareholder

1. ShriJ. B Anpmd -
2. Shm Satuch K. Dhanda . . .
3, Shn Tihus Bhata . . .

4. Shri1 Jaman Lal Bhatia . -

5. Shri Vir nder Dutt - . ' .

6. Shn Jatndcr Mohan . .
7. Dr. Narurkar . . . .
8. Shri Anil Chawla  + . .

9. 8ot Har haran Kaur .

., Sot Harlarchan Kaur .

Name of firm represented

M/s. J Shant: Nath & C» . New Dedhn

M/, Sa'em It durtrice Lucbear 2,

M/s. Trar musacr Pvi. 1., Pono by,
Do.

M/s.Searost Indutnal Work: Ludhisra

M/s. Presto Ergg Worke Jullurdvr.

M/<. Supeera Laboratores Pei, Ltd,,
Indore.

M/s. Ashok India Intery ational, New Dethi.
Chairman ard do not repreeert ary firm.

Director and do not represent ary firm.
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}* Joint buginess council between India

and U.5.A.

717. SHRI HARI SINGH. Wil} the
Minister of COMMERCE be pleased
to gtate:

(a) whether India and the United
States have recently agreed to es-
tablish a “joint businesg council”; and

(b) if so, the structure, functions
and scope of that council?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The Joint Business Council will
incrcase contacts between the business
sectors of India and the USA. to
foster the growth of trade and invest-
ment co-operation beitween the two
countries. The exact structure of the
body is yet to be decided,

Joint venture between Indiz and
Australia

718. SHRI HARI SINGH: Wall the
Minister of COMMERCE be pleased
to state:

(a) whether a proposal for a joint
venture to improve the production of
the woollen industry in Indig in order
to increase woollen exports has re-
cently been discussed ang examined
between India and Australia; and

(b) it so, the main featurss of the
proposal and decision taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) and (b). A proposal for joint
venture with Australia with a view
to improving the production of
woollen industry in India and
increasing exports of woollen goods
iz under consideration and a final
decision in this regard has not yet
been taken

Orders from Poland for Indian
hougehold goodsg

718. SHILY HARJ SINGH: Will the
Minister of COMMERCE be pleased
to state;

(a) whether Government of Poland
has given an order for the purchase
of Indian household goods like car-
pets, cotton, knitwear and other tex-
tiles, rendy-mude garments and elee-
trical goods; and

(b) if so, through which manufactu-
rerg goods will be supplied o the
order of Poland?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SIIRI
VISHWANATH PRATAP SINGH):

(a) and (b). Provision> for export
of these goods to Poland have been
made in the Indo-Polish trade plan
for 1975. Since export of these items
is not canalised. the Polish importing
agcencies are free to purchase them
from any of the Indian exporters.

Guideline ynder section 28 of Foreign
Exchange Regulation Act

720 SHRI SAT PAL KAPUR: Wil
the Mimster of FINANCE be pleased
to slate:

(a) whether Government have for-
mulated the guidelines governing Sec-
tion 28 of the Foreign Exchange Regu-
lation Act: and

(b) if so, the main features thereof?

THE MINISTER OF FINANCH
(SHRI C. SUBRAMANIAM): (a)
end (b). According to the working
principles evolved for the adminis-
tration of Section 28 of the Foreign
Exchange Regulation Act, 1973,
companies incorporated abroad and
Indian companies having more than
40 per.cent non-resident interest will
not, by and large, be allowed to act
as selling, buying, shipping, clearing



M3 Writien Answers

and forwarding agents etc. of other
Indian parties They will also not be
allowed to act as non-techrieal or
mamagement advisers. Their requests
for appointment as Technical Advisers
to Indian compames will be considered
on merits

The principles on which permassion
for the use of foreign brand names
will be granted are under Govern-
ment’s consideration

Tourlst Complex in Agra-Mathura belt

721 SHRI ISHAQUE SAMBHALI
Will the Minisser of TOURISM AND
CIVIL AVIATION be pleased to
state

(a) whether the Utia; Pradesh State
Government have sought Centre s pei-
mussion to apply for 4 Rs 100 crores
Wo1ld Bank loan to develop the tou-
rist complex n the Agra-Mathuia
belt and

(b) 1f so the main featureg of the
plan and Umoun Governments res-
ponee thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH) (a) and (b) The
State Government had written to the
Department of Tourism to request the
Bureau of Public Enterprices to
prepare feasibility reports on schemes
relating to the develooment of Agra
for obtaining financial aswstance from
the World Bank/UNDP The proposal
was discussed with the State Govern-
meni and 1t ha< been advised to recas
the proposals These are awaited

The Department of Tourism has also
received various schemes for the
development of the Apgra-Fatehpur
Sikri—Bharatpur-Deeg area from the
Governments of Uttar Piadesh and
Rajasthan since these places topether
constitute a major complex of tourist
interest The Department 1s consider-
ing the measures to be taken during
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the Fifth Plan for developing tourist
facilities 1n this area

Drawing of unsecured loans by com-
panies from publie

722 SHRI NAWAL KISHORE
SHARMA Wil) the Minister of
FINANCE be pleased to state

(a) whether Reserve Bank of India
has jssued instructions to the com-
panies not to draw unsecured lians
from the public more than 15 per cent
of then paid up capital,

(b) the extent t{o which guch ins-
tiuctions would improve the financial
position of Reserve Bank of India and
other nationalised banks,

(c) whether 1n futuie the compa-
nies would be given lecans by Reserve
Bank of India for their business 1if so
the extent to whith such instiuctions
would hampet the ermouth and quick
functioning nf the companes

td) whether the companies have
been asked to repay the excess of 15
per cent of paid up capital by the end
of 1875 1if so the extent to wmch
Res.rve Bank ot India would be res-
cue of these companies whiey, are
affected due to imposition of restric-
tions and

(e the estimated amount tp be re-
funded by the companies and depo-
sited 1n Banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI). (a)
The Reserve Bank of India has, by a
Notification 1ssued on 27th January,
1975, 1educed the quantum of deposits
that non-banking compames may
received 1n the form of unsecured
loans guaranteed by Directors and in
the form of deposits from share-
holders from 25 per cent to 15 per
cent of the aggregate of the paid up
capital of the companies and their net
free reservea
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(b) While the reduction in the
celling on acceptance of deposits of
the type referred to in reply to part
(a) above may help to some extent
the deposit mobilisation of banks, it is
not possible to indicate precisely the
extent to which more deposits will
thereby accrue to nationalised banks
as the deposit accretion of banks is
influenced by a number of factors. So
far as the Reserve Bank is concerned,
as it does not accept deposits from the
public, the question does not arise,

(¢) to (e) Non-Banking financial
and non-banking non-financial com-
panies holding, as en 27th January,
1875, deposits of the type referred to
in reply to part (a) above, in excess
of 15 per cent of the aggregate of their
paid up capital and net free reserves
have to ensure that such excess is
wiped of before 31st December, 1975:
similarly, the miscellaneous non-
banking companies such as these
conducting prize scheme/lucky/draws/
benefit/savings schemes as well as
those conducting conventional chits
have also to ensure that such excess
1s wiped off before 31st December,
1976 The data regarding such excess
deposits is not readily available,
Rescrve Bank does not give any Ioan
to non-banking companies. As suffi-
vient time has been given to such
non-banking companiex to bring down
the ceiling, they may not face any
difficulty in adhering to the ceiling by
the stipulated date.

Reduction in Home Conssmption for
generating further Exports of Weollen

T723. SHRI1 NAWAL KISHORE
SHARMA: Will the. Minister of
COMMERCE be pleased {o state-

(a) whether Government have taken
note of the fact that as a result of
measurey adopted by the developed
countries for energy conservation,
such as relaxed standards of heating
in homes and public buildings etc.,
the World nmarket for woolleng hax
very much expanded:

(b) whether Government are think-
ing in terms of reducing home con-
sumption for generating further ex-
ports of woollen and if so, how; and

(c) whether Government propose
to impose an export obligatien on all
production units which have been
given an aclual user allocation of raw
wool?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) While in a bid for conservation
of energy certain developed countries
are proposing to relax standards of
heating ete., 1t is difficult to establish
a direct co-relation between h(ating
standards and the increased use of
woollens

(b) No, Sir

(c) Export obhigation of 15 per cent
18 alreadv being imposed on all new
units being sanctioned. In the case of
existing units, actual-user allocation
of foreign exchange for import of raw
wool 1in subjeat to export obligation
of 10 per cent

Resumption of over-flights between
India ang Pakistan

724, SHRI NAWAL KISHORE
SHARMA:
SHRI K. LAKKAPPA:

Wi!] the Minister of TOURISM
AND CIVIL AVIATION be pleased
to slate;

(a) whether a high level meeting
between the representatives of the
Governments of Indie and Pakistan
was held in New Delhi recently over
the matter of resumption of >ver-
flights between the two countries; and

(b) if so, the main features of the
discussion, the decision arrived at and
the extent to which Indiag would be a
beneficiary as a result thereof?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR), (a) and (b) No high
leve]l meeting has so far been held 1n
New Delh; betwacn th> representa-
tiveq of the Governments of India
and Pakistan on resumplion of over-
fiightg betwcen the two countries

Th- discussons 1n Rawalpind; 1n
November 1974 were uncorc'usive
and are to be continued at another
meeling to be he'd in Dclln The dates
of such a maeting are yet to Le fixed

Finansial assistance from UR,

725 SHRI NAWAL KISHORE
SHARMA
SHRI M RAM GOPAL RED-
DY

SHRI R S PANDEY
SHRI M M JOSEPH
SHRI g V SWAMINATHAN

Wil the Mimster of FINANCE
be pleased to statc

(a) whether UK has offered India
a loan of £20 million,

(b) 1t so the main featureg of the
aid to be given to India by UK and
the mode as to how the aid would be
extended and how the enhanced aid
would be utilized in India witn par-
ticular reference to Rajasthan, and

(e) the conditions pgainst which UK
is providing this aid to India and the
extent to which the amount of aid 1s
beneficia' to India and how would 1t
be repaid”

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM) (a) to
(¢) Yes Sir The Government of
U K have offergd a further loan of
£20 million for the current financial
year thus bringing the total aid pled-
ged for 1974-75 to 95 milhon This
additional assistance will be utihsed
for financing of ma'ntenance imports
from the U K such as gpares, com-
punents and commodities, including
fertili ers The ad will thus be
gene 1ly used to meet the import
requirements of the agricultural and
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industrial sectors m various Statesof
India, including Rajasthan

The additional ard, hike other British
aid to yndia, will be available on
the usual soft terms, 3 ¢ 1t will e
free of nterest and service charges
and will be repavable over a period
of 25 years including 7 years’' grace
period

Foreign carital for exploitation of
natural resources

726 SHRI M V KRISHNAPPA:
Will the Mster of FINANCE
be pleased to state:

(a) whether there is any proposal
under consideration of Government to
revise 1ts policy regarding import of
foreign capital for the exploitation ef
country’s natural resources; and

(bt 1 <0 the broad outlines there
of*

THE MINISIER OF FINANCE
tSHR] C SUBRAMANIAM) (a)
and (b) Wo, Sir Government’s policy
tov arde 1mpert  of foieipn  capital
continues to be highly selective Gov
ernment prefcers foreign  capital to
function as a vehicle for the transfer
of such technology which cannot be
secured on an outright purchase bas
or by a lmted duration royalty
agreement and 15 1n the overall n-
terest of the economy of the country

Meeting of International Monetary
Fund

727 SHRI RAJDEO S'™NGH Wil
the Minister of FINANCE be pleased
to state-

(a) whether during the discussions
in the recent meeting of International
Monetary Furd ‘he mmronch o7 the
USA and UK were contradictory
—~U S A wanting to put dollar at the
Centre of the World monetary system
and U K. wanting to give the central
position to Sterling;

{b) i so, which of the two proposal
benefit the developing countries, like
India: and
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(¢) what stand our Government
representative took iy the said Inter-
nationa] Monetary Fund mecl?

TIHHE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM,;: (a)
to (c). Matters relating to Interna-
tional Monetary Reforms were dis-
cussed m the meetng of Board of
Governors of the Internationa! Mone-
tary Fund and the Comnuttes reaf-
firined that sieps should be taken as
moon 08 possible to give the Special
Drawing Right th~ acat'al place in
the International Monectary svatem
and cvery cffort should be made to
effect the improvem-1tg 1n the (har-
acleristics of th: SDR d'signed to
promot® the obyective of making it
the pioneipal mserve asst of the
In*rrnational moosetar: system. This
is i hin~ with thy app'va*h of the
Government of India

Tourist facilities at Kovalam (Kerala)

728. SHRI RAJDEO SINGH:
SHRI K. LAKKAFPPA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to gtate-

(a) whether with the introduetion,
towards the end of last year, of a
Boeing 737 flight between Bombay and
Trivandrum, the golden sands of
Kovalam will be within very easy
reach of the tourists;

(b) whether some air-conditioned
cottages on beach and a 100 room
Luxury hotel on a cliff overlooking the
beach have been completed;

(c) whether to attract more tourists
‘rom abroad Government propose to
vdd some wnore facilities; ang

(d) it so, the broad outlines thrre-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) Yes, Si

(b) 40 cottages were completed and
commissioned in December, 1972 and
the 100-room luxury hotel will be

completed and commissioned during
1975-176.

(c) and (d). Yes, Sir. The nature
and scope of additional facnitics to
be provid'd at Kovaam, huwever,
will he drlermined aft:r the rusnonse
to the facihities abeady provid.d has
been assersnd 1n order to ensure eco-
nom ¢ viabilily of any paw facilities
that are to be provided.

Export of diamonds, pearl, and
precious stunvg

729 SHRI RAJDEO SINGH: Wil
the Miuster of COMMERCE be
pleased to state:

(a) whe hier earmine t'nough dia-
monds exports amounted to Rs. 88.%
crore in 1973-74;

(b) whether pearls, precious stones
and semi-precioug stones are also
bemng exported,

(¢) if so, whether volume of exports
and itg related prices are increasing;

(d) the future prospects of the
exports thereon; and

(e) the names of the importing

countries of these pieciouy stunes and
jewels?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAp SINGH):
{(a) to (e¢) Yes, Sir

(d) Notwithstanding a recessionary
trend the prospects are fair.

{e) The major countries importing
precioug stones and jewels are Bel-
gium, Hongkong, Japan UX. & U.S.A.

Duty om cotton importea from
Pakistan

730 SHRI ARJUN SETHI:
SHRI K. MALLANNA:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government have
decided to reduce the import duty
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on Pakistani cottom for spesdy fina«
lLisebion of the deal and if so, the
particulary thereof: and

(b) the varietisy on which duty bas
been reduced?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(2) and (b) The suggestion regard-
ing duty exemption with reference to
varieties of Pakistani cotton 1s still
under examination

Overhauling of smuggling mtelligence
oell

781 SHRI B S BHAURA-
SHRI P K DEO

Will the Minister of FINANCE
be pleased to state

(a) whether Government have
decrded to overhaul the smuggling in-
telligence cells,

(b) if 80, what action has been taken
m that direction, and

(c) whether any remarkable i1m-
provement has been achiered due to
this?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) Yes, Sir

(b) Considerable additional staff
has been allocated exclusively for
anti-smuggling work The Shore
Guard Partie; Roag Checking parties
and City Preventiye cum-Intelligence
Parities have been put into operation
Over 100 places gre being connected
by a Wireless Communication net
work covering the West Coast and
Tamil Nadu Coast Separate intelli-
gence cells have been created to in-
tensifiy town raids road blocks and
surveillance in town

(¢) As a result of the above mea-
sures together with proventive deten-
tion smuggling actlvities have been
restrained The open display of ymug-
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&led goods m big cities and towns in
indm has also come down considera.
ly

Doarncss Allowance due te Cemiral
Governmen; Employeey

732 SHRI 8 M BANERJEE:
SHRI RAGHUNANDAN LAL
BHATIA-
SHRI P GANGADEB-
SHRI D D DESAI-
SHRI VASANT SATHE;

Will the Minister of FINANCE
be pleased to state

(a) whether the cost of hivisg index
had reached the point of 272 in the
month of October 1974 and picsently
stands at 298,

(b) if so, whether the Central Gov-
ernment employees are entitled te
thiee more slabs ot de tnnsss (llowance
from the 1st November, 1974,

(¢) whether a decision has since
been taken to start negotiations om
the question of wage roviston  and

(d) if so from which date?

THEL MINISIFH OF STA1K IN THE
MINISRY OF FINANCE (SHRI
PRANAB KUMAR MUKERJEE)
(a) The 12-mo1thly average of the
All India Consumer Price Index for
Indusinal Workeiy (1960 base) reaoch-
ed the 272 mark at the end of August,
1974 'The la.est available index
figutes arc for the month of Decem
ber 1874 At the end of that month,
the 12-monthly average slood at 303 50

(b) I'he Third Pay Commisaion re-
commended thut should the price level
rise above the 12-monthly average of
12 21960-00) Goverament; should
review the pomition and decide
whether the dearness allowance
scheme should be extended further
or the pay scales themselves should
be revised Accordingly, the matter
is to be reviewed when the mndex
average crosses the 272 mark Such
a review is now being made



153  Written Answers PHALGUNA 2, 1806 (SAKA) Written Angwers 154

(e) gnd (d). In connection with the
above review, it is proposed to start
discussions with the Staff representa-
tives in the near future.

Stepy te chock Inflation

733. SHRI S5, M. BANERJEE: Will
the Minister of FINANCE be pleased
to state what further steps have been
taken to bring down inflation?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): Az a
result of the antiniflationary measures
taken by the Government in recent
months, there hag been a decline of
about 5 per ceni in wholesale prices
bhetween September 21, 1974 and Feb-
raury 1, 1975, The Consumer Price
index (1960=100) has also recorded a
fall from 335 in October to 326 1n De-
cember 1974, Although this marks a
weakening of inflationary pressures,
the problem can, in the ultimate ana-
lysis, he tackled only through larger
production. Government have, there-
fore, paid special attention towards
hagic industries like cnal, cement and
stsel and to the improvement of power
generation and railway freight move-
ments The rahi crop is also likely
1o compensate gubstantially for the
poor Fharif Nevertheless, Govern-
ment enntinue to keep a close watch
on thg situation and further meagures
lo control inflation will be taken as
and when necessary

Jewellery seized during raids in
Bemabay by Incoms Tax
Authorities

734¢. SHRI S. M. BANERJEE. will
the Minister of FINANCE be pleased
to state:

(a) whether Income tax authoritiss
seized about 100 kg. of jewellery in
R raid in Bembay from the premises
of a fingncier on 6th January, 1078;

(b) if s0, the name and other parti-
culars thereof; and

(e) further action being taken
against the financier?

THE MINISTER OF STATE IN THR
MINISRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir,

(b) The natme of the financier is
M/s, Ashwin Kumar & Co. This
firm consists of 6 partners of whom
2 are minors. The firm started
buginess as cloth and yarn merchants
and pawn brokers in February, 1973
It has filed itg first return of incoms
for the assessment year 1974-T5

{c) The investigations are in pro-
Eress,

Proceedings for passing orders uls
132(5) of the Income-tax Act, 1981 for
estimating the undisclosed income in a
summary manner and for retaining
the sclzed assets ton satisfy the tax
calenlated thereon have been initiated

Raidg by Imcome Tax Autherities in
Agra

785 SHRI S, M. BANERJFE: Will
the Minister of FINANCE be pleased
to state:

(a) whether income tax authorities
rajded the premiseg of an authorised
agent of two leading paper manufae-
turing factoriey in Agra on 8th Jan-
uary, 1975, and geized unauthorised
stocks, jewellary, cash and hundies:

(b) if g0, the names of the indivi-
dus] and the company and particulars
of the seirures;

(¢) whether any further investiga-
tion hag been made to find out Whe
total concealed income: snd

(d) if so, the result thereof?
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THE, MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE)
(a) and (b) Seaches were carried u/s
132 of the Income tax act, 1961 at the
premises of an agent of M/s Star
Paper Mills and other connected
parties -

The scarch was conducted at  the
follownng places

(1) Residence of Sr1 Gulzarilal
Vaishne and Si1: La] Kumar
Varshnr y, 5,84, Madaiya
Katia Ama

(1) Bu iness premses of Mis
Minohar Tiading Co and
Shash: Fnterprises, Proprie-
tory concerns-of Smt WMano-
hat Devi W o Shir Gulzvis

lal Varchney ind  Fmt
Shasht Vaishney Win Shn
Lav Kumar Varshney 1%
pectively at 5/84 Mad 1 2
Katra Agra

(1) Combined business piemilsse
of Ms Hindustan Paper
Agency and Mis G L
Varshney & Sons at Seth
Gali, Agra

(1v) Rewidene of Shm  Hiralal
Garg and Rikhab Das Heen
gki M>nd1 Agra

(v) Residence of fhi Piem
Bahadur Gupta, Mumm at
Seth Gali, Agra

(vi) Reeuidence of Shri  Shiv
Narain Agarwal, Munim at
Khalsa Gali Agra

1vi1) Residence of Shn Pratap
bhand Garg, {father-in-law
of Shr1 Lav Kurnar at Heeng-
mand: Agra

(vi1) A number of bank lockers
Two lockers and an iron safe
are yet to be opened The

particulars of assets seized
are —
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Cash Jew:llery Pawned
articles

(Value 1 rupzey;

B,57,004 3,28,986 2 36,700
Besides, jewellery amounting to Rs,
2,16,881, two godowns containung paper
and one godown containing ccment
valued at about Rs 250 lakhs were
kept under prohibitory order u/s 13
(3)

te) and (d) Invertigations are 1
progiess After a search, the firs
stcp 19 to pass an order u/s 132(5)
of the Income-tax Act, 1961 for de
terminung the concealed 1ncome mn
gL mmary manner ani for relamning
surh o1 the rei7ed aswets as are con
sidered to be suffiuent to saticfy th
tax lability on the estimated con
cealed 1ncome and any cxisting lhiab
Ity under the Direct Tax Acts Th
said order 1s ‘0 be passed within ]
davs of the crizure

India’s Foreign Exchange Reverves

736 SHRI VAYALAR RAVI" Wil
the Mimister of FINANCE be pleasec
to state

(a) India's tota]l foreign exchang
reserves at the end of January, 1979

(b) whether there has been a com-
mderable decline in the forign exchang
holdings of the Reserve Bank of Indh
due to the unfavourable balance o
trade; and

(¢) a brief outline of the stepn
taken by Government to improwm
the balance of payment position in the
commg months?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM) (a)
Foregn assets of the Reserve Baml
of India (excluding Gold and SDRs)
stood at Rs, 494.00 crores on 31-1-T6
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(b) Yes, Sir,

(c) To meet the immediate short
term needs, Government has made
drawings on the IMF agmounting to
Rs. 488,12 crores during the current
fiscal year. Maximum cffort is being
made to strengthen the foreign ex-
change position by cutting down
in essential import, check smuggling
and expand earnings from exports,
tourism and remittances from abroad,

Investment Expenditure Policy

737. SHRI RAGHUNANDAN LAL
BHATIA:
SHRI PURUSHOTTAM
KAKODKAR:
SHRI P. GANGADEB:
SHRI D. D. DESAI:

Will the Minister of
be pleased to state:

FINANCE

(a) whether Government are con-
sidering to folloyy a wnore carefully
framed investment expenditure policy;

(b) if so,whether this is pgoing to
allay the prevailing fears of both

inflation and recession in the economy;
and

(c) if so, the broad features there-
of; and

(d) to what exlent wil] the Policy
check the rising prices and inflation?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
(d): The investment expenditure
policy of the Government ig design-
ed to maintain the rate of investment
in core sectors of the economy such
as energy, steel fertilizers and trans-
port, The measures contemplated to
restore a better balance between the
demand for and the supply of wage
goods include a shift of emphasis in
public investment from the non-
priority to the priority sectors inclu.
ding the production of wage goods as

well as the basic industry. When
these investments fructify and aug-
ment supplies, the pressure on prices
is expected to easc and the tempo
of growth is expected to accelerate.

Export of ready-made garments

738. SHR] RAGHUNANDAN LAL
BHATIA,
SHRI ANADI CHARAN DAS:

Will the Minister of COMMERCE
be pleased to state:

(a) whether exports of ready-made
garments have gone up during the
firsy six monthg of 1974-75, as com=
pared to the same period last year;

(b) whether Government had taken
any measures to promote export of
ready-made garments recently; and

(e) if po, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH:

(a) Yes, Sir,

(b) and (¢) The Government have
taken a number of measures to

promote exports of readymade
garments. The salient features are
as follows:—

(1) The Combined Obligation
Scheme covers assistance for
exports of garments made
from mull-made fabrics up
to 31st March, 1975. The ex-
tension of this scheme be-
yond 313.75 or its replace-
ment by cash assistance is
under consideration.

(ii) For the exports of handloom
garments, assistance at b5
per cent of fo.b, value has
been decided for the period
1-1-75 to 31-3-76. Import re-
plenishment at 9 per cent
for trimmings and embelish-
ments continue to be avail-
able to the exporters of
handloom garments.
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Trade deficit during 1974-75

789. SHRI SARJOO PANDEY.
SARDAR SWARAN SINGH
SOKHI;
Wil the Minister o2 COMMERCE
be pleased to state:

(a) whether despite the upward
trend in exports, the trade deficit has
been widened during the year 1974-T8;
and

(b) if so, the month-wise figures
thereof and the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)

(a) Yes, Sir

(b) The latest data indicates a
deficait of Rs 5853 crores durng
April--December, 1974 as compared
with a deficit of Rs 1641 crores
during the same period of 1873 The
increase in international piices re-
sulted 1n higher value of imports of
foodgrains, petroleum and petro-
leum products, fertilisers etc

India’s Forelign Exchange Reserves

740 SHRI SARJOO PANDEY:
SARDAR SWARAN SINGH
SOKHI:

Will the Minister of FINANCE
be pleased to state:

(a) whether India’s Foreign Ex-
change reserves have been declining
sharply during the current Onanclal
year; and

(b) if so month-wise figures of the
reserves duriny 197475~ and  the
reasons for the sharp decline in
Teserves?

THE MINISTER OF
(SHRI C
Yes, Sir

FINANCE
SUBRAMANIAM): (a)

During the current fiscal year, upto
81-1.1875, the foreign assets of the
Reserve Bank of India (excluding
Gold, SDRs and drawings from IMF)
declined by Rs 52400 croves.
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(b) Month-wise details of the
foreign assets of the Reserve Bank
of India are given below:—

(Rs crores)
Month Foreign
(last Friday) Assets of
the RBI
on IM?;
March, 1974 . R . 52988
April 1974 . i . 575133
Mav, 1974 769 49
June, 1974 . " . 762 Br
July, 1974 . " 690 41
August, 1974 . 645 92
September, 1974 . . 616 41
October, 1974 . . . 601 o
November, 1974 . . . 736 33
December, 1974 . 645 o1-
January, 1975 . : 494 00
Varnation . . . (=) 3588
Drawings on IMF 48% 12
Total variation - . . §24 00

The decline in reserves i1s mainly
on account of large import bill caused
by steep rise in prices of oil, fertilm
zers and other commodities and the
continued need to import food-grains,

Rise in the Prices of Cloth by Textile
Milis

741. SHRI SARJOO PANDEY.
SHR] SAROJ MUKHERJEE,
SHRI DINEN BHATTA-

CHARYA-

Will the Minister of COMMERCE
be pleased to state:

(a) whether the textile mlills have
increased the prices of varioug varie-
ties of cloth considerably sa thewr
stocks have declined;
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(b) if go, the prices of the various
types of cloth being charged by im-
portant mills during the last gix
months; and

(c) the measures taken to prevent
such rise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) It is reported that some mills
have put up the prices of non-control-
led varieties of cotton cloth from

January, 1973, Coue Y

(b) A statement showing the pri-
ces of some representative varieties
of non-controlled cloth during July—
December, 1974, is laid on the Table
of the Sabha. [Placed in Library.
See No. LT-8956/75].

(c) Governments concern about
rise in prices has been conveyed to
the Indian Cotton Mills' Federation,
and their reaction is awaited,

Demangd for Rise in D.A. by Employees
of Governmen{ gf Fndia

742, SHRI P. R. SHENOY: Will the
Minister of FINANCE be pleased to
state:

(a) whether there is a demand for
a rise in dearness allowance by the
employees of Government of India;

(b) if so, the total amount imme-
diately required to meet this demand
and the nunual amount required in
future; and

(¢) what stepgs have been taken by
Government to meet the demand of
the employees?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKH-
ERJEE):

(a): The demand referred to js pre-
sumably the one for grant of addi
tional dearness allowance to com-
pensate for price rise beyond the in-
dex average level of 272, up to which

dearness allowance has already been
sanctioned. If so, it is a fact that
such a demand has been made.

(b) and (c) According to the re-
commendations of the Third Pay
Commission, a review is to be made
when the index average crosses
the 272 level. Such a review is now
being made. The amount involved
on account of further payments can
be estimaled only after a final
decision has been taken as a result
of the review.

Proposal to set up Indo-Iranian
Investment Corporation

743. SHRI P. R, SHENOY: Wil] the
Minister of COMMERCE be pleased
to state:

(a) whether there 1s a proposal to
set up indo-Iranian Investment Cor-

poration; and

(b) if so, the main festures of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). An Industrial Dele-
gation from the Iran Chamber of
Commerce, Industries and Mines,
Tehran paid a visit to India from
December 15 to 24, 1974, in the course
of their discussions, the leader of this
delegation had put forward in general
terms a proposal for an Indo-Iran
Investment ‘Corporation. Details of
this proposal have not been made
clear so far.

Arrears of D.A. due to Central Gov-
ernment Employees

744, SHRI P. R. SHENOY:
Will the Minister of FINANCE be
pleased to state:

(a) the total arrears of D A, due to
the Central Government Employees as
on the 31st December, 1974; and
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to what extent”
(b) whether Government have any
plans to clear off the arrears and 1f so,

THE MINISTER OF STATE IN THE
MINISRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE)

(a) and (b) According to the gche-
me of Dearnessg Allowance as recom-
mended by the third Pay Commssion
and accepted by Government dear-
ness allowance 1s payable on the 12-
monthly average of the All India
Consumer Price Index for Industrial
Workers (1960=100) gomng up by
every 8 points above 200 and a review
1s to be made, should the price level
rise above the 12-monthly average
of 272 The instalments of dearness
allowance due up to the 272 level
which was reached at the end of
August 1974 have already been
sanctioned and a review 1s 1n progress

regarding the compensation beyond
the 272 level

Representation for allotment of Cap-
rolactum

745 SHRI G Y KRISHNAN Wil

the Minister of COMMERCE be pleas-
ed to state

(a) whether Government have re-
ceived representitin: from the Al
India Coordination Commuittee of Art
Silk Fabric Manufacturers’ assocla-
tion and from the Silk and Art Silk
Millg' Association seeking direct allot-
ment of Caprolactum buth in respert
of imported material supphed by the
STC and indigencus Caprolactum

produced by the Gujirat State Ferti-
hzers and

(YY) 1f so the 7 an L ailures of the
policy of Govern™1 1t n t 15 rega1d?

THE DEPUTIY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH TPRATAP SINGH)
(1) ind by Yes Sn Representa-
tions suggesting that indigenous and
immported caprolactum might be
allotted to weavers of art silk fabrics,
for getting’ them converted by
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spanners 1nto yarn of reasonable
conversion charges The suggestion

made were not found to be feasible
and workable

Strike notice by Air Corporation
Employees Unwon

746 SHRI M K KRISHNAN Wil
the Minister of TOURISM AND CI-
VIL AVIATION be pleased to state

(a) whether Government'’s attertion
has been drawn to the decision of the
Air Corporation Employees Union
(ACEU) to serve a strike notice on
the Indian Awrhnes management,

(b) if -0 the reasons for this deci-
sion, and

(e) the reaction ot Government
thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR) (a) Yes Sn However,
the management of the Indian Air-
lines has not recelved any strike notice
in this regard

(b) and (¢) Do not arise

Submission of report by Desal Pay
Commission to Government of
Gujarat

748 SHRI ARVIND M PATEI
SHRI VEKARIA

Will the Mimster of FINANCE
be pleased to state

(a) whether the Desai Pay Com-
mission has submitted 1ts report to the
Gujarat Government

(b) 1f so, the broad features thereol;
and

(c) 1f not when the report 1s likely
to be submitted’

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEEV- (a) Yes Sir
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(b) Copieg of summary of recom-
mendations of the Desai Commission
are being obtained from the State
Government and will be laid on the
Table of the Houge shortly,

(¢) Does not arise.

Uneconomic Routes of Indian Airlines

749. SHRI D, B. CHANDRA
GOWDA:
SHRI N. E. HORO.

Will the Minister of TOURISM AND
CIVIL AVIATION

be pleased to state:

(a) the number of flights of Indian
Aijrlines that are running on an un-
economic basis;

(b) the reasons for not withdrawing
flights on the uneconomic routes; and

(¢) the nameg of such routes?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (c): Routewise
economics of services operated by 1n-
dian Airlines so far during the year
1974-75 have not yet been compiled.

(b) While Indian Air lines is
expected to function, under the Air
Corporations Act, on business prin-
ciples, as far as possible, it has to per-
form its obligations as a public uti=-
lity service. Consequently, the Cor-
poration is obliged to continue to
operate some of the un-economic
routes in order to meet regional and
tourist reguirements.

Import of Polyester Chips

750. SHRI SHASHI BHUSHAN:
Will the Minister of COMMERCE be
pleagsed to state:

(a) the guantity and value of poly-
ester chips imported by various export
houses in the country along with the
names of importers during the year
1974-75;
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(b) whether the same has been
cleared if not, the names of docks
where it hag been lying uncleared
and since when and the reasons for
not clearing the same;

(c¢) whether this item was imported
against import incentive and if so, the
purpose thereof and whether it was
not in conformity with the import po-
licy of Government; and

(d) the circumstarces under which
its import was zllowed and whether
it is proposed to amend the import
policy to make it obligatory to take
necessary certificate for the clearance
of such items in advance so thst in
future such difficulty does not arise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAFP SINGH):
{a) Import statistics are not main-
tained importer-wise or separately In
respect of export houses.

(b) and (c). Certain consignments
of polycster chips imported against
replenishment licences issued under
the import policy for Registered Ex-
porters have been lying uncleaned at
Bombay for the last about six months,
pending examination whether the
imports are in accordance with the
licence conditions,

(d) The licences were issued under
the import policy for Registered Ex-
porters. The import policy in this
regard has been amended under the
Ministry of Commerce Public Notice
No. 99-ITC(PN)|74 dated 20th July,
1974 read with Public Notice No. 140-
ITC(PN)|74 dated 20ih September,
1974 according to which restrictions
were placed on the import of
polyester chips and synthetic resing.

Licences given to Tyre Manufacturing
concerns for import of Nylon Thread

751, SHRI SHASHI BHUSHAN:
will the Minister of CMMERCE be
pleased to state:

(a) whether any licenceg have been
issued to the tyre 'manufacturers in the
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country for the import of nylon thread
during the last three years and if £0,
the value thereof, yea’-wise;

{b) whether the nylon thread has
=mctually been imported and it not, the
reasong therefor;

(c) whether Government are gware
that the licences of nylon thread im-
port licence are trying to get the
licence converted tor the import of
some other goods such as raw mate-
ria] of thread; and

(d) the reaction of Government
thereto and whether the import of
this raw material is canalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{a) No, Sir. However, the value of
licences issued to the tyre manufac-
turers for imports of Industrial Nylon
Yarn and Nylon Cord is given below
year-wise: —

Year Rupees in Lakhs
1972 84.000
1973 76.800
1974 478.903
1975 24,000

(b) No, Sir. Statistics with regard
to imports actually affected against
import licences are not maintained by
the CCI&E. f

(¢) and (d). The manufacturers of
tyres represented to the Government
that they would be able to get more
quantity of industrial nylon yarn with
the same amount of foreign exchange
if Caprolactum which ig a raw mate-
rial for the manufacture of inlustrial
nylon yarn is allowed to be imported.
The matter was coneidertd by the
Government and licences of the value
of Rsa. 137 lakhs for nylon yarn were
converted Into licentes Zop tHe import
of Caprolactum in favour of the STC,
with letters of authority in favour of
manufacturers, and alsy licences for
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Rs. 925 lakhs were converted into
R.Os. for supply of Caprolactum on
the STC which is the canalising
agency,

Grant of COB licences to Foreign
Companies

752. SHRI SHASHI BHUSHAN:
‘Will the Minister of FINANCE be
Pleased to state:

(a) whether applications of foreign
companies under the Foreign Ex-
change Regulation Act have been con-
sidered and the names of companies
whom COB licences have been grant-
ed; and

(b) what js the time provided by
the Reserve Bank of India to foreign
companies, whose COB applications
under Foreign Exchange Regulation
Act are not considered favourably, to
discontinue their activiiies in India?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
The applications received from
foreign companies under the Foreign
Exchange Regulation Act, 1973 are
under consideration.

Ag on 12th February, 1975 follow-
ing 17.-companies have been given
permission to carry on their existing
business activities:

1. Malaysian Airline System,
Malaysia.

2, Great Malaysia Line, Berhad,
’ Malaysia.

3. Nakamoto Shoji Kaisha Ltd.,
Calcutta.

4, Shareholders’ Representative

Office (ESSO Eastern Inc,

- Houston, USA).

5. Volkart Brothers, Bombay.

6. Indian Textile Paper Tube Co.
Ltd, Virodhunagar.

7. Ataka & Co. Ltd, New Delhi

8. Indian Iron Ore Long Term
Import Association of Japan,
Visakhapatnam-3,
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9. Nomura Trading Co. Ltd,
Calcutta,

10. Nagase & Co, Ltd., Bombay.

11. Okurag Trading Co. Ltd, Cal-
cutta.

12, Nezaki & Co. Ltd, Madras.
13, Hitachj Ltd, New Delhi

14, Toyo Menka Xaisha Lid,
Bombay.

15, Nissho-Iwai Co. Ltd., Calcutta.

16, Mitsu; Brotherg Liasion Office
(India) Bangalore.

17. Marubeni Corporation,
bay.

Bom-

(b) If an application under Section
29(2)(a) of the Foreign Exchange
Regulation Act is rejected the appli-
cant concerned is required to discon-
tinue his business activity on the
expiry of 90 days or such other date
as may be specified in the order, from
the date of receipt of the order con-
veying such rejection,

Priorities for the term lending Institu-
tions for loan assistanoce to new
projects

753, SHRI VIJAYAPAL SINGH:
‘Will the Minister of FINANCE be
pleased to state:

(a) whether the Centra] Govern-
ment propose to draw up priorities for
the term lending institutions for loan
assistance to new projects and expan-
sion schemes; and

(b) if so, the broad features there-
of?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b). The lending policy of the all-
India long term financial institutions
has alway®s been governed by the
objectives and priorities indicated in
the Plan. In their lending operations
the institutions give preference to
thoge industrial units which fall
under the core and priority sectors.
The relative priorities of industries

may, however vary from year to
year depending on the economic
situation. During 1975-76, emphasis
ig proposed o be laid mainly on the
development of the essentia] consu-
mer industries such as paper, cement,
textiles, sugar, industries supporting
agriculture e.g., fertilisers and pesti-
cides ang energy based industries
which cover coal and petroleum.

Diversion of deposits from Govern-
ment Agencies and Nationalised Banks
to Non-Banking Companies

754, SHRI VIJAYAPAL SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
of the diversion 2f the deposits from
Governmental agencies and national-
ised banks to the non-banking com-
panies;

(b) if so, the particulars thereof and
the reasons therefor; and

(c) the steps being taken to prevent
this?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT] SUSHILA ROHATGI): (a)
and (b). There have been complaints
that higher rates of interest offered
by nonbanking companies in respect
of deposits solicited by them have
been affecting the deposit mobilisa-
tion of the banks and the business of
the Unit Trust of India.

(¢) The Reserve Bank has, with
effect from 27th January, 1975, re-
duced the quantum of deposits that
non-banking companies may receive
in the form of unsecured Jloans
guaranteed by Directors and in the
form of deposits from shareholders
from 25 per cent to 15 per cent of
the aggregate of the paid-up capital
of the companies and their net free
regerves.

To make the investment in Units
of the Unit Trust of India attractive,
the Government has, by an Ordinance
issued on 7th January, 1976 amend-
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ed the Unit Trust of India Act, 1963
and the Indian Trusts Act, 1882 The
amendments enwisage the grant of
further relief from ;ncome-tax to the
extent of Rs 2,000 for mncome from
Units over and above the existing
Iimit of Rs 3,000 already available
under section 80OL of the Income-tax
Act, 1961 1n respect of certain
<pproved nvestments mcluding
Units, and also provide for further
exemption upto Rs 25000 from
wealth tax on nvestments in Units
over and above the existing exemp-
tion Iimit under section 5 of the
Wealth Tax Act, 1957 m respect of
the investments including Units speci-
fied 1n that section In addition the
Units 1ssued by the Umt Trust of
Indig will be eligible to be treated
as trustee securities under the Indian
Trusts Act, 1882 and the amounts
payable to the mnominees of Unit
holders will subject to certain condi~
tions, vest m the nominees

Releasing of Indian Currency to
Nationals of Bangladesh

755 SHRI M RAM GCPAL
REDDY
SHRI R S PANDEY
Will the Mimiste- of TINANCE
be pleased to state

(a) whether Governmen?''s attention
has been drawn to the decision ot the
Bangladesh Govermment to stagp re-
leasing Indian wurrencv to its nation-
als visiting India on private grounds,
and

(b) if so, the reaction of Govern-
ment therecto?

As at the vnd of

FEBRUARY 21, 1875

Written Answers 172

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) and (b), Government are aware
of this decision of the Bangladesh
Government which follows from the
mutual agreement between the two
Governments to terminate with effect
fiom lst January, 1975, the special
travel arrangements under which all
travel payments were being permitted
through Special Rupee Account

Fall in bank deposit growth in the
Country

756 SHRI M RAM GOPAL
REDDY
SHRI K M MADHUKAR,
Will the Minister of FINANCE
be pleased to state

(a) whether there was a marginal
fall m the aggregate bank deposits
durimng the last calendar year while
there was a substantjal increase in
the level of outstanding bank credit;
and

(b) if so, the increase 1n the aggre-
gate bank deposit ang outstanding
bank credyy during the year 1974 and
in 1975 so far and the reasons there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a)
and (b) Aggregate deposits as well
as outstanding advances of Scheduled
Commeicial Banks increased in abso-
lute terms during the calendar year
1974 and the same trend has so far
continued during current year The
relevant data are set out below

(Amount 1n Rs crores)

Aggregate Increase Total Increase
Deposit adyances
Decemhber 1973 10087 7062
Decemb-r 1974* 11440 1353 7914 852
11630 190 8155 241

January, 1975*

*Provisional
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Deposits and advances of commer-
cial banke are influenced by several
factors like the overall economic
trends, savings potential of the com-
munity, level of production and
movement of goods, etec.

India’s Foreign Exchange reserves

757. SARDAR SWARAN SINGH
SOKHI: Will the Minister of
FINANCE be pleased to state:

(a) whether India will continue to
face a difficult foreign exchange situa-
tion during 1975; and

(b) if so, the reasons thereof?

THFE. ZMINISTER OF FINANCE
(SHR] C. SUBRAMANIAM): (a) and
(b). The foreign exchange situation
is likely to remain difficult, mainly on
account of the larger import bill
coused by the steep rise in prices of
oil, fertilizers and other commodities.

Subjects discussed with World Bank
President

758. SHR1 D. K. PANDA: Will the
Minister of FINANCE be pleased to
state:

(a) whether he met the World
Bank President when he recently
visiteg Washington; and

(b) if go, the subjects discussed
with him and the outcome thereof?

THE MINISTER OF FINANCE

(SHRI C. SUBRAMANIAM): (a)
Yes, Sir.

(b) The subjects discussed with
him covered the impact of recent
international events on the Indian
economy, the manner in which India
was adjusting to the changed situa~-
tion and the prospects for growth in
the crucial sectors of the economy.
Discussions also covereq possible
additional assistance from the Bank-
group. :

74

Construction of Hotels by holiday
INNS INC

759 SHRI D. K. PANDA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Holiday Inns Inc., a
largest hotel chain of US.A. has
opened a hotel in the city of Agrs;

(b) if so, the particulars thereof;

(¢) whether Government are aware
of other hotels being constructed in

India by the American hotel chain;
and

(d) if so, the particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR] SURENDRA PAl
SINGH): (a) and (b). The Hote
Holiday Inn which hag recently opened
at Agra hag been set up by an Indian
Company in collaboration with Holiday
Inns Ine. of U.S.A.

{c) and (d). Three more hotels are
being set up in collaboration with

this Company, at Bombay, Madras and
Hyderabad,

Credit from IMUF. under special
oil facllity

760. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) whether the I.M.F. has decided
to provide credits to the developing
countries through the special oil faci-
lity at a subsidised rate of interest;

(b) if so, main features of the pro-
posal; and

(c) to what extent will is help
India?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b). The Interim Committee of the
Board of Governors agreed that the
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0il Facility should be continued for
1975 on am enlarged basis, The Com-
mittee fully endorseq the recommen-
dations of the Managing Director that
a special account should be established
with appropriate contributiong by oil
exporting and industrial countries, and
possibljrii:y other members capable of
contributing and that the Fund should
administer this account in order or
reduce for the most seriously affected
members the burden of interest pay-
able by them under the Oil Facility.

{c) When this proposal materialises,
it will be of help to India, which is
one of the most seriously affected
«countries.

Action against customs officlals in
Bombay

*7681. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) the number of customs officiala
against whom action has been taken
and those charge-sheeted in January,
1975 in Bombay; and

(b) other salient features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). In January, 1975, 4
officials of Bombay Customs House
were chrage-sheeted. Al] the four are
Class II gazetted officers and they
have been charge-sheeted in connec-
tion with “woollen rags cases”,

Antl-smuggling operation
762. SHRI BHOGENDRA JHA:
SHRI N. K. SANGHI:

Will the Minister of FINANCE
be pleased to state:

(a) whether after two months of
1ull, Government have decided ¢to
Jaunch its second phase of anti-smug~
gling operations;

ot(b) if so, the saliant features there-
?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
SHRI PRANAE KUMAR MUKHER-
JEE): (a) There has been no lull
mn the anti-smuggling drive which is
a continuous process and all possible
measures are bemng taken by the
Government to make it more and
more effective,

(b) Extra staff and equipments have
been provided to fleld officers for
anti-smuggling work. Comprehensive
schemes for establishment of Shore
Guards parties, Road Checking par-
ties, intelligence-cum-Preventive par-
ties and wireless communication net-
work are being implemented. Ten
Norwegian speed boats, fitled with
radar and other equipment have been
acquired and another ten boats are
expecied to arrive by March this year,
Further, legislative and administra-
tive measures also are under consid-
eration

Purchase of Boeing Jeis by Inflan
Airlines from United States

763 SHR] MUKHTIAR SINGH
MALIK: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Indian Airlines have
finalised the deal to purchase two
Boeing Jets from the United States;
and

(b) if so, the financia] implications
thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). Govern~
men¢ have approved Indiay Airlines’
proposal for the purchase of two more
Boeing-787 aircraft with connected
spares and spare engineg from the
Boeing Company for delivery in the
last quarter of 1875, 10 per cent of
the cost will be financeq by Indien
Ajrlines from its own resources, The
balance of 90 per cent will be met
out of the loans from the Exim Bank
and other commercial and flnancial
institutions, negotiations for which are
in progress, The estimated cost will
be US $12.50 million,
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Foreign tours by officery of Indian
Alrlines

764, SHRI MUKHTIAR SINGH
MALIK: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether there has been consi-
derable increase in the foreign tours
by the gfficers of the Indian Airlines
during the last three years;

(b) if 30, the namey of officers who
went abroad on official visit during
the game period:

(c) the foreign exchange spent on
each visit; and

(d) the purpose for which they
‘were sent? \

THE MINISTER OF TOURISM AND
‘CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) The number of offi-
cers of Indian Airlineg who visited
foreign countrieg on officialy duty
during 1972-73, 19873-74 and 1974-75
was as follows:

1972-73 - .. B2
1973-74 . .. 93
1974-75 (upto 18-2-75) .. 56

It wil] be seen that although during
1973-74 more officers visited foreign
countries than during 1972-73, the
mumber of officers ig hkely to be less
during 1974-75 than during 1973-74.

(b) to (d) A statement giving the
requisite information is laid on the
Table of the House. (Placed in Lib-
rary, See No. LT 8957/75).

Export of toy during 1974

765. SHRI SAMAR MUKHERJEE:
‘Will the Minister of COMMERCE be
pleased to state:

(a) the total quantity of tea ex-
ported from India in the year 1974;
and

(b) the percentage of our exports
in comparison with the world tes
w - PR . .

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Export of tea from India during
January to October 1974 was 153.39
m kgs. valueq at Rs 138 25 crores
compared to 144.32 m kgs. valued at
Rs. 110 47 crores during same period
of 1873.

(b) India's share in world export is
about thirty per cent.
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Allmd disputes between smugglers
and Directoy of Revenue
Intelligence

769 PROF MADHU DANDAVATE:
Will the Minister of FINANCE be
pleased to state-

(a) whether attention of Govern=
ment has been drawp to a news item
regarding a serious quarrel over the
payment of hush-money between the
Director of Revenue Intelligence and
Haji Mastan and Yusuf Patel, the

alleged smugglers; and

(b) if so, the Government’s reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
FRANAB KUMAR MUKHERJEE):
(a) The question presumably referg to
a news-item appearing in the 1ssue of
tne Weekly Edrion of “March of the
Nation" dated 18-1-1975 This news
report, however, does not contain the
allegations regarding quarrel over
payment of hush money belween the
Director of Revenue Inteligence and
the alleged smugglers

(b} Does not arise in view of (a)
above
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Lifting of aviation fuel by Indian
Afrlines

770. PROF. MADHU DANDAVATE:
Will the Minister of TOURISM AND
CIVIL AVIATON be pleased to state:

(a) whether on the advice of the
Director-General of Civil Aviation, the
Indian Airlines has suspended lifting
of aviation fuel of Imdian Oi] Corpo-
ration for its aircraft from eight air-
portg of the country;

(b) whether the fuel supplied by
the Indian Oil Corporation at these
eight airports is found to be contami-
nated with high content of gulphur;
and

(c) if so, what arrangements are
made to prevent suspension of opera-
tions at these airports?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ
BAHADUR): (a) and (b) Indian Air-
lines reported that tests caried out
of samples of aviation fuel collected
from gsome airportg indicated the
possibility of high sulpbiur content
The advice of the Director Genera) of
Civil Aviation was sought for who,
after test at the laboratory of the
Civil Aviation Department, confirm-
ed this. As a result, Indian Airlines
suspended lifting of aviation fue] sup-
plied by Indian Oil Corporation at
eight airports in the country,

(c) Arrangements were made by
Indian Qil Corporation for alternative
supply of aviation fuel at these air-
ports For the interim period extra
fuel was carried by the aircraft from
previous stations

Warmning to Texilla Indusiry fer re-
viewing its policy towards rise in the
price of cloth

771. PROF MADHU DANDAVATE:
Wil} the Minister of COMMERCE be
pleased to state:

(a) whethre the Textile Industry
has been warneqd to review its policy

FEBRUARY 11, 1678
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of increasing the price of cloth, which
is likely to read to an intensive eonsu-
mer resistance; and

(b) if so, the reaction of the textile
industry thereto? .

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). At present 30 per cent
of the production of cotton clotp in
mill gector i under price contre] and
there 18 no question of industry in-
creaging the prices beyong the fixed
levels. As regardsg production outside
price control, mills had earlier announ-
ced reduction in prices of cloth but
more recently they have again raised
the prices ‘The price rise is stated
to be on account of inrease in the cost
of raw materials, wages, power cuts
etc Government's concern about this
latest price rise has been conveyed
to the Indian Cotton Mills Federation
and their reaction is awaited.

Guidelines to States for implementa-

tion of Conservation of Foreign Ex-

change and Prevention of Smuggling
Activities Act

772. SHRI MADHU DANDAVATE:
‘Will the Minister of FINANCE be
pleased to state:

(a) whether it hag been decided by
the Central Government to circulate
guidelines to States to ensure unifor-
mity in standards and approach m the
exercise of powers under the Con-
servation of Foreign Exchange gnd
Prevention and Smuggling Activities
Act; and

(b) if go, the salient features of
these guidelines?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(ay and (b). Yes, Sir. The guide-
lines sre 'meant to ensure uniformity
in standards and approach in the
fleld of detention under the COFRPOSA
Act 1974 as a supplement to other anti-
smuggling measures,
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Closure of Caleutta Office of Bi/a.
Mercury Travels (I) Ltd.

773. SHRI DINESH JOARDER:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether hig attenfion hag been
drawn to the closure of the Calcutta
Office of M/s. Mercury Travels (I)
Ltd, since the Tth September 1974;

(b) if go, whether Government have
conducted any enquiry into the fune-
tioning of the Company where a
huge sum of public money as loan is
involved; and

(c) if so, the findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir

(b) and (c) Thig is a case of clo-
sure of only one of the branches of
M/s Mercury Travels (India) Ltd
and not of the entire Company The
question of conducting an enquiry into
the functioning of the Company by
the Department of Tourism does not
arige in this case.

Speed Boats to Check Smuggling
774. SHRI

RAO:

SHRI VASANT SATHE;

Will the Minister of FINANCE
be pleased to stste:

BIRENDER SINGH

(a) the number of speeg boats ac-
quired s0 far by Government to
check smuggling;

(b) the foreign exchange spent on
each gpeed boat;

(c) the number of speed boats
which are likely to be acquired by
Government till the end of 1975; and

(d) how far these are useful to
check smuggling?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) An order has been placed for pur-
chase of 20 boats from Norway. Out
of these, 2 were received in October,
1874 angd 8 in January, 1875.

(b) Approximately Rs. 13.3 lakhs
(8.68 1akp Norwegian Kroners) per
boat.

(e) 20 only.

(d) The speed and manoeuvrability
of the boats are very useful in anti-
smuggling operations, As most of
the boats have been received only
recently it will take some tmme to
make an assessment of their perfor-
mance in anti-smuggling operations in
Indian Waters,

Trade agreement hetween Indla and
Pakistan

776. SHRI BIRENDER SINGH RAO:
SHRI S. A. MURUGANAN-
THAM:
SHRI RAMSAHAI PANDEY:

Will the Minister of COMMERCE
be pleased to state:

(a) whether a trade agreement has
recently been signed with the Gov-
ernment of Pakistan by the Govern-
ment of India;

(b) if go, the broad
trade agreement; ang

outlines of

{c) whether & copy of trade agree-
ment will be laid on the Table of the
House ang it so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The Trade Agreement between
India and Pakistan was signed on the
23rd January, 1975 at Islamabad.

(b) The broaq featureg of the Agree-
ment are that (i) the two countries
accord the most-favoured-nation
treatment to each other in their trade
relations; (ii) appropriate measures
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will be taken to facilitate and diversify
trade between the two countries, (m)
to begin with and unless otherwise
agreed trade will be conducted on
Government-to-Government basis or
through Government controlleq Cor-
porations, (1v) facilities would be
extended for holding of trade fairs
and exhibitions 1n either country, (v)
all paymentg for trade exchange would
be made 1n freely convertible curren-
<les

(c) Copies of the above referred
Agreement have already been sup-
plieq to the Library of the Parlia-
ment

Trade agreement between India and
Zambia

776 SHRIBIRENDER SINGH RAO.
SHRI S N MISRA
Will the Minister of COMMERCE
be pleased to state

(a) whether a trade agreement has
been signed between the Government
of India and Government of Zambia
during the recent visit of the Presi-
dent of Zambia,

(b) 1f so, the broad outlines >f the
trade agreement, and

(¢) whether a copy of the agree-
ment will be laig on the Table of the
House?

THE DEFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)

{a) No Sir

(b) and (c) Do not arise

Deposmts under Small Savings Scheme
in Haryana

777 SHRI BIRENDER SINGH
RAO Will the Minister of FINANCE
be pleased ty rtate

(a) the number of single deposits
under the “Small Savings Scheme’ 1n
Haryana State during the year 1973~
74,
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(b) what was the maxfmum amo-
unt of any single deposit during the
period m the whole country and to
which State 1t related, and

(c) what s‘eps Government have
taken to increase the deposits in vari-
oug States?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) The infor-
mation 13 bemng collected and will be
laid on the Table of the House

(b) The maximum amount of any
single deposit during the period 1n
the whole country wag Rs 150 crores
and this was m Bshar

(c) Some of the important steps
taken during the year 1974-75 to in-
crease the deposits in varioug States
are —

(1) The rates of interest on varioug
Small Savings securitieg were step-
ped up from the 1st Aprl, 1974 and
agalp from the 23rd July, 1974 to
bring them 1n alignment with the
increased rates of interest on depo-
sits and accounts 1  commercial
banks

(u) A plan of tragets for achieve-
ment 1n the firgt tarec years of the
Fifth Five Year Plan was drawm
up and intimated to al} State Gov-
ernments and Union Territories

(1) Under the Post Office Sav-
ingg Bank Prize Imcentive Scheme
introduced m December, 1873 with
a view to encouraging retention of
larger balances two drawg for
prizeg were held—the first on the
31st July, 1874 ang the second on
the 31st January, 1975

(1v) As an incentive to the States
for securing larger personal collec-
tions, State Governments are being
allowed wef 1974—1875 loan assis-
tance equivalent to 25 per cent of
the net amount collected by way of
persona) collections over and above
the target for personal collections
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fixed for the State. This will be in
addition to their mormal share of
two-thirds of net Small Savings
collections,

Reduction in prices of drugs allowed
by S.T.C.

778. SHRI S. A. MURUGANAN-
THEM: Will the Minister of COM-
MERCE be pleased o state:

(a) whether State Trading Corpora-
tion has allowed reduction in the
prices of some of the basic drugs to
the giant multinationals;

(b) if so, the cxtent to which the
reduction has been allowed and on
what terms;

«¢) whether the drugs stocks with
STC have led to locking up of the
funds to the tune of over Rs. 10 erores;
and

(d) if so, the facts thercof and the
reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No. Sir.

{(b) Does not arise,

(e) No, Sir, stockg helg by STC are
not abnormal.

(d) Does nol arise.

Request from Indian Airlines for
reduction in price of Aviation Turbine
Fuel

779. SHRI C, JANARDHANAN:
SHRI DHAMANKAR:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleasged to
state:

(a) whether Indian Airlines has
asked for a reduction in price of
aviation turbine fuel (ATF) to bring

it at par with the rate paid by Air
India and other International airlines;
(b) if so, a gist thereof; and

(e) the
thereto?

reaction of Government

THE MINISTER OF TOURISM AND
CIVILL. AVIATION (SHRI RAJ
BAHADUR): (a) to (ec). A request
was made by Indian Airlineg for a
reduction in price of aviation turbine
fuel and a relief by way of reduction
of price in the ATF to the extent of
Rs, 100 per kilo-litre was given with
effecy from 18th Seplember, 1974,

Indian Airlines have alsp asked for
reduction in the rate of Saleg Tax
levied by Statc Governments which
is very high at present. In addition,
the Corporation have requested for
reduction in the rate of Excise Duty
and exemption from Customs Duty on
aircraft and aircraft spares imported
by them. These requests of the
Corporation are under Government's
consideration

Recovery of Income Tax arrears

780 SHRI K, M. ‘MADHUKAR?'.
Wil the Minister of FINANCE be
pleased to state:

(a) whether to recover the Income
ta. u.rears from Shii Krishna Monun,
residing at Bijlee House, New Rohtak
Road, New Delhi Government have
taken steps to attach monthly rout
from tenants, gmounting to more than
Rs 40,000 per month;

(h) the particulars ang situation ot
the buildings which have been attacn-
ed and their respective purchase
prices;

fe) whether any building has Lesn
transferred by the owner and if so,
when;

(d) whether the assets in lockers
and houses have been accounted for;
and

(e) the period for which Income
tax arrears sre due?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):

(a) No Sir However, monthly rent
from tenants 1s reported to be about
Rs 17,000 only

(b) The requisite information is as
under —

Name of the Property Purchase
Price

(Rs. 1n lakhs)
1. 12 Jarnal Bagh, Delhi | 0 44
2. 2865/66 G B. Road, Dcllu o 28
3. 65/85 Sadar Bazar, Delh 1 40
4. Property 1n Narela . o 39
5. 31,32 Rohtak Road, Delh: 329
6. Agricultural Land, Dayanand

Nagar, Amritsar . 0 22
7. Plor, Gargar ., 0 04
8 Plot, Gargari N o o3
9. Plot, Handwar . o 16

.
10. Land Lawrence Raod,

Amritsar . 0 13
11. 1399 Krishnagar, Amritsar o 77
12. 1-E/14, Jhandewalan Extn

Delha . 1 10
13. 53'83, Ramjas Road, New

Dellu . o+ 8o
14. B-21'3 New Rohrak Road,

Delhi . o 8%

{c) Onlv one property at Jawahar
Nagar Delh: was sold m 1970 for
Rs 1 90 lakhs which were paid to-
wards income-tax arrears

(d) The assets in lockers and hous-
er of the asgessee have been taken
mto account at the time of assessment

(e) Outstanding Income-tax de-
mandg were created between 1968 and

1974

FEBRUARY 21, 1875
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Construction of Civil Aerodrome at
Cochin

781 SHRIMATI BHARGAVI
THANKAPPAN Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state

(a) whether any survey has been
conducted for construction of a eivil
aerodrome at Cochin jn Kerala State,

(b) 1if so, the findings of fhe survey,
and

(c) the likely date by which the
aerodrome would be constructed?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR) (a) Yes Sir

(kY and () The 1esulbs of the sui-
voys aTe hemng evaluated and a deci-
sion 1n the matter 15 1kelv to be
taken shortly

Expenditure incurred on payment of
D A. during 1973-74

782 SIIRIMA1I BHARGAVI
THANKAPPAN Will the Minister of
FINANCE be plcased to state the ex-
penditui e incurred by Government oh
payment of Dearness Allowance to
(‘entral Goveinment kmployees dui-
mg 1973.74°

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKERJEE):
Payment of deainess allowance to
Central Government employees un-
derwent revision during 1973-74 as a
result of decisions on the Third Pay
Commussion’s recommendations. With
the retrospective revision of pay
scales from 1-1-73, the expenditure on
account of dearness allowance during
1973-74 is estimated at Rs as crores
toughly



193  Written Answers PHALGUNA ., 1806 (SAKA) Written Answers 194

Karipur Aerodrome near Calicut

783. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether a flnal decision has
since been taken to conatruct an
aerodrome at Karipur near Calicut
in Kerala; and

(b) if so, the likely date by which
the acrodrome would be constructed?

TIIE MINISTER OF TOURISM AND
CIVIL AVIATION {SHRI RAJ
BAHADUR): (a) and (h) Indian Air-
lines have recently indicated that in
view of their tight Neet position and
inereased cost of operation, it would
not be passible for them to opcrate
to Ca irut during the Fifth Plan per-
iod. Nevertheless it 18 proposed to
pursue the proposal lor development
of the aerodrome, for non-scheduled
operations for the present, subject lo
the availbility of resources

Development of tourist facllities at
Digha (West Bengal)

784. SHRI SAMAR GUHA- Will the
Mimiste; of TOURISM AND CIVIL
AVIATION be pleased {o state:

(a) whether the tourist centre of
Digha in West Bengal experienced
very heavy rush of tourists during the
vears 1973 and 1974:

(b) whethey the number of visitors
to Digha is rapidly increasing year
after year;

(¢) if so, facts thereabout; and

(d) the steps taken by the Centeal
Government cither directly or through
the State Government for the deve-
lopment of tourist facilities at Digha?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) to (c). The Department
of Tourism does not maintain a record

of tourisiz visiling wvarious tourist
centres in the country either on State-
wise or place-wise basis. However,
from the information received from
the Department of Tourism, Govern-
ment of West Bengal, there has been
a progreasive increase in the number
of various staying at the State Tour-
1st Lodge at Digha as will be seen
from the fol uwing figures:—

Year fApril-Mare' ) Number of
guests
who
staved at
State
Tourist
Lod
Digha’
1970-71 i 1,603
1971-72 . 1,988
1972-73 . 3,945
1973-74 B 6,808

(d) Due to constraint gn resources
necossitaling a selective approach, the
development of facilities for tourists
uat Digha has not been included in the
Central Sector.

Development of Delhi and Calcatia
Airports

785. SHRI SAMAR GUHA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have tak-
cn a decision to expand and Jevelop
Delhi and Caleutia airports:

(b) if so, the facts thereabout;

(c) the reasons for exclusicn of

Calcutia airport from the scope of such
rdevelopments;

(d) the facts about international
air services using Calcutty airport
uptey 31st January, 1975: and

(e) the steps taken for improving
facilities for national and internation=
al services using Caleutta airpor:?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR) (a) to (¢) and (e) Delh:
(Palam, airpoit and Calcutta) Dum
Dum) airport are already suitable for
operation of the present day au sei-
vices Stes are continuously bemng
taken to provide better facilities and
modren and sohisticaed navigation-
al alds at both these awrports So far
as Calcutta awrport 15 conceined a
new international terrminal buwlding
was commissioned 1n 1970

The extensmon of the main runway
has already been completed at Cal-
cutta atrpoit and the work on 1t
strengthening 13 1n progress So far as
Delhi airport is concerned a pruposal
for having a new terminal complix 18
under consideration of the Interna-
tional Anports Authority of India
Recently the international arrival hal'
at Delh1 Aurport has been exicnded
for meeting the requirements of
mcoming international traffic

(d) Air-India Biitish  Auways
Tha:1 Airways Royal Nepil Airhnes
Corporation Banglade h Biman

Union of Burma Airways and Scin-
dinavian Airhines Svstem wcic oper i-
tmg international air services through
Calcuta 1n January 1875

FEBRUARY .1, 1975
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Hotely run by Tourism Depariment

787 SHRI M S PURTY Will the
Ministey of TOURISM AND CIVIL
AVIATION be pleased to state

(a) the number of hotels in the
Capital and in the Stateg run by the
Central Tourism Department, and

(b) the namesg of hotels which are
makmg profits and those incurring
losses?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SIIRI SURENDRA PAL
SINGH) (a) India Tourism Deve-
lopment Coiporation a public sector
undq1iaking operates 6 hotels 1n the
Capital and 7 hotel, in different States

(b) Duiine the year 1873.74 Ashoka
Holel Akbir Hotel and Janpath Hotel
at New D-~llu and THotel Ashoka
Bangalore made profils Hotels Lods:
Ran)it and Qutab at Delm and
Aurangabad  IHotel Aurangabad
Khajyuraho Hote' Kovalam  Grove
T axmi Vilas Palace Hotel Udaipur
Varanasi Hotel incurred losses The
I alitha Mahal Palace Hotel Mysore
was (ommissioned on 13-9.1974 A
statement showing the finaneiil results
of the Hotels 15 enclored

STATEMENT
(R« 1n lakhy)
81 Name of the Hotel State in which _ Profit{ { YLoss(—)
No located 1972 73 1973- -2
1 Ashoka Totel New Delha Unien Terntorn ¢ )27 06 (4 %44 o4
of Delhn
2 Akhar Hotcl New Delht
(Cymmisstoned on 27-1-1972) D» (1)6 79 ()5 os
3 THotel Jawpath N w D I Do {1910 48 (<4 9% Bg
4 HelRanpt N w D T Do (—31 83 f—=)11 OFf
¢ Lolhi Hstel New D 1l * Do (—o 67 -4 71
6 Qutah ITotcl New Delht
fcrmmussioned on 4-11-1973) Do (—)5 04
7 TIiel Ashrka Bangalore Karnataka 1% €2 (4% o<
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1 2 3 4 3
8. Auranga»al Hotel, Aurangabad Mahrashira

(Taken over from Railways on 1-10-1972 (=117 (—)2.58

9, Khajuraho Hotel, Khajuraho Mudhya Pradesh

(Expanded and converted into a hotel

w.e.f. 19-11-1972) : . : (—)3.29 (—=)2-78
10. Laxmi Vilas Palace Hotel, Udaipur

(Expanded by adding 23 rooms in January

1973) : : *  Rajasthan (—X4-73 (=314
11. Kovalam Grove, Kovalam

(Commissioned on 17-12-1972). * Kerala (—)6-27 (—%6-47
12. Varanasi Hotel, Varanas

a , (Commissioned on 14-9-1973) + Uttar Pradesh (—)9-08

13. Lalitha Mahal Palace Hotel, Mysore,

(Gymmiswsioned on 13-9-1974) Karmnataka

Declining Trend of Indian Tea in
International Market

788, SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of COM-
MERCE be¢ pleased 1o state:

(a) whether Indian tea js losing in
international wrarket;

(b) if so, the reasons therefor; and

(c) the steps taken to export instant
tea?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
ta) No, Sir,

(b)Y Does not arse,

(c) The two instant tea manufac-
turing unils are under 100 per cent
¢xport obligation. The project spon-
sored and financed by Tea Board envi-
sages setting up of a pilot-plant at
Tocklai Experimental Station, Assam
for exploring methods of commercial
cxploitation of the laboratory process
tvolved for production of quality ins-
tant tea using grecn tea leaf as the
slarting material. Technical guid-
ance of g research team from Calcutta
University will be available.

Some of the steps taken to promote
export of tea including instant tea
are:

1. Promotional

Tea Board's offices

activities by the
established in

London, New York, Cairo, Brussels
and Sydney to create greater possi-
bility for export of Indian tea to
various traditional and new markets.

2, Promotion of special packs of
Indian tea in selected markets
abroad with the cooperation of the
local blenders packers,

3 Advertiscment through appro-
priate media of publicity in countries
abroad.

4, Participation in Trade
and Exhibitions.

Fains

5. Exchange visits of traders and
experts to promote the interest of
tea,

G. Participation in Generic Pro-
motion along with other tea produ-
cing countries and local tea trade
in importing countries to increase
consumption of tea as a beverage,
vis.a-vis other soft drinks,

Grant of a letter of authority for
import of nylon yarn ang thread
to M/s. Sant Prakash
Bhagwandas

789. SHR1 JYOTIRMOY: Will the
Minister of COMMERCE be pleased to
state:

(a) whether in or about 1971, a firm
styled as “M/s. Sant Prakash Bhag-
wandas”, wag granted a letter of gutho-
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rity for the import of nylon yarn
and thread or polyester flbre,

(b) 1if so, whether the said fiirm was
deregistered as approved imporier 1n
1967,

(c) whether between 1967 ang 1970
the fiim made repeated repiesenta-
tions to the Ministry but those wera
rejected, and

(d) if the answers to (b) and (c)
be 1n the affumalive (1) the particu-
lars and anticidents of the fixm (u)
total value of the licences for import
of nylon yain gianted, whether the
mmport licenses were utilised and if
so how, (1) on what grounds the
fiim s repiesentations between 1967
and 1970 were ie)ected, and (1v) on
what grounds 1t was granteq licenses
for the import of nylon yain etc 'n
18717

IHE DEPU1Y MINISTER IN THE

MINISTRY OF COMMERCE (SIIRI
VISHWANAILII DPRATAP SINGH
(a) Yies Sir  In 1971 Ms Biagwan

da, Sant Prakash werc granted letter
of authority for impott of nylon yain
and threat polyester fihre

(b) The fum wis deregistcred o
approvea 1mporter under indo-Algan
Tiade in 1967

(¢) Ihe fiin 5 1eptisentations mude
m 1967 aid 1968 v w1e 1 )ccled

(d) The carlict  rcpresentations to
mport petelnuty, weile 1ejected as the
firm was ashed to  tiansfer  then
Afgamistan cwports to other ipproved
importers with the permission of the
Re<erve Bank The cast was how-
ever 1econsidered ou further repre-
sentation 1n 1970 and 1mport of ny on

vain and thiead polyester fibie was
allowed for Rs 18 93 969
The  wmount  actually  utihsed s

Rs 1021069 The circumetance which
weighed in taking this decision was
that th-~ firm hid «xported gords to
Afghanistan wh ¢h had pat beun pard
for by countm balancing imports A
further scrutiny 1s being made into
the antecedents of the firm

FEBRUARY 11, 1875
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Tax evasion by Tobacco Dealers

790 SHRI
Will the Minster of
pleased lo stale

(a) whether his attention hag been
diawn to a news-item dated 16th
January, 1978 under the caption “Mas-
sive Tax evasion by tobacco dealers”,

(b) if so, the facts thereof and action
taken thereon;

JYOTIRMOY BOSU
FINANCE be

() names, addresses and particulars
of the dealers involved, and

(d) the specific
each?

chargeg against

THE MINISTER OF STATF IN THE
MINISTRY OF FINANCE (SHRI1
PRANAB KUMAR MUKERJEE) (a)
Yes, Su

(b) to (d) Information 1s being col-
iected and will be 'aid on the lable
of th. Houve

Value of Rupeg

711 SHRI VASANT SATNIE Will
the Lhinister of FINANCE be pleased
to state

(a) whether mtrinsi_ value of rupee
15 continuously dJecreasing and bas
further gone below 27 6 pase, and

th) if su what special stepy ale
taken to check the erosion in the
mntrinsic value of rupee?

IHE MINIS1ER OF FINANCE
(SHR! ¢ SUBHAMANIAM) (a) and
(b) On attount of a conlnuous pist
in prices, the 1tunal puichasing
powey of the 1upee m term« of 1949
ptices hid declined to 246 paw.e m
Septembcr 1974 As a4 r1esult of a
fall in the gencral piice level there-
after the internal value of the rupeec
rose to 257 paise in December, 1974

Thus although the internal va ue of
the rupee, reckoned 1n the same
teime, was 271 pase for the year
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1874, as a whole, as compared to 27.6
paise for the period January—Octo-
ber 1874, arising trend in this value
has been noticeable since the closing
months of 1974.

Government's efforts to  increase
the internal purchasing power of the
rupee in the shortrun, (a) by the con-
trol of inflation principally through
demand managemen! policies and (b)
through action taken to check smug-
gling and black money, and in the
long run through increased reduction
and availability of essential goods.
which were responsible for this out-
come, are being intensified and are
helped by the prospects of a good
rabi erop,

Re-scheduling of nigh; flights

792, SHR!I VASANT SATHE; Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased 1o
state:

(a) whether the Clvil Aviation De-
partment hag asked international air-
lines to reschedule their flights to
release pressure at night on Bombay
and pelhi Airports; and

(b) if so. the reaction of the inter-
national airlines thereto and result
thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). Attempls
have been madc by the Civil Awvia-
tion Department with the international
airlines for re-scheduling their flights
but with little succods. There has
been considerable opposition from the
international airlines when changes in
their schedues were suggoited to
them. Efforis afe now lbeing made
through the forum oi Iniernational
Air Transporli Association for 1e-
arrangement of schedules of inter-
national airlines, with a view to re-
leage pressure at night on Bombay
and Delhi airports.

Shri Tulmohan Ram
Deposits raiseq by private compunies

793. SHRI VARKEY GEORGE:
SHRI R. V. SWAMINATHAN:
Wil} the Minister of FINANCE
be pleased to state:

(a) whether the public deposits
raised by some private companies are
not being used for the purpose ul
building up inventories]

(b) whether the private industrial
unitg find public borrowings cheaper
than borrowings from banks: and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MiNISTRY OF FINANCE (SHRIi-
MATI SUSHILA ROHATGI1): (a)
Public deposits raised by a company
from part of the total funds at its dis-
posal. As the total funds at its dis-
posal uie used by a company for
various purposes w3 heeds arise, it is
not possible to indentify separately
the specific purpose for which funds
raised from different sources are uti-
lised by the company.

fb) and fec). The rate of interest
1ecently offered by the companies on
pub’ic deposits benerally range from
9.5 per cent to 15 per cent on deposits
for a period of one year and 125 per
cent to 16 per cent on deposits raiied
for periods over five years. On the
other hand, the minimum lending rate
of bank is 125 per cent and the actual
lending rates generally range from
13.5 per cent to 18 per cent for large
borrowers

Selection of 5 site for a Dry Port
around Delhi

794. SHRI VARKEY GEORGE: Will
the Minister of COMMERCE be
pleased to state:

(8) whether the site for setting up
a dry port around Delhi to meet the
export needs of North India has been
selected;
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(b) it so, the location of that plaoc
and the area it will cover; ang

(¢) the estimated amount gpent or
proposed to be spent in thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PARTAP SINGH)
(a) Government have approved in
principle the setting up ot a Dry Poit

(b) and (c)'A Panel in the Plan-
ning Commussion has been asked to go
into the gquestion of location of the
Dry Poit and make its recommenda-
tions to th¢ Government

Casual ang Central Pool Workers in
Security Paper Mil} in Hoshangabad

795 SHRI NILIhAJ SINGH CHAU-
DHARY Will the Minister ol
FINANCE be pleased to state

(a) whether the work of casual and
central pool workers working in Secu-
rity Paper Mill, Hoshangabad hag been
found to be satisfactory; and

(b) 1if so, the reasons why they are
not being absorbed permanently?

THE MINISTER OF STATE IN THE
MINISI'RY OF FINANCE (SHRI
PRANAEB KUMAR MUKERJEE)
ta) Yes, Sir

(b) The Ceniral Pool woikers con-
stitute « regular pait of authorised
mdustrial strength of Security Paper
Mill The casual workers are engaged
for carrying out woirk of periodical
and casual nature hke disposal of ac-
cemulated rag dust lime sludge, efflu-
ent cludge, ete It would be unecono-
mical to appoint them on regular
establishment for carrying out such
type of works However ag and when
vacanties arise, they are considered
for regular appointment, subject to
satiffuctory work

FEBRUARY 21, 1875
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Selsure of forged cwremcy motes

796 SHRI NITIRAJ SINGH
CHAUDHARY Will the Mimster of
FINANCE be pleased to state

(a) whether fake currency
were selzed recently at Bhopal, Hos-
hangabad, Meerut, Bombay, Amravalti,
Ghazipur and other places in the
country;

(b) if so, their value;

(c) whether the paper on which the
above notes were printed wag manu-

factured 1 Security Paper Mill,
Hoshangabad,;

(d) if so, whether responsibilities
have been fixed; and

(e) if pot, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKER-
JEE) (a) There 15 no retent case of
serzuje ol faks curiency notes The
last case that was reported to the
Central Buicau of Investigation was a
seizure at Bombay in  November,
1974

(b) Duimg 1974-75 (upto Decembel
1974) fahc cutrency notes worth Rs
98,326 were seized by Police 1n raids
and notes amounting to Rs 29,237
were recovered fiom cuculation

(¢) There 15 no evidence to suggest
that the fake notes 1eferied to above
were printed on paper manufactured
in security Paper Mill, Hoshangabad

(d) and (e) Do not arise

Class I, 11, III and IV Officers in
Security Paper Mill Hoshangabad

797 SHRI NITIRAJ SINGH
CHAUDHARY Will the Mimster of
FINANCE be pleased to state-

(a) the number of Class I, Class II,
Class IT1, and Class IV officers and
workers serving in Security FPaper
Mills, Hoshangabad since 1068-67;
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(b) the number of persons, class-
wise who left S.P.M. during the last
three years; and

(c) the percentage of promutions
to-date, class-wise and reasons why
the percentage of promotions in offi-

Class

v
Industrial Workers

It will tx seen [rom the above
statement that the peircentage ol pro-
motion in the cadre of Industrial wor-
kers 1s higher than in cadie of officers
in the Secunity Paper Mill, Hoshanga-
bad.

Security arrangements in Security
Paper Mill, Hoshangabad
798 SHRI NITIRAJ SINGH

CHAUDHARY. Will the Mumuster of
FINANCE be pleased to state:

(a) when there is Industrial Security
Force in existence, why it is not posted
at Security Paper Mill, Hoshangabad
and why separate securily arrange-

mentg have beep made: and

(b) whether decision to post Indus-
trial Security Force at Security Paper
Mill was reversed or deferred Lecause
of the intervention of Security Paper
Mill management?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
Sanction for induction of Central

Shri Tulmohan Ram

cers cadre ig more than in cadre of
workers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
to (c). The requisite information is
as follows: —

Number of Number of Percuniage
Officers | persons left of promotion
workers S.P.M, to-date,
serving In durnpg the

S.P.M. last 3 years

since

1966-67

4 . 5 %
50%
88:73%
43-40%
95°55%

71 12
53 2
247 21

Industnial Security Force in S.P.M.
Hoshangabad was 1ssued on the 26th
¥ebruary, 1874. There has been some
delay 1 1ts posting as necessary per-
sunne. {01 the Force had to be recruit-
vd and tiained and arrangements for
accommodation had tv be made. The
force 15 hkely to be posted in March,
1975 Till that time, the departmental
Walch and Ward Staff of the S P.M.

hag to look after security arrange-
ments.

(b) No, Sir.

Payment of D.A. to Central Govera-
ment Employees and Employees of
Banks, L 1.C. and Public
Sector Undertakingy

799, SHRI N. K. SANGHI: Will the
Minister of FINANCE be pleased to
state;

(a) whether Government are consi-
dering to have a fresh look at the
question of payment of desrness al-
lowance to the Centraj Government
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empioyees and the employees of banks,
L I C. and other public sectoy elm=
ployees as a whole, and

(b) if so, Governments proposal in
thig regard?

THE MINIS1ER OF S1ATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE). (a)

and (b) As the 272 index avaiage
(1960-100) mentioned by the &id
Central Pay Commussion has sincc

been c1o0ssed, a review will be madc
by the Government ol the dearness
allowante scheme 1n 1espect ol Cenl-
1al Goveirnment emp oyees The 10-
view will take into account all pele-
vant factors No .eneral decsion on
dearness alluMa e sthemes applica-
ble to the public scetor enterp 1ses
Banks LIC (tc bhao been taken
though the cases ol ndividual units
are cosdered and setiled trom time
to time n the hght of re cvant fde-
tors

Complamiy in regard to diversion of
deposity by companies

800 SHRI N K G&SANGHI will
the Mimster of FINANCE he pleased
to stite

ta) whether despite the Reserve
Bank directive restricting the amount
of depositg that cap be taken by the
non-banking firms, the number of
complaints of fraud and malpractices
by such companies has been incteus-
ing during the lasy few years

(b) whether these zomparies have
been diverting quite a goodq bit of
deposils under attractive termg which
could have been tappeq by Govesn-
ment financial institutions hike  the
banks and the Unit Trust of Ind.a and

(c) if so, what <teps are being taken
to attract such deposits to Government
organisationg and algo to provide sume
security to the invastors in such com-
panies?

FRBRUARY 21, 1875

Shry Tuimohan Ram

THE DiPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a)
overnment ag well ag the Reserve
Bank of India have received some
tomplaints regarding non-payment of
public deposits or interest theregn on
due dates by certain non.banking
tompanies  Some complainws  have
also been received that ceitain non-
banking companies have accepted
deposits 1n excess of the lhmus lad
down in the directions wsued m this
behalf bv ihe Reserve Bunk of India

tb) lhete have peen complaints
that lngher rates offeted by non-
banking companies 1n 1espect ot depo-
site sohicited by them have been
affectmg the deposit mobilisauon by
banks and the businew. of the Unit
Tiust of India

(¢) The ieseive Bank has , wath
cffect trom 27th January 1975 reduceg
the quantum of deposits that non-
banking compatiles may 1eceive 1n the
joom o! umciuled loais guaranteed
by Directors atid 1n the form ot depu-
sty 1tom sharcholders  from 25 per
cent to 15 per cent of the aggregate o!
the paid up capial of the companies
and then not free 1escive

lo make the mmvestment in Units
ol the Unit Nust of India attractive
the Government has by an Ordmance
wsued on 7th Januairy 1875, amended
the Umt Tiust of India Act, 1968 and
ithe Indian Tusts Act 1882 The
amendments envisage the pgrant of
furth¢1 jehief from income-tax to the
extent of Rs 2000 o, 1income from
Units over and above the existing limat
of Rs 3,000 already availab'e under
section B0L of the Income-Tax Act,
19681 1n respect of certain approved in-
vestments including Units and also
pmid: for further exemption upic R3
25 000 from wealth tax on investments
in Units over and above the existing
exemption Iimit under section 5 of
the Wealth Tax Act 1957 in respect of
the investments mcludmg Units
specified in that section In addition,

Written Answers 208
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the Units issued by the Unjt Trust oi
India wil] be elgble 1o be treated as
trugtee securties wunder the lndian
Trusts Act, 1882 and the amounts
payable to the nominees of Unit
hoiders will, subject to certain coundi-
tions, vest in the nominees,

As regards security to the depasi-
tors, 1t needs to be noted that trans-
actions ot deposits are in the nature
vt contract between the companies
and the individual depositor and as
such the depositors have to pursue
normal remedies open to them in
cases of breach of contract. However,
the Reserve Bank of India Act, 1934
has recently bcen amended in Decem-
ber, 1974 with a view to tighiening
the control of the Reserve Bank over
the deposit-acceptance activities of
non-banking companies. The Com-
punieg Act, 1856 has also been recently
amended tp 1egulate the inv.tation
ang uactceplance of deposits by com-
panies; the new section 5BA inserted
therein and the rules promulgated by
Government on 3rd February, 1975 in
exercise of the powers conferred Ly
that section, make it obligatory for
a company intending to invite or
accept deposits from the public to
issue an advertisement in the pres-
eribed manner and containing ihe
prescribed information regarding its
management, financial position etc.
These measures, together with the
ceiling restrictions on the quantum of
deposits that the companies may
accept, as laid down in the directions
issued by the Reserve Bank and the
rules promulgated under secction 58A
of the Companies Act, 1956, are
expected 1o help protect indirectly
the interestg of depositors.

12,00 hrs.

RE. DISCUSSION ON CONDUCT OF
SHRI TULMOHAN RAM, M/P.

SOME HON. MEMBERS rose—

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I gave notice of
an adjournment motion regarding a
man who was beaten to death in the
lock-up ., , (Intérruptions),

on conduct of 210
Shri Tulmohan Ram
MR. SPEAKER: So many things
are happening in the country but they
are not all subjecis of adjournment
motions. Please do not make the
adjournment motion so commeon,

SHRI S, M. BANERJEE (Kanpur):
Sir, I have given notice of a privilege
motion ... (Interruptions)

MR, SPEAKER: Let me make the
position clear. This wags already cett ed
in my previous ruling. Many of you—
Shri Madhu Lamaye, Shri Vajpayee,
Shri Jyotiimoy Bosu und some other
friends— have pgiven notices of a
motion,

3HR1 S. M. BANERJEE: | have also
gwven y notice of a privilege motion.

Mit. SPEAKER Shrn  Banerjec
also, 1 am sorfy to miss his name,.

SHIt]  ATAL BIlIARI VAJPAYEE
(Gwallor): But that 1s not on Shri
Tulmnohan Ram.

MIi. SPEAKERR. If 1t 1s not on Shri
Tulmoh m Ram. why should he inler-
vene when I am talking of motions on
St Tulmohan Ram?

SIIRI 8 M. BANERJEE: ] shall not
Le here on Monday, that 1s why I am
18 g 1 wday

PROF, MADMNU DANDAVATE
(Rajapur ). There 15 oae  pnvilege
motion pendsng since the last session.

MK. SPEAKER: I have considered
them and [ have seen my previvug rul-
mg also. In that rubing I had clearly
said thal the puncple of sub judice
does not apply so far as matters of
privilege ot this House are concerned
but the question ol privilege will
arise only on something which is in
relation to the business of this House.
A« far as the vonduct of the Member
15 concerned, there 15 no bar on 1its
discussion even if some judicial pro-
ceedings are going on This House
is the master of its own judgement in
the case of conduct of its Members, I
have seen that you have brought it
up in one shape or another. I have no
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objection if this House discusses the
qucstion

SHRI JYOTIRMOY BOSU Thank
you

SIIRI ATAL BIHARI VAJPAYEE
But how to discuss 1t?

MR SPEAKER On g motion, but
not on a motion of privilege because,
as I said something must happen in
the House to  constitute breach of

privl'ege

ot wew fagrt et A fraee
ma g a e g fe g @ Wfa T
garh wfra a7 & fa Y dm &
T & A< ¥ AT a= & far g
e v & Y ag FrE s & grIa Ay
a<F ¥ wrAT TTfEY W7 AT ITH I
¥ oar Hgm Ay W@ AT A S
Aifew feg go & 3 F1 AW S
¥ faa I &) ww Iur e waEga fr
faforra gearswrdr THET W @@ 99
aw g Ty | qgr WY FET A
AT @Y e # @ @@ g ?

weaR WA : aE-aE qE qET
g AwEE

it wew fugrd awaEr . F9 0
woweT Tt JST 9T | a4 A §@ gAT
SuET & ST TAT AL MEA E | A
Xt gt f mpvarre vt & fady AW e

g

vy wgvey : 9N ¥ frr AT
¥ TV FT A F arEd AG oA
) rew @ E 1 T IR T A
g TR
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THE MINISTER OF WORKS AND
HOUSING AND PARLCIAMENTARY
AFFAIRS (SHRI K RAGHU
RAMAIAH) rose—

SHR] JYO1IRMOY BOSU §ir, let
the Minister hear us and then reply

MR SPEAKER I am not allowing
any debate A debate 13 necessary if
there 1s any doubt about ;t I am not
allowing any dcbate on this We have
had enough of 1t

SHRI JYOTIRMOY BOSU  There
are substantive motions alieady
(Interruptions) with your kind co-
operation duting the inter-session and
during the last session we went
through the CBI documents and basing
on them we gave out memorandum
«aying that there 1s a prima fa.ie case
for a parhamentaly probe Now, the
Government have disputed that
I'hereforc the matter must come
before the House (Interruptions)

MR SPEAKER You can speak vnly
it I histen to you 1 am not lhisteming

SHRI JYOTIRMOY BOSU You
have helped us oy much as possible
All that I want to say 1y that the
putpose of this debate would be to
justify a pailiamentary probe Second-
ly, whatever loopholes are there in the
matte; of granting of liences Govern-
ment should draw lessons from this
debate so that the loupholes could be
plugged If Shi1 Tulmohan Ram 18
found tg have commitied a 5e1lous
miscondutt he should be 1emoved
fiom the mcmbership of this House
There 1s my motion and othel motions
ale also theie Let one of the motions
be taken up and dwscw.sed without
turther dclay  because the whole
country and the whole House are
anxious to know (Interruptions)

MR SPEAKER 1 wish you st
down now I am not listening to you

any more

SHRI 8§ M BANERJEE Sir, kind-
ly give me a chance
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“It is a well established law that
the rule of sub judice does not
apply to matiers of privilege or in
matters where disciplinary jurisdie-
tion of the House with respect to
jts own Members is concerned
However, in order {o constitute a
breach of privilege or contempt of
the House, the misconduct of a
Member should relate to business in
the House. In the present case the
Member has allegedly abused his
position as a Member of Parliament
in sponsoring mn application to
Government for money and also
after forging signatures of other
Members. These allegations of
bribery and forgery which have been
prima facie established by the CBI
are certainly very serious mnd un-
becoming of a Member of Parlia-
ment, and he may be held guilly of
lowering the dignity of the House
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SHRI JYOTIRMOY BOSU: The
Minister should read the last paragraph
of the Speaker’s ruling,..

MR, SPEAKER: Whv are you get-
ting up every time? Why don't you
have the paticnce to listen to others?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS {SHRI K, RAGHU
RAMAIAH): Si, two points have
been raiged. As rcegards the first point
a reference hag becn made to yow
ruling that the conduct of Shii Tul-
mohan Ram, a5 a8 Member of Palha-
men{ can be gone intp and that the
law of gub judice does not apply to it
The whole House accepts vour ruling,
The only point 1s, anv discussion that
takeg place on this point, when it 1s
to take place, Az I made clear o
often, the subject—matter of his
conduct, a< pomted out by Shn
Limaye, that s, fo1gery and hiibery,
that as a Member of Pailiameut, he 1s
guilty of those things, these are ¢xactly
identical matters which aie bring
mvestigated and gone into by g coult
of law Ewven now, we are seeing every
day 1n the papers the evidence that 18
coming and 8o on My submission 18
that such a discussien ean take place
afler the court comes to g finding, It
is the ~ame identical matterg whith are
being adjuchicated 1 a court of law It
1= not something different that 15 heing
mmvestigated, According to me, and I
submit 1n all humihty, the prope: time
to discuss 1t will be afier the court
comes 1o g finding,

Aq regardg the other point that the
CBI Report hay, beepn perused and,
therefore, a discussion must follow,
may I recolleer that we have always
maintained that the CBI Report is not
for publication” Buocause jt had becn
said that we were hiding something
and we did not want the leaders of the
Opposition, of the main parties, to go
with an imprrssion (Interruptions)
Why don't yoa listen to me”? It was
because we wanted to give an oppor-
tunity to the lcaders of the opposition
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to see that we have not hidden any-
thing from them....

SHRI MADHU LIMAYE: You have,

SHRI K. RAGHU RAMAIAH: So,
in spite of thr convention, we placed
the matter for the peruxa] of the
leaderg for their own satisfaction, But
that does noi mean that a discussion
should follow thereafter ang that
whatever has been secret and we have
shown to them, should be ventilated
here, If 1t 15 so, where is the original
convention that we mentioned that the
CBI report 15 not t0 be made public?
Now you say, ‘We have learnt so many
things from the CBI report and we
want to come to the House for a din-
cussion’ But what is the discussion
about? The main purpose of our
showing those repoits 1o the hon,
leaders of the apposition was to show
them thal we have nothing to hide
and that only for certain legal, techni-
cal and constitutional requirement:, 1t
1= not tn he publicised  That 1s all,
That purpose has been svived and that
is where the matter now rests, This s
my humble submission

SHRI JYOTIRMOY BOSU: Your
last ruling was: ‘I, therefore, hold that
the House can discuss any molion
relating to the conduct of Shri Tul-
mohan Ram and the rule of sub judice
does no: come in the way.' That is
wvour final and firm ruling.

SHRI RHAGWAT JHA AZAD: We
are not challenging that

SHRI JYOTIRMOY BOSU: We have
not made any notes from the CBI re-
poit but we have recorded it into ow
heads

MR SPEAKER: You have already
mention many things. Why do you
want to repeat it?

SHRI JYOTIRMOY BOSU: The
Minister is no Super-Speaker here to
go over your ruling and say some-
thine in this House.

MR SPEAKER: You are a super-
Parliamentarian. .
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SHRI JYOTIRMOY BOSY: No, Sir.
1 am only the most obedient servant of
the Souse.
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SHRI INDRAJIT GUPTA (ALI-
PUR): Thig question has got Lwo as-
pects which, in my opinion, should
not mixed up with each other. One
18 the specific aspect of the con-
duet of a member of this House which,
a5 you correctly said, this House, as a
sovereign body, has a right, has an
unrestricted and unfettered right, to
ludge and if necessary and if it so
tdeems fAt, can prooeed by take
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action against him. I think Mr. Raghu
Ramaiah, when he just now made a
reference to the proceedings to the
criminal case in the court, was not
contesting your ruling and which
he cannot, that the rule of gub«
Judice does not apply in this mat-
tor. That 1s what he means, 1 think.
Otherwise, it makes no sense at all.
What he wanted to say, if I under-
stood him correctly, is that, in his
opinion, he does mot consider it
desirable or a matter of propriety—
that is perhaps what he wants to
say— while the case is going on in
the court (Interruptions) Any
way | am trying to bring out what
15 1n his mind. If he cannot express
himself, what can I do”

MR SPEAKER: After all you
are all colleagues; you should help
cach other

SHRI INDRAJIT GUPTA: 1 be-
lieve, Sir, that this House has got
complete sovereignty in this mat-
ter and we are of opinion aiso that
there 1s nothing to bar this House
from proceeding in the matter of
si.ti g 1n judgement on the conduct of
Mr Tul Mohan Ram agammst whom
a prima facie base has been estab-
lished and on the hasis of that
prima facie case alone proceedings
in the court were instituted against
him S0, 1 don't think that is ruled
ont That can be taken up tomorrow
or day after tomorrow or after a
few days As far as persual of the
fnruments  is concerned  we were
all united when we made a demand
that those documents should be made
available because without going into
those documents it is impossible tr
understand what was going on eit-
her 1o support or to refute any
allepations and counter-allegations
which were being made So. this
procedure of perusal has been gone
through with your kind help and
the coovcration of your office and I
think, all facilities that were possi-
ble were given to the party leaders
And T can say, the rcpresentative of
my partv has not perused that docu-
ment any less intensivelv than what
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other people have done. If they
want to go into the record of peru-
sal, how many hours one went into
it, how deeply one went into it, that
can be gone into and it is quite in-
teiesting to know how much time
who has taken over the persual, And
now at the end of all this persual,
when the perusal is completed what
happens? This is a big question
mark, because this question has been
before everybody, before the whole
nation., Everybody is entitled to
ask: What was your impression?
What did you understand? Now, the
impressions got from perusing those
documents may not be the same in
case of all of us. Some of my col-
leagues on this side of the House
belonging to the other opposition
parties have been saying 1t loudly
that the perusal has convinced them
that there 15 need for a further
parliamentary probe. Now, as far
as I have understood, from what-
ever our pecople who have perused
those documents have reported to
us, we do not feel that there is need
for a further parliamentary probe
because it will not serve any pur-
pose. But that is a different matlier
and we can argue that out. But
we cannot say that there is nothing
further to be discussed. To say so
would be doing a great injustice to
this house and tn the public because
we have been all along demanding
that we must get this opportunity to
see these documents and, after hav-
ing perused those documents, the
study as a result of this perusal in
an appropriate manner will have to
be placed before Parliament. There-
fore, T would request you to see to
it and to ensure that a discussion is
permitted und, only afer that, the
matter should be closed. Naturally,
that discussion has to be  within
certain circumseribed limits. That
is obvious We cannot quote from
that document; we cannot make
direct references We have not been
allowed to take notes. That has
been observed by everybody

SHRI JYOTIRMOY BOSU: Youu
can tell from memory.
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SHRI INDRAJIT GUPTA: We are
supposed to keep everything in
mind, But, we cannot quote here.
That was agreed 10. Anyway, it is
for the Speaker to regulate the
discusssion. And I think that most
of the Members will certainly abide
by these limits, But subject to that,
there must be a discussion because
crriain broag thingg may have em-
erged from that perusal which has
created some impression on our
minds too, that is, the general res-
ponsibility of ministers, of officials,
of Members of Parliament with re-
pard to all these procedures of cens-
ing as illustrated by the cases of
these mel.hants of Mahe and Yanam
These may be particular cases. But,
many things may come out of it.
Why should the Parliament not also
make suggestiong and proposals
for the future so that in the licens-
ing procedures of this type, what
we consider to be undesimable types
of influence exercised by either the
Ministers or by Government offi-
aals. secretaries of departments or
hy Memberg of Parliament can be
obvialed or minimised? And that
would be n healthy thing It 15 neces-
sary 1n the interesi of the country
and in the intcrest of democracy.
Why should the House not be per-
mitted, after thig perusal, to have
a genceral discussion on  this  ques-
tion I cannot understand it. Ithink
n ig very necessaty and thereafter
the matter may be ended, If any
body wants that a further Parlia-
mentary Probe is required, he |is
free to move that motion also. That
can also be discussed.

So, Sir, 1 would request you to
permit g discussion. 1 do not want
to take the time of the House. Mo-
tions have alsg been tabled for a
general discussion, There is a motion
from our party also under Rule 188
or something like that, This i3 being
listed for a discussion. That is re-
garding Shri Tul Mohan Ram. We
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can have some consultation and de-
cide about that for taking up the
matter. Certainly it is not condition-
al on the proceedings being finished
in the court. This ig all I have got to
say

SHRI S. A. SHAMIM (Srinagar):
Sr, I want to say something on this.

weaw WEWW ;. ZfAT TT W
friz 7 39157

SHRI SAMAR GUHA: (Contai):
Mr. Speaker, Sir, I want to say
something on this,

werR WERW @ mTT ¥ 93 St
Tigeifer 5% A Aw E)

SHRI H K. L. BHAGAT: (East
Delh1): Sir, I am not entering into
any debate nor am I making any
speech I am only making a short and
brief submission. I am taking only
one minute,

The hon. Minister for Parliamen-
tary Affairs hag already made his
submission and clarified the posi-
tion. You have given your ruling
that the House can discuss this
matter certainly. What the hon.
Minister said is about the propriety
or desirability of it about which
Mr. Gupta has also said. T am only
inviting your attention for your
kind consideration Under Rule
352. the first thing is that while
speaking, a Member shall mot
refer to any matter of fact of which
a judicial decision iy pending. Of
course, ] am not challenging your
ruling (Interruptions) Please lis-
ten to me. I am only putting this for
your consideration. My simple ques-
tion is whether the discussion should
be held now or, whether as the hon.
Minister suggested, the same should
be held later on after the case is
decided. At present the case is going
on in the court. I am not holding
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any brief for Mr. Tul Mohan Ram
I would certainly like that he
should be proceeded against for
anything which he has done. I am
not holding any briet for him. And
it is wrong to cast any aspersion on
Government which has prosecuted
him. What I am submitting most
respectfully 13: what are you going
to comment on these facts about
which evidence is being recorded
and the court is to give its judg-
ment®> We will be gpeaking here and
saying things on matters and on
questions of facts which are in the
court and we will be commenting
on the evidence. You will kindly
consider all these things before you
decide that this matter might be
discussed.

This 1s all what I want to submit
in short,

SHRI JYOTIRMOY BOSU: Mr,

Speaker hag already given his ruling
on this

SHRI S A. SHAMIM: Sir, in the
previous session, Mr, Vajpayee and
referred to a letter which Shri Jagjit
Singh hag written to the Lieutenant
Governor, and wanted the matter to
be referred to the Privileges Commit-
tee. I wag the lone Member of this
House who voted against that Motion,
I did not want it to be referred to the
Privileges Committee because the fact
whethey this letter had been written
by Mr. Jagjit Singh is not proved and
when you refer to the Privileges Com~
mittee it may after gome time come to
the same conclusion that this letter
wag never written. I was over-ruled
and I was one versus the rest of the
House, Why I narrate it now js, the
Privileges Committee of Rajya Sabha
has found that Mr. Jagjit Singh re-
fused having written that letter and
the hon Member who had raised that
jssue did not come forward to ad-
duce the evidence that that letter was
written by him.

SHRI! ATAL BIHARI VAJPAYEE:
The Privileges Committee of this House
is seized of the matter, Let him not
comment on that,
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SHRI S. A, SHAMIM: I presume
you read the newspaper and you would
have read this news item. 1 am saying
this only to make the submission that
in this present case the fact whether
Mr. Tulmohan Ram is guilty of having
accepted the bribe is being adjudicated
upon, Suppose this House discusses
this issue and condemns Tulmohan
Ram and after a year and half the
court finds that all these allegations
against Tulmohan Ram were not cor-
rect and he is not guilty of the charges
levelled against him, Sir, I do not see
any contradiction in your ruling that
the rule regarding sub-judice does not
apply here but I do see a lot of wis-
dom in what Mr. Raghu Ramaiah
says as to whether this discussion is
going to lead us anywhere and whe-
ther it ig desirable.

AN HON, MEMBER: What
the forgery part?

about

SHRI S, A, SHAMIM: That also the
court will adjudicate upon. My eon-
tention has been that there has been
no forgery and all the 1 signatures
were genuine, Now, suPipose the court
says all these gsignatures were genuine
and even the charge of forgery falls—
Tulmohan will prove before the court
that he mever asked for bfibe and the
bribe was never paid—then the House
must have wasted three hours n
charging him, Suppose, the House is
later presented with a court verdict
saying he is innocent, So, I do not
want that thig House shoulq be placed
in a situation where it has to feel
sorry that they passed a verdict with-
out evidence on charges they were not
able to prove in the court of law,
That js why I say there should be no
conflict. But whether it iz desirable
to have a discussion or not is a matter
which the House must consider very
seriously,

SHRI SAMAR GUHA: Sir, it is a
part of the parochial short-sighted
attitude of the ruling party, There was
a whispering campaign let loose all
over the country that almost all the
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Members of Parliament indulge in this
kind of either supporting this or that
group for getting licences and the
whole political image of the Members
of Parliament to a hr‘g thent got
tarmshed, If they had agreed to have
the discussion earlier not only many
hourg of the House could have been
prevented from being wasted but also
the image of the MPs that had gone
down in the country would not have
occurred, If they now maintain the
peculiax attitude that no discussion
should be held either on the CBI
report or Tulmohan Ram not only
another fresh wave of whispering cam-
paign may start but also the image of
Members of Parliament wil] go down.
I will take the second thing first. about
the CBI report, The hon, Minister has
said that the leaders of the op-
position  parties and the repre-
sentatives ©of the opposition par-
ties had their satiefaction to peruse
the CBI Report. It was not a psycho-
logical satisfaction. It was not a fine
art. It was not that the Members have
got psychological satizfaction by going
through the language and the art of
writing, It was not, It was not a
research work, It has to be remem-
bered that it was on the basis of 2
statement made on the floor of the
House that you allowed the Members
of the Opposition to see the CBI re-
port, Therefore, the House is geized
of this business. The House was given,
through you, that right to peruse the
CBI report. Firstly, it is 2 question
of propriety that the House must know
what had happened Nothing was
stated about the CBI report. The ques-
tion whether the report should be
quoted or not, the question whether an
enquiry committee will be set up to go
into this question and formulate a
new code of conduct for Members, f:he
question whether a Member of Parlia-
ment can recommend licence and soon,
are different. The Qquestion is, the
House must know what had happened
after the persual of the CBI report.
The representatives of each group
who have seen the report, must come
before the House and report what they
have geen, and after seeing it. What
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their observations are and whether
anything should be done in regard to
the CBI report. This is the Arst point,
The hon. Minister cannot escape from
the obligation because that obligation
was the obligation which he derived
from this House,

Secondly, I would like t{o draw your
attention to what you have said. I
want to quote your ruling:

“I, therefore, hold that the House
is free to discuss any motion relat-
ing to the conduct of Shri Tulmohan
Ram and the rule of sub judice does
not come in the way.”

Sir, when this matter came before the
House, certainly, to circumvent a dis-
cussion in the House, Government, of
course, approached the Court, When
you formulated your ruling about this
matter. the case wag panding before
the Court againd Shri Tulmohan
Ram. You have clearly and categori-
cally given your ruling that this mat-
ter may be discussed. Therefore, Sir. I
see there is no reason why this matter
should not be discussed. If it is not
discussed, I would say, again, jt is the
duty of those members who said, who
denied that the signatures were theirs
and that they have been forged, should
come again and say that their signa-
tures were forged. Sir, it is absolutely
necessary that this matter should be
discussed in some form or other, I
also drew your attention to your ruling.
You considered it desirable and legiti-
mate, For that reason, you have ad-
mitted many motions in regard to Shri
Tulmohan Ram ang also in regard to
the CBI report; you have admitted
No-Day-Yet Named Motions.

SHRI VASANT SATHE (Akola): Sir,
let ug not create a confusion between

senn

SHRI S, M, BANERJEE: Sir. You
ask Shri Raghu Ramaiah t5 pay com-
Ppensation to Shri Tulmohan Ram and
retrench him from the party, (Inter-
ruptions)
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SHRI DINEN BHATTACHARYYA
(Serampore): Sir, you have categori-
cally gtated that you have no objection
it the matter is discussed. (Interrup-
tions),

SHRI VASANT SATHE: Let us not
confuse the two issues, The first is
whether thig House is free to discuss
and take action against 8 member be-
cause of the rule of sub judice., You
have rightly ruled that that does not
come in the way of the right of the
House, So this House is completely
free gnd within its righta to take action
as it may deem fit against an error
member. But I am appealing to the
sense of justice of the House itself
(Interruption), I am appealing to the
sense of justice of Shri Bhattacharyya,

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South): He has np sense,
How can you appeal then?

SHRI VASANT SATHE: You know
fully well that under the law of the
land even the smallest man must have
a right to defend himself,

SHRI DINEN BHATTACHARYYA:
Let Shri Tulmohan Ram come here.

SHRI VASANT SATHE: Every ac-
cused must be presumed to be inno-
cent till proved guilty., This is the
principle which applies to all of us
also, Now if you want to hang him
on so-called gllegations without satis-
fying vourselves that he isg really fully
and finally guilty of these charges,
would you just like to satisfy your
conscience and the so-called honour of
MPs that somebody must be made a
scapegoat and his head should be
chopped off and then proceed? Bat
will that be a sense of justice? Is that
the way to approach the problem.

Therefore, the question is: if without
any prejudice to our right, the matter
which is already before a proper forum
where it will be gone into in detail and
where he will have the full right to
defend himsel, is proceeded with in
that way, and we come to know all
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the facts which are the same s arle On
question here, what is the harm?

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): When you have sus-
pended him from the parly, why not
suspend him from the House?

SHRI VASANT SATHE: I am talk-
ing of action by the House, The Party
may take 1ts own action But there is
a distinction between the two, If we
take action against a member, it is
punishment; it is penal action, The
House has the capacity to take penal
action against 3 member. Would you
like to do that only to salisfy a sense
of vindictiveness? This is victimsa-
tion. I do not think this House would
like to be guilty of that Therefore, in
wisdom and as a matter of propriety.
let us not rush into this matter. This
is of course without prejudice to our
right,

Then as regardg discussion of the
CBI report, 1 think it was agreed that
SHRI SAMAR GUHA: The matter
it has to be treated confidential but

1f members find something, they should
irdividually, partywise, repor( to you.

SHRI VASANT SATHE. Do not try
to mislead and confuse. They should
report to you, and through you, to the
Leader of the House, So that if there
is really anything serious and you are
satisfied that something calls for dis-
cussion by the House, it may be
brought up. Otherwise, even the sanc-
tity of the CBI inquiry will be preju-
diced. Therefore, let us not open the
Pandora’s box onee again. We have
already wasted so much time last time.
Let us not play the same joke again
in this House,

MR SPEAKER: No debate.
not allowing any debate.

I am

SHRI ATAL BIHARI VAJPAYEE:
We were playing a joke Are we
wasting the time of the House?
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SHRI VASANT SATHE: The oppo-
sition wasted so much time.

SHRI ATAL BIHARI VAJPAYEE:
They went to the court only to shut
out g discussion, (Interruptions).

MR. SPEAKER: Will all of you
please sit down?

SHRI P G. MAVALANKAR:
(Ahmedabad): The Minister of Par-
hamentary Affairs said that he
wanted a discussion but not at this
stage We want a discugsion mmmedia-
tely because we make the distinction
between criminal acts which could
be decided by a court of law and
misconduct and misdemeanour of @&
Member of Parliament which is very
much the business of this House and
which should be discussed immedia-
tely We cannot tolerate any affront
to our diginity as a Parhament

You yourself gaid on 2nd December,
1974

“In the present case the Member

has allegedly abused his position
as a Member of Parhament in
sponsorang an application to the
Government for money and also
in forging the signatures of other
Members These allegations of
bribery and forgery which have
been prima facie established by
the CBI are certainly very serious
and unbecoming of a Member of
Parliament and he might be held
guilty of lowering the image of
the House I therefore hold that
this House is free to discuss any
motion relating to the conduct
of Tul Mohan Ram and the rule
of sub judice does not come in
the way "

I oppose any delay in the discussion.
It is a question which affects the dig~
nity of the whole House. Criminal
matters are for the courts to decide
but he want a discussion on misdem-
eanour, misconduct of the Member.

SHRI FRANK ANTHONY (Nomioa.
ted—Anglo Indians); Quite frankly,
I have been very unhappy at the way
matterg have developed today. I am
looking at it purely from an objec-
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ﬂve, and if ] may say so, and legal
point of view. 1 do not know Tul
Mohan Ram and certainly I do not
know hijm by sight. I have no perso-
nal axe to grind. 1 see a distinction
in thia case. I have some experience
of these matters. If there is a Com-
mission of Enquiry and a trial, you
can say they are not parallel pro-
ceedings. I know from personal ex-
perience how prejudice has taken
place. I have done the case of a very
senior lawyer; 1 was going to get
him discharged and the Court was
going to discharge him. Because
there had been a commission of en-
quiry presided over by a former
Supreme Court Judge, the court cal-
led me back and said to me some-
thing. The Commussion of enquiry
has u sanction; it is merely recom-
mendatury. But the Court told me
this. Because it was such a High
powered commission of enquiry, the
High Court told me: we do not feel
like discharging him. That was the
effect that the commission of enquiry
had on a High Court )udgement.

The way I am looking at it is this.
Here are parallel procerdings cover-
ing precisely the same issues; itis aot
humanly possible to divide whether
it ig forgery or abetment of forgery
How can this House attempt to di-
vide these two 1ssucs. What will
happen? Let wus assume that the
House doeg so and comes fo a finding
It may be prima facie or conclusive.
Suppose it says:this gentleman abct-
ted in this or that. This House having
found that a person has been in
effect guilty., what court in this coun-
try-—I say with greag respect—will in
effect supercede the finding or ppinion
of this House? That is the way I lovk

at it. The whole trial will be pre-
judiced.  Fortunately in America
they have the due procesg clause. The
press in India today, with great res-
pect. is furthering a bad cause. They
try people by newspapers, which is
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very wrong. In America, if there is
trial by a newspaper they quash the
verdict. Unfortunately, our Courts
have not gone so far. But will the
Courts be able to say: here is a
gentleman being tried by Parliament,
and therefore any verdict by the
Court must be void. They will not go
&g far. What | am worried about is
that in any finding there is bound to
be an overlapping of issues, which is
bound to prejudice the judgment.
That is the only thing I feel that this
House ought to consider.

SHR] JYOTIRMOY BOSU: One
more submission.

MR. SPEAKER: No. no. Enough of
this. Do not get up every time. I
am not calling you. When the Spea-
ker is standing, nothing is recorded
in any Member's name, I tell you
once for all.

SHR1 JYOTIRMOY BOSU: **

MR. SPEAKER: Doeg he care for
any decorum, anything?

SHRI JYOTIRMOY BOSU: 1t is
very difficuit to function. You are not
allowing us to express ourselves,

MR. SPEAKER: He was given a
chance once, twice. He does not care.

SHRI JYOTIRMOY BOSU: No,
Sir. It is a matter in which I have
suffcred. So, 1 should be given a
chance.

MR. SPEAKER: You must have
at least some regard for me.

SHRI JYOTIRMOY BOSU: 1 have a
very regard for you.

MR. SPEAKER: I never have <ecnh
that you have it.

SHRI JYOTIRMOY BOSU: I wan-
ted to make a small submission that. .

MR SPEAKER: How to deal with
such people? I am very sorry. I warn
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wyou, 1 am standing, there is a limit.
You take pleasure in defying.

SHRI JYOTIRMOY BOSU: Np, Sir,
not defying at all.

MR. SPEAKER: Now, the position
hag been mentioned from both aides.
So far ag the ruling is concerned, that
is there, and I left it to the House to
discuss the conduct of the Member of
the House, but I left it to the wisdom
of the House as to when and how.
There is no need for any further ob-
servation from me. I proceed to the
next business Shri Pranab Kumar
Mukherjee.

o W fagrdt wrwddr ;. srewew
wftag g@a ='W Tt gerrr fra
4|

AR qAET ¢ w5 F® TOHT
gerx A1TE AIOAAITH T0T

st v fagrdt away a1
AT R 77870 307 35 87

weqa WHIT ¢ T T AIIFAIHF AT
¥ ifvde qanms s &AM
gz 137 T FI AT

ot wew fagrdr 2enda ¢ g
A AT TAT R R 1

PROF. MADHU DANDAVATE:
There is a pending privilege motion
before the House.

MR. SPEAKER: No privilege. We
have already taken up much time.

SHRI S. M. BANERJEE: I have
given notice of a privilee motion.

o Wi : qR avar A d
g wmar T &)
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1 am not taking it up. We have no
notice of it. You gave it today.

SHRI 8 M. BANERJEE: I will
make a submission in two minutes.

PROF. MADHU DANDAVATE:
You have already admitted one pri-
vilege motion.

MR SPEAKER: I am not bound
to take jt up when you get up.

PROF. MADHU DANDAVATE: 1
only want to know when it will be
taken up at a later stage.

MR SPEAKER: Pleage sit down.

PROF. MADHU DANDAVATE:
Please excuse me When we give you
formal mnotice and the matter is
already pending before the House,
why do you get wild? I do not know.

SHRI JYOTIRMOY BOSU: You
are getting angry today.

MR SPEAKER: I have a bad tem-
per for a man like you when you
keep on defying the Chair like this.

SHRI S. M. BANERJEE: 1 tabled
a notice of privilege under Rule 222
against Shri Om Mehta, Minister of
State in the Home Ministry.

MR. SPEAKER: I have not got it.
Unless I see it, I will not allow it.
I did not know that you are dealing
with the same privilege motion. Un-
lesg I hold it in order, how can ¥you
mention it?

SHRI S. M. BANERJEE:;: 1 aent
this motion on the 20th February
1875. I would like to know why it has
not reached you.

MR. SPEAKER: I have not seen it.
1 am really surprised you take plea-
sure in defying the Chair. How can
1 function?

SHRI S. M. BANERJEE: I am
not against Shri Om Mehta. ...
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MR. SPEAKER: I have not al-
Towed you.

SHRI S. M. BANERJEE: When
the businesg for next week comes,
T will again raise the same thing.

1257 hrs.
Re. ADJOURNMENT MOTION

off wew fagrét wrwddt (sanfee) ¢
gemey  wgRT, & owrw OEr were
fagr *1

WeOw wEEW ;. FTH ORI AEATT
ww T W\ oA

I have not held it in order,

st wew fagrd e : AT

¥ 0% qare & wAT" § Aqmar ¢ fF

W wegeert ¥ A At gE &, 9% wew
HoFAER )

MR. SPEAKER: It was mentioned

in the President's Address. You can

refer to it during the discussion on
the Address.

ot wew faprdt et @ wemy
AN, FqT AT B qIT F vAT ST
weq FTVHYT AT &7 W ¥ oar af ?
gersy WA, ST wEarl § 39 fR
wa sar o AN R E ..
(sgwara) ey S, ¥ @ vy Vo F
fe 1os3v Tz AN g N @ra o
at afamfz M A g d, R R
a* ¥ faer HraaT §, WA wFET
ST ARATE |

ot Wy fom® (drT) @ EW AW A
w1 giuw &1 Afew T g

wow WRW ¢ W19 W &
o gfFmr @
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ot srw fagrdt sty - T
wrag FAET T frwr Y @ ¥
ey TR FRAT &7 Srafre 7 ¥

o wdEw ¢ AT T whE

=it wew fagrdy wrordady ¢ agy
s WAEA, ZH X WAl A% °g WA
T4 FITAT A

weoy WER™ : q9YIT U3e 9%
fedz ordY &, T 9 wrw NfEw )

st wew fagrdt sodedt : s
@7 sageT Y 97 TRy v Am-
AT gur 2, I 97 AvETT WY AT
W Wr Fa wEreen o 99 7@, AY
Fra gAY 1 M FIFRAT ¥, AL

JH W wTEY ®% 1 wad e

A 7 A w7 77 § fF oavw wrdy
#Fr faam a9 b FY oy | o ey
¥ et frar & 1 qar TR dEe & gt
¥ mEw ®Y A garAr wfew 7

oUW WERY

qrEY, WIET )

g Ffs,

=t WRNT T WAt (orremyT ) -
worT AgrEw, 29 Y B 9 e
arfgw s w1 arsaT &1 (=rraTT )

WEAR WEYEY : WTT WY AT IATR |

st wrer fagredt wrwdadh way
wrerafr oY F wiewr ¥ ag fear Twar

% fr s wagewT ® wofrrg.
TTA T FATR |
oW W : wTT 1F "fgiam

YA wgAr ¥ oI I9ET udw
9T ®E |



23§ Papers laid

st wrzer fagrdt wroddY :  wro
I ¥ osra @ 8 O a9 s
?

-

MR. SPEAKER: How can I allowa
duplicate discussion?
st wew fagrdr qreddt : e
wEtgg, 99 HF A4 AZ mroAm,
ag | FAA1A F 1T H ouAT w1y A
T§T KT TP | I EW HIT OH
ardt AT ?

st maw fapCmsadt @ 75 fuw

qL TRE T ?
weqw  wgEa : qa sbar 7 ogfaar
¥ A% a9 arfFaideq = A @ fra oo
g frar A wdi g B FE g ww
& wor w7 faer faeew & www
Ifex 1 TF 7Y 1A wnfeq fx forg A1
wAT Wid TIear AST A (HAT FT 15

e & 7 R

st wEw fagrdt wwd : gw AT
1 g & fagy dae g 1 §few =
gl wfeaw o av gfaa

weOW WERY : A< d&7 ¥ 4T
WETT & | F Wi § W H AT
o1 79 99y | fag 71 74947 & Frean
TNT WA | a9 AGT ® ASA A AT
we 2 )
I say this was mentioned in the

President’s Address and we are bhaving
a debate in the President’s Address.

SHRI ATAL BIHARI VAJPAYEE:
How can we have a debate unless we
know what is the agreement?

WATT 3N IEA T A2 g [HLIGH

U | AT AT S TENE | R AR

e aan ¥z 2 1 oy O whdz

TR W AW EE | W AW W 9

g &1 wifemndz & favamad wdr (vt

R Y emeg @ T rapvfa
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& e T AT agE EY @ § S afer )
T AT 7 '

st wrere e Wt @ i SR
Fiar g1 W wEr S 9] oaae §
AR e A ] :

it wy foremd :gw 9T A7 AT
F AW W fEwmex I wwfew
wEmw & | gus! g ¥ femr ong
"l wEEW FT FaTg W I WY
Iq 9T gA TG FT AT | |IA WY
aga wi Wi feaq wrfge

it wew fagrd oodw T
#Fare # gfaade F1ad TH @ FT
M Fe § @ & I F fawrw gw woar
U AFE FET AG § HIT AT &
FEgT AT IWRE N g wragAT w4A
T FHG A g4 & forg w8 ailw
FEaT 71 egefa & wmw 9T 3w
g agw gr 8% |

Shri Atal Bihari Vajpayee and some
other hon. Members then left the
House

13.02 hrs.
PAPERS LAID ON THE TABLE

Notifications under Additional Emolu-

ments (Compulsory Deposit) Act,

Annual Report ete, of Life Insurance
Corporation of India, etc.

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI1

PRANABE KUMAR MUKHERJEE):

(1) I beg to re-lay on the table a
copy each of the following Notifications
(Hindi and English versions) under
section 25 of the Additional Emolu-
mentg (Compulsory Deposit) Act,
1974: —

(i) The Additional Emoluments
Compulsory Deposit (Govern-
ment Employees) Scheme,
1974, published in Notification
No. G.S.R. 458(E) in Gazette
of India dated the 8th Novem-
ber, 1974,
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(i)

(i)

(2) I

(i)

(1i)

(iai)
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'I'ha Additional Emoluments

Deposit (Local
Authorities Employees) Sche-
nde, 1974, published in

Nntﬁcatlon No, GS.R. 459(E)
in Gazette of India dated the
8th November, 1974.

The Additional Emoluments
Compulsory Deposit (Em-
ployees other than employees
of Government and Local
Authorities) Scheme, 1974,
published in Notification No.
G.SR. 460(E) in Gazetite of
India dated the 8th November,
1974. [Placed in Library,
See No. LT-8541/74.]

beg to lay on the Table: —

A copy of the Annual Report
(Hindi and Enghsh versions)
of the Life Insurance Corpo-
ration of India for the year
ended the 3lst March, 19874
along with the Audited
Accounts, under section 29 of
the Life Insurance Corpora-
tion Act, 1856, [Placed in

Library See No LT-4938/
51

A copy of the Annual Report
(Hindi and English versions)
of the Industrial Finance
Corpoiation of India for the
year cnded the 30th June,
1974 along with the statement
showing the Assets and
Liabilities and Profit and Loss
Account of the Corporation,
under sub-section (3) of
section 35 of the Industriul
Finance Corporation Act,
1948, [Placed in Library. See
No. LT-8938/75.]

A copy each of the following
Notifieations Hindi and Enge
lish versions) under section 17
of the General Insurance
Business (Natjonalisation)
Act, 1972: —
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(a) S.0. 3346 published in Gazette

of India dated the 21st Decem-
ber, 1974.

(b) S.0. 3347 published in Gazette

of India dated the 21st Decem-
ber, 1974 [Placed in Ltbrary.
See No, LT-8938/175.]

(1v) A copy of Notification No.

S5.0. 63 (Hindi and English
versions) published in Gazette
of India dated the llth Janu-
ary, 1975, under sub-section
(3) of section 39 of the
General Insurance Business
{(Nationalisation Act, 1972,
[Placed wn Library. See No.
LT-8940/75.]

(v) A copy of the Capital Issues

(Application for Consent)
(Amendment) Rules, 1975
(Hindi and English versions)
published 1n Notification No.
S.0. 24(E) in Gazette of
India dated the 10th January,
1975, under sub-section (2)
of section 12 of the Capital
Issues (Control) Act, 1947,
[Placed in Library. See No.
LT-8941/75.]

(vi) A copy of the Emergency

Risk (Goods) Insurance
(Fifth Amendment) Scheme,
1874 (Hindi and English
versions) published in Noti-
fication No. 80, TIT(E) in
Gazette of India dated the
18th Deccember, 1874, under
sub-section (6) of section 5 of
the Emcergency Risks (Goods)
Insurance Act, 1971, [Placed
in Labrary. See No. LT.
8942/75.]

(vii) A copy of the Emergeny

Risk (Undertakings) Insu-
rance (Fifth .Amendment)
Scheme, 1974 (Hindi and
English versions) published
in |Notification No. 8.0.
T18(E) in Gazetts of India
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dated the 18th December,
1974, under sub-section (7)
of section 3 of the Emergency
Rigsks (Undertakings) Insu-
rance Act, 1971, [Placed in
Library. See No. LT-8942/
75.1

SHRI DINEN BHATTACHARYYA
«{Serampore): Sir, I want to submit
7~ this. I have given notice.

MIl. SPEAKER: I have not seen it.

SHRI DINEN BHATTACHARYYA:
If it has not reached your office, what
<an we do?

SHRI S. M. BANERJEE (Kanpur):
I may say that all the dak has not
been shown to you.

MR. SPEAKER: I will allow him
an opportunity to talk only about the
delay; not on any other points. I will
make 1t very clear.

SHRI S. M. BANERJEE: Sir, If
vou will kindly refer to item 2,
sub-items (1) (1), (i) (1) and (1) (1ii),
you will find that all these are
notifications about the Additional
Emoluments Compulsory Deposit
Scheme for Government employees,
local authorities’ employees and
employees other than employees of
“‘Government and local authorities.
They are all dateg Bth November,
1974, I want to know why they did
not give us an opportunity of having
a regular discussion on them in the
last session itself by laying them on
the Table in the last session. The
entire country is strongly feeling
about it Compulsory deposit has hed
no salutary effect on inflation.

MR. SPEAKER: Please do not talk
about the merits of the case. This is
not the proper stage for making a
speech about the merits, ¥You can say
about the delay and you must confine
yourself only to that.

SHRI S. M. BANERJEE: Because
of the delay in laying them on the
“Table we could not discuss them, That
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is why we say that these notifications
should be gracefully withdrawn.

SHRI DINEN BHATTACHARYYA:
I also join my voice with Shri
Banerjee. It is a very serious matter.
The whole country has been agitated
about this,

MR. SPEAKER: Shri Surendra Pal
Singh.

SHRI S. M. BANERJEE: BSir, any
reply about the delay?

MR. SPEAKER: He will

Annual Report and Audited Accounts
of India Tourism Development Corpo-
ration Ltd. for 1973-74,

The Minister of State in the
Ministry of Tourism and Civil Avia-
tion (Shri Surrendra Pal Singh:
T beg to lay on the Table a copy of
the Annual Report (Hindi and English
versions) of the India Tourism Deve=-
lopment Corporation Limited, New
Delhi, for the year 1873-74 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon, under sub-
section (1) of section 618A of the
Companies Act, 1956, [Placed in
Library., See No. LT-8043/75.]

ReEviEw AND ANNUAL REPORT OF THE
Casnew CorroraTiION OF INDIA, L7D.
FOR 1973-T4.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
I beg to lay on the Table a copy
each of the followinp papers (Hindi
and English versions) under sub-
section (1) of section 618A of the
Companies Act, 1956:—

(i) Review by the Government
on the working of the Cashew
Corporation of India Limited,
New Delhi, for the ymar
1973-74,
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(ii) Annual Report of the Cashew
Corporation of India Limited,
New Delhi, for the year
1973-74 along with the
Auditeg Accounts and the
comments of the Comptroller
and Auditor General thereon.

[Placed in Library. See No. LT-
8944/75.]

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following messa-
ges received from the Secretary-
General of Rajya Sabha: —

(i) ‘T am directed to inform the Lok
Sabha that the Rajya Sabha, at its sit-
ting held on Wednesday, the 19th
February, 1975, adopted the follow-
ing motion in regard to the presen-
tation of the Report of the Joint Com-
mittee of the Houses on the Central
and Other Societies (Regulation) Bill,
1974: —

“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on
the Central and Other Societies
Regulation) Bill, 1974, be extended
upto the first day of the last week

of the Ninety-third Session of the
Rajya Sabha.” '

(il) ‘1 am directed to inform the
Lok Sabha that the Rajya Sabha, at
its sitting held on Thursday, the 20th
February, 1875, adopted the following
motion in regard to the presentation
of the Report of the Joint Committee
of the Houses on the Prevention of
Food Adulteration (Amendment)
Bill, 1974:—

“Phat the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on
the Prevention of Food Adultera-
tion (Amendment) Bill, 1974 be

further extended up to the first day
of the Ninety-second Session of the
Rajya Sabha.”

13.06 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K, RAGHU
RAMAIAH):; With your pernussion,
8ir, I rise to announce that Govern-
ment Business in this House during
the week commencing 24th February,
1975, will consist of :—

(1) Further discussion on the
President’s Address,

(2) Discussion on the Resolution
secking continuance of Presi-
dent’s Rule in Gujarat.

As members are already aware, the
General Budget for 1975-76, will be
presented at 5 PM. on Friday, the
28th February, 1975,

SOME HON. MEMBERS: rose—

MR SPEAKER: Those who atten-
ded the meeting of the Businegs Ad-
visory Committee will not be allow-
ed to speak.

SHRI H. K. L. BHAGAT (East
Delhi): Constitution of Wage Board
for...... (Interruptions) working
journalists...... (Interruptions).

MR. SPEAKER: It will not be &
good practice if they also join here.

SHRI INDRAJIT GUPTA (Alipore):
It is not the report of the Business
Advisory Committee.

SHR S. M. BANERJEE (Kanpur):
Sir, you better allow somebody to de-
cide. It is item 6 and not item 9.
What has happened to you?

MR SPEAKER: Kindly sit down,
all of you.
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SHRI JYOTIRMOY BOSU (Diamnd
Harbour): It does not behave the
Chair. I was informed by your assis-
tant that my name had been received
and was on the list. I git like a hog
and then I am told not to rise as if 1
am a Member by the mercy of some-
body

MR. SPEAKER: Those who are
members of the Business Advisory
Commuttee and attend the meeting of
the Committee have had enough
‘chance to put their casc there

SHRI S M BANERJEE There are
two items.

MR. SPEAKER- I am very sorry,
1 cannot proceed with the business if
all of you behave like that,

SHRI JYOTIRMOY BOSU: Every-
day changing rules to suit conditions
or to put obstacles 1n somebody's way
About the Food Corporation, 12,000
people are on stilke; there are 2,100
arrests

An HON. MEMEBER Have you
called him?

MR SPEAKER: I have called him.

SHRI JYOTIRMOY BOSU Then,
I withdraw all that I have eaid
Sir, I am most surprised that 12,000
employees of the Food Corporation of
India are on strike for 25 days and
the Government have miserably fail-
ed to settle the issue. Instead, they
have arrested 2100 to 2200 employces
They have also put some of them
under MISA How is it that the Gov-
ernment did not even mention in the
list of Business for the next week that
the Minister would come and make a
statement gn that?

The strike of the FCI employees
will, mean the break-down of the
rationing system in many places.
Yesterday also, I drew the attention
of the Houge to that.
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Then, some hooligans and goondas
attacked the Bangladesh News Week-
ly press in Caloutta because they had
written an article against the Chief
Minister. The Chief Minister, instead
of going to a court of law, had employ-
ed hooligans ang goondag to go and
attack the press. This is the freedom
of press we are having, The freedom
of press is in complete jeopardy. All
over the world, this has become a
subject-matter of discussion. The
international press has made scathing
remarks about it. I would like to
have a statement from the Minister
as to what steps they are taking to
to preserve the freedom of press
Those who criticise the Government,
those who criticise the Ministers and
the ruling party are being attacked.
How arc they going to be protected
from the hands of hooligans and
goondas® As we are seeing, it is being
done repeatedly

About three weeks ago, the same
thing happened to another Benga'i
News Weekly Darpan. The office was
ransacked. Evervthing was smached
by the same hooligans Do you mean
to say that there will be no freedom
of press?

Sir, 1T would, through you, request
the Government to make a statement
on the two incidents of attack on
Darpan and Bangladesh. 1 would
also like to have a statement on  the
FCI employees” strike.

Lastly, in Madhya Pradesh, one per-
son hag been beaten up in the police
lock-up.

MR. SPEAKER: I had
only one

allowed

SHRI JYOTIRMOY BOSU: I
would like to have statements on
these issues from the Ministers con-
cerned.

SHRI P. K DEO (Kalahandi):
Sir, 1 gave notice to speak on three
items. All the three items are vital-
ly important,
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Firstly, about the Lokpal and Loka-
yukt Bill, as early ag in 1966, the
Admintstrative Reforme Commission
recommended the establishment of an
institution, like, Ombudsman, to go
into the public grievances and com-
plaints. On the basis of that, in the
last Lok Sabha, I moved a private
Bill which was circulated throughout
the country for eliciting public opin-
ion. Voluminous evidence came in
support of the Bill In the meantime,
the Lok Sabha was dissolved and the
entire exercise became futile, In this
Lok Sabha also, on the 4th Aucgust,
1871, the Government suo motu
brought the Lokpal and Lokayukt Bill.
Even though there has been a refer-
ence Lo that in the President’s Address
that the Lokpal and Lokayukt Bill
will be passed in this year, there is
absolutely no indication that this Bill
will be passed in this session of Par-
liament, It has become ay annual
rotary n the Presidential Address to
refer to this Bill. Since the last ten
years this House has been, seized of this
matter and uptil now no action has
been taken, 1 want a categorical as-
surance from the Government that in
this session itself the Lok Pal and
Lok Ayukt Bill will become a part of
the statute book.

Regarding the second item, the
elecioral reforms, the Jagannatha Rao
Committee submitted two reports on
electoral reforms and they were plac-
ed on the Table of the Sabha on the
18th January 1972. The General Elec-
tions are coming and I want an as=
surance that there will be a thorough
discussion on these two reports and
that some decisions will be arrived
at on an all-Party basis 30 as to
ensure free and fair elections. [
want a decision to be takep in this
regard.

Thirdly. ..

MR. SPEAKER: Kindly sit down
now, because we had agreed that each
member will get one or two minutes
and that only one suggestion will  be
made

SHRI MISHRA.
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&t e faw  (vgETR)
werw wgEw, 7% wrw ) fi7 geer
W 1 omw B gl At g fr
gargd wEt W ger g8 waTY 9%
forerr walt &1 @A famrard fe 3w
w7 H—FgTH  FATH, CATETATS
afz w1 sg—gfrafafat b
AT F gt ox fag a7y &
frdmarqd s a@d-oist @1 @ &, wr
Ig AT FAGAZNFr fowr qzfa
TE AT ATATY )

oA WY H v § (F wage
¥ ToaTel ¥ agr FO7 39 FOT 997
¥ ®F HT FT0GT 9T wiagTT wiy-
wif Qi & o foar § ) w7 AT
wfawrr Faw g9 s oSSt
& agt @ BT Wit 12 §, T wWiw-sA
sty fafrer s d—aw smadignd
faF w1z T ar? ¥ a=wt @ g—, =
T A & qgr WY BT {Iwd s,
A ATZFi T, gEIfe Fagr #¢
w€ &, 35 w1 9= i o ?

ggsaefaandrs; FFAST ATZT 1

SHRI SAMAR GUHA (Contai): I
want to draw the attention of this
hon. House and the Government 1o
a report that has appeared in the
presg that Khan Abdul Ghaffar Khan
ig missing, Sir, Khan Abdul Ghaffar
Khan, popularly known as the
Frontier Gandhi, his personality is
not limited tv the question of the
citizenship of the State of Pakistan
only. His contribution to the emanci-
pation of this sub-continent is known
to everybody and how he is respected
all over the country ig also known,
Whenever he was arrested in Pakis-
tan, in this House we had on many
occasions expressed our concern and
anxiety about hiz health and where-
abouts. It iz known to everybody
that he supported the freedom
movemeni because ht was a nationalist
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and not a communalist. The day the
country was partitioned, I rememba1
when thousands of people were taking
namsaz in the Charsade mosque, they
were machine-gunned, Sir, since 184
the killings and the butchary of the
Pathans 13 going on. Some sort of a
genocide ig going on with the Pathans
because these Pathans and Pakhtoons
supported the freedom of the United
India I want to add that that great
man, the Frontier Gandhi, js now re-
ported to be missing. I want to know
whether the Government have no
obligation, have no moral obligation
whether the whole country have no
moral obligation to express our con-
cern For our whole concept of secu-
lar democracy and secular nationalism
we owe to that great man. I want to
know from the Government whether
it will make a statement and also
their reaction and whether they will
approach the appropriate Uniteg Na-
tions body for knowing the where-
abouts of this great man and also to
engure his safety and security and
also express our voice against the
continued genocide of the Pakhtoons
and the frontier people.

o wewTran gtey (WEET) ¢
wersr WERA, ¢ &1 fawdt #r W%
wTadra wat ot w1 s foer ar Tgar
E

MR SPEAKER: Only one,

o |AEAT A Ao |"I'l‘l'i: q\ﬁ«rﬁm
girew s@wT gra agframa &
foers® & fa¥ ¥ #Al
#t fawrfwr #r 2§ & w8
Fawr wgrez fagr agTr IAT AAM A
& el §, farg of @ st & foree
¥ wer w3w o &, 97 Fawrfwt®, e
adt fxai g 1 wd wd fosret #
T FHAT § | T WA AT WY
%@ 89 frefy wvre o 1€ maTATAITYR
Frdargt A #r of ¥\ 5w WA
forerr AT Tw 9¢ wYAr AITSW EX HY
YT FR | TF qre F AW gt H I@-
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7g faurefiw s @omer 1 waTw
O T § | FHT FACATC WA W
e wy ¥ o

Expected acute shortage of coimy
and currency notes and stoppage of
payments of cheques in Northerr
India, ag a reseult of ‘work to rule’
agitation by the employees of the
Reserve Bank of India.

T I FT A wrAAdr § o #
wfea caraifaw d ) secedafar
%t wfevr@ &= 5% fomdws 990 w7
fRFwa 7 & 1§ wmdT g@r Ay
SgmfragEae ¥ IR 3 o

e

TF W1 qETCATR g § | ;T
ol & wifewr o H o 16 a9 #1 ghcow
aifasT *1 A qew A_W & SAGNF
AaA W sguR T I § 1
HAT AFIET G H 91 AT HIVATHA A
¢ fr gt o wi€ s g
AT JETIE BATTTE AT ¥ FIeoT
arforT 1 arer fod ¥ 8 gorroeTd Haww
T g, TEE @ ¥ w0 wdr wgeg
THaw I |

SHRI P. G. MAVALANKAR
(Ahmedabad): I want to raise an
important matter concerning the col-
lege teachers and university Ppro-
fessors all over the country. They
have been promised by no less a
person than the Minister of Educa-
tion himself on the floor of the House
when i believe the Prime Minister
was also present, that they will be
given revised UGC pay-scales, But I
am sorry to say that to thig day that
promise and that assurance have not
been implemented at all, The profes-
sors of universities and teachers of
colleges all over the country are
very much agitated and are in anger
on thig issue. They are demonstrat-
ing in Gujarat for instance; the
teachers and professors are having a
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dharna and demonstrating before the
Governor on ‘Monday the 24th at
Ahmedabad. And there is a better
humiliation that has been inflicted;
the UGC has put a condition that the
teachers and professors of University
of Delhi and Jawaharla]l] Nehru Uni-
versity must fulfil certain conditions
of gervice and rules of conduct before
the revised payscales of UGC are sanc-
tioned for them, Sir, thig kind of
conditional grant of revised pay scales
to university teachers and professors
is most humiliating. It is unbecom-
ing of a body like the UGC to fix such
conditions.  Therefore, I want the
hon. Minister of Education to come
out with a statement next week
telling this House and through the
House the academic community in the
whole country, that the UGC pay
scales are not going to be condi-
tional, Sir, UGC is not here in the
country to go on giving pay scales by
imposing advance conditions that you
must do thig and you must not do that
and then you will be given so many
pay-scales and so on! This is most
humiliating and insulting to the
academic community. I am told that
professors of Jawaharlal Nehru Uni-
versity and professorg of Delhi Uni-
versity have protested strongly
against this and I hope that Govern-
ment will repair the situation without
any delay.

st gew W weww ; () ¢
wEawe NARY, AART, F WAl qong
¥ gag 714 " ¥ WA WY weog F
wrd W7 AT FY W 11 fY 3§ TG 7Y
v T A fi v gat ¥ o arer w
@ & fs Wrar sragesn & @< A a9
wo oY &, T 3% fe & o7 fas
are &, @ 9% ga Ay g9 ¥ I 3}
g wr & worae & war fr woama o,
ag faeger T g G, IR A 9
et faramay v | ¥ wrAr wgar g
24 ATl ©Y IF FAIT WIXT IFTAT AT
o ¢, T A It auid gt €
T Wt & gy ¥ w2 w1 w@w@ A&l
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#&F w7 77T, AT w1 AG1 g vy
Hfmoarwry, ! 19ad@ ¥ @&
W & IO% § qg ¥elr ¥ awaw qr fw
FrraAwl @t g§ 3 A wEAR
e o€ S@AT 1§ ST TiEE g
fr #.71 a7 37g aft o7 fasd ¥ o
gargT f¥ @@ wed anaT e
aft 3 fazrad | wT AT EETAT
Aife &, 37k g AawT 7T |

0 -y 3gt fredt T QF
faw A AW AW AQA T, A A TF
FAHT TEY Wig | g1 qg I IA T AT
fasr WGT 997 A FTa AT !

T g WY ¥R T2 A IgAgT T
#1 wHeie faw 2, ag va q% qA AT 37
WA HvaTgT 9% feg faar §, W
qad f ageaar WA T

SHRI 8. M. BANERJEE (Kanpur):
1 want to raise an important matter
concerming the Members of this House
and the other House. We have cer-
tain sets of privileges, And in this
regard 1 must say that 1 am sur-
prised to read the answer to question
No. 242 on 19-2-75 replied to by Shn
Om Mehta, Minister of the Depart-
ment of Personnel,

Sir, my question was very simple
namely whether, under the existing
rules, Government employees are pre-
cluded to approach the Members of
Parliament for Tredresseal of their
grievances and (b) whether any clari-
fications have been 1ssueq to that effect
and (c) if not, the steps taken by
Government to amend the rules? The
reply was as follews:

“(a) Rule 20 of the Central Civil
Services (Conduct) Rules, 1964 lays
down that no Government servant
shall bring or attempt to bring any
political or other influence to bear
upon any superior authority to.
further his interests in respect of.
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matters pertaining to his service
under the Government. A similar
provision eXists in Rule 18 qof the
All India Services (Conduct)
Rules, 1968 in respect of officerg be-
longing to the All India Services."

The answer to second part is as
follows:

“(b) Instructions have been issu-
ed in November, 1974 drawing the
attention of Government servants
to the aforesaid provision of the
Conduct Rules and impressing upon
them that they are not expected to
.approach Memberg of Parliament or
of a State Legislature for sponsor-
ing their individual cases”.

‘Thereafter, when the matter was
raised in the House and a privilege
motion was moved, he corrected it
that they can do it. Sir, it is not a
question of priviiege of mine only but
it is a question of privilege of the en-
tire House. My constitueney inc.udes
nearly 45,000 State and Central Gov-
ernment employees, Does it mean
that ws cannot represent them? What
will happen to Shrimati Mukul
Banerjee who also representg 90 per
cert of the voterg who are Central
yovernment employees? I feel that
‘this is an infringrment of my privi-
lege as a Member of Parliament.

MR. SPEAKER: But, thig is not
asking me to accept the privilege. Do
not take it as a privilege.

SHR; S. M. BANERJEE: In a
Parliamentary democracy cannot a
‘Government employee approach us?
Sir, the Minister is laughing?

MR, SPEAKER: I alsp feel like
laughing when you bring such
matters under such cover,

SHRI S. M. BANERJEE: Please
allow me to finish with it. I want
‘that the Minister should reply. He
should make a statement clarifying
#his position. He has gone round the
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country, Ask him to- make a state-
ment. Yesterday, three of our com-
rades in Jharia coalfields have been
murdered—it is a coldblooded murder,
That was with the help of the INTUC
leaders. The area where they mur-
dered three of our comrades happens
to be in a particular colliery belt
which is owned by Government—
Bharat Coke. I would request you
to ask the Minister to make a state-
ment on whether all those people
reseponsible for this crime have been
apprehended and arrested. 1t this
thing continues, naturally, it will be
retaliated, We know how to answer
the bullet by bullet. ¥ou should ask
the Minister for Agriculture also to
make a statement on the strike situa-
tion by the employees of the Food
Corporation of India.

MR. SPEAKER: Mr. Mohapatra, It
seems he is not here,

SHRIMATI PARVATH] KRISHNAN
(Coimbatore): rose.

MR. SPEAKER: [ think you ghould
keep patience till 1 call you. After
all the list cannot be superseded,

Where ig Mr. Mohapatra? He is not
here. Now, Mr. Parvati Krishnan,

SHRIMATI PARVATHI KRISH-
NAN:. Sir, the Minister hag mnot
chosen to include in the list of busi-
ness a discussion on the Report of the
Commission on the Status of Women.
This is the International Women's
year no doubt. But, I approach from
a totally different angle. It is ex-
tremely necessary that even after 27
years of freedom, th& status of women
has not been raised to the exient
that it should be. Fifty per cént of
the population is being left out for
not taking part in the development
work and also in the other works so
as to overcome the national crisis,
Why the hon. Member of Parliament,
particularly, the Minister for Parlia-
mentary Affairs, cannot change his
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mentality toweards this problem by
saking up thig matter geriously and
bring this matter up for a discussion?
It is not only a question of Interna-
tional Women's Year but even the
U.N. Headquarters have declared the
Year 1975 as the International
Women's Yea: for the simple reason
that the approach towards the status
of women has been totally neglected.
8o, a total change of mentality is
necessary by all sections of our people
if the country is to go forward and
our national tasks are to be achieved

Sir, this question is linked very
c¢losely with the task of dovelopment
in this enuntry ang with the task of
overcoming the crisis facing our
country today. I would appeal to the
Minister that this question should be
included in the list of business, if not
next week, at least in the week after.

Secundly. 1 would demand that the
Minister for Agriculture ghould make
a statement next week postively on
the position of drought and famine
in Tamilnadu. Sir, he went on a tour
to Madras and made all kinds of
statements but the nosition there is
very serious A large number of
people from Ramnad and Coimbatore
districts and alsp other districts are
gonig out of Tamilnadu to other
States, The anima] stork ig dving for
lack of water, Therefore, in this criti-
ca] situation it is necessary that the
Mini’ sr should make 3 statement and
this matter be discussed if the situa-
tion is to he overcome.

SHRY VASANT SATHE (Akola):
Sir, I want to ralse only one lssue
and, that is, of prices te cotion
growers for their cotton. Last time
I had specifically requested the Min-
ister to enter thiy subject in the
business for discussion but that was
not done. Today the result is
eotton prices are crashing both in
Andhra and Vidharba. He is per-
sonally aware of the problem. To-
day in Vidharba cart léads of cotton
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are lying in the markets and there
is no buyer because the CCI is not
in the market and the private tradera
are exploiting.

Sir, our Government claims to be
the champion of the agricultural
clapses and yet we are not willing
to give remunerative price to the
growers of cotton, jjte, gugarcane and
all these crops, pahicularly in the
field of cotton, when are you gning
to discuss this? Why don't you show
a sense of urgency? As far as Vi-
dharba ig concerned, since there is &
new Minister, if you really want to
help them please rush with some aid
eo that cotton growers may get
justice.

MR. SPEAKER: Mr, Sathe, I have
already fixed a Calling Attention
Motion for Monday.

PROF. MADHU DANDAVATE
(Rajapur): Sir, you may recall that
in this House 1 had raiseg the issue
about the misuse of the powers by
the Chairman, Bank of Baroda, Shri
Thacker, in granting loans and facili-
tieg to the tune of Rs 44 lakhs to five
companies with which his daughte:
and son-in-luw  were connected
either as partners or directors
Sir, fortunately, after raising that
issue, there was an enquiry. The
Finance Minister admitted on the floor
of the Lok Sabha that that particular
information was correci and after that,
when the meeting of the Board of
Directors of Bank of Baroda wag held.
membersg of the Board of Directors in-
dicated that there was a wrang in
formation given by the Chairman to
the Finance Minister and they wanted
the entire issue to be brought before
the Board of Directors of the Bank
of Baroda. When the Chairmap of
the Bank of Barodg felt that

probably the situation will become
extremely serious, on Sth Januery
1975, he liquidated all the five ac-

counts on the basis of the debit balance
payment of Ras, 18 lakhg in hard cash.
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It is our information that he has bro-
ught this amount of Rs. I8 lakhs
through black money sources, and
therefore, 1 want that a CBI enquiry
should be instituted to find out the
truth, from where the Chairman of
the Bank of Baroda was able to se-
cure Rs. 18 lakhs in hard cash and
close the accounts of the five com-
panies.

Sir, as a sequence of the issue being
raised by me last time, the General
Secretary of the Bank of Baroda Em«
ployees Federation was immediately
suspended. but, because of the pres-
sure created by this Parliament, re-
vocation of the suspension took place.
But, after that, when this fssues to
" being raised again, we find that disci-
plinarv action is being taken against
the m~>mbers of the union. and there-
fore, T want that the Finance Minis~
ter should enquire into the matter and
find out which are the black money
sources from which Shri V, D. Thac-
ker brought Rs. 18 lakhs to close the
flve accounta.

13.38 hm
TAXATION LAWS (AMENDMENT)
BILL

EXTENSION OF TIME FOR PRESENTATION
or REPORT OF SELECT COMMITTEE

SHRI P. G. MAVALANKAR
(Ahmedabad): Sir, I beg to move:

“That this House do further ex-
tend up to the 20th March, 1975,
the time for the presentation of the
Report of the Select Committee on
the Bill further to amend the In-

come-tax Act, 1961, the Wealth-tax
Act, 1957, the Gift-tax Act, 1958 and
the Companies (Profits) Surtax
Act 1964 :

MR, SPEAKER: The question is:

“That this House do further ex-
tend upto the 20th March 1975, the
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time for the presentation of the Be-
port of the Select Committee on the
Bill further to amend the Income-
tax Act, 1961, the Wealth-tax Aset,
1957, the Gift-tax Act, 1958 and
the Companies (Profits) Surtax Aﬂ.
1964."

The wmotion was adopred, .

COMMITTEE OF PRIVILEGES

EXTENSION OF TIME FOR PRESENTATION
OF REPORT

DR. HENRY AUSTIN (Ernakulam);
Sir, I beg to move:

“That this House do further ex-
tend upto the 10th March, 1975, the
time for the presentation of the
Report of the Committee of Privi=
leges on the question of privilege
against Shri Jagjit Singh, erstwhile
President of the New Friends Co-
operative House Building Society
Limited, New Delhi, regarding a
letter purported to have been writ-
ten by him to the Li. Governor of
Delhi on the Tth May, 1974, alleged-
ly casting aspersions an Parliament,”

MR. SPEAKER: The question is:

“That this House do further ex-
tend upto the 10th March, 1975, the
time for the presentation of the Re-
port of the Committee of Privileges
on the question of privilege against
Shri Jagjit Singh, erstwhile
President of the New Friends Co-
operative House Building = Society
Ltd., New Delhi regarding a letter
purported to have been written by
him to the Lt. Governor of Delhi o
the 7th May, 1974, allegedly cu'd:n‘
alperlion; on Paﬂhmant." )

The wmotion was adopted.
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BUSINESS ADVISORY COMMITTEE
Frery-rmsr RrrOrT

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): Sir, I beg to move:

“That this House do agree with
the Fifty-firet Report of the Busi-
ness Advisory Committce presented
to the House on the 20th February,
1875.”

MR SPEAKER: The question is:

“That this House do agree with
the Fufty-first Report of the Business
Advisory Committee presenied to
the House on the 20th February,
1975.”

The motion was adopted

=Y BOR TR WD & (TN weTe

AT, MITH AT LG IT AV A & ©Tg
¥ wrdww A oA 2, gEa ard ¥ 7
qEIT TAT [ X AT ASST TP

SHRI KX RAGHU RAMAIAH: 1
shall certainly convey to the Ministers
concerned whatrver has been so ear-
neatly pleaded by each hon. member.

MR, SPEAKER: They expect you
to speak for one hour.

SHRI K. RAGHU RAMAIAH: 1
think they are quite satisfied with
my brief and sweet statement.

S TOH W CHAW § G HAGET
& warane w2eie wr g § fr 1 faam
9T T AT FUH AT AR, ¥
¥ farslY WY wrpT 7 T A€ wET
W XFIT ¥ Leqe) ¥ agt fer Amaw-
wfaw & €T

MR. SPEAKER: We adjourn now
for Lunch to reasonable al 245 PAL

1345 hre.
The Lok Sabha adjourned for Lunch

till forty-five minutes past Fourteen
of the clock.

The Lok Sabha re-assembled after
Lunch at forty-eight mnutes past
Fourteen of the Clock.

[Mr. DepUTY-SPEAKER in the Chair]

MOTION OF THANKS ON THE
FRESIDENT'S ADDRESS

ot or g fayr  (arda) -
IqreT wge- genfaa o w1 A
g fr woaafa fasiam o Yrarfae
w < frorfas Fats arfsa $wra
HET ST A o 77 AT A & ATy
Y a e ar 48 &1 T, 9w i mat
TN, TAT W WK FAT A T FA-
1 1 T T Fmar AT A 3 ¥ v
G 7Y AR FgAT ST (T4 °v

o<, 39 faatss & o wrw
&Y SraT X wivan ¥ q & [0 E qre-
ddra, agfrgwar o ageEr £
gt 7 T fomr ) Fralar &
TR g q® A few T wnd 9d
fraifa go y&dfta sawr #1 Taif=g
TN (32 I T AT F wE
7 frmme 1wl e fem qF T A o
r.aq &1 fufa? gur or 9w # wiww &
ag ST Y o o oY EwprerEy Aifaa
faife M 2§ g, e ffaa e @
£TTAETT R | AT FY /T qoaw
®Y st gfveTy iy &: Ay A I Iw
* fifadl o3 wgz wrewm 30 s
wearaty fraia & ae fom ggar s @
ol wwE T E A wETardy e
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wt wrdwy qreew fear §, 99 ¥ e
Bw ot zfarorqqy, sfafsgrard, aoqr-
feaftrardt, waaoad, aneaardy i
wresztfaw wivegt ¥ qeogz gt wtwa
ara &7 ¥4 foy § (o § orvar & W
¥ oY iy o favarg @, SuwY fedt
& ¥ fear % | maEs & awwd §
f afe 3w ¥ S gy A fafemr s
¥ WIT £ ST AY TR W) W E W
¥ 7w gty & © ¥ T FT
&, w0 & 9 ¥ ww waaty w0
W%im‘ﬁa‘#:

qET, I wiwaar, ffaTr qi
WS & WO O ST T qE AGY
WY T qT 5, TR T Aoa a@ &
wret § | I ufedi & v 1 B faars
tasafcd s arewd, 7 a1
@M AR A &1 T
¥ qH ¥FEAw Wt o@d § WX
Q¥ ¥4 9T FEaw cfAars 60
w9 F1, AT T A ¥ wT W
# werorgar i fgw 4T amarasw o
wOT P & | 39 aATT @al & AT
WE R TF 99T ¥ T8 wroe faur @
W1 7% o & f Fifedt & swrcoT 7
T TR TR O W QU WAET
g oo fawe @ & 1 wa TRIR Uw
war g = fear g div g e @
w1 ! W 3@ ¥ @ awar a2 g frowh
£Y &7 74 0 AL qLIAE o
a1 i g o IgiA Age oty aww
¥ e s fow fa 9, wEw
AL WTE & THAS 8 (AT SWU T 9%
7 Weam § W W YWY § @i
ferert oft fave & oo ag #w §

ot wieee faw (Tamgra) : @
T 97, W |\
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st o waw fag : ofiry, A W
e ¥ AR qe ¥ O afaferramdt
wfeeat §, ¥ 3 wgeh § 6 awrerore®
) ufegyte fear o & o v ¥
AETETT WYX GrATCE] ¥ ot §
forr & ¥ % W= WA G fgan
® FigraTe do1 ) | A fawT ¥ @
& art ¥ gz wehrangde faave wvan
g iy wferTw s g aw w3
qoft oferdt & 17 Wi odradt s
& wfawgr & oo amo i g, o i
Frlvse &5 ¥ 4 wg avon g v o
55, 60 T TGT ¥ WIATINI, I %Y
T W1 & Slawe wd wtar § 1

A o R, 4 1 v i g
¥ mmeg ¥ FgEr SO g o
gy 7 foig fam @ fa e qw s wwew
Q¥ = TEw S §T TR T g
§ @ TEE ' AT v o e el
srag frer o gim f s swa
ey qsh g1 1 T # g g
lror ¥, N eR sg e gm e
W W forg g @M W W g @
difere &1 gr ar W T AT T g,
Iy ¥ 2w & s W ol age s
wwar @ wear A won afgga
form st g =, foest, v wfe
¥ TF AU W T A § T e
¥ qeir s wtefedt ¥ o g f o
¥ | weEl ¥ g ¥ A7 gl wivfe
¥ g o ¥ gt ¥ fadft s Tt v
e 7y werernE ¥ faura & sftge
£ o s fear oo ¢ S
% WY AT T W | W ww
£ fe gor?t O awr & weanafy freafemY
% wWT ¥ gEIT AT @ & an
ot et wgr @ e afe g agwa
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® wr wg o @ Ta Q¥T ¥ WIT TwE
wrer Wi sy sy Wy Forer wih ) oy wewarr
ot v Tow Aewrct ¥ gar T wr AN
Poroker ey et arorr firay § Wi wfawhy
T et X 79 QF¥ A WSy qrY
oo ot efrferer wfir acwar o § Wi fort
v afyemi ¥ Hwwr & |
T YT WY ey APTY BT 707§ W
§ 1 verag iz gy § fr N wd foam
¥ org § wfr ST gmdr & wfy
ot Iw fwas & o wr g
2t gqd ¥ zfe F @ a3
X e gres War wifgg afc
u g § &Y A< ay frforga =g ¥
P fparat & aow foke gw ot W
w4, Freser WX FTYwY B oy ¥ A7
a4 g qE T4 v 79 OrE W AT OEY
wfer Y T 70T T T § WYY
e ggrrfavcsifegnafa &
o s g1y ¢ afe gwa gar fear
A g T ¥ ferg R v v i
wri gw feamid wg frsag swagre
® A AT § AT TAW W HAYN 7 W -
FET qaror W CHAT G wga & & At
W W<t & wITAT WY g Aqro 10N
€T | T QAT § WS QFT T AN
@i § 2y frar ¥ et &)
warg gz fo & @ w0 gEs
3 1 fam gwrcd wrod g e & fe e
¥ et vt frmer ofcare & o W@
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in this regard, "

wy 24 ardra w1 &34 o7 @ § I
ary 7 g2z w7 §7 ¥ A=A
are werrgere wfafy § 17 @Fve &1 QO
fix & Sziiz ¥ o @ § g Aoy
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FETA, TAAT FY gEEATAT FT A FI
£ 1| T T A arF FA AW
§ searzw frra—aA TN WY
duy @< gar &, I T 4T T * e
afE =y § wemdw fAsr 77X 79 97
arfy T feur 1 180 AW H fEMR
¥ AT AT 3AATT , 6 /TN & fAd gATT
T A FHA ¥ D T AFA—AHT WG A
s 12w faare ¢ 3 8 fear

ot wg fiad Wy A TR §—
gfa widy & farars e § @i a9
wgd & e golf o 2

@t wPAMT OF Wt wEEETE
fovg ot ot 43 §—1965 AW B—
vt figedr wy ot warw freen sfigg
wg fawr 7 war faer &, ey ferr 2
fiorw wreas ¥ figer, E-ag wTe ST o A
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Wi s o Y@ sqwwrwwr &
e ¥ e s £ W 1930-
31 ¥ g T a-FQ 7T w1 q FY 9T
g—Fywa frafy faom cra,
s @G g —Iq gaa fgh & ary
Y Ty 91, A ®A w7 & arg fkav
3w vy f@f Wy e doafe
qaer sy 6, mge qgar gw Wi
g Sy oY, W W F aw A
e 1 fgedr %t #%r FvATy dat
o, gfaar & s w7 i ot g
gfan ¥ £f7 Fare st ¢ gafaa
qa w7 foerr wgly & wfeads g
wifsy for & f& qeedt gfafas
&Y, 5w g1 At A5 A a7 v & fea
dare &Y, forar & Qe ofea A Fa FLan?
TR AT & GO LA TR, T -7
wrasdt s & sfafafs @ ¥ 9
A ¥7 WT—F I F HF w0 7

WIS A WRTATL 50T §—IF &
fova %1 wifaw & ZF @ & 7
#AgT FRET 7 wgr—afe 10 faam
Y T &Y o WY AT afe SrETha
W 43 A1 TqATEr g1, AaT g, WA
W &1 weeTarY &1 fe o wigd g
# go¢r § Wk fom & s
wa g 7 agy T wif o T@ wri—
1F A Y T W, FN WWRE T
¥ o7 H A WA —

We come from the same stock of #he
society .

fog qo€ F gww difen @, dwr
§, 77 v g < o any R g, ¥
T ) fegATAr qgar §, 39 fowd
¥t Y, st ¥ fomr wi TI Y ?
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WY Fofte & wIAT F K-
gl oy Y, sifasw A
qleT wfqen & wd 1 a@x @,
fora v qr7 AT & 7Y Brfae a1 aw v
g AU AT ITATRACE | FT AT FY,
I A7 T T FF—AL, Ty G
¥ 1w faAr @ ) Ay Ay wm—
@A g YA
T e AP T qr w1 7oy Frme
' 37 & fo w1 <@ T3 =rigs,
G TN AT FEY & % ors a1
0T I N AFTE, WT FAIER
T FIT & 1 AFE TOST A—HS F R
FEmTaw g T ro¥ 6w
LI I C IR S T 4
fram @Y 9 =& T 7@y foaerem, afEa
AT Y T TZA AET & ) TEAT AT
Fa &0 faeet 8, @feT o W
YA F TGN &, TH O H qV ArqA Fraea
& ger tagr @, = faw Wiy &7 390
% fag ars 9 TRIEE Fer B, TET-
fesfa &Y &, 99 « gw foeioe =gt
&, AT A s § 1 o7 orfaF @
WTRA T AT g1, AT S
T T EIAT——7F FTR I | -
wuwee Al s S aramy ¥ AW
AFY IO | ST OF AT A wEr——gfar
a1, WA g, F1 48 Fear §, FA1 9%
¢ & &) = gfmarara &, wadwT, &9,
HH—F7 ¥ 1% WS FF B AT AGY
g\ WAET A FE I ATy B A @
&\ frae ar e fag st 7 wad®r 4
a1 fr w1 ¥ v AR Ty W,
¥fFa arg 7 gar 9= fe W o1 7E 3

They are in the pipeline,
£ T@ A fFat ae gl F o

faar, ¥ o fammm #Q@ (7T @
4l

o 7Y A . TET SqET AT ¢
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ST wreTa RN @ Tafy AR
Fwrei ¥ A A g

We wish the people of Jammu and

Kashmir speedy progress as an inte-

gral part of the nation.

afrr ur-frgrd s aefte = o,
E T FI AT ? WAT I A A qF ?
AT RW I AOFAT FT F Ay
81 9T TV & oF fagrd wim ox
qIFHETT F371 I ¥ &3 TN T T THT—
a3 3w faT wn fe | fgrgema wr
frwrsrs #3 & 3 qfmr & 3@ ¥
ATFT WA qTF AR I G —afq g9
ag F AT g I wgAad a9t 3w -
#ar1 qforr fawarm ?

g1 f77, g7 emer wdwT, & wigw
w7 - F T, s T wfIT ay-
WA TG0 Td HITIT TS FE @
wqA 731 34T o ar fafe ¥ of ada
g srrer, g Wy of fegfa @y @
afciTats & A ady @At & )

T WeIi & 0T F WLIAT IO R
TIATE )

st siwr e fag (W) o
Tureds wERa, ¥ U (fg ot & wiw-
AT T €00 T4 §, TG M s

MR DEPUTY-SPEAKER: You can
resume your speech on Monday.

—

1530 hrs

Committee on private Members' Bill
and Resclutions Fiteenth Report

MR, DEPUTY..SPEAKER: We now
take up Private Mambers' Business,
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SHRI RAM DHAN (Lalganj): Str,
1 beg to move:

“That this House do agres with
the Fiftieth Report of the Com-
mittee on Private Memberss Bills
and Resolutions presented to the
House on the 18th February, 1875."

MR DEPUTY-SPEAKER: The
question is:

“That this House do agree with
the Fiftieth Repory of the Commit-
tee on Private Members' Bills and
Resolutions presented to the House
on the 19th February, 1975."

The motion was adopted

1331 hrs,

IRWIN AND WILLINGDON HOSPI-
TALS, NEW DELHI,
(Renaming) Bill*

SHR1 RAJDEO SINGH (Jaun-
pur): Sir, 1 beg to move for leave to
wtrodue a Bill to change the English
names of Irwin and Willingdon Hos-
pitals, New Delhi,

MR. DEPUTY-SPEAKER: The
questien is:

*That leave be granted to intro-
duce a Bijll to change the English
names of Irwin and Willingdon
Hospitals, New Delhi.”

The motion was adopted

SHRI RAJDEO SINGH:
troduce the Bill

Sir, T In-

1532 hre.
CURB ON FOREIGN MONEY BILL

SHRI RAJDEO SINGH (Jaunpur):
Sir, I beg to move for leave to intro.

duce a Bill to curb the use and im~
port of foreign money for publication
of publicity materials and for run-
ning of any educational, social and
religioug institution or organisation im
the country.

MR. DEPUTY SPEAKER: The
question {s:

“That leave be granted to intro.
duce a Bill to curb the use and im~
port of foreizn money for publica-
tion of publicity materials and for
running of any educational, social
and religious institulion or organi-
sation i the country.”

The motion was adopted

SHRI RAJDEO SINGH: Sir, 1 in-
troduce the Bill

15.33 hrs.

CONSTITUTION (AMENDMENT)

] BILL*
(Amendment of Eighth Scheiule)

SHRI PURUSIIOTTAM EKAKOD-
KAR: (Panjim): Sir, I beg io move
for leave to introduce a Bill
further to amend the Constitution of
India,

MR DEPUTY-SPEAKER: The
quesiton fis:

“That leave be granted to intro-
duce g Bill—further fo amend the
Constitution of India™

The motion was adopted.

SHRI PURUSHOTTAM KARKOD-
KAR: 8Sir, I introduce the Bill,

1534 hrs,
DELHI DRAMATIC PERFORMAN,
CES BILL®

oft vy femd (afwr) @ SersTw
wgea, ® T gz Wi A war
1 1 wfew wo8 0 ¥ fefrafier ot

*Published in Gazette of India Extraordinary, Part II, section 8,

lated 21-2-78.
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wrearriiger w0 o Iww § R 1y fardaw
®Y WA WY st e g )

MR, DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for the bet-
ter regulation and encouragement
of public dramatic performances in
the Union Territory of Delhi”

The motion was adopted

oft A formd : & fadas w1 qwe s
o

IUETR FEET, W7 ® agT
WTHTT AT §, o uar 7T g o
oY 715 A Faet I o /S we-
®TT 7 T, av wegafa ot & wqwfa
e Tfrad ) Wi amarwad
! waHTT GIFITEE AT T §O
¥y w7 &1 fory

it v fagret wowdadt (vanfeas)
IqTeT wEEE, §F qF fagaw Y dw
FRABT TR TR INF &
iy Tregafa ot &t wawfr Sroew
a7 &1 faarT 7% a1 foarpe a9
o &, & w weft sl sl
- wfowyw gifos faer 1975 1+ ¥
arrar g g o wg o xF av e
v ?

ot 7y f . woeme w@Ra,
T Wi F e AT T A A i ET d?

ot W fap <t wwqdt  wav W
w1 Wi sererdy et § 7

it wy fawd : w7 ag g ¥
{, < (w2 o7 #Y arfrd awmt § 7
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e
MR, DEPUTY,SPEAKFER: ‘There ia
some information here. Notice of
your Bill was received on 28th Octo-
ber, 1974. The Bill was forwarded to
the Ministry of Law, Justice and Com.
pany Affairs on 30-10.74 The Minis-
try was requested on 19-11-74 for the
communication of the Presidents re-
commendation under Clause (1)’ and
(3) of Article 117 and Clause (1) of
Article 274 of the Constitulion for i
troduction and consideration m T ok
Sabha. The Ministry was reminded on
8-1-T5 to expedite the above matter.
The Minstry was again remunded on
31-1-75 for communijcation of the re-
commendation. | would only request
that this znould be looked into, There
have been frequent reminders.

SHRI MADHU LIMAYE This is
most objectionable

=t wew fagrdt maddy © W
¥ wATAT & f@g wwa wY @ af
t? Fsmar gfamHrcaraT ™
w1 s fad o & @y § A
yfdr s € Y gt aqend ?
MR_DEPUTY-SPEAKER- We take

notice of this Since this 1s brought
before .he House

ot Wy fomd @ e wgRA
a Fg FTE qA FOEH A TR )

He threatened to sue me because I
called his an incompetent Minster

MR DEPUTY-SPEAKER: Any-
way, it is not good. Since, it has come
before the House, notice will be taken
and Government should take proper
expeditious saction

*Published in Gazetts of India Extrsordinary, Part II, section 2 dated

41-2-75.

**Introduced with ths recommen dation of the President.
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1538 hrs.

CONSTITUTION (AMENDMENT)

(Amendment of article 324)

by Shri R. P. Ulaganambi—contd.

MR. DEPUTY-SPEAKER: We shall
now take up further consideration of
the following motion moved by Shri

R. P. Ulaganambi on the 13th Decem-
her, 1974: —

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”.

SHRI R, P. ULAGANAMBI (Vel
dore): 1 rise to commend the Cons-
titution Amendment Bill seeking to
have an impartial and multi-member
Election Commission, The object of
the Bill iz simple but important. It
seeks to provide for (1) g multi-mem-
ber Election Commission, (2) remo-
val of the members of the Election
Commission including the Chief Elec-
tion Commissioner from office only in
like manner and on like grounds as a
Judge of the Supreme Court, and (3)
powers to the Election Commission to
make rules for regulating its own
procedure, etc.

The present position under art. 324
of the Constitution is that the super-
intendence, direction and control of
the preparation of the electoral rolls
for, and the conduct of all elections
to Parliament ang to the State Legis-
latures and of the offices of the Pre-
sident and Vice-President are vested
in the Election Commission. Cl. 2 of
the article visualises that the Elec-
tien Commission shall consist of the
Chief Election Commissioner and such
number of other Election Commis-
sioners as the President may from
time to time fix. But unfortunately,
the Commission continues to be a
single-member body in spite of the
demand made in Parliament, the press
and the public platform. The Chief
Election Commissioner—the words
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‘Election Commissioners’ are a misno-
mer—is the sole authority in all
matters pertaining to preparation of
the electoral rolls and conduct of
election of the President, the Vice-
President and members of Parliament
and of State legislatures, In this lar-
gest democratic, electoral system in
the world, the entrustment of one
single individua) with this task which
has a great bearing on the functioning
of democratic institutions is not desir-
able,

What are the duties and functions
entrusted to the Election Commissions
Under the Constitution and the law,
the functions of the Chief Election
Commission are : (1) He superint-
endts directs and aontrols elections
to Parliament, the State legislatures
and to the offices of the President and
Vice-President; (2) He is also res.
ponsible for preparation and revision
of electoral rolls for all these elec-
tions; (3) It is hig duty to see that
the electoral rolls are kept up-to date
at all times; (4) He is required to
superintend elections to fill casual
vacancies in Parliament and  State
legislatures; (5) He is required to
give his opinion under articles 103
and 192 when a vital question arises
whether of Parliament or of a State
legfislature has become subject to
any of the disqualifications mentioned
in articles 102 and 192; (6) He direc-
ts and controls the preparation of
electoral rolls of States ag well as the
Union  Territories and settle
the programme of work for them; (7)
He orders the holding of bye-elections
to flll casual vacancies; (8) He super-
vises the work of the Chief Electoral
officers in the States and Union Ter-
ritories regarding elections; (8) He
examines the reports submitted by
the Electoral officers regarding filing
of accounts of election expenses by
contesting candidates and disqualifi-
cation of defaulting candidates; he
considers and takes decisions on res-
presentations for removing disquali-
ficationg incurred by the candidates;
(10) He hears cases relaling to re-
cognition of political parties and allot-
ment of symbols,
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(11) He prepares the reporis on gene-
ral elections; (12) He performg cer-
tain duties required under the Repre.
sentation of the Pcople’s Acts 1950
and 1851 and the rules made there-
under; (13) He undertakes extemsive
tours for supervising the preparation
of electoral rolls and conducts elec-
tions also and holds conferences, (14)
He also attends to administrative and
financial matters pertaining to the
Commission’s orgamsation and 1ts
functions. These are, in short, the
functions of the Commission Would
it be possible for one individual to
do full justice to the task assigned to
the Commission and can a single in-
dividual loaded with so many impor-
tant duties present a picture of effi-
ciency and impartiality? In my
opinion, he can never.

In this respect it would be worth~
while to quote what the Joint Comm-
mittee on Amendments to Election
Law has said, It is a committee consti-
tuted by both Houses of Parliament
and in Part II of its report, page 1,
para 2: it says;

“In order that elections based on
adult suffrage in the country may
be free and fair, it is essential that
the election work should be spread
and ramified throughout the length
and breadth of the country and
that even in the remotest villages
this wrok should be done 1n a man-
ner gso as to inspire the confidence
of the people, The election machi-
nery should be such that it may
function effectively in every village,
town and city in an independent,
impartial and fair mannen Gra-
dually, elections have ceased to
be a quinquennial affair but are
held, if not every at least m every
alternate year in some part or other
our vast country The elections
have, therefore, become a continuing
process entailing enormous work
on the Election Commission, The
immensity of the task of the Elec-
tion Commission and the complexi-
ties of the duties it is called upon
to discharge are too obvious and
do not require any elaboration. It
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is too great g burden for a olngle
person to exercise supervision,
direction and control over elections
effectively and consequently he is
likely to be exposed and vulnerable
to charges of arbitrariness and
partiality.

“The Committee therefore, Te&=
commend that the Election Com-
mission should be a multi-member
body as envisaged in article 324(2)
of the Constitution, While the de-
cision about the exact number of
Election Commissioners mnecessary
to assist the Chief Election Com-
wnissioner in the performmance of
his duties may be left to Govern-
ment to determine, the Committee
consider that an enlarged Commise
sion will be able to discharge more
effectively the responsibilities re-
lating to elections and in exercise
of its quasi-judicial functions, a
broad-based Commussion is likely
to reach generally acceptable de-
cisions and command respect,

There are too many matters in
which orders of the Election Com-
mission are necessary under the
provisions of elections laws and it
1s not possible for the Election
Comrmission at Delhi tg take prompt
and appropriate steps without the
first hand knowledge at their dispo-
sal The Committee, therefore, fur-
ther recommenq that the Regional
Election Commissioners wmight also
be appointed ag contemplateq in
article 324(4) of the Constitution in
order to assisgy the Election Com-
mission in the performmance of their
functions

The Joint Committee says that elec-
tions are mo more quinquenia) affairs.
There are byelections. There are mid-
term polls and even snap polls which
were held in 1971.

It may come up any time. Some-
times they see reports in newspapers;
sometimes the  politiciang them-
selves talk about it, We cannot predict
the minds of ladies, There isa pro-
verb in Tamil, Which says that great
persons cam measure even the depth
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of Indian Ocean but they cannot mes-
sure the depth of the inner hearts of
ladies, It may or may not be true;
it may or may not be applicble to
our Prime Minister,

The immensity of the election
problemg and the complexity of duties
cannot be tackled efficiently and im-
partially by g single individual,

I would like to quote the figures
of bye lections and mid-term polls.
I bhave taken them from the Report
submitted by the Government. A
total of 347 by elections were held
during the period 1952 to the end of
1956, After the first General Election
from 1857 to 1961 there were 160 bye
election. Then from 9962 to 1972
there were 313 by.elections, A total
of B20 gye-elections were held wupon
December, 1872, The figures relating
to subsequent bye-elections may be
available with the Gowvernment, I
could not get them, Since 1962 there
were 36 mid-term polls. The number
of times, the States in which they
were held and the grounds on which
State Assemblies were dissolved and
elections held have been compiled
by me, but I do not have the time to
read them our. There were 36 cases
of States being put under President’s
Rule and consequently mid-term elec-
tiong weje held.

You are aware that Mr. B. Shiva
Rao, g noted authority on the Consti-
tution, who was also a member of the
Constitutent Assembly, has expressed
a similar view in a very beautiful
essay he has written called “Need to
expand the Election Commission.” It
is reported in the Seminar on Electo-
ral Reform in India held in Decem-
ber 8 and 7, 1069, In that he has
stated:

“The immensity of the task of
the Election Commission and the
complexities of the duties it is
called upon to discharge are too
obvious to require any elaborationm,
The size of the electorate hag stea-
dily increased from 173,2 million
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in 1952 and now exceeds 250 mil
lion. By 1972, at the current rate
ot expansion the number of wvoters
may reach, or even go beyond, 285
mlllion..u..

“In addition to the powers ex-
ercised in connection with the pre-
paration of electoral rolls and the
conduct of elections, the Commis.
sion also performs certain quasi-
judical functions: for 1nstance,
under Article 103 of the Constitu-
tion should any question arise as
to whether an M.P. has become
subject to any of the disqualifications
mentioned in Clause (1) of Article

102, the question is to be referred
for the decision of the President
who will act according to the opi-
nion of the Election Commission.
A similar provision exists in re-
gard to the memberg of State
Legislatures, the power being ves-
ter in the Governor under Article
192 to refer such questiens to the
Election Commission,

“It is inconceivable that such
a heavy responsibility as is impli-
cit 1n the agbove paragraph can be
borne satisfactorily by a single in-
dividual, The time seems appropri-
ate therefore for action under
Article 324 for expanding the
present Commission into at least
a fiveemember body, with the
Chief Election Commussioner as the
Chairman, Such a Commission will
be 1n a position to withstand poli-
tical pressures and inspire  pulbic
fonfidence. An enlarged Com-
mission will avoid the possibility
of arbitrary action by a single in-
dividual; the responsibilities rela
ting to elections will be more effec-
tively discharged; and in the ex-
ercise of its quasijudicial functions,
a broad-based Commission is likely
to reach generally acceptable de-
cisions and command respect. The
choice of members and the selction
of the right personnel for its staff
are both matters of vital importan-
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ce, In providing safeguards re-
garding the conditions of service
and the term of office of the Chief
Election Commissioner 1n  the
Constitution, the Constitution ma-
kers demonstrated their anxiety
that only persons of unquestionable
integrity and the highest judicial
probity should be selected for this
high office.”

“In the Constituent Assembly,
there was a strong section of opinion
advocating the setting up of a
separate Election Commission for
the States, but ultimately the view
prevailed that there should be a
aingle Election Commission in
charge of Central and State elec-
tions with provision for the appoint-
ment of Regional Commissioners.”

The same view was expressed by the
Rajamannar Committee get up by the
Government of Tamil Nadu, At page
181 it says:

“What is required is, as already
suggested, to pass an amendment
of the relevant Acts of Parliament
for giving greater freedom to the
States in relation to election and
all other allieq matters. In our
apinion, the best solution would be
to restrict the scope of the Central
Acts and the rules made thereunder
to Elections to Parliament. It may
be left to the State Legislatures to
Pass appropriate laws relating to
elections to State Legislatures.”

Shri Shiva Rao, the noted authority
on the Constitution also advocated
multi-member election commision.
How can a single individual, vested
with vast and important pOwWers,
remain impartial? Even inadvertently,
I feel, he is likely to show partiality
unless there are other versons to
share the burden and hold mutual
discussion for coming to a conclusion
on matters which come for considera-
tion and decision. In such circum-
stanceg, it is but natural that 3 demangd
for a multi-member election commis-
sion has been made from all sides,

FEBRUARY 21, 1875
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I shall refer to some of the reports,
suggestions and demands from leading
political parties in India and the
views expresged in press reports and
by eminent statesmen. The Bharatiya
Jan Sangh passed a resolution at
Ahmedabad on 27th January, 1975
demanding a ‘multi-member Election
Commission. The resolution says:

“The Election Commission has
been working as a minor Govern-
ment department whose plans and
programmes are subordinate to the
needs of the ruling party. The
whole body is a one-man affair and
is amenable to easy manipulation
by the party in power.”

The Jan Sangh has rightly demanded
its expansion into a multi-member
body. There is provision for expan-
sion into a multi-member body under
article 324(2) of the Constitution. The
resolution further points out how the
Election Commission which has so far
consisted of former officials has slowly
forfeited its authority and indepen-
dence. Hence the demand in the
resolution that even the expanded
election commission should have only
judges as its memberg is amply justi-
fied. Firstly the demand is that it
should be expanded into @ multi-
member body. Secondly, its members
should be appointed from judges. We
have had five Chief Election Commis-
gioners so far. From 1852 to 1958 we
had Mr. Sukumar Sen. The second
wag Mr, K. V. K Sundaram from 1959
to 1967. The third was Mr. S P. Sen-
Verma from 1989 to 1972. Then, in
1872 for a few months we had Dr.
Nagendra Singh, Now we are having
Shri T. Swaminathan, Who are they?
The first three. Shri Sukumar Sen,
Shri K. V., K. Sundaram and Shri 8. P,
Sen-Verma were all retired Secretarieg
of the Law Ministry, Dr. Nagendra
Singh was the Private Secretary to
the President and before that he was
a SecTetary to Government. He was
the Chief Election Commissioner for a
short while and then he went to the
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World Court as a Judge. Shri T.
Swaminathan is the retired Cabinet
Secrelary.

How could you expect these old
bureaucrats to adopt an impartial
attitude in their judgment? From
their point of view they may be justi-
fied in being lenient to the executive
because of their loyalty to the salt.
They have served the executive for
20 to 25 years. So, their loyalty to
the salt may be there,

That is why the Jan Sangh passed
a resolution, justifiably in my view,
that the members of the Election
Commission should be judgeg so that
they can be independent and impar-
tial in their judgment. Then, four
opposition parties condemned the
activities of the Election Commis-
sioner. That complaint was signed by
the leader of DMK party, Shri Sezhi-
yan, the party to which I have the
honour to belong, Shri Atal Bihari
Vajpayee, the leader of the Jan Sangh,
Shri Jyotirmoy Bosu, the leader of
the CPM and Shri Shyamnandan
Mishra and Shri Mahavir Tyagi of
Congress (0). They have condemned
the activitias of the Election Commis-
sion and stated:

“Its action gave rise to the ques-
tion whether it was an agent of the
Government or an independent ins-
trument which could be trusted to
conduct elections in g free and fair
manner The Election, Commissioner

was not acting according to the
spirit of the Constitution. The
Election Commisgioner having

undertaken a crash progrfamme to
revise the electoral rolls owes an
explanation to the people as to
under whose orders it has under-
taken the programme.”

Why is it that such a charge is being
levelled by four major opposition
parties in Parliament?

Sarvodaya leader, Shri Jayaprakash
Narayan, set up a Committee called
the Committee on Electoral Reforms.
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They have submitted an interim report
in which they have:

“emphasgized the importance of
implementing the existing prova-
siong of article 324 of the Consti-
tution, providing for the appoint-
ment of the Chief Election Commis~
sion and g number of other Election
Conmimissioners. A Commission con-
sisting of more than one member
could arrive at a consensus on more
controversial problems of organis-
ing an election. The Committee sug-
gested that the members and the
Chief Election CommiSsioner or the
Election Commission should be
appointed by the President on the
advice of a Committee comprising
the Prime Minister and opposition
leaders, or a MP selected by the
opposition in the Lok Sabha, and
the Chief Justice of India.”

Then, there was a motion moved in
this august House by the Jan Sangh
leader, Shri Atal Bihari Vajpayee and
Shri Shyamnandan Mishra. The
motion says:

“This House notes with deep
concern the growing complaints
about the functioning of the Election
Commission and recommendg that
steps be taken to enlarge and
reconstitute the Commission in the
intereit of free and fair elections.”

Newspapers have also expressed their
views on this.

16 hrs.

(SHRr ISHAQUE SAMBHALE in the Chair)

“The entire electoral meahinery
of the States and the TUnion
is placed in the hands of a centralised
body, namely, the Election Commis-
sion consisting of a single individual.
Thig state of affairs is not desirable
in a democratic get-up like ours.” The
CPM also protested about the activi-
ties of the Election Commission and
the Jan Sangh leader, Shri Advani,
also protested and condemned it.
There are reports of that, All these
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charges levelled by prominent politi-
cal leaders and the views expressed
by the press support my Bill.

In order to ensure an impartial
Election Commission it is necessary
that not only the Chief Election Com-
missioner but also all other klection
Commissioners ghould be not easily
removable by the executive. The Chief
Election Commissioner should only be
the first among equals and not supe-
rior to othens. All Election Commis-
sioners and the Chief Election Com-
missioner should be removable from
office only in a like manner and on
like grounds =@s a Judge of the
Supreme Court and their service
conditions should not be waried to
their disadvantage after their appoint-
ment. This provision will naturally
create a sense of independence and
impartiality among the members of
the Election Commission.

It may be argued that the expanded
Election Commission will involve
more expenditure. It is natural, but
the additional expenditure would
more than offset the loss by giving
satisfaction to all concerned about its
efficiency and impartiality. Sincel951-
82 the expenditure incurred on general
elections to Lok Sabha and State
Legislative Aagemblies by Govern-
ment is of the order of Rs. 68.78 crores.
This does not include expenditure on
the bye-elections.

If the Election Commission is duly
constituted into a Commission with
the appointment of 4 or 5 members,
the additional expenditure on this
score would be only about Rs. § lakha
per gnnum. I am of the view that
this expenditure is worth it in view
of the benefits that would accrue to
the country gs a whole; the inordinate
delay in conducting elections not onlv
once in five years but also frequent
bye-elections can be avoided. Even
it it is done, the Government will be
meeting their constitutional obliga-
tion.
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Another object of this Bill, as I
have stated earlier, is that like the
Supreme Court, the Election Commis-
sion should be able to make its own
rules for regulating the internal pro-
cedure of its working. The ruies
should, however, be subject to the
provisions of any law made by Parlia-
ment and be approved by the Presi=
dent, Thege are sufficient safeguards
against arbitrary exercise of its rule-
making provisions, but it should never
be left to the executive government
alone to make rules for its function-
ing. That would detract from the
independence of the Election Commi-
ssion.

I would like to refer to the efforts
made by our hon. friend, Shri Shibban
Lal Saksena, who had the privilege of
being an active member of the Cons-
tituent Assembly. The record of the
Constituent Assembly shows that Shri
Saksena was a great votaly of multi-
member Election Commission and its
independence. I would like to quote
from his speeches, and views expres-
sed in the Constituent Assembly.
{Constituent Azsembly Debates Vol
VIII, page 909). If we go through the
speeches in the Constituent Assembly,
the framers of the constitution includ-
ing the Chairman of the Drafting Com-
mittee, Dr. Ambedkar, originally vis-
ualised that the Election Commission
should be included in the Fundamen-
tal Rights but afterwards they decided
to create a Chapter, Chapter 25. They
discussed to pros and cons and about
the future anticipation of the Election
Commission’s activities and they sald:

“Every time some elections or the
other will be taking place some-
where. It may not be so in the very
beginning or in the very first fiye or
ten years. But after 10 or 12 yeaTs,
at every moment, some election in
some province will be going on,
Therefore, it will be far more eco-
nomical and useful if 3 permanent
Election Commission is appointed.
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Not only the Chief Election Commi-
ssioner but three or five Members of
ihe Election Commission who should
be permanent should conduct the
elections. I do not think that there
will be a lack of work because as I
sald, in our Constitution all the elec~
tions will not synchronise but they
will be at varying times in accord
ance with the vote of no confldence
passed in the warious legislatures
and the consequent dissolution of
the legislature, Therefore, I think
there will be no dearth of work. The
Lommission should be g permanent
Commission and all the Commis-
sioners should be appointed in the
same manner as the Chief Election
Commissiener.”
This is 1949. , .

SHRI B. K. DAS CHOWDHURY
(Cooch~Behar): Even now it is an
independent body.

SHRI R. P. ULAGANAMBI: It
should be a permanent Commission
and should consist of 4 or 5 members,

As I said, everything was discused
in the Constituent Assembly. These
-were the views of Prof. Shibbanlal
Saxena as also the Chairman of the
drafting Committee, Dr. Ambedkar,

1 guoted only the relevant point.

You may agree that even the exist-
ing provisiong provide for appointment
of one wmore Commissioner. But it
is only at the discretion of the Presi-
«dent, that is, at the sweet-will of the
government of the day, During the
last 25 years, this was never done.
JAgain, the other Commissioners, even
if appoirted, will not have the same
status as the Chief Election Commis-
sioner in deciding the issues coming
‘before them as they would be remova-
‘ble from office at the recommendation
of the Thief Election Commissioner.
This sort of situation is not in the in-
terests of free and fair elections,

Even in foreign countries where
elections are simple as compared to

Constitution
(Amdt.) Bili 258

India, both from the volume point of
vilew and their complex nature, the
bodies conducting elections are multi~
membered and impartial. There is a
fine article written by Prof. Kripa-
lani—it is published in Motherland of
30th October, 1974 where he szays:

“In USA the administration of
elections is carried on by officers
under the direct supervision of
Inspectors of Elections chosen by
political parties, ‘This is also the
case in the Federal Republic of
Germany and France and in some
other countries a number of elec-
tors who work jointly with the
locally elected officials such as
Mayors and Councillors from the
Election Commission or the Bureau.
In Switzerland the Bureau of Elec-
tions consists of members of differ-
ent political parties.”

The electoral commissions of
Denmark, Finland anq Sweden
are formed in the same way.
In Isreal, on the Centra] Elec~
tion Committee, all parties are
represented proportionately under
the Chairmanship of a judge of the
Supreme Court. In Norway and
Iceland, Parliament itself appoints
a national conrmittee to organise and
suprevise electora) operations. In
the USSR and in the People's
Democracies, the operation and
supervision of elections entrust-
ed to electoral committees composed
of electors whose choice is approved
by the appropriate people’s councils.
England and Canada are perhaps
the only countries where the Elec~
tion Commission is composed of one
Election Commissioner, appointed by
the Government of the day, usually
from smong its own officers, under
whom election work is organized,
regulated and carried on.”

Then I quote the article. It says:

“This method of the appointment
of the Commission may be suited to
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England but in India it is highly
defective. It is an undesirable
mechanical copying of England”
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‘Whenever the Government of India
or the State Government appoints any
Commussion they specifically mention
about single-member Commission or
commission appolntegd for a specific
purpose. There were so many commis-
s10ns appointed by the Government of
India. I will mention some of them,
There is M. C. Chagla Commission of
Inquiry. There is Das Commussion.
There is A. K. Sarkar Commission
There is Khosla Commission of
Inquiry, There 15 Takru Commuission.
Like that there have been so many
commissions and when such single-
member comission 1s there, you men-
tion the name. The commission 1s
entrusted with specific job and it is
for specific purpose., But when there
are more than one members you do
not specify it by the name. The
University Grants Commission con-
gists of 10 members, The Atomic
Energy Commission consists of 4
members. The Union Public Service
Commission consists of 5 members.
The Planning Commission has 6
members. The Central Water and
Power Commission has 10 members,
The Electronics Commission has 7
members. The Finance Commission
has 5§ members. The National Com-
mission on Agriculture has 17 mem-
bers. The Central Forestry Commis-
sion has 11 members. The Traffic
Commission has 5 members, The
Ganga Flood Control Commission has
3 members The Law Commission has

5 members The Official Language
Commission has 18 members The
Monopolies and Restrictive Trade

practices Commission has 3 memebrs.
The National Commission on Labour
hag 14 members. The Commission for
Scientific and Technical Terminology
has 2 members, The Election Com~
mission slone has only one member.
T have read out a whole list of com-
missions consisting of more than one
membas. there are 4 or 5 or 8 or 9, or
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even 17 or 18 members there, It is
only Election Commission which has
one member. I want to conclude by
saying this, The principal object of
my Bill is this The Election Cem-
mission in India is the kingpin of the
largest democratic electional system
in the world. Hence my Bill,
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Sir, 1 seek the support of all gec-
tions of this august House in approv-
ing this measure.

SHRI S. P. BHATTACHARYYA
(Serempore): Mr. Chairman, Sir, I
support this Bill fully. At the pre-
sent moment much more than mere
increase in the number of Members
in the Election Commission Office
is required to be done as many more
things are going to be decided by the
people.

One of the pioneers of this move-
ment is Shri Jayaprakash Narain and
all the parties are pleading for &
proper election reform. I should say
that even the Congress is not un-
willing and it is also not questioning
that, But, how the national problem
shoulg be reformed 1s a Question. As
you know, our country is a big coun-
try comprising of so many nationali-
ties and so many people. If we all
are to maintain a democratic system
in this country, then, at the present
moment, it requireg great thinking and
elesticity in our understanding so as to
give a proper system for our election.
For that our Election Commission
should be made an independent body
having the confildence of the people
without being influenced by the big
financial magnates or even by the
ruling party. It must be totally in-
dependent and it must win the con-
fidence of the people of our country.
For that reason, we want in our
electora] system much more reforms
which our political parties are at
present thinking of, Our C.P.I.(M)
has alsg thrown its suggestion and
Government intends appointing a
Commission for the purpose,
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The 'main thing that we should do
is this, The Electjon machinery must
be totally independent, autonomous
and be free from corruptions ang it
should enjoy the confidence of the
people so that every voter can have
confidence in the Commission and that
he wil] be able to go according to his
free will to any person whom he likes
to see. There must not be any pres-
sure upon him to do that. That is,
from the bottom to the top, it must
totally enjoy the confldence of the
people of this country. For that, as
I said earlier, much more changes are
neceassry to create that confidence, I
fully support this measure. But, I
think that much more is required to
be done go that the people camn re-
gam the confidence which has been
lost. Ag it is, the Election Commis-
sioner acts according to the direction
of the Prime Minister, Whether there
is going to be g mid-term election here
or not, it is not the Election Commis-
sion which has to decide but it is
Mrs. Gandhi, if she likes, who can
do it. In that way, the whole func-
tioning of the Election Commission is
going. We have to regain the con-
fidnce lost by the people in the Elec-
tion Commission. To save the demo-
cracy, changes are called for, The
attitude must be to bring these chan-
ges so that the people can have con-
fidence in the Election machinery.
Thig is the step that ig requireq to
be taken by the Electiop Comrmission
in this regard.

With these words, I support this
Bill.

MR. CHAIRMAN: Shri Hari Singh.
He is not here.

SHRI B. K. DASCHOWDHURY:
May I, with your permission, Mr.
Chairman, speak on the subject?

MR, CHAIRMAN: Mr. Daschow=-

dhury, your name is not here. I call
Shri Janeshwar Mishra.

st whwwr faw  (wenRmaTe )
sl agiew, ¥ T7 YETw AT awa
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s E | wwda wafeg o fe foodr
w€ @l § wTH oar w1 T FrpEr
waft ¥ gsar a1 W@ & 1 gwdw
gafag WY 5 g7 awg o £ T
Afaw a1 or awrd sgy § ITATIE
us qeafers w § fs qama ggfa &
afeaga fear o |« wre wafa &
afda %Y 1T arat w1 ore faar oma
oY 3% AT WIEANT A qATT TR &
€9 & 57 & W ¥ TH 99T aga &y
gt § T wY owE @ ifE
T &7 AT AN OF §7E & Wi
HTHT HT JAT ITHEA ATAT AN |
wmag i s 3aw T E 1 wa aw
wierelt & ey artefy o woff @Y ag wamar
s g W fore fefr foer 9w
w3 Juk faars aet st ag A
A o 7w s | g affeafy §
ag & g1 rar § o faedt ot o
wrw gfzw ot Y sw g, @ A
et fadnlt & wowTe @@ gwdlt §-
AT FUX A7 GoATA WY § ¥g Frely
TR AT TR T INTHL | gwAg
99 & forg 3o werw foew & s 9w
TS & A H, 99 A Ay ¥ a2
¥ o1 qATT v & femde dar s
T A0 X WY OF " gwr e @
IqF A ¥ awrAn Avfgg )

T2 ¥R M ow fagm aggl arm
witgg fr 91 w1 TATT wrEn w1 wEew
T I F A AT G FF fegr orrgar
fr feracie ¥ arx w0 & @7 it
AR LRk I
amw 6 I WA w7 weer fear
Twifews o N TR qEE
oy g g Wik 7 fredly ot
T FT T H AT A ATHOR AT
feg 1w wd § fe et @
T AT I W Twegat weve
oY gty w1 oy g AT ¥ ordor A
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[=fr snFvaT fom)
fawfar c e T AT FT 1 W
¥ warar #r€ W alwr g 7 | afz
oA fAs qrEt #1 7off e FET , o
et # fawifar X F@r § @t f=
ANTT T AT WIEH g1 Trfgy-aw
0% gares = wr  fawrfor 97 ow
s, gardy axw fadvet = 4y fawifon
7 gF s s AEN avE g
FE  famfw ot gr st gt w1l
qirw w12 w7 Fam o arar g &
AT FTE FT FTTIA 1T (G | A
T4 O F® g A qF Frowey feor &
T # a9 fRgww oy
MR RAFAFAFTUGFT | AT
sraar AT § e g @, g §
drroqet gR W wEt faer o
el 7, ¥ o 9T v qifer
wE N ¥ ¥ Y X & aX Az
ST F@ G | Fifw AW T AEA
& fe ot g swareaT feeslt & v &Y
§ I& A areer & 1 xafew faet o
a1 7 § i fage & syrax fw
T GNT TS §, AHAT WY LA 4T
T¥T T & TG g T R g
¥ g ¥ weAT TN §a% aEw
g & AT7 WF @ % AT
sferer T fy I WA A AT A |
€ 1P 9% VTS A I §F A GAX
§ s Tz e wfagay agy & witsr-
fiit ¥ gy for qrrTr ot gt T @Y T
¢ @Y T ¥ Aty ¥ LA QN A
f 8 ot & Ty g &Y orrar T SH G
¥ ag wedr § o § fw A wn
oY yaw  wafea s § Ay @
frree 1 fr s st 9w & ey fare-
arg T Gh | ¥@ ana frorw g
sfer s st & faeare fge gwT 14
¥ werTey ae AT AT g fear ww

& P oY &7 €@ qAT T WrEYT T R
§ & & wifeee §, WieT oY @ €
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7T 2w ¥ givee wor @ &, g wr
aTaTACeT dAr wT @ L, I &N &
w7 ¥ ™ QF agew a¥ o £ qn
o § B fygeae o ooy s @
wiware woper gary 9% § W A
WA ¥ fow g ¥ e favar oy
whfou g syaragd § 1 o avr
SHIE Rat ot ¥ fear w7 & fe warn
AT § FMeT & fag frer #3ds w3
e FY ot gt &, RiwT & off oy efy
¥g faar w7 8, ota = & o ww
wiEH 78 Fgar § e aawsw Tage oy
AT FET & gairg ¥ fog s w7
W@ 2 I & ag faw w3 ara Afog
TAWTT wwTLE AT #¢ fear vt §
wrgea fem e ¥ fog, fea @, =& ?
FEMTaE A A T I FET & wix
7Y AT AT TS AT FoAA F qww
& GF ST ALY ERT, AT AT 7N OF
WTAHT HIT WA 7AT & wrgAr ¥ gy
# W & F /0T gw wwT wrfeee @
#t fear F sngT W ¥ A T 9%
uTiir s ff gAaE wwEE s ag
"t qE S F T § armondt & e 7
wrd &Y wrford T Y



305 Constitution  PHALGUNA 2, 1806 (SAKA)

(Amdt.) Bill

# 178 FTETTET Fa0 §, AP wowre @
< 51 78 T, 99T ¥ d9w wT dur § O
wrx A ag gavart aft <t orrar §
TATE WA T WY 517 717 Ao ag
faa qra W Y 1o I T e ofomw
& e Lo (fF faet == S
gafam Mol § o fadet @1y @
w1 gRdA frar -1 @ ARg A ag aTH
Rt | oA - 94 30 AraE ez
gure Gt Ta S ¥ fead afemg= &
faw dwr fivav ar, Sg awy 99 s @
grere A o femr ar w@ifw a7 fawr
fag o Y MEH war greEr I
Y AR FY FIFTT A4S 4 g7 fawy
aw =§Y a7 &, —-uer fadw aur & fom o
o1 muTH ¥ fF Wy swwifa
F.o0 w1 ww fFg wrfEE mr2wowy
#ara fFar sg afea 39 999 g
gy wrAY oY, FErfr f st Wy
59 a9 "HIT Fo wwamfy faerdy o &
g ¢t A foar  g@ o 5 s g fr
T FAT AW aE /TETT Ay weey
#it§ ag agHa F1 @ FT7 § Hv agEa
Ay BT gRT FAT § A aw@ A
ma@ B f §S AT ZAT FYATY 7B
5 QY & w5 Fearew grv § | ArEr
WITF ATHIT AT @ forwre g1k § 1 Arfeeer
w9 FAY FEM oA q, D s ¥ A
g WM A Hgar, w1g foaw fwer & o
FLHTT 7, Fo1 w1 Fa Qe 21 £ oY gOHT
I T §—A T |1 wea, gard
wgrt, Weay, Awrd M7 FT I
@ ¢, N A @I H gF AT 9TAT
fe g A o JreT wiw & oY afy
oy T g o g g Wr g A A
AT WY 3T FT ¥ G g0 qfEwAT
Y &, &Y« O wredt g v, W
€ ar o wrr g, o ot AT SR
T, 18 FrRERT €1 AT )

Wit o & afgar ader &1 Oy
& o wrrr w1 & gwive s fea g

Sonstituton 306
(Amdt,) Bill

fr fam fed) far qmer w1 Dfefedom
& wrrar § afx |y awr R ) faeslt o
qrETT w7 famrr e § Y osw ATETC
MfefrieT & fesr goar 3% | T& 7
™MAT, T K FEFE T @, FOA
w1 T wr, T FTEW F A @A
Wi g T Ay Aot 81 3
am st faferr @ w7 437 X aan
A Y, 10——15 fe 7 ag7 PR AN
grar | ;i & s g-—3ARTEE F
CAATH A qGT T FANEL & I_@T G,
wré fafree Ty =T § 1 10—15
fadY ¥ #1€ o8 78 q¥T ) Qo Are &7
oifma =@ @, aFefme 1 w1
TAAT WA, TFGTX A @A AN
M.{%al liﬁ?*ﬁﬁa‘!ﬁﬂ'@ﬁ-
ST & @ Agr W, A F qgT 9T
feew ®t sgaeqT § Jralt ag ¥ AT
feger & o & ATW G AT R
atATAMEY o TP @, 99 AE ¥ I€© VY FY
aar § 5 g0 faer &Y /@ F346 Wd
TTHT . |TH AT & 7 ¥ qg T faemy
o 77 & B g7 g7 AN g9
argEq) T WY qryAY I @ 8, a7 Areey
aTd gl Adr a1 W Iy, AN
& A arar w & B wrew gfa st
RIY TTT FATT §, 4§ NA§ AT FATH
a9 AET )

AT GTET, TP FT FAGA WAL AT
war, agt fe sgfae #x «f, faw
&1 ¥ aga fet § o ar §, ww
& Y ITEY FTETLF TH ATF TG T
fF agr o= rx g W gEd
ag ¥ § v wa wviY & vt o1 g
T8 ErTT—2 AT ATHFTT CF T9G «
Y §—we fgrgsam & sngfcaa =@
A 39 & fad i srgficr fr gfv
&1, ST HWY gAY segfaw w1 af
at arat A ¥ fordy g o sfgre
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fray a1 wrdr g W wew
wor axar  § & usfa &1 ag ak-
aXIHT qT FTRTT FATA T g AT-AUFT
gaar it qy mar & f wrEt ww
&Y 99+ 1 7T HAT, #10% AT oeglea
& fad agw sfragm faard | Afsa wae
fergema ® sngfaaa avat § a1 faamy
qLHAN qATR AT wrEAT ag fqdm e
g fas w1 awr &t % a1 AfFr En
Al gad e fr 0 @ fF g
afgar UEA 9T qF TI /F |

7g FATIAY BT FIFTT AN 419
dfaar § A3z ser oo fa= w0t
mE %7

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): 1 have heard with
rapt attention the speech of the
Mover. I must praise him for the
labour he has put in, the enormous
quotations he has collected from dif-
ferent sources and the statistics he
has gathered. But unfortunately, he
could not impress me with what he
actually wanted to say except that he
want that the Election Commission
should be a multi-member body in-
stead of a single-member Commission,
nothing more than that. He cited
instanceg of the number of by-elec-
tions and mid-term polls held upto
December, 1972.

SHRI R. P. ULAGANAMBI: In the
beginning of my speech itself, I stated
the three objects of the Bill,

SHRI B, K. DASCHOWDHURY:
Let me proceed with my observations,
1 have gone through hig Bill. Upto
1972, he hag collected all this infor=-
mation. In all these general elec-
tions, mid-term polls and hundreds of
bye-elections conducted by the Elec-
tion Commissioner, there was mno
complaint about his functioning. Nor
did I hear from him any specific com-
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plaint about the functioning of the
Election Commissioner. If one Elec-
tion Commissioner holding office for
all these 20 years and more could con-
duct elections without any trouble
whatsoever, I do not know what are
the reasons to think g new that this
office shoulg be helg by four or five
persong according to the choice of the
persons or parties concerned, (Inter-
ruption). It was said: Let there
be ome frop this side, one from the
Opposition side and one from  the
Supreme Court. Do not forget that.

This has only given me the impres-
sion that it ig out of a sense of frus-
iration that they are making this
demand. It 1s their feeling that
under this systeqn of the Election
Commission or manner of its func-
tioning, probably they will not be
able to win the electoral battle. But
as a matter of fact, it ig the people
rejecteq these
people one after the other. I never
heard such a complaint immediately
after the 1967 elections when in a
considerable number of States non-
Congress governmentg were formed.
In those elections, many members
from the Opposition side were return-
ed and there were no complaints.
Fortunately, but unfortunately for
my friends on the other side, in the
the 1971 parliamentary elections and
in the 1972 electiong in some of the
Siates, when some of the Opposition
parties were completely routed, they
changeq their mind.

SHRI NOORUL HUDA (Cachar):
You also changed sides.

SHRI B. K. DASCHOWDHURY:
Yes, when I noticed that some of the
Opposition partieg that were working
were not rendering any worthwhile
service to the people. Ag a matter
of fact, this wag ithe verdict of the
people of India on them. What hap-
pened in the 1972 elections in Bengal?
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SHRI NOORUL HUDA: Rigging.
SHRI B. K. DASCHOWDHURY:

You know winat happened. The CPI
(M) was rejected by the people of
Bengal. Now this complaint against
. the functioning of the office of the
Election Commissioner hag arisen
nly out of their frustration at the
polls and there is no sense or logic in
it.

Secondly, 'my frieng the hon. Mover
of the Bill had cited the example of
many commissions, such as the Ato-
mic Energy Commission. He says
there are 8, 10 or 12 members. But
it 15 not a good or clear analogy; this
s not on the seme analogy; on the
;ame comparison you cannot say that
the office of the Electioy Commis-
sioner ghould be held by more than
ne person. The question is whether
the offices and functions of the Chief
Election Commissioner are being
ronducted properly or not. If one
Election Commissionepr having regional
offices in every State is in a position
to conduct electiong efficiently, there
18 no need to have a multi-member
Election Commission. Quotations
had been given from the Constituent
Assembly Debates of what Pandit
Lakshmikanta Maitra said But it is
a question whether our experience of
the last so many years showg that
there should be more members. We
have the experience of 'more tham
twenty years working of this process
of electiong conducted by the Election
Commissioner. It showg clearly thak
one member is in a position to fumc-
lion effectively and is good enough
for proper functioming.

The question had been raised why
retired persong hag been appointeq to
the office of the Chief Election Com-
missioner. That is true. My hon.
friend the Mover had suggested that
to supervise that work there should
be more members because of the
vastneas of the work and the vast-
ynesg of the problem. Because of the
vastness of the problem it ig advisable
that the person who holds the office
of the Chief Election Commissioner .,
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must be a man of varied experience,
administrative, executive ang other
spheres, ag far as possible. Therefore,
it is desirable that persons with long
administrative experience should be
put in charge of thig office, not other
persons, With these words, I strong-
ly appeal to the hon. Mover to with-
draw hig Bill. There ig ng worthwhile
point in it and therefore I reject it. ..
(Interruptions).

*SHRI S. A. MURUGANANTHAM
(Tirunelveli): Mr., Chairman, Sir,
I rise to express my viewg on the
Bill of 'my hon. friend, Shri Ulaga-
nambi, which seeks expansion of
the Election Commission into g multi-
member Election Commission.

Sir, I oppose thig Bill with all the
force at my command. The people
of this country know the policies of
the Dravida Mumnetra Kazhagam to
whidn Shri Ulaganambi belongs. Be-
hing their silken curtain of State
autonomy is the sinister demang for
separation Whenever they get an
opportunity, they try to mtroduce the
concept of separation in some way
or the other, and this Bill iy no
exception to that. Though they may
say that they have given up their
demand for separation, yet in their
heart of hearts they are committed
to the idea of separation. Though
they may speak exuberantly about
nationa] integration, yet they do not
leave the opportunities that come
by their way to disrupt the national
integration. They are determineq to
cut the country into pieces so that
they can fulfil the wishes of their
imperialist masters,

Sir, if the hon Members of this
House happen to go through tnhe book
entitled STATE AUTONOMY, which
has been written by Shri Maran, a
D.M.K. Member of this House, they
will come to know that this book is
replete with arguments for separa-
tion. On the basis of arguments
advanced in this book for separation,
the D.M.K. is conducting classes

*The original speech wags delivered in Tamil.
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[SHRI S, A, MURUGANANTHAM]:
In their recent Genera] Council
Meeting held recently at Tirupparan-
kunram they have helq detaileg dis-
cussions about the intensification of
the agitation for State autonomy and
how 1o implement their programme
of action in that direction. They
have also decided to conduct training
classes for this purpose. This Bi]] is
a continuation of that effort. This
Bill to reform the Election Commis-
sion is honey-coated poisonoug cap-
sule.

The Communist Party of India to
which I have the honour to belong
has been demanding that progressive
election reform laws should be enact-
ed and also thatg the Election Commis-
sion should also be reorganiseq effec-
tively. The Election Commission is
an important instrument in finding
lasting solutiong to the many knotty
problems that the country is facing
today.

The reactionaries in our country in
conjunction with foreign conspirators
entered the hustings in 1871 with
the sole intention of capturing power.
But their back-bone was broken by
the people. Today they have start-
ed the street-flights, They have
started saymng that they have lost
their faith ipn the elections and that
they do not hope that any meaningful
change could be brought through
elections. I would like to give here
a classic example, We al] know that
a leading Member of thig House,
belonging to Bhartiya Jan Sangh,
Shri Ata] Binhari Vajpayee, sought the
permission of his party’'s High Com-
mand to resign his Lok Sabha seat.
On the one side they say that they
have lost faith in elections; on the
other, they say that the elections are
not being conducteq in a fair and
free manner. These reactionaries
raiseq hue and cry about Russian Ink,
forged balloy paper etc. The people
knew that these are all pitiable bleat-
ings of the vanquished, I would like
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to put forth the view point that the
electiong were held in a fair and
free ‘'manner by giving some exam-
ples.

During 1867 Elections, in eight States
the Comgress Party wag defeated.
The D.MEK to which the Mover of
this Bill belongs came to power in
1887 ang also in 1971. In the Coim-
tore parliamentary bye-election held
in last March, neither the ruling party
at the Centre nor the ruling party
at the State won the seat; Shrimati
Parvathi Krishnan belonging to my
party, the Communist Party of India
won it. Not only that. In the recent
parliamentary bye-election helg in
Jabalpur and also the Assembly elec-
tions in Haryana the Opposition Party
candidates have won.

I would not like you to misconstrue
me because of the argumentg I have
advanced. I do not mean to say
that no amendment is necessary for
election laws, There is imperative
necessity for bringing forwarg a com-
prehensive amending Bill to the Elec-
tion laws. Just because some people
want dissolution of the popularly
electeg assemblies, such a demand
should not be conceded. Besides re-
constituting the Election Commission
with four or five Election Commis-
sioners as envisaged in Article 324(2)
of the Constitution, I would suggest
that voting rights shoulq be given to
the youth of the country—voting
right to 18-year olds—, that the sys-
tem of proportiona] representation
ghould be introduced in the election
to Lok Sabha and the State Assem-
blies, that the right of recall should
be given to the people which will
enable them to recal] their repre-
sentatives if they do mnot represent
their causes and gmbition, that elec-
tiong should be completed within 15
days after the nomjnation “papers are
filed, that all the political parties
should have equa] opportunity, faci-
lities, time etc. for putting forth their
view-point to the people acrosz the
Radio, Television, in the Press pro-
paganda for their fanifesto, meetings
ete,, that the Government and the
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contesting candidates alone should
provide conveyance to the voters for
the purpose of going to polling booths
and that no other conveyance belong-
ing to private people should be al-
Jowed. I would also suggest that the
President of the country and also the
Mimisters in the Government should
not undertake election propaganda
and this shoulgd be ensured legally.

Before I conclude, I would also
like to point out that the Election
Commission does not function in a
democratic manner and also doeg not
respect the wishes of the elected re-
presentativeg of the people. For
example, in the Delimitation Com-
miitee, the Members of Lok Sabha
from Tamil Nadu belonging to al] the
political parties and also all the Mem-
bers of the Tamil Nadu State Assem-
bly demanded that the number of Lok
Sabha seats should be increaseq from
30 to 40 Thig hag not been accepted
hy the Election Commission. Per-
haps thig is a punishment for Tamil
Nadu which has successfully imple-
mented the Famuly Planning Pro-
grammes. In some States one par-
hamentary seat hag got 7 Assembly
constituencies. At this rate, in Tamil
Nadu for 39 Lok Sabha constituen-
cies there should be 273 Assembly
constituencies. All the people of
Tamil Nadu unanimously demanded
this anq the Tamil Nadu Assembly
alsg passed a unanimous resolution in
this regard Yet, the Election Com-
mission has rejected this demand,
exercising its authority in an autora-
tic attitude of the Election Commis-
sion. The solution to this is not
'merely in the appointment of four
more Election Commissioners in the
Commigsion. A comprehensive
amending Bill to the election laws of
the country should be brought for-
ward by the Government on the
basis of constructive suggestions 1
have enummerated in speech, With
these words, T oppose this Bill.

! T wyrw qt¥ (TomEhy) -
Tt o, wre X8 ¥x v ¥ qufer
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BV i wrardy & arx gRTR afw gRETE

& & WX g § 78 YT v € WK

farreft ==t & waew WY ¥@ @ B G

fr gtem woftem ww & fasge 3

g A T ¥ 3%

foroqzrar & fore ot frawid & ma

9T IEA ATy FE | TF FEAT 6 OF

wfaw M g waw &< fay o,

TH 7 R a% AT gy, T Ay 6

gfrars @ 0 wrfey W< w9 1 &

s o grr wifgy @ A wwW § 9

st fr g o7 sifeew =13 0 9w

qATat & g9y § 95 aw fawer qwT &)

oo grav f ATE & war & A
¥ W9 s & W @ wfemeat
wrareEfgaT /), 4 ¥ @ g
sfmgmArskaswar aa g
gaeE gal & sfa =R 1§ w@ 8,
o=t T Fga §, v fawrea §, W
FWE, T T HIE FATHT &1 | Tg AT~
& & M S %) 99 9 98 T Oy
g fF g0 war A s § oy @ W
ag g T W VO § WY At v
oY wfaws grar &, 39 & S FW E,
ag e wfaer 7 daa ¥ gar
2 1 safae wrawsE gy g A6 §
tfFos & waw o fay i wife
TAHT FAUT F TF FIART 787 §C-
wafear @ @ | Tafeg oo & #1 @
gRam AT g | Favsgmfm ea &
¥ arw 9g & f a8 wora & 1 9@ fw
HTEET w9 @ad &, §9 € a5 Wr
T & | FTE T T IC B AW
A ¢ Wife s A Iafeafa «@ 9
& §, W " sARr A & e s
JHY FaH, O WARAT & Wi q4
T §) FATL WMIE ATET W/ AT 87 FATTC
F1ET & shrr ¢ e forg ¥ fag s wgd
€ AT | ¥ N wT W §, ST
Ty &, 9% o owar e fada & 1 g
W7 W | YW AW 1971 ¥ WATK

I o ow 2
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® AT § $OFEE 7 HFr G
ft Feaww off 3 wey fir ag A8 A9
AT T FT T W) g oAt A
*gr i 1@ 3 i qt el et g Y
Tie wdr a7 0T FATRY Afe 4% g w<
a7 B & g WA ATAT 9T (AT
T w1 ey @t gY, @ @
ffory, gv I N adx qT wfww
J9 TEN FY A W FACH, AT TG TR
qre T T & | A T =mEeaT &
g R 8, s & geda g
2 T 7 Ty www a¥ar 5 oo ¥ s
w5 o BT & ar € @7 @ aw
21 T@ w1 faviy gaisy g X
et fr g ara agar {3 | 9@ &Y W
2 v strarr v oY foreft @) &rfrer st
¥ fagw aga & 1 2w &7 gwia g8 o€
& fiw garer arfer srarfasre g qufes
T UfFT w ¥ fraw &, agava g
I § qrEaT g W Awaa v wfa v A
oTEAT AT B 1 W H w @ T A
EY mwdt AT oy wreor & oo 3
fr 1967 F T Fagrgmr 1 1967
IAF gC | IWH W FH WY | FH
&= wraT W g9 @ e m, Fke
& % ¥ fawe mar | 7 w7 @ Ty
qr ?  aF WY AT 7§ WK A T AT
# a7 AR M T WY A 9 AT FT
fror v srfeaaamm atvraw &7
g afe &1

= fasa oY, 52 987 A, 9T W9
F7 9AGW |1H AWT HOgws, a1 WIT X
WY AT W F 7g w7 5 3 Ay
ag A <@r & e aa wrE star wefr
&y W@AT 8, A ITAA § F AT wwAT
T | W A AgE A F Ay foar @i
AGEAT &Y {T IC WG AT FTHC |
WF WY ST FT /TG, AT 7T IA A qEr
FFOTAT AT T AgRT W
T fFT T A FIAQ I AT T A9 §
sg g e qg S@r faoeerar, s
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qeqaT, IHY VAW, SHY sgaeqT T of iy
g grsTad & 1 F v §
fe oo @ #T urg &, W ¥ fdt o
= a A § wWife gt QT g,
AT AT & | efad ag wgw
ST 3 §, 3w R fg @, o § 6
afeds & w7 ag it favig ol §, a8
AU W FT AT § | 97T W A
s # W ATy § T WU W wv
oo &, A are ot awd § AT wme
ZHTT wWr @ O gw Shaa § 1 e g
T AT & A faad § o S
forr % wreqr Yt @ S AT Y A B
% 1 W wT gWE g, O W wTeR
afeT ag 0 faer v 8, 78 7O qww
¥ 7t mwmar

A FY A IgAfew &, IW & afe-
e W A 4F FEAT AEAT§ €9 § FAET
wragar fFr aai ST ¢, Sv F T
FR AN | AW, R AT AT g § fF aw
& FHTZ T IrdY § WY AT F A WY |
TA FT AT §, IH G 7 & TEAT WA
&Y grar & v a3 e w1 wae
frar T M FTHE ¥ A FT FETQ
wera<r %1 94 fwar, @€ T ww foq,
FERTATETT ®WT ¥ age a7 qgv ferar,
ax far AT argdrg a9 | FAEE W
g ¢, wg faw, ag wo gAA g AT AT
sgm ag & fr oo a §f wrfen
st frorg g1 ma, |1 g w Wi
a dfag fd wed@s gart = §,
AT g THT &3 ura § S wnT oy &
|1 ¢, a7 WY THY &3 9RQ | €@ F
& %9 A FT aFd ¢ | q AT AT ¥
T ¥ ¢ 1 eufag € 7 1 ¢ a7 Aoy
g wifgy e weafgmr o ww ¥
forg wat W€ fawr wTg, O TH IW wT
TwgT Fq | ¥ A w:A HANA wfegyg,
oo %Y HA qgHT wravgwar § 1 awt
¢ ar &Y fr ad-grerrer & w3 ag foerrer
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& fir s g e & fir vy ot ey wraTT W fgay vt wgt ow ewea 8,
oY, e aw o e ¥, ow o fra 7, o IrifieaTT ot & e ¥ o Wy
wu Y gfenn % feargwnd o, @ 55 v % fr v s R o it 4 ax)
' 9§ wET & ww woAr gfewT W wg awer g fr o aw o dw oy ol

wT wq fF o) 9T v W
o< 3 oY T & feng it S
wor § WY Ty e g | f s
g for v & ofideg #, gome & et
¥ oy g ofgy e aw ww g

gadr ary ag & fr awa ft v @
g7 TTfEY | gF WA & FEiR Wree-
T T T §) o § ST S AR
&, forr Y sy ot e g & frar g,
F AW WEIT & WY T g7 o
o & WYX 99 & w7 7 ag fadw der
grar & fv faet 7w ave av oy e
mﬁoﬁoﬂmﬂfmﬁﬂﬂﬁﬁ
q& Wy e § & g owe W A%
AT W T WA, §F ¥ Afcqr  wgr
T, WRE #T Afear agr I Wi avEwt
T GHIETT 1 WY | T W47 | AW
& ? 97 %) ag ww § e gl sadr
o &, 2w w7 Qi & W <=7 aw o
T@r & Y aweaTsi & fog spee wwar
£ WET T & &) forme age wradY
¥ &7 @ &, oY =7 @i ) favara Ay
oA ae IS ag ey E e 3
favare 7l F@ §, @1 T Fae QAT
9T W7 oM F—F WRT T FT
E— UAT NFI< FY WSRTAST FI GNA
T § oY 7o 71 merar 2w & wiT
WA B W ¥EY § o Q¥ @
wTyragy &1 ow fogsr o T
®T WY WY AT & a9 6T pueer
frrrariy Y, &Y ag A W@ 0 QA
NWE ST 9T vgar § | a8 Wy gAr
wifgy 1 gafeq & wgar g f& qam
N ¥ v WY S TSy
o o & wewa &, @ 16 for F e
O wr wfeg

WITET Y A wwar § 1 QET 9 B
g wwar g

sit wAgwy foor wrefy gxAw
T ?

st aw v ot : wTEE AT S
i femrr & g5 aaT | SEET T
% 7 7%, 7g wifaa W gt Fw wy
wwrat § )

% wgat g fr s Wrna sfawma
gy g fr fwagce 9 e fersw
qifig ¥ SIF <) w1 & ®F g A AT
Wt ag ¥ ) mfeq W) faaw A fodr
gEEY " w3 gaw fanmgw faay
T | WY g caq ¢ fo oo Afew
amfasit v ko § s&&% g Wi
fagg & 1| Wifw 71§ wod seiRTLE

wy ¥ aErad @ avra g | amaag fxag

faareess fawg & | woow ewrd €AW
ot &< &Y £ ifed T wwdaT A §,
a1 §, wiw w1 @ ofa wafoeie &w
€ CRIETE A% & 4T TIH 6T
g sgrrfraw &1 zEr o
afe <HT 71 gRmE I o Wi g
o ST &Y T WATH g | TF A LY
I OF "€17 WX U & JEwr
g €17, TF O freqrr AT FEA ZEG
fa=rr | o9 sET F agE wrEwE g €
T @ gogvsi it gaifea giafr
o A7 T P 1 SeaT WoA faaT wr
AT 9 IAH) F O, IAH G2, ouF
TTFAT ¥ 3" T WTHE KR w6
Nz Wiy | el T Par g ? eda Y
oF ! WY § | uTeuT ¥ oW YR
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forg oy § 1 e & gy 7y, A owrg
[ gr oy, @ o & Gy g, Wrwfarss ord
&Y 7 o 7 o e ket @
A WT N FAI P IAE 1€
fer R x99 Mwdw ¥ gF w@fow
Fer o forey foer g ey wErw &
g # yaw gy aw fead oFd | ow
T TF TOB I397, WTEE 3T I WY
gEaw 9T d3wr Wk fadnft W
Qa7 | TR O B I WX wa
TT I X AT AT WY FART
T E | Y IF TV T qUr AaA ¥
wfy dzrard £

werw foera 8 o W =
wrft &1 ag Y A afgg o wwt
wq § arfe oF a0 wigdr @ ATy
wT g | WYl FH AP T F
T W R v Esfr g1 ww
¥ vw W ofemr qedt § 9 s w
IRfEATt & aqr gfemy ¥ A o
®T ag wAT wefiwdr e wzar qedr
t..

o v Pyt ay e (vnfera):
wriw ®r ufar w2 A gred af
w2 —

o' R wgrw otw  GFT ST
Wz 1 A g Gl W gy IeaTdd
& T our  wriedl & Arr Sar w7
W 3 frsmr gz xaaT @ wEd
§9 w7 g1 AT § Fedreard
w1 for e ait s N
1 ag =gy A @=f IEiAr §
TEET qEAT B

Wl W ooy & ard ¥ wa W

ﬁmqqmwn’i"ii tn gt
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a% ¥ eT ¥ fa w1 gern § ¢Ow
gq Wt wAger gF fratew s @
ot & i otw @@ ara N PR
§ ¥R ww ¥ vy A wE @
AT ATET T Ag dA gar o 7
W sfeww ¥ faerfa v fe
ag W gAW %< awQ fF wv our
waeqr ¥ deg wify v wfraw =@y
AT ST G ar v wwar tafews
sqareqr g qEAT g ?

e ¥ F o W aw fora faas
w1 sfoaw fear e ot Soafeagt
o #Y & Iad: fog Sawt aw g |
et wigws w1 W % ang Jar g
fir 997 INAE @I, A AT
ot &7 fawerar s ram ¥ ainy faar
ST i A G R AT - FAAT-
gd® aww sag ) fow g A
% fog S sogeqr &1 § IE&
wrrten ¥ fomr aeg o faar 98
fac a8 s FT @ g )

uw ¥ & oy agac wgac g fw
un ¥ urw afywd & fagfe & 7
fasg § W ta fadaw ar & faQw
LACU &

17.00 hra

1 Wre fapd wraridy ot o
¥ WA F) G T AR T I
(sl twwa:mﬂmfrmrﬁr
FTHwT W fow fawg qxar d
IR warr wigew g f wry e
wage T ) AT Y v fram
T fifwa &1 W WA
fr e W qF  wwedE §Y v ag-
ey g dfeamr fratarater
w vt fy gre A B qu &
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wfire goeen 3§ , Xfag wyedx #
R T

“The Election Commission ghall
consist of the Chief Election
Commissioner and such num-
ber of other Election Com-
missioners, if any, as the
Premdent may from time to
ﬁme ﬂxt"

xavr wd ug & fy o faarr & fratorat
¥ Wk "W ETe ag e v & frow ¥
WAF 4T & awy § | SgN gvaar
a i frar g SR wT QAT <A
2 gfaam 1es0F arqr 1 W
1976 & | TAT wrgedT HACE o7 [HT
g oEwTEAR AW ET TF & § )
wagTare | ®Y q®r ¥ wanawr w7 ¥
yfa g€ & e T W W
fordeifaar ag w§ &1 oy &
AT { ¥ w1 faar afewg o< faamw
aaTHl &, A AW & A A AT A
TN AT I LAY A LA WG X
Tifger & wradeg W@ § 1 w7 OF
wfeg & fag  aowx § e qrdy forer-
aiftsr fragagsad ) wrdfw
Tz & W1 =ragfor gfe & 7 wix
qT qafrarr ag § fr ovar ¥ 7@
Taeara qar s wed § fe v sfa-
o FTAY frotg Par & wyafaam
UrUEY WX wwaE W qIROH Y
AR et wwyfed
wfaur frmtandt & ogafa ag o
R w2} o g ¥ sfew A
sat Trasr§ 1 e goee
TEH  wrrwar aft @y ¥ ofag
Ul‘t fl'o'!‘hio ¥ fax ¥ g <Ay
& fr ag T fir o gwaT T AT T
T ox afr Sy o gwar §
e wfrerr # danwr wo agaveiT
T ety wr svaew Qe wigg L
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" gaafy  axm, @ S oo
e fr g e ¥ gwew w@
% faq Qv wgw s afafe wrdr
37 wfafa ¥ go qdawa fawfar #
dr 1 ww afafe ¥ gt s &
frat 1 agwaanr,

Q% WAty gueq . ag A EAWT
bl

Nt gre fant gt @ A
g ag § fe Su agaa & arg O fasr-
fedf wrf, ¥ @ 1 O d F & 5w
TaEg? ag g ffo Qo &o &
gH Aty FAA AH A wA #
gr fawifor ag @ & q@mr g
wg i T wifge 1+ g W
* Q@ & 5 7 amw ¥ fagas wrwr
Wit a7 fawrforr 8T w7 &1 .
fear s@ar 1w qATE wT F
gy & w97 & @, q W
9z a7z Ty fv oz 9w WA
¥ fowfod &t o, 30 Fa ¥
gorr FT i =T ¥ afafa
qETET 9 )

wr gt @ R feogw
vafa ¥ ek iy ¥ faoedy z=i &
arr ¥y & fg dare g Fraqg
qT ggafa g of, faw g #1 w7 Q¥
o, 9 onae favee XA # fawfa
¥ ®r ¥ wxy ¥ WA WY TAT, 9@
WA g FEifE i v, Wi
fox gasigramr s )

o frazr § fr e e
#* g fwar wnd ot gz fiulre
w3 YN fawfd oY &, o 0
wraifen fwar w1
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e wr e frerw Tl
P whgy, wy frow fea€ W
¥ wifgg 1 Frsoer o ooy oA
sreia &1 Wi § | A
froa®@ FaMFLYE, WH CF

¥ &) gfamw aww ¥ 23 faasa,
1974 ¥ wagwr ghedi &1  F@
otw-qaaer & foq oF Trew AW
srfor frar a1 9w & WA A%
oY ST AY HARTAOHT #1 @O # ot
&, waw A g ¥ fad oy &)
Ay wdw ¥ wgr 91 fr ag wd-
G 30 9, 1975 TF W )

afes & goawe sfawT §
waTaE 27 feasaT ® gAY TSAT &
AT wIfRTd w1 OF W w7 G2
war fag ¥ sermar fe 1971 Y S
qaemaT gfeard SF FER & wW N
gxrfnT &< & wrafaar |0 /W@
T3 WA & IT &1 3@ HIT 28 KA aF
waeraT gfear &1 wiaw &7 2 3 )
98 30 7, 1975 a% waerar Fraay
%! wfaw s1fea ST 91, W9 ag e
HEH FT 28 FE I FL AT AL § |
€ &7 aofcrm ag & 5 sr A
219 ¥ g7 ma § faeZ waemar g
oy &, aggdafaa

g TgH TAW 959 BT AET T
ot ? T AT ATH ¥ AT e
&9 wamafs qE w7 w1 A
gL ®E 1 Iw giam sfawe
¥ wgr “ar gEw s W e
Zrgg a9 a3+ fear 1 ag wrefawas
! wWR gMTaFAITT gravg FFN
0 §1 3w # froqeer g Jafsat
ST 0

Coki .
t:tmdt)g’m s

ot ot ot ot et b
qg Wt g far f aweTe o Wl
ar wfrge ¥ Futgw T & s
ghom! & W@ ¥ oga WY Iy wQ
gedt ¥ ug frw gTerw whvwe
¥ fem dqer? fem & wedr OO
oY o} fis gfegm & girga g T afy
ot #) ? w7 g W FA A O
¥ fag aeaT T Niw gAam sfawr
FrEHE?

qre THMA FHMARTHIC FT QF
faarr v v TR ag feafr ag
F@r #HqrasAHr ) ww F
Rqar s gz o e g & faee
YT wX § uwg www www o} fady
TAT ¥ At WY w90 F Faer
N dsF AT EFR@ G 1w wE
Faeqr Wy €Y, & I o frax
grar ar o fawr v For el s
g s e M, W A®
Nt wf I gt span
T firselt F77% F7 adwr Y A
weftor ¥ famrr forelt & et o aew
fear1 ag qudlg AT IAE
¥ IO FEHIIA (A F IO HIHIT
qqw, T F APAA § o7wr Wy
T TFE F, 9 Ug G99 AN § 0
§frr  ¥7 & fag 3o st adt
wegr & g g sifeg

TAFTV-NTT  TETY WRILT WY
#I%  gHTwT AT FHAT TEHT @
HE giwA sfame o & g §
arz I w1 fadr Qv o2 o fagqea v @
IFY WY THT g1 W g AIE g
SfHET gaT $Aq, AT T @
Y A W ogd Afede v
g R @, g % e whei
T | .
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FTW WAFT GC |

o) s fag<i wrogdy . wqT i
gqaf safew qm F Aff & 7 d=
#ifex  Prarrr & fF sy
N wad N FAT W@ WY
@A | I BT AR FWA FAT
wifgr g7 97 FH wgF §E A
wifee ¥ ag aw gur fF oy Ay g
#¢ 1 9% wfgg IroegTa WX
% qqr & =we, ¥ @At fwer w1
a7 w¢ fF &7 sifew &1 AgddT FW
gt =ifeg

w1 TR wHE &1 a1 99
sifee AFwTadr 87 wg FAPHE
A Rar & afggm & fratarar s
agr wwm 9y 1 wregafa o w a@
HNE T wHwL - TR ag e
AGY FEr AT HEAT & 1 aOezafa qg-
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gy wfgfa & 7w fF A= | S
Qg A WU SATEE Snae Hae) w1 Qe
g F1 W) a7 7 § Fr Ay w5 ot
TR § W FOR & @y o6 &
g AST HIF

ot g wx gy - (T0E) - gwmfy
o, & qx arx wgAr wgar g v o
T o it Ay v § ot 9y qE A
T =nfge fis o wré gfeedde arr gy
9 gfregdc @ T gEmET wwN I
U 9% i W A AR A sw w
w2 WY 7T arfgTE .. ..
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FTHIT &7 FEAT I ¥ AT T qIq "
wrediegue # a7 € % W Iuw fewrs
gEF E A AT I § 9gT 78 T gl
12 Hgrar W Iud gAerge v faar
T, A AF GRS H AT O §
R I X GO R F v awa §
YT IA FT WA FHAT & ATER FHIEE
W T F AR, W g we
TRt & O 1 T T W 37 7wk
TENH TG E | UF N IR ey
Ehrare =9 3W & O qe ANAT
weiterT Srfgg) W W xawT oy T
Eimdumar ey it w
fawr & wxx 1 T At ag @ fir qaw
¥ gare  feur g 4T ag farar o 19
fovar ormg 1 A1 ES T B ) ow S A
arr wgT § e 2w A e Wy REX
U g G W § 1 W ag 324 wifeww
& w3 W & A A A g
HUT 324 & AT AT FTH1E FNET
YR & e, SR e sgRE
TF 17 §H WIEA § THART {0
%1 fe ag 7 T ATg A g av
wea arT § 1 afer ¥7 @ ag W@
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feddz anl o W W T A wEw
v Fag & &ff 81 Wawraw
ET WA WY WHSAT T K ATH W7
og aaeTy 5 gavae ﬁmilmﬁfem!
g g (7 ¥ F1 W@ ¥ g WHTHE
gar wrfgg | w9 w1 faw sar g ?
w9 % faw awg A€ qra grar aqm )
MY FEAE:

“The Election Commission shall
consist of the Chief Election Com-
missioner and four other Election
Commissioners and the appointment
of the Chief Election Commissioner
and other Election Commissioners
shall, subject to the provisions of
any la made in that behalf by

Parliament, be made by the Presi-
dent.”

Q% SN §Aey @ HEAT 9T
v g 1

ot g ww e F ag g
wgar o1 & e gRawA sfaway
¥ faerrs ®19 &1 & a1 wig 7 Arfaw
1 & o fr g & fage & weev g
qrfgaw £ 324 & wav & wE oA
T1d w7t & fom & faems wia wrer WY
Tt &€ oiv giw &€ 7 qr |
gt ggarag fr .

“The Election Commission shall
be independent of executive control
inasmuch @as members of the Elec-
tion Commission (and Regional
Commissioners) sghall not be remov-
ed by the President except on the
recommendation of the Chief Elec-
tion Commissioner....

sfde w1 Y ¥ g 9 A 2

WY T TAIE AT AT ATfgT F AT
wTga § &Y v uw " e & fis ol
whwe wodt Tndler #t HF ¥ aownd
A FETE TN EIW ¥y ww ¥ qg |
w§l w9 wrawae § wff feweng § fe
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gErr Ffawe woft IR 6 S
ToEH AN FT @ T g &
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“Enquiry in and decision of alt
doubts ang disputes relating to elec-
tion of President or Vice-President
is vested in the Supreme Court.”

o 9124 § 5 37 e sfawr WY
ger ¥ 91 wrw gx 1T *fge 5 w1 324
F g frdl &t g T A rAa A
o KT T EKE AAT A § AN
g ¥ W ag AT § -

“All this case-law hag now be-
come useless gince the jurisdictiom
to try election disputes has been
vedited in thee High Court. From
the decision of the High Court
statutory appeal lies to the Suprems

Court.... "t

qrf gt v @ ar e AT 324 %
N2 W1 FS WACHZ FHT AgA £ A
aY 'z WTE wrasRw qF Twe §
wTY 3 8 fear 7 ot vy fear wdfr e
o S AT HC W@ ¥ qZ WA ARA K
fir 37 & *gAx =7 wHwg 91 v gIAwT
Fag gare T wrfge 1+ Hwg @ E
fe fesgrara & aTr TR A & AT
"a Fii A ag " B fergema & @
gfefiz g A garan agr g . ...
(sw=arT) gEFEzFgrAN A
QAT FEHIMR A WY wZA F oHrE
gTATAT AT TT9Erra a1 ATfaee ¥
gra ¥ g &

It is completely independent and yom

can challenge its decision before the

Hci‘;zh Court or before the BSupremas
rt.

#fea wrcam ffeddz arit
g g ¥ 909 TR Wiy fin gaaa
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FIHT FF aTH {171, gF arw wg A,
=ty ST $17 &ew 39T, , . (SawRTT)
|rara s s ? ferma & awsfor
w1 e o 79y wia § 7 s grd-
®E F grxy, gET w1 AagT) g
FASF AN NN Fr szvsz ady gw
#1E TEr o T 10T B e W FE O
gAST FAT U8 ¢ X | W (fETEE
FrE W wIor FAT § Y oAt
wAYorT 51 a7 £1§ WY P, 77 v Frawr
@AY § 1 MY °7 mEET IT A Ear @
ag aaATT & 5 & e w7 g, &
g wedft 1 g 7 7 wg wwwAT ARG )
¥ Farer TF A4 FEATAEAT § o QA
wHAtwR o fY vt A gfe¥iz ard Fifr
ew dfag grrar aczEAE w7
®T qg ArarETw 431 7 L, .,

st wzer fagrdr wrwdd) : 9y TAw-
ZI<A A FT AT FWT TG T FA0? 4G
ZTEA &89 ¥q7 =TT a4v ?

o AW W WU W7 A X o &
wgr frar ?

oY wzer fagrdy wroddy :ZaT ETer
&4t querr war ¢ fow &7 =gfaaa $ g
FFAaT TEr ?
SHRI NOORUL HUDA: What has
the Election Commissioner said?
st gwa o : # w3 fw
T & Y ary 4T 7 w1 6§ AT
fez wodfy wefgn o 1 o 1 g€ W
# ¥ oy wfawT @)

ot WrCo Wo w¥ (W) : WY
w%re &, w1 aeq § e oafe sdrew
w ug fadty o fw gw e w sy
tgaridE N oima R NI fag
gesE A aomawda g

wft wasTT T WY (W) §
we & @avar g fore gq7 @ %o
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s g fv ag e wfrere
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St JereRg T WY AT W Fg
w® & ag < Fa=r 3 a4 §, sy amgw
W AT 9ET, WA TH FAgr g |
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FT AT YR 91, 9§ 57 faet & €% 747
FIATE | AT A T 6 WA wHTere
& TET T wTAT FrAT E—dva<i wY d@r
TEE T TNT | T AW

st weer fagrQt avorday @ aw-AT
FRTT WMT 9T-TEHT FAAT H A
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ot R T RAw ¥ g
ard ¥ 4t w7 g g

i IRAAENAT & WI A/ w5 5 ¥
za AT ST arid T T ATCHGLAAT ¥
¥ quET g & gaad fo T
FHATAA & T ATH =0 31 AT 1| | (T
W ET &g ®Y WS W a1 WY
gifmdez aei 1 & fafreet aga +Y
& E GRE T XT W A H F7 FET
AT WA g ® &, 98 faw § g}
g1
Mr., Huda is an advocate. Let him
kindly make some amendments and

come again. Meanwhile, let the Move
withdraw the Bilil

qumfe wirew : v faor ¥ fog
QWA gL A, WE P w E
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VT WY AT T A CF SR The whole point is: do we wua.

oo w37 foar o | fair and free elections or not. Because

ol gvR WK ¥ BWg § TF €T AT
gy o )

awrsfa w¥g ¢ S § &7 A -
w7 & Q ST I§AT Sar § |

SHRI P. G, MAVALANKAR
(Ahmedabad): I rise to welcome
warmly this Bill brought by my
friend, Shri Ulaganambi. At the out=
set, ] want to congratulaie him on the
splendid homework he has dune and
on the able presentation of his
case. I do not know why on this Bill,
which small though it is, containg un-
doubtedly a major departure from the
existing practice, friends from the
Congress benches are reading politics
and allied things into it which they
need not really do,

Shri R. S. Pandey and some others
said that if the Election Commission
were partial and not independent,
some of us on this side would not
have been elected. This is irrelevant
and beside the point. Whether some
of us are elected or defeated, we will
take care of it. Let the peobie decide,
The point is that in spite of the de-
fects and deficiencles in the electo-
ral processes, in spite of the fact that
there is no electoral reform, in spite
of the fact that there is only a one-
member Election Commission, in
spite of the fact that the one-mem-
ber Election Commission is increa-
singly becoming less and less inde-
pendent—] do not say it is becoming
more and more dependent—in spite
of all these things, the pressure of
people’s involvement in the whole
affair is so great that some of us are
here in spite sf the ruling party,
in spite of the Election Commission,
‘That is the argument.

Here I would alse like to refer to
Bhri Dages speech and party sug-
gest this: let us not look at this pro-
Plem from any political point of
view. party politics 1s
injected inte it.

i? you do not want free and fair elec-
tions, you strike at the very root of
the democrate idea, Every hve years
or at stipulated intervals the people
at large the political sovereigns de-
cide who will be the 'egal sovereigms
for the next four or five years. Now
if people cannot decide freely and eff-
ectively on the basis of independent
functioning of the Election Commis-
sion, I am afraild that democratic
processes will be considerably dama-
ged and impaired. It is from that an-
gle that Shri Ulaganambi had bro-
ught forward this Bill, Therefore, I
welcome it. On this very point the
whole country today is rightly exer-
cised. The House perhaps knows that
Jayaprakashji sometime ago appoin-
ted a six member committee, of
which I happened to be one member,
to go into electoral reforms. Some-
time back we gave our interim re-
commendations. Early this month we
met and finalised the reportand we
hope that the report will he publis-
ed by Shri Jayaprakash Narayan later
this month and that it will form the
basis of public discussion, irrespective
of parties. We do not sav that all tru-
ths are contained in that report; we
only hope that that will he the basis
of a public discussion, on the under-
standing that a dialogue iz on as to
how to have fair and free elections,
The President’s Address mentions
that the Government are willing to
have a dialogue with party and poll-
tical leaders, which I hope also in-
cludes some non-party people having
different opinions Atter all it is only
free and fair elections that can bring
about g peaceful revolution, Ome
British Historian, Sir John Seeley sald
that a General election was a kind of
a peaceful revolution. If you want
people to go away from bullets and
have faith in the ballot box the only
recourse is to strengthen the election
processeg and make them so good
and beyond suspicion that every-
bodw considers it as a fair reflection
of the people's anger and mood and
peoples, desires and aspirations.
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creasingly, however, from the ex-
perience of the last few years, one
gets the impression that the electoral
processes and the Election Commis-
sion are not functioning the way they
ought to. That 13 why I say thus Dill
is important. It is a right step and it
is the first step in the right direction.
I am not saying that we will have
achieved everything by this. Only we
would have made the Election Com-
mission in tune with the requirements
of the Constitution-makers.

I ask one simple question, If the
Election Commission were to con-
fist of one person. One Commission-
er would the maker of the Constitu-
tion have provided for all these sub-
clauses under article 3247 Initially,
the idea was to have one man and in
the years to come the founding fat-
hers of our Constitution thought, the
President would appoint more than
one member., Now, if that happens
there will be a Chairman who will be
called the Chief Election Commissi-
oner, Others will be members of that
Commission. In the last 285 years the
ruling party had not thought it fit to
expand the membership of the Elec-
tion Commission because they found
that one-Member Election Commuission
sujted them politically. It gives them
rich dividends in terms of getting
things done at their behest. It is ob-
vious logic that if there is one man
commission, he could be intimidated,
politely cajoled, threatened and per-
euaded or lured into doing all kinds
of things which suit the needs of the
ruling party.

But i# the Cimmission consists of
more than one member, then it be-
comes slightly more  difficult. and
even if it slightly more difficult, it
ia all the more necessary and wel-
come in a democratic set up,

Then apain who are these people
who have been Election Commissio-
ners so far? I have nothing to say
against them as individuals, They
have been men of outstanding capa-
biliteles with wvast experiance at
their digposal. Nonethelese the crucial
faci remiins that many of them have
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been retired civil servants. If a per-
son, however, able he may be, how-
ever experienced he may be, ig sea-
soned and tuned to the climote sand
experiance of functioning as an offi-
cial on the Government machinery
for many years ang decades, of ac-
cepting orders and acting on those
oders, and if he hag thus behaved as
an executive official, now do you ex-
pect him to become independent gud-
denly, and talk asg an independent per-
son mgainst executive wishes, against
executive authority? That sounds a
little too much. Therefore, the point is
that if you have a provision in the
Constitution, and I say that provision
in the Constitution is for more
than one member, the fact that
we have had not more than one
member for 25 years does not mean
that we should carry on with the
same practicee It only means it is
too late, We should now act before
it is too late, otherwise people will
lose faith ip the ballot box. I am one
of the hardened believers in the bal-
lot box, in changing the Govern-
ment and bringing about a revolution
through the ballot box, I will pever
even in my wildest dreams twrn
away from the ballot box, but f
through the ballot box the revolution
beomes a farce, becomes a kind of
exercise which is formal, academic
and without any proper or geruine
political  reflection of the people’s
will, then my fear is that people will
begin increasingly to lose faith in the
process of Parliamentary democracy,
the electoral process and free and
fair elections, Therefore, 1 feel that
it you want the sanctity and impor-
tance of elections to be established,
and not cnly established but enhanc-
ed and strengthened, then I would
say that the Election Commission ou-
ghat not to be o ane man Commission,
must be a multi member commission,

My hon. friend from the CPl was
unnecessarily bringing party politi-
cal overtones into the argument when
he criticised the DM.K. He is free of
course, to say what he likes, and we
are all free to criticise each others
and different party’s spinions
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and working, But I should have
thought that this Bill wgs not with
regard to this or that parly taking
advantage but for making the Elec-
tion Commission functiop bette:, with
a view to ensuring free and fa:r elec-
tions,

In conclusion I want to say this,
though ] have said it in g different
form earlier. If you have one Election
Commissioner in the whole Commis-
sion, then he ig more amenable to
pressure; if you have more than one
member then this danger is to some
extent minimised, Then, on the
question of its composition, if it con-
sists only of retired civil servants.
then by the very nature of things, by
the very nature of their experience,
these people will be unable to func-
tion independently. That is why the
judicial element, the experience of
judicial functioning and independence
of outlook in the High Court and the
Supreme Court must be brought into
the functioning and composition of
the Election Commiasion, because then
I think we will be able to ensure the
independence of the Election Com-
mission,

Finally, I will only give twy illus-
trations, People from the otherside
ask what harm there is if there is
one person, The harm is obvijus as
we have geen of late, For example
I want to ask this question straight-
away. 1In fact, I askeq the question
myself of the Election Comniission
whep, the Cimmissioner and two oth-
ers came to Ahmedabad, my home-city
and constituency, some months ago
for the purpose of deciding about the
delimitation of constituencies, I ask-
ed a pointed, straight question of the
Election Commissioner there: who ini-
tiates the delimitation proposals, who
decides that at the next elections
such angd such areas will form part of
this constituency and such and such
areag will form part of that consti-
tuency?

The answer given was “Election

", 1 asked, on what basis?
The experience available to us is-- I
hope 1 am proved wrong—inoTe Often
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than not, delimitatjon is done on the

basis of finding out advantages to the
ruling party,

SHRI C, M. STEPHEN (Muvattu-
puzha): No, no, This is absurd,

SHRI P. G. MAVALANKAR. I am
saying thig on the basis of denmita-
tion of constituencies which they
have made for the 26 new Lok Sabha
seats for Gujarat, They have played
havoce, There is ng proper eonsidera-
tion or just basis. They have taken
out some portions from constiluency
X and put them into constituency.
They have made some constituencies
reserved and they have converted
certain reserved constituencies into ge-
neral, But on wha¢ basis? Geographi-
cal consideration or vocational basis
or distances—these are some of the
various considerations, But they
have not done it on any sucnh basis,
1t there is more than one man in char-
ge of gelimitation, there ;s a likeli-
hood of the judgement being more in
favour of establishing independence,

justice and impartiality in the whole
process,

Coming to the question of prepara-
tion, of electoral rolls, the present
Chiet Election Commissioner hag made
various statements at various times.
He says ome thing ong time and ano-
ther thing another time. There is no
logic behing it. Preparation of elec-
toral rolly is being hurried. Has he
been asked to make certain expedition
preparations? In Gujarat a large
number of young people who have
attained the age of 21 on 1st Jan-
uary, 1875 and who have become
voters by right have been kept out of
the electoral rolls,. Now, the point is
that in Gujarat, the preparation of
electoral rolls has already been comp-
leted. The Speaker said the other
day that we are celebrating the silver
Jubilee of our having become a repub-
lic. But the nmew generation of this
republic is kept out of the process &f
participation,

SHRI R, S, PANDEY: What have
you done about it?
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SHRI P, G. MAVALANKAR: To the

extent T got information. I got their

names included, But that is not my

function, If I am to do that function,

I can never be present in Parliament,

SHRI R. S, PANDEY: The electoral
rolls are open to inspection and if
anybody ig left out, he can muke an
application for being included in it,

SHRI P, G. MAVALANKAR: Our
objective is to make the election pro-
cesses and the Election Commssion
function in such a way that g large
number of people do not feel {he gen~
se of grievance and injustice that they
have been deptived of their constitu-
tional right. You must extend the
time, give proper facilities, .ncreast
the staff and so on. Suppos: you gO
to a house once and nobody is there,
You say, there is nobody in his hou-
se and go to the next house. Ir this
way, the electoral roll is completed,
‘That is not the way of funcitoning
under an independent Election Com-
mission,

I am not saying that Jividual
memberg of the Electian Conurassion
during the last 25 years have behaved
in a manner which will bring discre-
dit to thom or to the Commiss.on But
1 want things o imp.ove, boome
better and more independent That is
why I am saying all this and an sup-
porting this Bill,

SHRI PRIYA RANJAN DAS MUN-
8I (Calculta Scuth): Sir, th? mover
of this Bill has explained the reasons
for which he has brought forward
this Bill and, so far as I have under-
stood from his speech, he has raised
two basic issues or arguments. One
was that in a democratic countrv ke
jurs, a vital'y important prerequisite

Jr parliamentary democracy, namely
election, is conducted and looked af-
ter by a Commission, which gives su-
Preme power to an individual, with-
out involving other members and,
therefore, there is a possibility of au-
tocracy, there is a possibility of genu-
ine mistakes of adopting a dictutirial
attituge by the Election Comiussion.
He also apprehends that this office

FERRUARY 31, W6
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may be misused or influenced by the
Government,

) His second argument ig that justica
ig sometimeg denied because the
Chiet Election Commisgioner I[orms
his opinions, not by consulling other
members but on his own, and as a
result of it even on some cgrucial is-
sueg ihere cannot be a full bench de-
cision like the one given by the Sup=-
reme C-urt or the High Courts,

He has raised these issues and he
has cited the examples, based on hls
own analysis, While I do not like to
prejudice hys anaiysis. I would sub-
mit the reasons why 1 am opposing
thig Bill. I am nt opposing this Bill
because the present Election Commis-
siop suits a particular political party or
the Government. If you study the
preamble of the Indian Constitution
and its basic obijectives, which were
narrated even in the Constituent As-
sembly—in fact, he quoted the Speech
of Shri Shibbay Laj Saksena—the spi-
rit of the Constitution is to maintain
the republic in such a manner that
the wishes of the people are prujected
through democratic institutiong and
the people feel that they are particl-
pating in the great movement of this
country for its progress, This is ths
inherent spirit of the Constitution, To
perform thig task, the Constitution
gives avenues to many forums 3o that
the people can participate In this de-
moeratic programme and challenge,
oppose and criticise certain things
which are not in tune with the wishes
of the people.

Following the British Constitution
to a large extent, and partly the other
Constitutions of the world, in our
Constitution we have stated that
there should be some bodies which
should be known to the people a8
symbolic bodies, impartial bodies, and
there should be gome bodies, which
should be known to the people as the
bodies of a group, community, caste
or other things.

In our country the President, the
Vice-President, Parliament, the Judi~
clary and the Klection Commission u?
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the miain bodied through which Par-
liamentary democracy is taking sghape
and functidning. There is now a
slogan in our country, which I also
advocate, that Parliament should be
supreme and final. While the other
bodies ghould be there, ultimately the
voice of Parliament and none els¢
should be heard,

1 comme to the first argument of my
hon, friend, namely, that the Chiet
Election Commisgioner is the sole
authority and before the eyes of the
people he is functioning in a dicta-
toria] manner, as an absolutely inde-
pendent authority without involving
the other memberg and so he wants
a multi-member Commission,

Article 324, clauses (2) and (3) of
the Constitution say:—

“The Election Commission shall
consist of the Chief Election Com-
missioner and such number of other
Elction Commissioners, if any, as
the President may from time to
time fix and the appointment of the
Chief Election Commissioner and
other Electijon Commissioners shall,
subject to the provisions of any
law made in that behalt by Parlia-

Juapsalg ayj £q Spewr 3q “Juan

When any other Election Com-
missioner is so appointed the Chief
Election Commissioner shall act as
the Chairman of the Election Com-
mission."”

It gives a clear picture. To run
parliamentary democracy and to con-
duct elections in this vast country it
is rather impossible for one man to
deal with the entire matter and dis-
charge his duties unless he is assist-
ed, guided, advised and conulted by
other appointed lieutenants within
the purview of the Constitution by the
authority who appoints the Chief
Election Commissioner, The Flection
Commissioners who are looking after
elections in States and, in some cases,
the ﬁeﬂn&:l Election Commissioners

50 representative bddiey of
gle-’whbl. syttem,
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1 am not so much experienced im
constitutional law but sp far as my
knowledge goes, to deal with a parti-
cialar matter of a particular State, »
particular dispute, whether with re-
gard to electoral rolls or other
thirigs, it is the custom and conven-
tion or rather the task of the Chief
Election Commissioner to give his
final opinion only after he obtaihé
the opinion of the Election Commis-
sioner. This is the practice followed
in every State,

It the Chief Election Commissiorer
functions with three or four members
in the Election Commission, like the
Monopolies Commission and other
commissions, the doubts in the mind
of the hon. Member will be over
because then he will feel that the
Chief Election Commissioner is not
doing things on his own. If the Chief
Eleciion Commissioner discharges his
duties in consultation with the Elec-
tion Commissioners, then only he is
called the Chairman of the Election
Commission; wuntil then he is mnot
called the Chairman of the Election
Commission, It is clear from the
Constitution. So, the question s
very clear. ‘The intention of the
Constitution and the appointing
authority of the Chief Election Com-
missioner, the President of India, the
Preseident of, this great republic, is
never to instal in office a person who
will act on his own independent views
and practice, Thig is what 1 feel

Now I come to the second aspect.
There are some authorities in the
country which we accept from our
hea~t. Whether in the true sense of
democracy those functions are being
performed or not, we may mnot be
satisfled. But there are some heads
in this country, such as, the ~Chiet
Justice of the Supreme Court In
some crucial issues the voice of the
Chief Justice, even in Full Bench de-
cisions, is heard. In some issues with
regard to accounts and others the
Comptroller and  Auditor-General
ﬂm his final opinion. It Iy writtes
n ibe Constitution. The Presidem
of India givey sssents fo our Bille
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President V. V. Giri was electeq with
the larger support of the progressive
forces of the country. IDid it mean
that the party of Shri Morarji Desai
and others could have apprehended at
that time that since Shri V. V. Girl
had been elected with the support of
those forces, who were opposed to
their political philosophy, he would
not give assent to Private Members
Bills if were contrary to the
philosophy of that party? The moment
this doubt is created in this country,
by appointing ten Presudents in the
Preseident’s Council and appointing
& Chairman of the Preseident’s
Council you will not be able to....

(Interruptions).

SHRI R. P. ULAGANAMBI: The
Precident is being elected but the

Election Commissioner is being
appointed.
SHRI PRIYA RANJAN DAS

MUNSI: I know it. But why do we
elect him? We elect him to discharge
certain responsibilities within the
purview of the Constitution in two
ways, one collectively and the other
independently. You repose your
whole wish In the President. The
basic issue to bring forward this Bill
is not that. I agree with Shri Mava-
lankar when he said that there is no
doubt in the Election Commission; he
only wants to democratize the whole
thing, But I think the mover of the
Bill who is the main important man
of the House to-day has not brought
the Bill because he feels it is more
democratic. Definitely he has deve-
loped gome doubts in his mind which
glve hum sufficient apprehension that
unless the Chief Election Commis-
sioner and the Commission is formed
with multiple members, the main {m-
partial duty would not be discharged
Now, Shri Janeshwar Misra has sug-
gested that it should consist of one
Member from the Opposition, one
from the ruling Party and another
from the Supreme Court, etc. This
political analysis 1 do not like to go
fato because thg Election Commission
ghould not be involved in politics.
Now, Mr Misra asked if the Chief
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Election Commissioner is a buresu-
crat who serves the government of
the day with loyality, how ocan we
expect an impartial judgment from
him? The difficulty ig this. After all
the bureaucracy also comes from the
people of the country and not from
politiciana, gome of whom are defi~
nitely IAS officers and some of whom
are definitely TIPS officers. Now
eminent scientistg are appointed, Sup-
pose an eminent scientist js appointed
to head the Atomic Energy Come
mission, could you say that since he
is appointed Shrimati Indira
Gandhi’'s government, hig loyalty {8
absolutely to the political philosophy
of that party and not for the service
of the nation? It all depends up mn our
wvisualisation and not on the merits,
upon how we look at it and from
what angle we look at it and judge it.
So, what I gubmit is that these argu-
ments are not correct. These argu-
ments are baseless. In a larger
country like ours the Republic has
to be strengthened. There we will
have to depend upon somebody and
some methods where you will have to
lay down some criteria which may not
be liked by many.

The second part of the mover's argu-
ment is about the electoral reformas.
What iz the ultimate task of the
Election Commussion? (1) To prepare
the electoral rolls, (2) to del:mit the
constituencies and (3) To conduct the
elections, These are the three taske
of the Election Commussion. The
electoral rolls are prepared on the
basis of the census report. In the
census report it appears who is 2
mummor who is a major, who
s a woman and who is @&
male and everything is clearly
mentioned there, Now, if I feel that
my next door neighbour's name is not
there and he is deprived of his right
to vote, it is as much my task as that
of the Chief Election Commissioner to
move that his right is protected, It is
not the task of the Chiet Election
Commissioner alone to take care
the rights of the 85 crore citizens
that we have ne responsibility in
matter. 1 focl is i also my task

P4 T
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look after the people so that their
entire righty are ensured. It is my
duty as also the duty of the Chief
Election Commissioner because demo-
cracy is a collective effort, It is not the
effort of a single individual. It 1s a
task of ours ag also of the Chief
Election Commissioner to check
up the names of those who have been
deprived of their right to vote in the
election.

Secondly, about the delimitation of
the constituencies, here again, y sup-
pose the Delimitation Commission
consists of representatives of alrmost
all the political partieg in tha country.
I am a member of the Delimitation
Commission. I know, members from
the opposition are there. Members
from the CPl are there. The Delimi-
tation Commission site with the
Members, gives them gufficient time to
submit their proposals and counter
proposals and ultimately it gives its
report. It ig not that the Chief Elec-
tion Commissioner arbitrarily gives
his reort.

18 hrs,

SHRI SEZHIYAN (Kumbakonam):
That is not the object of the Bill.

SHRy PRIYA RANJAN DAS
MUNSI: Sir, the task of the Election
Commission is to hold the election.
The law gives us the authority how
we are to face the situation. Is it not
a fact that Mr, Amarnath Chawla
who was jsitting in this House is not
sitting now? How? Because, anybody
san challenge the elaction undcr the
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Election Law, Is it not a fact that
many cases we have lost and many
parties have lost? How? By the
present system. If the object Is
heavy expenses and all that, I would
dea]l with those things, but toe Bill
does not say that. So, I would not
unnecessarily be wasting the time of
the House as some other Members
did. 1 am resiricting my points to
this issue, Sir. So, I feel that it is
unwise on our part at thig hour of
crisis to cast doubts on the head of
such an institution who has efficlently
done his best to maintain the demo-
cracy of this country. And if there
has been any goading, if anybody has
had to implement that goading to
maintain this parliamentary demo-
cracy for the last 27 years ov mo, 1
would say, this duty has rested not
merely on the political parties, but it
has rested and it rests even now on
the Chief Election Commissioncr and
the Election Commissioners wunder
him.

SHRI SEZHIYAN: Mr., Chairman,
Sir, regarding this Bill,...

MR, CHAIRMAN: The hon. Mem-
ber may continue next time. The
House standg adjourned to meet a%
11 AM. on Monday.

18.02 hrs,

The Lok Sabha then adjourned Hll
Eleven of the Clock on Monday,
February 24, 1975/Phalguna B, 1806
(Saka),



